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LOK SABHA DEBATES

LOK SABHA 1967 and Chief Minister of the State 
from February 1979 to February 1980.

Mondaŷ August 5, \9%5jSravana 14, 
1907 {:saka)

The Lok Sabha met at 
Eleven of the Clock.

[Mr. Speaker in the Chair] 

OBITUARY REFERENCES 

[English]

MR. SPEAKER :  1 have to inform
the House of the sad demise of two of 
our former colleagues, namely, Sarvashri 
Jadunath Kisku and Banarsi Das.

Shri Jadunath Kisku was a Member of 
the Sixth Lok Sabha during 1977-79 
representing Jhargram Constituency of 
West Bengal.

An agriculturist and teacher by profes­
sion, he served as Assistant Member in 
the Civilian Personnel Office during the 
Second World War, 1943-45.

Shri Kisku passed away on 13 th July, 
1985,  at  Calcutta  at  the  age  of 
62 years.

Shri Banarsi Das was a Member of the 
Seventh Lok Sabha during 1983-84. 
He had been a Member of Rajya Sabha 
during 1972-77.  Prior to his election 
to Rajya Sabhâ he was a Member of the 
Uttar Pradesh Legislative Assembly during 
1946-67 and again from June 1977 to 
1980.  He was Parliameniary Secretary 
to the Government of Uttar Pradesh 
during 1952-57, a Minister in the State 
Council of Ministers between 1962 and

An able Parliamentarian, he took keen 
interest in the proceedings of the House. 
He was Speaker of the State Assembly 
during 1977-79 and also served on the 
panel of Chairmen in Rajya Sabha in 
1977,

A veteran freedom* fighter, Shri Das 
took active part in the freedom struggle 
ever since he was a student.  He suffered 
imprisonment for several years.

A  prominent  social  and  political 
worker, he took special interest in the 
welfare of the downtrodden and contri­
buted  articles  in various periodicals. 
Shri Das passed away on 3rd August, 
1985, at  Lucknow  at  the  age  of 
73 years.

We deeply mourn the loss of these 
friends and 1 am sure the House will join 
me in conveying our condolence to the 
bereaved families.

The House may now stand in silence 
for a short while as a mark of respect to 
the deceased,

{The Members then stood in silence 
for a short while,)

[Translation]

SHRI BaLKAVI BAlRAOl :  Mr.
Speaker, Sir̂ Shri Mohan Lai is not 
present in the House, but keeping in view 
the importance of the question, you may 
ask the hon. Minister if he wants to 
reply to it ; it will really oblige us.

MR.  SPEAKER : 
Cboubey.

Shri  Narayao
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SHRI BALKAVI BAIRAGI :   Mr.
Speaker, Sir you may ask the hon. 
Minister if he wants to reply .. irwip- 
tions,

MR. SPEAKER :  Next time.

Director General, Factory Advice Service 
and Labour Institute under the Ministry 
of Labour, who would prepare a common 
list of such haardous industries.  With 
this as the basic data, programme of 
studies and surveys would be undertaken 
for streamlining safety standards in all 
such industrial units.

ORAL ANSWERS TO UESTIONS

\Englhh\

Identification of Haardous 
Industrial Units

184.  SHRI NARAYAN CHOU- 
BEY :  Will the Minister of LABOUR
be pleased to state :

a)  whether Government have taken 
certain decisions regarding the identi­
fication of haardous industrial units all 
over  the country and punishing the 
defaulting owners for violation of safety 
measures ;

b)  whether these decisions have been 
communicated to all the State Govern­
ments and Union Territories ;

c)  if sô the details of the directives 
and guidelines issued in this regard ; 
and

d)  measures being taken for their 
proper implementation 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR SHRI T. 
ANJIAH) ;  a) and b).  Yes, Sir.

c)  and d).  A 
below.

statement is given

Statement

The State GovernmentsAdministrations 
of Union Territories have bên advised to 
set up Task  ForcesCommittees,  who 
would survey tlje various  manufacuiing 
units in their areas and identify haardous 
units and prepare a list of such units. 
The list so prepared would be sent to the

The Labour Ministers Conference held 
on  11th May,  1985 also considered 
various aspects of safety and health of 
workers and measures to be taken in this 
regard.  The Conference made a number 
of recommendations in this regard.  One 
of the recommendations of the Con­
ference is that the Factories Act, 1984 
should be amended to include a special 
chapter to deal with safety in haardous 
industries.  The Conference also recom­
mended  that  penalty  for  continued 
violation of safety regulations in haard­
ous industries should be  compulsory 
imprisonment.

Government has advised the  State 
Govts,Union Territory Administrations 
to amend the State Factories Rules and 
connected schedules incorporating  the 
provisions of the model rules and model 
schedules, which contain control measures 
in relation to twenty six dangerous manu­
facturing  processes  and  which  have 
already  been circulated to them for 
adoption.  Government is also consider, 
ing amendments to the Factories Act, 
1948.

[Translation]

SHRI NARAYAN CHOUBEY :  Mr.
Speaker, Sir, There  is  a  saying  in 
Sanskrit Dhumayate banahC*,  It means 
that if you notice smoke somewhere, take 
it  that  fire  must be  around.   All 
Ministers say that statement is laid on 
the table.  This is indicative of some 
danger.  It means that there is some­
thing wrong at the bottom.  Such  a 
statement is not required when there Is 
nothing wrong,  What we have to see is 
that who has done that wrong.  Our 
Labour Minister is himself a man of the 
labourers.  {Interruptions), Everybody
says  that there is  something  fishy 
in the reply.  This is the reply which has
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come in tho wake of Bhopal incident . .• 
•• . (Interruptions). 

MR. SPEAKER : The question was, 
JlCrhaps, not asked by anybody before, 
how could the reply be there 'l 

SHRI NARAYAN CHOUBEY: 
Thero was no scope for asking such a 
question before Bhopal tragedy. This 
is the reply that has come after Bhopal 
incide.it ! What will happen in future 
is for you to see . .•• (lnt~rruptions/ 

SHRI BALKAVI BAIRAGI : They 
ask questions when we people arc killed. 

( lnlt!rrupt Ions) 

PROF. MA DHU DAN DAV ATE : 
Is there any obituary before death ? ... 
(Interruptions) 

MR. SPEAKER You have not 
hcarc1 about the House of Commons, 
httd you heard that. you would have 
come to know. 

SHRJ NARAYAN CHOUBBY: I 
want to tell wh:lt the Central Govern-
ment has done . The Cent ral Government 
advised the State Government and the 
traders in the country to prepare the list, 
After the list is prepared, it will be sub-
m iued to the Centre. The Central 
Government will conduct a survey and then 
the things will be strea mlined. Xab 
b.1up marega aur kab boll batega. 
(God knows how Iona it will take). 
Nothing bas been done so far. 

MR. SPEAKER : I have seen tho 
land being divided, but never seen bullocks 
being di\•ided. 

SHRI N ... RAYAN CHOt JBEY: On 
the I I th Ma v. I 9RS, the State Labour 
Ministers came to Delhi and a meeting 
was held with them. It was decided in 
the mectina that the Factory Acr wnuld 
be amended and impri .. on·n~nt made 
\!Ompulsory. My question is that it w.as 
decided in May and now it is Au1ust, 
you brina forward so many Bills, but why 
have you not brouaht forward that Bill 

till today even afrcr the wrost Bhopal 
trqedy ? When wHI tba t Bill be brought 
forward ? 

SHRI T. ANJIAH : Mr . Speaker, 
Sir, Shri Choub.:y wa,; aayina that there 
was something wrona at the bottom, lo 
fact, there is no1bing of this sort-neither 
black nor white • . • ,(/t1tf!rrup1ions) 

SHRI NARAYAN CHOUBEY: Jo 
any C<isc it is not rcd ••• (ln1err11ptions) 

SHRI T . ANJIAH : The reply is that 
a directive was issued to all State 
Governmc:nts afler the Bhopal incident 
The directive was about setting up of ~ 
task force. So far 26 industries have 
been declared as •hazardous industries• 
A list of industries which have been identi: 
fled as health baaacd industries will bo 
placed on the Table of the House Thoso 
ind_ustries arc located in West • Bengal, 
Oriua, Rajasthan, Tamil Nadu, Haryana. 
Gujuat. Madhya Pradesh, Uttar Pradesh 
and Punjab. Resides, we have also .iot 
some assistance from I. L .0. They have 
visited some States like, West Bcnaal, 
Gujarat, Tamil Nadu, Maharashtra, etc. 
and we have also received some recom-
mendations from them, on which we arc 
taking action. Your second point was 
about making amendment in the Factory 
Act. We arc taking action to make 
amendment in the Fac1ory Act. We 
shall convene a meeting of all 
State Labour Ministers to know 
their views and then decide about 
imprisonment, fine, stringency etc. 
The proposed Labour Ministers Confer-
ence will be held in October- November 
and we shall invite all trade union leaders 
and employees, etc. to consider how the 
lacunae in the labour laws brouaht to 
our ootioe-rhcir number is not one or 
two. thc~c arc a bou1 ::!O to 2S in num-
ber-could be removed 11nd thereHfter 
we propose to amend the labour law So 
far as safety is C• nccrncd. we arc ~ivioa 
it first priority and we also propose to 
educate the mana1cmen1 in lhis rcaard. 

SHRI NARAYAN CHOUBEY: In 
his reply . the hon . Minister has stated 
tJ\at a ll the people will be invited and a 
meeting will be held in October-
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November and then a Bill will be brought 
forward. It appears, action, if any, will 
be taken only after the anniversary of 
Bhopal incident; such is the speed of their 
Government. 

[English] 

II is a Government chat not only 
works. but works faster and very very 
faster? 

(Translation) 

Sir. Bhopal incident was worst of its 
kind in the entire world. 

SHRI T. ANJIAH The law is being 
brought forward .... 

SHRI NARA YAN CHOUBEY :  I 
came across a report in the newspaper 
dated 3rd August which says that when 
the people from Safety Council went to 
Bhopal, they were stopped and denied 
entry by the Bhopal Police. Besides, 
there is another news that the Indian 
Petro.chemical Corporation - a Govero. 
ment of India Undertaking-is entering 
into a technical collaboration with the 
Union Carbide-the killers of Bhopal. 
This Collaboration is being done with 
those who have not yet paid any compen-
sation for such a big incident to us. 
Your Petro-chemical Corporation is 
entering into a collaboration with such a 
big sinn·cr . ••• 

MR. SPEAKER 
quickly •••• 

Put your question 

SHRI NARAYAN CHOUBEY: My 
question is whether Government arc 
aware that the Members of your Safety 
Council who had gone to Bhopal for 
inquiry were not allowed to go round the 
city. They were 1hc people of your own 
department. On what grounds were 
they not allowed ? If you are aware of 
it, what action did you take for causing 
obstruction in government work ? Will 
you allow them to held inquiry or not ? 

SHRI T . ANJTAH : We have handed 
over this case to the C.B.I. for enquiry 
and it is confidential. They h~v  given 

pct m1ss1on to many people, who had 
gone there and seen the things themselves, 
Since, the care for compensation is pend-
ing with the World court now, we do not 
want that any secret should leak ou1. 
As such. I am unable to give you any 
more inforn ation. Some people were 
tivcn permission and their report is con-
fidentia I. The Minister of Chemicals 
will be in a position to reply t0 that. 

{Englifh] 

SHRl HAROOBHAI MEHTA : There 
is a quartz crushing industry going on 
in the Panchmahals District near Godhra, 
The fine silicon particles of quartz arc 
causing a lot of air pollution and also 
attack the lungs of the workers engaged 
in the industry and as a result, their 
I ifc expectancy is curtailed and within 
two or three years the worker dies. The 
Gujarat H igh Court, in an order given 
in a public interest litigation, has made 
certain recommendations to the EST. 
Is the Government aware of it and if 
so, what steps have the Government 
taken or propose to take to protect the 
h~alth of the workers in this hazardous 
industry? 

(Translation] 

SHRI T . ANJIAH ; We have also 
received a report from the Government 
of Gujarat and they arc taking some 
action in the matter. As I have already 
said, we have identified 26 industries as 
'hazardous' and we propose to set up a 
Centra l Team which will visit all these 
industries. A Commitlee has been set 
up in Delhi also and their prclimilary 
report will be presented on the 17th or 
18th instant. Repor t from Gujarat 
will also be with us the s ame will also 
be presented to the House. 

[English] 

SHRI D .N. REDDY : Sir, I would like 
to know whether the hon. Minister has 
received any complaint from the public 
of Ycrraguntla in Cuddapah district 
where cement industry has become a 
health hazard. Out of the three cement 
factories in CCI cement factory which is 
Central Government owned factory a 
lot of cement dust is produced due to 
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defective machinery and it causes a big 
health hazard to about a lakh of pop-
ulation. The other two factories arc 
not causing any cement dust. If so, has 
the Government taken any steps to 
remove the health hazard by rectifying 
1hc defective machinery in this cement 
factory ? 

[T•anslation] 

SHRI T. ANJIAH : Sir, we have 
checked the facts through the State 
Government and have directed them 
that if they find that a certain industry 
is dangerous, the Department concerned 
should at least sec to it that such an 
industry is closed down and should be 
allowed to run only after the hazard is 
complctly removed. 

[English] 

PROF. N.G. RANGA : Now, this 
has been brought to your notice. 

[Translation) 

SHRI T , ANJIAH Sir, if you 
bring it to our notice,· we shall certainly 
take action. 

(Eflglish] 

SHRI THAMPAN THOMAS Sir, 
recently · the various High Courts had 
occasion to interfere in the nature of 
hazardous work assigned to workers. In 
respect of Rashtriya Chemical Factory, 
Bombay there was an order of the 
Bombay High Court restraining the 
functioning of one plant. In respect of 
Indian Rare Earths, in Kcrala, the 
Kcrala High Court interfered in their 
functioning on account of pollution. A 
prcn report to the effect that Kcrala 
Mineral and Metals is leaking out 
poisonous gas to the sea and nearby 
area has appeared in the press. I would 
also like to ask the Minister whether 
action will be taken on the basis of the 
various judical proncunccmcnts in the matter 
and also whether action can be taken 
under Section 33 of the: Cr. P.C. against 
the erring managements ? 

[Trans/a tlon] 

SHRI T. ANJIAH 
Sir, whatever the hon. 

Mr. 
Member 

Speaker, 
has said 

is correct. So far as the question of 
some action by Central Government is 
concerned, we have set up this indu<1try 
somehow after gc:uing assistance from 
J.L.O. Dul the cases where situation is 
very dangerous, and as )'OU have said 
there is a court judgement also, will 
be examined and a decision to take some 
action will be taken soon. 

Allotment of Hou!ies by D.D.A. in 
Sarita V ihar 

•I 85, SHRJ SARFARAZ AHMAD 
Will the Minister of WORKS AND 
HOUSING be pleased to state : 

(a) whether Government's attention 
has been drawn to the news items 
appearing in the daily 'Jansua• under 
the caption "Aur Ab Hawa Mein Makan, 
DOA Ka Naya Kamal" (now houses in 
the air, DDA's latest miracle) wherein 
it is reported that the D DA allotted 
houses in Sarita Vihar where the 
Authority constructed no houses and in 
fact did not even acquire land ; 

(b) if so, when the anplica1ions were 
invited for these houses and the amount 
charged from the applic11n1s ; 

(c) the number of persons who were 
allotted these houses and the names of 
the officers responsible for these allot-

ments; and 

(d) what action has been taken 
against these responsible for such 
allotments ? 

[English) 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 

(a) Yes, Sir. 

(b) to (d). A statement is given 

below. 

Statement 

The applications for allocations were 
invited during the periods from 1.9.83 
to 30.9.83 and I 0.2.84 to 9.3.84. The 
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estim11.ted cost of ftats for category 111 
varies betweer. Rs. 2,48,000/ - aod 
Ra. 2,h2,000 and for category 11 
between Rs. I . 61 ,000 - and Rs. 
1,92,000/-. The allottces had been 
asked to pay two instalmeocs amouoring 
to 25«}'

0 
aod ~  respectively of the 

estimated coat and the third instalment 
also become due on I .6.85, 

2. 40S p~rsons were allocated in 
Pockets •o• & 'E' of Sarita Vihar. After 
accounc in1 for the wichdrawals. etc. by 
the regislrants, the present ~liv  allocation 
in these two Pockets is 2S8. 

~  ODA informs that lands in Pockecs 
'D' & •E' w.:re notified for acquisition 
under Section 4 & 6 . However, fin'll 
acquisition could not t<1kc place because 
of stay o rders from Hiah Court. Regi-
strants who had been allocated fiats in 
these pockets will n o w bl! accommodated 
in other pockets. There seems to be no 
ground to take ace ion aaainst any officer. 

(Tra11slotio" J 
SHRI SARFARAZ AHMAD Mr. 

Speaker, Sir, the hon.  M inister has 
said just now chat those who were issued 
allotments in Sarita Vihar will be 
a ccommodated C'lscwherc. I want to 
know from the hon. M .nis!er whether 
allotment letters for chat place were 
is!lucd and whethe r allotment letter is 
issued after the land is acquired or before 
that ? 

[English] 

SHRI ABDUL GHAFOOR Sir, 
there arc ten ;>ockcts in which 
houses arc beina constructed. Out 
of those ten pockets in pockets •D' 
and ·E' there was !lo:ne dispute regarding 
land and the stay order of the i~h 

Court has heen obtainc:d. Therefore, 
in pockets ·u' and •E' houses wi:re not 
constructed. Bui the total number of 
houses that arc.• beinll constructed is 
larller thiin the: persons who have been 
rcg1sle red. 

So. these persons who were registered in 
Pockets 'D' and •E' have been informed 
that they would be shifted either to •A•, 

'B', •c• or •F' , •o•, •H' and houses 
would be provided to them. Further 
for your information. there has ~ 
undue delay for which D . D .A . has ~n 
asked 10 pay I 0% interest to those who 
have not been given the dwelJina units. 

[Tra11slalion] 

SHRI SARPARAZ AHMED I want 
to know from the hon. Minister when 
th~s  people would be provided houses 
and whether it was not considered 
n :cessary by D  D .A. to go to the Supreme 
Court for appeal aaiainst the Hi&h Court 
Judaement ? 

SHRI ABDUL GHAFOOR :  I want 
to tell all the hon. M.:1ubers who want to 
seek clarification oo this point that the 
practice in the D D.A. here to face was 
that announcement for registration was 
m ade whether or not the D.D.A . had 
fully acquired the land. Henceforth, 
I have ordered that. 

[ Enclish] 

Unless and until you arc fully satisfie d 
that the land belongs 10 D .D.A •• 

[Trunslaticm] 

not a sin gle inc h of land should be 
announced for registration. 

MR. SPEAKER : That is why Shri 
Ranga was laughing. 

SHRI ABDUL GHAFOOR The 
Stay was obtained from the High Court 
after the re11istration was done. Recently, 
I had a discussion with them and told 
them not to proceed with construction of 
houses or start registration unless they 
had clear title on the land. Therefore, 
such a thing will not hllppeo again. 
There were· 245 registrants and all of 
them have been informed that they can 
have houses in the Same Sarita Vihar. 

(£11g//.fh) 

SHRI S . M . BHATTAM : Even when 
acquiring the land concerned. how docs 
the concerned authority think it fit to a!>k 
for instalments for the allotment of 
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houses 7 The questions raised in part 
(c) and also in part (d} arc on two 
specific points for which answers hav~ not 
been aiven. Here the hon. Member who 
put the question want! to know the 
names of ttic officers responsible for 1hese 
allotments and wh:it action has been 
taken against those respono;ible for such 
allotments. 

MR. SPEAKER: It has already been 
g iven that no action was taken. 

SHRI ABDUL GHAPOOR The 
portion which was referred to by the hon. 
Member was from the Statement laid on 
the Table of the House. I would again 
read it out : 

"The estimated cost of Oats for 
Category Ill varies between Rs. 
2,48.000/ -and Rs. 2,82,000 and for 
Cateaory II betwc:cn Rs. 1 ,61,000/ -
and Rs. I ,92,000/-." 

So far as the question of officer responsi-
ble for this is concerned, r think that 
docs not arise because . somebody must 
have gone and taken stay order from the 
Supreme Court or the High Court. 

{Tra 7slat ion J 
DR. CHANDRASHEKHAR TRl-

PATHI : Sir, I want to know from the 
hon. Minister that the houses, construc-
tion or which has already been completed 
years back, arc not being handed over to 
the allottccs because they (allottees) will 
have to pay 1 ! times more than the 
announced price. What will be the 
position in respect of Hawa Maha/s pro-
rosed to be built now ? 

MR. SPEAKER: They will never 
wear out. 

SHRI ABDUL GHAFOOR : The 
reply 11ven by me does not relate to 
Hu..,a Mahal. 

[ £11g/i:.'1] 

Prasar Bharat! Hiii 

* 188. PROF. MAOHU DANDA-
VATE: Will the Minister of INFOR-
MATION AND BROADCASTING be 
Plcast-d to srate : 

(•) whether 'The Pr..sar Bharati Bill' 
offering arcatcr degree or autonomy to 
Doordarshan and Akuhvani was intro-
duced in the Sixth Lok Sabha and was 
subsequen1 Jy referred to a Sclec1 Commit-
tee ; 

( b) whet her the report of the Select 
Committee coulJ nol be prcscnled due to 
di!ISOlution or Lok Sabha ; and 

(c) if so, whether Government pro-
pose to revive the 'Prasar Bharati Bill' to 
ensure more autonomy for these media ? 

THE MlNlSTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI \'.N. GAD-
GIL) : (a) to (c). A statement is aivcn 
below. 

Statement 

The "Prasar Bharati Bill" providing 
for the establishment for a Broadcasting 
Corporacion for India to be known as 
Prasar Bharati was introduced in the 
Lok Sabha on 16.5-1979. The Dill was 
subsequently referred to J oint Commiuec 
or both the Houses. The J.>int Committee 
could not complere its s i11mgs or submit 
its report b..:fore the dissolution of the 
Lok Sabha. 

There is no proposal before the 
Government to re-introduce the Bill. 
Government arc of the view that a set-up 
as ao autonomous corporation is not 
necessary for these Mc.dia for fulfilling 
their primary <lbjcctive, namely. serving 
the people. Moreover. the Media enjoy 
adequate autonomy in all professional 
matters. 

PROF. MAOHU DANDAVATE: Sir 
from the statement that is made by the 
hon. Minister gives no indication as to 
whether lhe Government wants to join 
the mainMream or thinking on these lines 
and it has been going on right from the 
Constituent Asscmhly days. I would 
like to know from the hon. Ministcr-
and if he ln ~ that the answer is not 
available, Prof. Runga who was a 
Member of the Constituent Assembly. 
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may be consulted whether it is a fact 
that in the Constituent Assembly, on 
March IS, 1948, Pandit Nehru himself 
had said that we should have the pattern 
on the basis of   we should have
semi-autonomous Corporation ; no doubt, 
the policy should be controlled by the 
Government, but the day-to-day depart­
mental interference should not be there, 
and it should be a semi-autonomous 
corporation.

Secondly, is it a fact that in the year 
1 966, the Chanda Committee had again 
recommended the formation of a separate 
corporation of autonomous status, and in 
1 97 8 the Verghese Working Group had 
submitted in detail a report on the basis 
of which legilation could be brought  
If this has been a continuous process, and 
since Government itself is a continous 
process, will they lake cogniance of these 
reports with  retrospective  effect  and
kindly have a rethinking on the problem 
so that the autonomous corporation can 
work more effectively and can give better 
service and at the same time, democratic 
atmosphere could be maintained 

PROF. N.G. RANGA :  Since  then
Dr. Chauhan had appeared on the BBC
and held out a threat for our Prime 
Minister.  All these things will have to 
be  taken  into  consideration... 

ruptions).

PROF.  MADHU  DANDAVATE : 
Shri Y.B Chavan is alre.idy dead.  Why 
is he referring to him 

PROF.
Chauhan.

N. G.   RANGA :  Di.

PROF. MADHU DANDAVATE :  I
am sorry, I misunderstood it.

SHRI V.N. GADGIL :  This issue
has been raised several times  in  the 
House and several times answered.  In 
the last session, there was a motion by 
Shri Srihari Rao, and seven-hour debate 
took place on two Fridays.  He will be 
repeating his arguments and 1 will be 
repeating my arguments.  Government 
has made it clear that we do not accept

that it is necessary immediately to have 
an autonomous corporation on BBC or 
any other lines.  As 1 said during that 
debate, autonomy is a question of form. 
It all depends on  the  attitude  and 
approach  of  the  Government.  if 
Government wants to. interfere, even if it 
is autonomous. Government can inter, 
fere. The question is, how much freedom 
is allowed.  That is the  point,  and, 
therefore,  autonomy is  not  a  basic 
question.

PROF. MADHU DANDAVATE : On 
the basis of concrete experience in the 
past, is it not a fact that as far as the 
proceedings of the Parliament are con­
cerned remember. Sir, you may also be 
affected ..

MR. SPEAKER :  Let me be alert,

PROF.   MADHU  DANDAVATE: 
Whatever may happen, censorship of the 
press etc., as far as the rights of the 
Members of Parliament to be heard in 
the House and to communicate to the 
constituents in the country are concerned, 
these have to be preserved as inalienable 
rights of the Members of Parliament. But 
is it not a fact that because of the nature 
of the All India Radio and Doordarshan 
during the emergency, not even a line of 
criticism against the emergency and the 
Government by Members of Parliament 
who opposed the emergency and criti­
cised the Government was allowed to be 
relayed on the Akashvani as also Door­
darshan   If this has been the experi­
ence in the past to avoid such a situation 
not only during emergency, but during 
non-emergency period also, will he re­
consider his attitude 7

I know, he said that my questions 
would be the same and his replies would 
also be the same.  Therefore, 1 would 
add one new question.

I have already given notice of Prasar 
Bharati   Bill  on  the  basis   of 
the Verghese  Committee  Report  and 
fortunately, it is going to be introduced 
on the last day of the session all is 
well that ends  well.  Will  the  bon.
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Minister give us an assurance to keep his 
mind open, because mind .like the para-
chule works best, when it is open ? Will 
he give his attention to the Bill that will 
be introduced on the 23rd, discuss it 
threadbare and if necessary, refer it to the 
Select Committee, because iu the past 
some Privale Members' Bills were also 
rcf.:rred to the Select Committees, and 
arrive at a conclusion different from 
whatever may have been the Government 
point of view so far ? 

SHRI V .N. OADGIL : If the Bill 
comes, certainly according to the pro-
cedure it wi II be ci i•cussed and I will give 
my additional argumc:nts at that time. 

PROF.MAOHU DANDAVATB:  I 
am happy that at least his mind is open 
on that day. 

SHRI S. JAIPAL REDDY: I would 
like to know whether the hon. Minister is 
aware of the Parthasarathy Commillee 
which was appointed by his Party's 
Government in eigh1ics, ":hich recom-
mended au1onomous corporations for both 
All India Radio and Television. Secondly 
I want to know whet her the Minister is 
also aware of the new argument - I 
am not reforring to old argumen1s-
advanced by the Prime Minister at his 
recently leleviscd Press Conference to 1he 
effect that since the Press in India was ir-
responsible, autonomy to All India Radio 
and Television should be denied so that 
the Government also oy implication could 
be equally responsible. 

SHRI V .N. GADGIL : It wlll not 
bz proper on my part to interpret what 
lhe P.rime Minister stated. But as regards 
his other question, in my debate-he 
was present at that time-we have replied 
to it umpteen times and it is no use 
wasting the time of the House by repeat-
ing t'hc same argument. 

PROF. MAOHU DANDAVATE: To 
say •wasting the time of the House' is 
highly objectionable. 

SHRI E. A YYAPU REDDY : Do 
you have any proposal for providing an 

opportunity to the leaders of . the various 
political parties in the House to project 
their view• regardiog what they have 
done and what their party•s stand is, at 
the end of every session of Parliament ? 

PROF. N .G . RANGA :  A very good 
suggestion ! 

PROF. MAOHU DANDAVATE: We 
do not m ind even. during the Session 
a lso! 

SHRI V . N . GADGIL : You would 
like it every day,  I am sure and parti-
cularly your appearing, 

MR. SPEAKER: And he is not 
going to oblige. 

SHRI V.N. GADGIL : We have a 
programme, 'Issues before Parliament' in 
which all par1ics arc presented. Last time 
also, several Opposition members took 
part in ir. 

DR. KRUPASINDHU BHOI : We 
8ivc grcdlcsl respect to the Constituent As-
sembly and to the views of Pandit Nehru. 
I want to know from the hon. ini~t r 

whc1her it is a fact or not that the geo-
morphologica l conditions of 1hc country 
have changed since the time of the 
Constituent Assembly, since  the time of 
Pandi1ji and since the time of the reporis 
of so many Commi11ecs. There arc the 
secessionist movcmcnrs, terrorist move-
ments in the country and other an~ rs 

around our country I would like 10 
know from the Minister, basing on this 
view, whether he will yield to the pres-
sure of the unnecessary argument 
advanced by Prof. Madhu Dandavatc and 
succumb to that. 

MR. SPEAKER Doc1or, he has 
already replied to that. 

PROF.MAOHU DANDAVATE I 
miaht be detained for terrorist activities 

Employment to Jobless Workers of 
Union Carbide Plant, Bhopal 

*189. SHRI V. SREENIVASA 
PRASAD : Will the Minister of LABOUR 
be pleased to state : 
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(a) whether Government are aware 
that thousands or workers employed in 
Union Carbide Pesticide Plant, Bhopal 
now have become joblesll due to shut 
down of the plant; 

(b) if so, the action taken by the 
Central Government in this re1ard; 

(c) whet"ier Central Government 
propose to ask the State Government to 
provide job, to r tr ~ch  employees of 
Union Carbide on compassionate grounds; 
in other organisations; and 

(d) if so, when and if not, the 
reasons the ref or ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T . 
ANJIAHa : (a) to (d). A statement is 
aiven below. 

Statement 

According to information received from 
the Government of Madhya Pradesh, 632 
workers have been affected due to the 
closure of the Pesticide Plant at Bhopal. 
The State Government h ave taken all 
possible steps t o provide alternative em-
ployment to the affected workmen These 
include special steps to r ~ist r the 
workmen in the Employment Ellchange 
at Bhopal, prepa ration of a trad::-wise 
list of workmen and circulation of the 
same to all the District Empolyment 
Exchanges in the State and also to major 
Public and P.-ivate Sec1or Industrial 
Undertakings in Madhya Pradesh, 
direction to the District Collecte>rs to take 
initiative in securin1 employment to these 
workmen in local industries in their 
districts and spcciul efforts to motivate 
the work.men to take advantage of self-
cmploymcnt scherr.c under whic h a loan 
to the tune of Rs. S0,000 is advanced 
as margin money to set up any trade. 
small-scale industry o r occupa1ion. Dc-
sides, the Government of India in the 
Ministry of Finance lRureau of Public 
Enterprises) has also issued instructions 
to all Central Public Sector Und(r takings 
in Madhya Prade&h to give priority in 
employment to the retrenched workmen 
by relaxing aee limit, if necessary. The 

State Bureau of Public Undertakjngs has 
also issued similar instructions to State 
Government Undertakin(ts. The Srate 
Labour Commissioner and the Industries 
Commissioner have been asked to use 
their good offices in procurio1 employ. 
ment for all workmen. Further, the 
State Government have sci up a Special 
Burea u headed by the Specia l Secretary 
(Labour) und"r the guid'lnce of a Com-
mittee of Secretaries o f the Finance, 
Industry. Power & L abour Deptts, to 
ellpedite the process of providing alter-
native employment to the workmen. So 
f;1r, letters of appointment have been 
issued to 203 retrenched workmen oft'er-
ina them employment in various State 
Public Sector Undertakings and D;,part-
ments and 618 workmen have been 
registered in the Employmen Exchange at 
Bhopal. Steps have takent to expedite 
action to provide employment to the 
remaining workers as well The progress 
o f actiOl"I taken is being reviewed by the 
State Labour Secretary evi:ry fortnight. 

SHRI V. SREENIVASA PRAS._D: 
The hon. Minister has stated in his 
statement that 632 or ~rs have been 
affected due to the closure of the Pesti-
cide Plant in Bhopal. Resides, about 
251> h ave also been rendered jobless and 
also a large number of casual labourers 
and daily wage workers have b:en retren-
ched by the Union Carbide. And 
actually they arc roamin& o n the roads. 
In view of the fact, what steps have the 
Government taken to provide jobs for 
these casual labourers and daily wage 
w orkers 7 

[Tram-lotion] 

SHRl T. ANJIAH This factory was 
not closed down due to retrenchment. 
Hon. Members know bow this factory 
was closed down. So far the State 
Government has offered employment to 
32S persons out of a total Qf 600. A 
meeting was held with the State Chief 
Minister and Labour Minister on 3rd of 
this month a view to providing employment 
to the rest "f the affected workers and 
th ~  have given assurance in this regard. 

SHRI K. N. PRADHAN : Mr. 
Speaker, Sir, registration of all these 
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people has been done, Government have 
:ilso written to the Public Undertakinas 
and other Government Deparlmenls, but 
~pin  in view the presc:nt empolyment 
position in lhe country, it is not likely 
ihat all of them will b e ab!>orvcd there 
and 1hcre is a danger of their remaining 
unemployed for a long time. Under 
these circumstances, I want to know from 
the hon. Minister, through you, whether 
they cannot force other units of the 
U1nion Carbide to provide employment to 
als these people ? Secondly, whether the 
caces prepa_rcd for compensations also 
in. lude their cases of compensation ? In 
br1ef I want to know from the hon. , . 
Minister : 

(a) Can't you force the Union Car-
bide to aive them employment in 
their other units ? 

(bl Whether their cases for compen-
sation arc Lalso beina prepared or 

not? 

SHRI T. ANJIAH The workers do 
not want to go out from there. The 
workers hc1vc not yet accepted the offer of 
employment made to 325 of 1hem, but 
elfor1s are being made to l'Ccomrnodatc 
1hc1.1 in 1he same type of fac1ory in Poona 
:ii; also in other factories elsewhere. 
T hese efforts are beina made b y the 
Centra l  a s well as the Stale Government. 

So far as the question of compensation 
is concerned, apart from Provident Fund: 
salary due to them as three months 
notice for closing down and other things 
have been arranged by the Government. 
As regards your proposal to accommodate 
them in other Units, we have n o t dis-
' ussed it with the State Government. 
However, we can discuss it, but they arc 
not.in  a mood to leave the State and go 
to 01hcr State as yet. lf they arc prc-
pa1ed, we can consider it. 

SHRI K.N. PRADHAN These em-
ployees arc not being paid their total 
emoluments. Secondly, I would like to 
know whether the cases which you arc 
filina in American Courts for Compen-
5ation also include their individual cases ? 

SHRI T. ANJIAH : The workers 
will face a lot of difficulty in acttin& 
Compensation in America. Herc, they 
can claim compensation a s per the 
Compensation Act of the land. (llller-
ruptlons). 

(Eng/i1h] 

SHRI P .R. KUMARAMANGALAM: 
Mr. Speaker. Sir, firstly, I would like to 
point out that in the s ratcmcot laid oo 
the Table of the House the terminology 
used is "retrenched workmen.. not 
•'closure" . I suppose it is an error which 
it is relevant to point out to the Minister 
because he himself clarified the closure, 
nol rclrcnchment. 

Secondly.  1 would like to as k the 
Minister one thing. Tht: statement says . 
that 6 J 0 workmen have been rca.istered 
in the Employment Exchanges at Bhopal. 
I think the whole House as well as the 
Minister knows that if you register your-
self in Employment Exchange, your 
cham:c cvmcs ncarabout the rctiremc:nt 
.a.ie ... ( b1tl!rr11p1 iunl) 

MR. SPEAKER : The Minister h;u 
already explained that. 

SHRI P.R. KUMARAMANGALAM 
W ill they be given the first priority ? 

SHRI T . ANJIAH : Already they 
have off!=red employment to 3 2 5 p.:oplc. 

MR. SPEAKER : That is what he 
has said. 

SHRI P.R. KUMARAMANGALAM 
He has ~ai  that 325 people have been 
g iven appointment by the Slate Govern-
ment and other sec1ors. The balance 
has bC'cn reaistered with the plo ~nt 

Exchanges. 

MR SPEAKER No. He has 
already said that he has talked with the 
Chief Minister and within a month or so. 
they will be accommodated. That is 
what he has said on the door or tbc 
House. 
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SHRI INDRAJIT GUPTA : May I 
point out that there is a discrepancy in the 
statement ? At least in the statement, 
which has been provided to us, laid on 
the Table, it bcains by "aying that 632 
workers have been affected due to the 
closure of the pesticide plant at Bhopal. 
It is quite clear. "Have be,en atfe.cted .. 
means, I presume in this context, that 
they have been rendered unemployed. 
Then, later in the statemt·nt it says that 
letters of appointment have been issued 
to 203 retrenched workmen, offering 
them employment in various State Public 
sector undertakings and departments; and 
610 work men have been registered in the 
employment exchange. So, 2 03 workmen 
who have been offered employment .••• 

MR. SPEAKER : He said, 325. 

SHRI INDRAJJT GUPTA :  I do 
not know; but here it says, 2 l 0. He 
should tell us then that this is an error. 
and that it is bein& corrected. 

[Translation] 

SHRI T . ANJIAH I have said 325 
and this is the latest position. 

[English} 

I have talked to the Chief Minister and 
Labour Minister. (Interruptions} 

SHRI lNDRAJlT GUPTA : Three 
hundred-and-twentyfive is the latest figure 
of those who have been given 
appointment orders. How many have 
been registered. 

SHRI T . ANJIAH 
h ave been registered. 

All the workers 

SHRI INDRAJIT GUPTA What I 
want to know is tl1is : under the exist-
ing law-unfortunately this comes under 
the Industrial Disputes Act-there was 
no coverage under the Industrial Dis-
putes Act because the factory had to be 
closed down in very unusual circums-
tances, as everybody knows. Arc these 
workers entitled to get the usual re-
trenchment compensation which is avail-
able in cases of closure of factories, or 

as the Minister said a little while earlier 
is it not a case of retrenchment, but is ~ 
case of closure ? If it is treated as a 
case of closure, and not as a case or 
retrenchment, then these workers will be 
deprived of retrenchment compensation 
So, I want to know what is the positio~ 
on this. Don't leave it to the Govern-
ment <?f Madhya Pradesh. This is a 
national disaster which has taken place 
with international rerc rcussions. h r ~ 
fore, the GovernrT:ent hc1c in the Centre 
must tel I us clearly h o w they arc advising 
the Madhya Pradesh Government to treat 
this case. Will they get retrenchment 
~o p nsation  or not ? Is it true that 
many workers do not want to 1eave 
Bhopal ? It is a fact tha\ thcu family 
members and other people have been 
afTe.cted actually by gas poisoning; the 
after-effects of that gas leakage have 
affected the families of these workers 
al!>o, and they d o not know where to go 
with them. In Bhopa.1, they arc hoping 
that some arrangements will be made-
rclid, treatment and all that. Is that the 
m ain reason why they do not want to 
leave Bhopal ? Otherwise, why should 
not they go if given alternative employ-
ment? 

[Transla tion] 

SHRI T. ANJIAH So far as the 
question of ivin~ employment to the 
rest of the workers is concerned, the 
Stale Government have given an assur-
ance that all of them would be given 
employment. We on our put are also 
trying 10 give them employment in the 
Poona Fertilizer Factory which is bein& 
set up in the public sector. The Chief 
Minister and the Labour Minister have 
given us the assurance to absorb them. 

So far as· the compensation is con-
cerned, the Management is prepared to 
give compensation. The workers have, 
however, refused to accept it. Their 
claim is that out of 30 years service. 
they have already put in 1 O years service 
and, as 5uch, they should be p aid at the 
rate of 7 S per cent per month. The Manaae-
ment wants to pay closure compensation 
oo usual rates. 
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SHRI INDRAJCT GUPTA : What is 
closure compensation ? There is nothing 
of this sort in the law. 

SHRI T. ANJlAH Either three 
months' notice or three months' salary is 
requ ired to be given, They arc prepared 
to pay three months' salarly and 
gratuity, but the workers arc not satisfied 
with that, they want more compensation. 
Ncaotiations arc underway in this r.:gard. 

Then, you have asked about the other 
people affected. So far, an amount of 
Jh. 40 crores has been spent and a sum 
of Rs. 2 crores is b eing spent every 
month. Milk and sugar is being di<;•ri-
buted among the affected families and 
those who suffered loss. They have b:en 
rehal'.Jiliiated, Affc:cted families have 
been paid Rs. I 0 ,000 each. All this is 
t-eing done by th~ State Government 
with the help of the Central Government. 

(Enclislt J 
SHRI INDRAJIT GUPTA : I did not 

ask what arrangements were being made 
for the public-Indians living in Oh ..,pal. 
My specific question was this workers, 
who•e families, and may be themsehc.; 
also. i . .:. some of them hove been :iffected 
by this gas poisonin s~  medical 
fall--out is h:ippen ing af1cr that and 1 
cannot go into it now-are the:v 
thinkina that by rem31nrng in 
Jihopal, at least whatever special mea-
sures of relier, medical treatment and 
milk for children and so on would be .ire 
made av:iilable; may be inadcqu:He. 'Uut 
whatever is made available will not b.: 
available if they shift SQmewllere ehe, 
and that may be the reason why they are 
unwilling to leave Bh.>pal; and in that 
case, they will not be able 10 t :1ke up at\ 
opportun ity of jJb elsewhere. Will this 
be treated as a special case and govern-
m ent must make special arr Jngement to 
see not only that they ar·e compensated 
financially but they must b:: provided 
with alternative means of livelihood. 

[Translation] 

SHRl T. ANJlAH : Mr. Speaker, 
Sir. l have already said thllt the ournber 

or the affected families or the workers is 
ncalible and the number of people 
n ffected is not much Everybody is being 
given the same treatment whether it is 
worker's family or the family or the com. 
mon citizen. 

SHRl INDRAJIT GUPTA: Is it 
for this reaso n that they do not want to 
leav.: Bhopal ? 

Sl-IRI T . ANJl&.H: Mr. Speaker. 
Sir, it m:a11s that, as you all say. Union 
C:trbi1c may be asked to orcn the 
fJctory. They are prepared to open it, 
but Government of Madhya Prad.:<11h have 
already tal<en a decision in this reg·ud. 
Th ;re i-t strong apprch.,nsion among the 
c.:immon people on the question of open-
ing this f.tctory. It is for us to decide 
whether this factory should b e run hy th: 
S 1a1e ov rn ~nt or the Central Govern-
ment or else they may be askcJ to manu-
f,1cturc a by-pro;fu..:t. 

SHRI INDRAJ.T GUPTA We do 
n o t want l)pen . Ynu close down all 
the factories of the Union c ... rt,i.:ie. We 
h:ive never asked you to 01>en thl!m. 

[ £11glis.'1] 

SHR C V SOBHANAOREESWARA 
RAO : h it a fa..:t that Union Carbide 
has proposed to set up one battery dry 
c.:11 nwnufacturing pl.mt in Bhopal with 
an idea to provide alti:rn·11ivc emrloyment 
to the retrenched empbyei:s; if so, docs 
the government h·we any objectilm in 
givini: p.:rmis"lion {,n th ~  tJ start that 
a~t r  factory 1 

[ Trrm.f/c1!lo11J 

SHRI T. ANJtAH: I have h.:arcd 
about this. Discussion hJS taken place 
"ith Chief Minister that thc:y want to 
f\pen another f1u.:1ory or 0 by-product. 
Hut it has become a hauntc:d place 
now. The people in M..adhya l'radc;h 
arc scar~  at the name of the 
Union Carbide with the apprehension 
that this factory >\ill age1in starl function-
ing in the san:c name. 
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(E,.gllsh] 

SHRl V. SOBHANADREESWARA 
RAO : You are doing injustice to t he 
retrenched workers when they are coming 
up with alternative proposal t o start 
some other p .roduct which is not dan-
gerous t~ the peoples' life. Why should 
the government have any objection '? 

[Trans.1at iv11] 

SHRI T. ANJIAH : Mr. Speaker, 
Sir. you know what is ~h  situation there. 
The people are scared there. The 
Government of Madhya Pradesh have 
taken ·this decision. The local people 
have apprehension about this factNy 
that sC'mcthing might happen again. Well, 
When you have raised this question, we 
shall take it up with ttie Government of 
Madhya Pradesh. 

[English] 

Loans for ousin~ ch ~s  by Central 
inancln~ Institutions and Banks 

+ 
193. SHRI MURU DEORA 

SHRI ANANTA PRASAD 
SETHI: 

Will the Minister of WORKS A ND 
HOUSING be pleased to stale : 

(a) whether Government propose to 
involve the central financing institutions 
and an~ m ore actively in lending funds 
for h~~~ipa schemes ; 

(b) whether Government propose to 
utilise the Provident Fund accumulations 
c:iT employees for housing schemes either 
under a Central apex body or through 
specially created State agencies under 
the State Housing Departments ; 

(c) whether the Central financing 
institutions will provide easy loans to 
people for repairs/rebuilding of old 
houses ; and 

( d ) if so, the details thereof ? 

THE Ml NISTER OF WORKS AND 
HOUSING (SBRJ ABDUL GHAFOOR): 
(a) Yea, Sir. 

(b} The Central Board of Trustees 
Employees Provident Fund whic h a ini~ 
sicrs the Employees Provident Fund 
Scheme is considerina a proposal to 
finance the construction of houses for 
subsc ribers to the Employees Provident 
Fund Scheme, from out of their provident 
fund contribution. The details are yet 
to be finalised. 

(c) and (d). The HUDCO propose 
to make a specific provision for repair 
and reconstruction schemes in the 7th 
Five Year Plan which is under finalis-
ation. 

SHRI MURLl DEORA : Since housing 
is not in the priority scc1or, enough 
funds are not provided. According to 
the recent survey of the National Building 
Organization, nearly 24 million units 
shonage fo the housing sector is expected. 
W .11 he move the government so that 
hou!\ing is taken in the priority sector 
and enough funds arc provided ? The 
M inistcr has replied that the· Commissioner 
of Provident Fund is considering 10 
allocate or to finance purchase or houses 
by th e employees. 

Sir, you know a t the t ime of retire-
ment all employees-whether they arc 
· working in the Government or in private 
sector-they arc left with no house and 
I would therefore ask the hon. Ministrr 
when this plan of the Proyident Fund 
Commissioner will be finalised. 

SHRI ABDUL GHAFOOR There 
are two · things for the information of 
the hon. Member which are cn(!a(!ing 
the serious attention of Government. 
One is, a central housing scheme on a 
_ national level ; and the second is group 
housina insurance for employees and 
also the provident fund "chemc. We 
want to find out whether these funds 
can be utilised for the construction of 
houses. The Government has become 
so liberal that if any employee who has 
r.ontributcd towards provident fund, 
wants to withdraw. he can withdraw not 
only 50 or 6 0 or 70 per cent .. but even 
cent per cent of the amount for the 
construction of a house. That whole 
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sctieme is under consideration. My hon 
friend, Shri Anjiab the L abour Minister 
is sittin g with me here and his at!ention 
is also being drawn to this m atter. 
But let there be a society or a trust of 
those persons who have contributed 
towards the provident fund so that they 
may themselves approach the different 
housins societies to construct houses 
fo r  those who have contributed money 

towards the fund. 

So far as the question as to how long 
it is aoing to take is conc rnc~  I am 
also considering it very seriou sly, we 
have discussed this matter, and a i!roup 
housing committee has been set up hy 
the Planning Comm:ssion to go into the 
details about all these thin1s. 

They have also  given their suggestions 
<1nd you also known that everything of 
the Seventh Five Year Plan has not 
yet been finalised. It is just going to be 
finalised and the time is not very f.:ir 
off. We should be content that verv 
soon we w ill have a  nationa l · housin~ 
scheme or sodcly throu~h a company 
through a n Act of Parliament and 
nil these things will te finalised very 
shortly. I cannot give you the c ~ t 

time and details about all these thini,;s. 
but it is under active consideration -und.-r 
very active consideration -of the 
Go,•ernment. 

SHRI MURLI DEORA What about 
bringing it in the priority sector ? 

SHRI ABDUL GHAFOOR You 
will be surprised to find wha t i'I the 
posnon. If you put a separiue questhtn 
I can eivc 1he inforu:ation . But f am v<'ry 
sorry to say that ou1lay fo r housing in the 
First Five Year Pla n was ver y very high . 
then it was rou~ht down in the Second 
Five Yea r  P lan. then more so in the Third 
Five Year Piao and now in the Seventh 
Plan we are not yet sure how much 
will be the total outlay. But l can say 
that in the previous year Rs. 90 crorcs 
were allowed to the housins schemes, 
but this yur I think only about eight 
11nd odd crorcs were allotted. I d o not 
know whether they arc considerina all 
these things. Bnt. you know that this 
is not in my power. And, I may al!'O 

request my hon. friends, the Members 
of this House that they should also 
exert their influence in this m atter. 

SHRI MURLI DEORA : would 
like to ask the hon. Minister about 
loans to be available on a priority 
ba·is from the banks. Thia has not 
been clarified by the hon. Miuistcr. He 
may please clarify. 

T h e second point is, in big cau es like 
Bombay. Calcutta. Delhi and Madras 
loa ns are available to build new houses. 
But when these  h ouses become old, no 
amount nf money i'I available for 
repuirs and reconstructio n . I would 
requ es t the hon Minister whether loan! 
can be aiven for repairs and reconstruction 
of h o uses. 

SHRl ABDUL GllAFOO R : I am 
very glad that my ho:-i. friend has drawn 
my attention to tli i ~  We arc consi-
dering the plight or those person.. whose 
houses arc dam:iged and who are not 
in " po~i iun to repair t hem. We arc 
also cxpll)rina the poiosibility o r giving 
loan s from financial i .sti1utions or some 
assistance  fo r ahc repairs anJ rccon-
struct ·o n of old h ouses ulso. You 
will be glad to know that HUOCO , 
which is the m tin financial institution. 
has aareed 10 give loa11 to thmc persons 
who want 10 repair th-:ir houses. 

SHRl ANANTA PRASAD SETHI: 
It is good that the Minister has !>lated in 
reply to ques11on (a) that he will involve 
fina ncial institurions including b anks for 
the h o us ng sc•lemc y,m know the 
econ o mic condition of the SC,!etST and 
backward clas~ people. Sped tlly in the 
rural areas  their conditio n ii s.> miserable 
that they arc nor able to construct a 
tha tched h ouse for th sclv ~  Keepina 
thi!4 in view, will the Minisicr consid1.:r 
involving financial iRslltutions in clud1n1 
banks for providinll long term loan with 
concessional rate of interes t 10 thctc 
people; if so. what arc the d.:tails of the 
scheme 7 

SHRl ABDUL GHAFOOR I think, 
every hon. Member of this H ou<.c knmu 
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that under the 20-Point Programme we 
take special care for the economically 
weaker sections of society and e verybody 
knows that for these categories of people 
how many houses have been built ·by the 
respective Staie Governments. It is not 
a Ccnual subject; it is a State subject 
and funds arc g iven to them.  H UDCO 
is specially contriouting more than 60 
per cent towards this p rogramme. 

SHRY ANAND GAJAPATHl RAJU 
would like to know from the 

hon Minister "'hcther any specific m ea-
sur ~ arc tiing taken to examine the Rent 
Control Act and vario u s 01hcr Acts under 
housing and whether Govcrnm«-nt will 
resort to market borrowing in o rder to 
m11kc the houi:in(t rroaram1T'.c tTlorc dyna-
mic for the simple reason tha t housing 
programme could be a growth p oint fo r 
the economy. Therefore, ( would like to 
know how many mandny!I can be utiliscrl 
either under the Foocl for Work PrograO)me 
o r other (>rogrammcs and whether it will 
be included in the r ural programme so 
that hous·ng rirogrammc may be made 

more dynamic '? 

SHRI ABDUL GHAFOOR : That 
depends upon the gc:neral in tclliscncc 
o f the respective State Governments. S o 
far as the question  o f Rent Control Act 
is con cer'lcd. I know tlia t you are 
• anxious  a bout its a mendment. In this 
sessio n it is not going to be introduced . 
But I fee l that in the near 
future we will place it before you and 
then we will discuss it. Laslly I only 
appeal to the hon. Members of this 

House ••• 

MR SPEAKER: 
questions. 

N o t to put mo: c 

SHRI ARDUL GHAFOOR : .•. if 
enough funds arc made available we will 
d o the work nicely. 

SHRI K. RAMACHANDRA REDDY: 
Quarters where MPs are residing are in a 
perpetual state o f repairs. Repairs have 
been undertaken but they arc not com-
olctcd. How Jong will it t:ikc to repair 

them and provide some more amenities 
for Mcmhcrs' convenience 1 

[Translation J 
SHRI ABDUL GHAFOOR For the 

comforts of you people, we can do what-
ever you want. 

[ £n1:/isli] 

SHRI SUKHRAM Is the Minister 
a~arc that there was.  a proposal in the 
last Housing M inisters• Confe rence that 
loan ceiling had to be increased ~·ith 

regard to the h illy regions o f the coun-
try ? If so, how much time will Govern-
ment take to enhance the loan ceiling for 
hilly regions o f the country ?  The cons-
truction cost is comparatively higher in 
the hilly  region. So, there was a pro-
posal in that Conference. that the loan 
ce iling be increased in order to accele rate: 
t he  ho using building activity in the hilly 

regions. 

( Tran.vlatint1] 

SHJU ABDUL GHAFOOR Y o u 

h ave given a good sugg.estion. S o far as 
the question of bringing about improvement 
in H ousing is c oncerned,  y o u all know 
that research is being carried out at 
various places in the country as to which 
m ateria l sh o u ld be used to provide small 
house s to the people at the  minimum 
cost So far as hilly regions, especially, 
Ad i~asis are concerned, we arc consi ~ r -
iug how low cost houses could be cons-
t ructed with Governmcnt•s assistanc~ by 
makina use of locally available material. 

(Eng/I.th) 

MR. SPEAKER 
tion Hour is over. 

That is all. Qucs-

WRITTEN ANSWERS T O QUESTIONS 

[Trmulation] 

T . V. Relay Centre at Mandia 

•J 83. SHRl MOHAN LAL JHIK-
RAM : Will the Minister o f INFOR-
MATION & BROADCASTING bC 

pleased to state : 
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a)   whether Mandla has been includ­
ed in the list of the places where T.V. 
Relay Centres are proposed to be set up 
during the year 198 5-86; and

b)   the steps taken for setting up 
T.V. Relay Centre at Mandla 7

the

the minister of state of the 
ministry of information and 
broadcasting SHRI v.n. gad- 
GIL) :  a) and b).  There is no appro­
ved scheme, at present, to set up a T.V, 
Relâ Centre at Mandla.

{fnglish]

Ke-evaluation of Blocks included in 
Drought Prone Areas Programme

*186.  SHRI DIGVIJAYA SINH : 
Will the Minister of AGRICULTURE  
KURAL DEVELOPMENT be pleased to 

State :

a)  whether his Ministry arc consider­
ing to re-evaluate the blocks included in 
the Drought Prone Areas Programme;

b)  whether Government propose to 
include all the blocks of Rajgarh District 
in Madhya Pradesh under the Drought 
Prore Areas Programme.

c) whether Government have received 
a representation requesting that Rajgarh 
Histrict be taken under the  Drought 
Prone Areas Pogramme; and

d)  if so, the action taken thereon 

THE MTNTSTFR OF STATE IN THE
department of rural  DEVE-
lOPMENT   SHRI   CHANDULAL 
CHANDRAKAR) :  a) to d).  On
the  recommendation  of  the  Inter- 
Ministerial Committee, the Government 
have already increased number of Blocks 
under Drought Prone Area Programme, 
from 511 to 615 for 1985-86 for the 
Seventh Plan.  There is no proposal for 
inclusion of any new Block at present. 
The whole matter will be reviewed at the 
time of mid-term Appraisal.

Construction of Cheap Houses by HUDCO 
in Bihar and Maharashtra during 

Seventh Plan

*187.  DR. G.S. RAJHANS :
SHRI BANWARI LAL PURO.

HIT :

Will the Minister of WORKS AND 
HOUSING be pleased to state :

a)  whether there is a proposal under 
the consideration of HUDCO to build 
cheap houses in Bihar and Maharashtra 
during the Seventh  Five  Year  Plan 
period;

b)  whether the sites have since been 
selected on which HUDCO proposes to 
build cheap houses;

c)  if so, the details thereof;

d)  whether any aid has been provi­
ded by World Bank in this regard; and

e)  if so, the details thereof; and 
the time by which HUDCO will start 
construction 

THE MINISTER OF WORKS AND 
HOUSING  SHRI  ABDUL  GHA- 
FOOR ;  a)  HUDCO is not a cons­
truction agency.  It  finances  schemes 
formulated by the  various  borrowing 
agencies in accordance with its guide­
lines  The Schemes to be taken  up 
during the 7th Plan are  yet  to  be 
finalised.

b) to e).  Do not arise in view of 
reply to part a) above.

Crop Protection from Insects and Pests

*190.  KUMARI PUSHPA DEVI: 
Will the Minister of AGRICULTURE 
AND  RURAL  DEVELOPMENT be 
pleased to state :

a)   whether there has been a rise in 
insects and pests with the rise in the out­
put of foodgraios per hectare as a resuir
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of the adoption of the green revolution 
package; and 

(b) if so, the mca11ures taken or 
propo~  to be taken to protect the· crops 
from insects and pests ? 

THE MINISTER OF AGRI-
CULTURE AND RURAL DEVELOP-
MENT (SHRI BUTA SINGH) : {a). 
Yes, Sir. There h as been some rise in 
insects and pests in varying degrees in 
various crops. 

(b) The steps taken to protect the 
crops from insects and pests consist or an 
• J 

Integrated approach to pest management 
which involves the following main com-
ponents : 

(i) Screening or crop varieties 
for their reaction to insects and 
pests, avoidance of susceptible 
types and adoption or the 
tolerant/resistant ones. 

(ii) Extensive programme of survey 
and surveillance for monitoring 
of key pests ; forewarning and 
timely and effective control mea-
sures. 

(iii) Conservation and augmentation or 
natural enemies for biological 
control of key peats. 

(iv) Employment of sound agronomic 
and cultural practices and crop-
ping strategics which prevent in-
sects and pathogens from assum-
ing destructive proportions. 

Cv) Judicious and need-based use of 
safe pesticides. 

The above measures huve helped in 
·successfully combatina most or the insect 
and peat problems in the crop production 
programme. 

Housing Finance from Dank O!'" other 
Financial Jnstitution 

•t91. DR.V.VENKATESH Will 

the Minister of WORKS AND HOUS. 
ING be pleased to state : 

(a) whether Government have drawn 
up a proposal to provide housing finance 
to be available from a specific bank or 
financial institution; 

(b) if so, the broad outlines thereof; 
and 

(c) what categories of people will be 
entitled for such housing finance ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA-
FOORl: (a) to (c). Apart from the 
existing institutions which provide housina 
finance .  a proposal to set up a specific 
institution. for the purpose is yet to be 
finalised. 

Ratio or unemployed and emph•yed 
persons In the country 

*I <>4 SH RI AJOY BISWAS : Will 
the Minister of LABOUR be pleased to 
stu•c : 

(a) the ratio or employed and 
unemployed persons in the country ; and 

(b) the rate of increase of unemployed 
persons in each year during the Sixth 

Plan period ? 

THE MINISTER OP STATE IN THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) The latest available 
information from the National Sample 
Surveys relates to the 3 2nd Round 
Survey oo Employment and UnemploY· 
ment conducted during 197 7-7 8. 
According to this Survey, the percentascs 
of employed and unemployed persons 
by usual status at aacs l S years and 
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Rural Urban

Male   Female Male   Female

Employed   87.3 3 8.0 

Unemployed   2.0 2.3

77.1  18.5 

5.3 4.1  ,

b)  Information   on  unemployed 
persons during the Sixth  Five  Year 
Plan period is not available.  However, 
the number of job-seekers not all of

whom are unemployed)  on the  Live 
Registers of Employment Exchanges and 
their percentage increase for the years 
1980 to 1984 are as under : 

Year   No. of persons registered with 
the Emp. Exchanges in lakhs)

Percentage increase over the 
previous

1980 162.00 13.0

1981 1 78.38 10.1

1982 197.51 10.7

1983 219.53 1 1.1

1984 235.47 7.3

Curbing the growth of slums Pit-cultivation Iechnolotsy for

*195.  SHRI DIGVIJAYA SINH : 
Win ihe Minister of WORKS AND 
HOUSING be pleased to state :

a)   whether Government  have any 
plans control the supply of water and 
to shw audio visuals of appalling living 
conditions in slums to the rural popu- 
lation as efTeciive methods for curbing 
growth of slums ; and

i,b)  if so, the details thereof 

THE MINISTER OF WORKS AND 
mousing SHRI ABDUL GHAFOOR): 
a) and  b).  The  programme  for 
improvement of water supply is being 
executed through the various  schemes 
under implementation.  For improvement 
of living conditions in slums, the Scheme 
for Environmental Improvement of Slum 
areas is in operation. These progiammes, 
alongwith  other  developmental  pro- 
erammes are being given publicity through 
various media.

Sugarcane Cultivation

196. SHRI R P. DAS: Will the Minis­
ter of AGRICULTURE AND RURAL 
DEVELOPMENT be pleased to stale :

a)  whether pit-cultivation technology 
has proved its superiority over conven­
tional  sugarcane ctiliivation  in  Terai 
and in Punjab ;

b)  whether this technology is being 
adopted in other parts of the country ; 
nnd

c)  if so, the names of the States 
and the results achieved  so far from 
pit-cultivation technology 7

THE MINISTER OF AGRICULTURE 
AND  RURAL  DEVELOPMENT  S. 
BUTA SINGH) :  a) to c).  Yes. Sir.
Experiment on pit cultivation technology 
have been conducted by the  Indian 
Institute of Sugarcane Research, Lucknow 
for sometime now and found to give
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superior yields to conventional sugarcane 
cultivation.  However,  more  elaborate 
experiments are being planned to compare 
this  method with  the  conventional 
technologies and its results are yet to be 
confirmed.

[Translation]

Financial Assistance to States under IRDP, 
NREP, RLEGP and TRYSEM

*197.  SHRI   VIJOY   KUMAR 
YADAV :  Will the Minister of AGRI­
CULTURE AND RURAL DEVELOP- 
MENT be pleased to state :

a)  whether  Government   provide 
financial assistance to States for imple­
menting Integrated Rural  Development 
Programme, National Rural Employment 
Programme, Rural Landless Employment 
Guarantee Programme and Training of 
Rural  Youth for Self-Employment pro­
gramme ;

b)  if so, the break-up of the funds

allotted to States for 1985-86 ; and

c)   the State wise break-up of the 
persons benefited by these programme 

THE MINISTER OF STATE IN THE 
DEPARTMENT  OF RURAL DEVE­
LOPMENT  SHRI   CHANDULAL 
CHANDRAKAR)   a)   Yes,  Sir.
50% of the total allocation of funds 
to States under Integrated Rural Develop­
ment Programme IRDP) and National 
Rural Employment Programme NREP) 
and for strengthening  training  infra­
structure under TRYSEM and 100% of 
that under Rural L̂ mdless Employment 
Guarantee  Progrnmme  RLEGP)  are 
provided  by  the   Government  of 
India.  In case of  Union Territories 
100% funds are provided by Government 
of India under all  these programmes. 
Funds required for training of youth and 
subsidy to such youths under TRYSEM 
are met out of IRDP budget.

b)   and c).  A* statement is given 
below.
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Broadcasts Today in Parliament 
.. Sansad Sameeksha .. 

*198. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of 
INFORMATION AND BROADCAST-
ING bo p l.eased to state : 

(aj whether Government arc aware 
that crores of people who do not under-
stand either Enalish or Hindi arc not able 
to follow the •Today in Parliament' or 
• ·Sansad Samccksha .. broadcasts by AIR 
during Parliament Session day5; and 

(bl if so. whether Government arc 
considering to broadcast Sansad Sameek-
sha translated version from the Southern 
State capitals in respective Officials 
language for the benefit or people in the 
Southern Rcaion 'l · 

THE MINISTER OF STAT£ OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING \SHRI V.N. GAD-
GJL) : (a) Though people who do 
not know Hindi or English arc not able 
to follow ·Today in Parliament• or 
•saosad Samccksha'. they follow the high. 
lights or Parliament debates included in 
the Regional Langua11c Bulletins broad-
cast in the local languages/dialects. 

(b) No, Sir. 

Implementation of National Ca pital 
Region Plan 

* 199 . SHRI YASHWANTRAO 
GADAKH PATIL: 

SHRlRAMASHRAY PRA-
SAD SINGH: 

Will the Minister of WORKS AND 
HOUSING be pleased to state : 

(a I whether a meeting or the National 
Capital Region Plannina Board was held 
recently in Delhi ; 

(b) if so, the details thereof; and 

(c) when the National Capital Rc-
aion Plan is likely to be implemented 7 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA • 
FOOR) : (a) Yes, Sir. The first meeting 
of the National Capital Region Planning 
Board was held on 4th June, 1985. . 

(b} The National Capital Reaion 
Planning Board had considered several 
policy issues and strategies concerning 
development of the region besides some 
procedural matters. It was decided that 
the policy issues would be examined 

0

by 
the Planning Committee in greater detail 
and concrete pr6posals submitted to the 
Board. 

(c> The NCR Plan would be taken up 
for implementation af1er its preparation 
and approval by the Board. The Plan is 
under preparation and will be approved 
by the R.:iard as soon as possible. 

Nation:ll Seminar on Worker's Education 

*200. SHRI M.V. CHANDRA-
SEKHARA MUR-

THY: 
SHRI H.G. RAMULu;: 

Will the Minister of L.\BOUR be plea. 
sed to state : 

(a) whether at a 'National Seminar 
on Worker's Education' held rect:ntly in 
Delhi, the problems of women child and 
rural unorgan iscd labour were discussed; 

tb) if so, the details of the dis-
cussions; i.nd 

(c) the steps proposed to be taken 10 
give employment to women, to cradicale 
child Jabour and to improve the con-
ditions of rural uoorganiscd Labour in 
the country ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH>: (a) to (c). Yes, Sir. A 
Statement is aivcn below. 

Statemt"nt 

A National Seminar on Wor:kers Edu-
cation in Next Decade was held in New 
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Delhi from 9th to 11th July, 198S. The 
main themes of the Seminar were :-

(i) or ani tio~ and strengthening 
of the Central Board of Workers 
Education and financing of Work-
ers Education Programme. 

(ii) Role of trade unions, employers. 
v<'luntary J'f;!cncics and edu-
cational insli' utions ;n workers 
Education Programme-measures 
and procedures needed for \heir 
optimum participation. 

(iii) Workers• Education Programme 
in the rural unorganised sector, 
includin1 a..:tive association of the 
Coal Mines and other Welfare 
Funds in \\'orkers Education 
Programme. 

(iv) Review and. rcor1anisation of 
Workers Education Programme in 
the or1anised sector-content. 
methods'. institutional and legal 
structures. 

The objective of the Seminnr was, 
therefore, rrimarily aimed at bringing 
about improvements in the existing oro-
~ra s of the workeri' educari0n 
and to provide new directicns tu the 
future functionin@ of the Scheme of 
Central Board of Workers Education. 
The deliberntio n11 and recommendations 
of the Seminar arc i;till awaited. 

The Seminar did not address it;elf 
directly to the isi;ucs pertaininll lo em-
ployment of women. erPdication of child 
labour and bringing about improvement 
in the conditions of rural unorgani'cd 
labour. 

Conference o f State 1.abour Ministcn 
held In New J)elhi 

SHRl M . RAGHUMA 
REDDY: 

SHRI V. TULSIRAM : 

Will the Minister of LABOUR be plea-
sed to state : 

(a) whether a Conference of State 
Labour Ministers was t-.cld in New Delhi 
during the Jst week of July 1985; 

(b) the nature of discussions held; 

(c) the decisions arrived at; aod 

( d) whether the question of creation 
of a [lUarantce fund for the protection of 
workers claims was discussed at the Con-
ference; if so, the decisions thereon ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH1: ta) to (d). No, Sir. The 
3 5th Session of Labour M inlsters Con-
ference was held on 11 • .S-8.S. A State-
ment containing the summary of main 
conclusions/suagestions of the Conference • 
is given below. The question of creation 
of a guarantee fund for the protcc-tion of 
workers claims was discussed in the 
Conference and it was felt that this needs 
examination in depth and consideration 
from various aspects. The oo ~rcncc 

remitted this matter to a Group of 
Labour Ministers for consideration. 

Statement 

1 • Reasons o f lockout should be 
investigated by the lndusrrial Relations 
Machinery and the situation should be 
assessed accuralcly by compiling the re-
sults of such investigation. 

2. It should be examined whether 
definition of lockout should be elaborated 
10 deal with the tendency to resort to 
lockout by callin1 it temporary suspension 
of operation or buioincss. 

3 . Adequate administrative steps 
should be taken to aprcal .ia1ainst stay 
orders on the operation of the provisions 
of the Industrial Disputes Act in cases 
relating to closures layoff and retrench-
ment. 

4. To e11pedite adjudic.atioo of labour 
cases, separate bench of Hi1h Courts and 
high powered tribunals should be est•b-
Jished. 
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5. The arrangements for monitoring 
industrial relations situation should be 
strengthened

6. Workers dues should be given first 
prioritycharge and suitable amendments 
may be made in the relevant enactments.

7̂ Details of an appropriate insur.
ance scheme for ensuring payment of dues  ̂
to workers may be worked out.

8. A system of rendering a certificate
at the  time of the  annual  audit  of
accounts of a companyunit to the effect 
that funds required to meet the retiral 
terminal obligation like gratuity exists.

9   Laws relating  to  payment  of
wagesbonusgratuiry,  ESIC and CPF 
dueŝ should be efTectively implemented.

10.   The existing   ceiling  of Rs.
1600- per month for coverage under the 
Payment of Gratuity Act 1972 may be 
done away with and appropriate Govern­
ments may be empowered to extend the 
provisions of the Act to establishments 
employing less than 10 persons.

1 1.  The Act should bj  extended to
over establishments employing substantial 
number of women workers and tripartite 
consultations should be undertaken to ex. 
ploring further scope of extension.

12.  The  ESI Corporation  should
undertake a programme for health care 
for child workers.

13. State Governments  should take
full  responsibility  for  minimisin   ax 
certiGcation.

14.  Criminal  action   should  be
launched against the establishments which 
have gone sick or are closed or are under 
liquidation who had recovered the funds 
from workers but had not deposited the 
same.

15. Apart from launching of criminal 
prosecutions steps should be taken for

recovery  of  outstanding  dues in the 
speediest possible manner.

1  6.  The Chief Inspector of Factories 
will have powers to order suspension of 
activities in a haardous industry, in the 
intcresf of preventing accidents and dis­
eases.  The panalty for continued vio­
lation of safety regulations in haardous 
industry would he compulsory imprison­
ment.

17.  The  State  Governments  will 
adopt all control  measures  prescribed 
in the Model Rules and Schedules in 
respect of dangerous manufacturing pro­
cesses  by incorpoi uting them in State 
Factory Rules.

18.  t be StateUnion Territories, will 
revi.̂v their rules regarding appointment 
of Safety Officers and ensure that these 
provide for prescribing requisite quali- 
lications, functions, and responsibilities 
of the Safety Officers,

19.  The Slate Governments  would 
prepare a list of the haardous industries, 
based on the reports of the Task  Forces, 
and furnisn the details to DGFASLl who 
would prepare a common list of such 
haardous industries for facilitating pre­
paration of future action plans on an all 
India basis for conducting studies and sur­
veys for the benefit of all.

20.  There  would  be a  Centrally 
sponsored scheme with 50 per cent contri­
bution by the S.aie and 50 per cent 
assistance by the  Centre for setting up 
and sirengthenmg of Industrial Hygiene 
l-aboratories in the Siates with  necessary 
manpower, equipment and facilities for 
monitoring the environmeit in haardous 
chemical industries.

21.  A  Standing  Committee  of 
selected exports in various disciplines will 
be set up at the State level with the Chief 
Inspector of Factories as the convenor. 
This Committee will go into the safety 
conditions in haardous industries,  at 
periodical intervals, and report on the 
corrective measures required to a tri­
partite Committee at the State level.



22.  There would be a high powered
Tripartite Safety Committee at the Stale 
level  under the Chairmanship  of  the
Labour Minister.  This Committee will 
decide the policy mailers regarding the 
overall safety and health situation in the 
factories in the State.

23.  A cadre of Occupational Heally 
Services in the country would be built up 
by taking recourse to {he following mea­
sures : 

a)  Appropriate programmes for tr lin­
ing  and  developing  would be
drawn  up  and  operated  by 
OGFASLI, in associaiion  with 
NIOH, IRTC and the Inspectorate 
of Factories of Slate Government,

b) The Employees State Insurance
Corporation would set up Occu­
pational Health Diagnostic Centre 
in each State and tliese centres 
would work in close co-ordination 
with  the  DGFASLTs  Occu­
pational Heath Clinic envisaged 
under the Sevenh Five-Year Plan.

2 4, Rehabiliiation of bonded labour
as a programme should be integraied with 
the existing IRDP and NREP.

25.  Subsidy  available  under  the 
IRDP and NREP should be in addition 
to subsidy available foi the rehabilitation 
of bonded labour.

26.  Subsidy for bonded labour re­
habilitation should be used as a seed 
money obtaining bank loan, subject, how­
ever, to I he limitation of the project cost 
approved.

2  7,  The limit of Rs. 4000- under 
the Central Sector Scheme was  fixed 
quite a few years back and there is need 
to raise this limit.

28.  In addition to the subsidy of Rs.
4 000- which is permissible, an additionality 
for the maintenance during the inierrug- 
num between the time of identification 
and on-set of programmes may be built 
in.
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29.  Subsidy for the rehabiijtation of 
bonded labour should be released without 
insisting on cent per-cent receipt of Utili­
sation Certificates.  Non-receipt of Utili­
sation Certificates should be condoned for 
the purpose of release of subsidy if 75% 
of the due utilisation certificates have been 
received.

30.  Capacity  and  willingness  of 
voluntary agencies should be exploited 
wherever feasible to bring about grass- 
root changes in the rural societies.  The 
working of these voluntary agencies can 
be dove-tailed into the existing scheme of 
rural organises.

31. Wherever the public sector under­
takings or the government are the princi­
pal employer, ihe contract should have a 
provision that the contractors will pay 
atleast minimum wâ es to the contract 
labour.  All  bills  of  the contractors 
should be passed for payment only after 
the principal employer has certified that 
minimum wages have been paid.

3 2.  The housing scheme for beedi 
workers should be dove-tailed into the 
existing housing scheme of  the  Slate 
Governments for weaker sections of the 
society.

3.̂.  A National Child Labour Pro­
ject would be taken up in order to make 
ellective intervention in selected  areas 
where  there is concentration of child 
labour.

34.  When there is a wide disparity in 
wages in a particular scheduled employment 
covering two or more Stales, efforts should
be made by all concerned  to reduce 
disparity.

35.  The Central scheme to strengthen 
Employment Exchanges for promotion of 
self-employment, at present in operation 
in 3 0 districts on a pilot basis, should be 
extended all over the country as soon as
, possible.

36.  The Conference was in favour of 
introducing  computer  in Employment 
Exchange operation in a phased manner 
to provide prompt, objective and etficient 
service to registrants as well as employers.
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3 7.  At least one model Employment 
Exchange should be set up in each State. 
Tne exchange should have full complo- 
ment of staff, proper building, facilities 
for visitors and registrants, etc.

3 8,  There is an urgent need for set­
ting up new ITIs exclusively for women 
and to diversify courses at the existing 
ITIs to  improve employment prospects 
for women.

3  9.  A group of Labour Ministers be 
constituied to  examine  the  following 
matters.  The  Minister  of  Labour, 
Government of Maharaslitra will be the 
convener of the group :

a)  whether any country-wide survey 
has been made to determine the location 
of T.V. Transmitters ;

b)  whether there are any set guide­
lines or criteria in this regard ; and

c)  if so, the details thereof 7

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING SHRI V.N. GAD- 
GIL) :  a)  and b).  Where  as no
formal survey has been ciirried out to 
determine locations of TV transmitters 
in the country, th.re are well laid down 
guidelines for selecting these loca ions.

1.  Creation of a separate earmarked 
fund right from the begining of 
the industrial establishments to 
be used exclusively for purposes 
of nieeting workers* dues wherever 
it become necessary.

2.  The Workers  Participation  in 
Management for the private sector 
and the question of statutory pro­
visions.

3.  Gratuity Insurance Scheme.

4.  National Minimum Wage.

5.  Review of Labour Laws p.rtaining 
to women workers.

6.  Any other item which the Union 
Labour Ministers refers for the 
consideration of the Committee. 
The first meeting of the Group 
of Labour Ministers was held in 
New Delhi  on  27-7-85.  No 
final decision has been taken.)

Survey Regarding Location 
T.V. Transmifters

of

202.  PROF.  K.K.  TEWARY  : 
Will tbe Minister of INFORMATION 
AND BROADCASTING be pleased to 
state :

c)   A statement containing the norms 
for establishing TV stations is given 
below.

Statement

The criteria for selling  up of TV 
tiansmitters  include  factors  such  as 
extent of coverage to rural and uiban 
population ; service backward, remote and 
sensitive border areas ; coverage  of 
working  classindustrial  population  ; 
availability  of  programme production 
and programme linking  facilities  and 
other infrastructure. The needs of places of 
cultural, historical and industrial import­
ance  are also  taken  into  account. 
Efforts are also made to give priority to 
areas which are not yet covered by TV 
signals.  While choosing the site for a 
particular transmitter,  the peculiarities 
or local terrain also considered so as to 
maximise the area that will be covered 
by the transmitter. This is further subject 
to availability of resources and relative 
priorities.

Selection of news items for the netviorks 
programme of Dojrdarshan

1 838.  SHRI SAIFUDDIN CHOW- 
DHARY   Will  the  Minister  of
INFORMATION  AND  BROADCAS­
TING be pleased to state :

a)   whether there are any guidelines 
for selecting news items for news bulletins
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telecast in the network programme of 
Doordarshan ; and 

(b\ if so, details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OP rNFORMATION ~  

BROADCASTING (SHRI V.N. GAD-
GTL> : (a) Yes, Sir. 

(b) The details are given 

Statement below. 

Statement 

in the 

ri ipl~  1tttldln1t m•w.t policy 

1 . There has to be a clear under-
111rinding of the difference betwet:n news 
and views The reporcing of news h11s 
to be factual. accurate and objective ~ln  

only ~uch views as make news should find 

a place in news broadcasts. There can 
be no editorialising in broadcast Clf ni:ws. 

2. Each news story shculd he judged 
Sir ictly on the a~is of its news value. 

3 . In the selection of news r :ceived 
frnm wide ranging sources and in news 
editing. AIR and Doordarshan ~hou d be 

auickd by the hiphest possible pro s~ional 

standards. While newsworthin1:u will 
determine the 11election of news its 

treatment and presentation ~houl  be 
directly related to the speci1tl charactristics 
and potential of each medium as well 
a s the taraiet audiences. 

4. Apart from t reatina news factually 
and ot-jecrively, AIR and DoorJarshan 
should provide, where necessary, a 
background to the events and happenmi:s 
in order that listeners in any PIHi of the 

country arc ao~c to p lace such cven1s 
and happenings in pr per perspc:ctive. 

.S. The broadcast news sh,•uld satisfy 
the hi h ~t c:riteria of accuracy anc 
responsibility. AIR and Doordarshan 
cannot indulge in speculativ1: stories of 
the type which appear in certain journals. 
They should develop their own sources 
for the veriOcation of events. 

6. Jn a developin1 country like ours. 
a special function of b1 01tdcastin1 r.hould 

be t.he coverage of development. it1 
sianificance, achievements and problems. 
Development news covers a wide ranae 
of activities-economic, techooloaical. 
social and cultural. It should Dot be 
confined to mere statements and plans 
but uplain their signific11nce. For this 
purp;>se news gathering opi:ra1ions of AIR 
and Doordarshan should be expanded 

and properly dispersed. In other words, 
the news gathering apparatus should 

make a deliberate ctforr to explore new 
areas of development ~n  nation building 
news. People's p irt•ctpatiOQ in such 

activities shou'd be duly highliahted as 
nls o "'ignificant work being done by 
voluntary a,:encic:s. Thereby the broad-

Ca!>t media should not only supple-
ment lhe wo1 k normally un ~rta cn by 
the: news itgcnci;:s but put out well 
backgrounded stories on their ONn, 

7. Wi1h the limitation of time, the 

vast au icn ~ rc'iched isnd the prc:scnt-
ut:on<tl demands, AIR and DoorJarlihan 
c;innot be expccied to fol1ow the pattern 
of news coverag! r ... ,110.vcd by the 
newspapers. The range and s.;ope of 
n~  g :Hhering and s . lei.:11on will have to 
be !IUitcd to the media. 

8 . The style and method of news 
repor: ing i.hould n:infor..:es the funJa. 
mental prtncrpks on 14hich nat1<•nal 
p .1l1c 1es ate ba ed. Th.:se fundament..11 

prin..:rrks rnclutte territolial inte1ri1y, 
nauonal integration, secularism, 111.unte-
nancc: of public order and uphol.lin.i th.: 
drgni1y and pr sli~  nf Parluun:nt, State 
h:ai1::.h•tures ;md 1hc: judiciary. 

9. Ministerial statements on policy 
mauers, pa1 tkul.1rly. th05c: of the Prime 
Miniuer, are imro11an in as much as 

they enable the p c•>ple to undcrst1U1d 
natio n ;1I nol ci~s  Srmr arty implcment-
arion of 1overnrnent prt>,uammcs 11hould 
he given proper pla:·e in the news 
The focus sh•>uld be: on mfo1·matio:a 
rather than on indivi.:lu:1ls It is also 
ncc ~ sar  that views critical 01 offkial 
policies and the m .mner of their imple-
mentation should find adequate time. 

10, In reporting on politkal con-
troversie• the broadcast mcdu& •hould be 
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guided by objectivity and fair play. Due 
representation or differing viewpoints 
should be the aim. If a variety of 
viewpoints cannot be projected in th~ 
aar.:c bulletin . the balance should be 
acb1"ved wit t.in a reasonable r;eriod of 
time. 

1 I. In the choice of international 
events the objec1ivc i.t.ould be to keep 
the people -informed of world develop-
ments . A special effort should be made 
to give proper background of events. 
In the sel<ction of news, greater att::ntion 
should be given to events in developing· 
countries, par1 icularly our neighbours. 
Apart from stric1ly pruning and editing 
the copy from lhc world agencies which 
have an over. l<'<?d <'f news from advanced 
countries and Also a subtle hia.s, it would 
be desirable for A IR to u~  copy from 
the Non uligred c~li Pllol and other 
Third Wor Id agt'ncies on news meri1s. 
Wh<1t is most t>ssential is for AIR to 
increase the numbe r or i ts foreign 
corresi:-ond1:nts ar.d c11refully St>lect 1t:eir 
location and area o f nc:\\S covcra~  fO 

that we can project a view of world 
developments as seen by India and other 
Non-alil!ned and developing countries. 

12. AIR and Doordarshan should 
aim at crcnting an info1 med public 
opinion on in1e1 nation al events and 
dcvelopn"ents. In preparing programmes 
in news and current affair!', the nation.ii 
interest mus t be kept in mi..d The 
nationol p olky of pcite and pe01c.ful 
co-existence, non-alrgnmerit, f1iendship 
\\ith all coun1ries, support ff'r people 
fitthtina for independence and freedom 
and the stn•sale a ain~t raci~  and 
racial discrimina1ion and for an inter-
national order based on justi"e and 
equatity should be hishlil!hted. This 
does not exclude the reportintt of any 
sitnificant cr111c1sm or Government's 
foreian policy, either in ils con1ent or 
in ill implementation. 

1 3 . The primary purpose or lhc 
cut rent affair&. progrummc:s sl.ould be 
to enliahtc:n the people on various 
aspects of political, economic, social 
and cul1ura1 de\•elopmen1s. The treatment 
or the SUbJeCt •hOuld be comprehensive 

projecting different viewpoints. 
aim at providing adequate 
for a p1 opcr underslandina 
pretali()0 er events and issues. 

It should 
backaround 
und inter-

J 4 . The curumt affairs programmes 
should be broad-based in lhe selection 
of lopks and participants. The: interests 
of various scc1ions or Che pc:oplc should 
be i i ~n in10 account. The formats 
i.hould be innovative and suited to the 
m edium. There is scope for cxpcrimenl-
ation m this n:spect 

I 5. Internal evalua1ion of n ~ and 
currenl nff -1irs programmes uftcr their 
broadcast should !;>e a regular exercise 
on a daily basis. A panel of outside 
experls for news and current affairs in a 
partil..uhtr lanauage should be considered. 

16. The characteristics and potential 
reach of the broadcast media necn!'itate 
tl·e dral ling l r news ilc:ms in spoken 
!ilylc. The lanpuagc ~houl  be addressed 
10 the ear unlike:: the printed word in ~ 
newspaper or journal which is mean t to 
be rt~a  

The cons1rnints of t ime also called 
for preci!-inn and r~ v ity. The it c r nc~s 

in the level of compuhension of liuerners 
arc ycl another factor to be ta ken in10 
accounl. S implicity. and clarity arc 
essenti<tl. Reporters and tho~  who 
give 1alks should aim at easy communic. 
atinn with the people and n o l p :tradc 
their litenir)' :-kills. AIR and DoN-
dar!-han should develop their own idiom 
and s1yle 

17. There shculd be provision for evs-
lua1ion frnm lime 10 tin.e of 1he lart11uare 
or the bulle1ins. There has to be a much 
gre.ater emphasis 011 •peciali!'ation ar.d 
ITaining of the nc:\\S perscnnel within AIR 
ar.d .Uoordarshan. 

I 8. 1 he implcmena1ion or these 
policies and norms will depend upon the 
professional capacity of the pcopl" v.ho 
run the news and current df .. irs pro-
grammes. The choice of persooocl is 
most important. A professional must 
have had traiDina in news work. He 
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should be able to choose the items well 
and to rewrite the stories to suit the 
medium.  Professional  training  and 
appreciation of the role of the media in 
a democratic sociefy will give him the 
confidence to take the right decisions

Guidelines to States on Women Employ­
ment in Projects and Industries

1839.  SHRI AMAUSINH RAfHA- 
WA :  Will the Minister of LABOUR be
pleasrd to slate :

a), whether any Irjstructions have 
been issued to the Sate Govcrnmcnis to 
persuade the induslries to give preference 
to  women in employment  in their 
projects ;

b  if so, the details thereof anc the 
response of State Governments ;  and

c)   if not. the steps bein̂ taken by 
Government in this.regard 

THE MINISTER OF STAlli OF THE 
MINISTRY OF LABOUR iSHRI 1. 
ANJIAH) :  a  tu c).  The Stjte
Governments  and  Union  Terrnory 
Administrations have been asked lo set up 
Advisory Committees under Section 6 of 
the Equal Remuneration Act, I 9 6 for 
augmenting greaier employment oppor­
tunities for women in the state sectois and 
in scctois in which womens cmpKiyment 
could be increased like electronics, cater­
ing, hotel management ere  Most Slate 
Governnicnls hjve already set up such 
Advisory Committees.  They have also 
been advised to re-siructure and sireng. 
then the c.urses in the I.T.ls to prepare 
women for employment in more areas.

[Translatioti]

Allotment of Plots by DDA lo Farmers 
for Acquired Land

1 840.  SHRI  MOHD.  MAHFOOJ 
ALl KHAN ;  Will the Minister of 
WORKS AND HOUSING be pleased to 
ktate :

had promised that every farmer whose 
land has been acquired by DDA would 
get a developed plot of 400 square yards 
and one member of the family would be 
provided with a job ;

b)   if so, the number of farmers who 
have been allotted 4 00 yards developed 
plots and number of families, one member 
of which has been pr;)vided with job ; 
and

c)   if this has 
reasons therefor 

not been done,  the

THE MINISTER OF WORKS AND 
HOUSINCWSHRl ABDUL GHAFOOR):
a)  DDA on the recommendation of 
Dellii îdmn allots plots of various sies 
between 40 sq. yds. to 400 sq. yds. lo 
farmers whose  land has been acquired 
under the scheme of Large Scale Acquisi­
tion providifd the eligibility criterion of 
ficqtiisition of 40% of the holdings is 
fulfilled.

b) and c).  1 M persons have been
allotted plots of 400 sq. yds. 34 affected 
peisons were proviJed Class IV and  5 
Class HI jobs  Tne sclicme is. however, 
been -̂topped in  I97S-79 and in lieu 
thereof, the I3DA have d̂ ĉided in Sept. 
84 to give a weightage of 5% marks to 
the wards of the persons whose la id has 
been acq.iired in fuiure recruitments.

[FMgiish]

Construction Work taken 
in Delhi

up by Societies

1841.  DR A.K PATIL :
SHRI C. JANGA REDDY :

Will the Minister of WORKS 
HOUSING be pleased to state :

AND

a)   whether in view of need for con­
structing dwelling units in Delhi it is 
proposed to encourage their construciion 
in the private sector ;  and if so, the 
details thereof ;

a)   whether at the time of acquiring 
the \and of farmers of Delhi, the DDA

b)   loial number of societies which 
supplied for constructing dwellmg unitŝ
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the number of societies among them 
which have been allotted land so far and 
how many of them have been given 
possession of land ; 

(c) number of societies which have 
been allotted land but developmt·nt work 
required to be done by the DDA has not 
yet been done und the names of !>Ocie1ies 
out of them which have constructed 
their dwelling unitll, indic;iting the area" 
where constructed but ~h r  development 

I. (a) Number of Coorperativc 

works to be done by the Authority have 
still not been CC\mpleted ; and 

(d) . the present policy or Government 
in this regard ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) Cooperal ive Houdna Societies gc1 
their houscs,ftats constructed throuah 
private agencies. 

(b) Information is given below :  -

-----· --·------------
Group Housing 

Societies applied 10 DDA in 1981 for 

allotment of land 453 

(b) Number of Societies allotted land by 
ODA 424 

(c) Number of Societies given pos!'ession of 
land 392 

JI. Number o f oci r ic~ sp~no or ct by the i~trar  

Coopf'rative Sociel ies on the basi' of new 
registration in l 983 yet to be considered for 
allotment o f Jond 651 

(c) The information is beintr collected 
and will be laid ori the Table of the 
Sabha. 

(d > The Government policy is to 
encourage Cooperative Gr\)up Housini? 
Societies in all possible ways to c~ nsrruct 

their flats pc it iou~l  

Sports Commcntatol'l9 In l~ and 
Doordarst•an 

t 842. SHRI PRIYA RANJAN DAS 
MUJl.:SI : Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state : 

(a) the procedure for selecting the 
panel for sports corrmcntators in AIR and 
Doordarshan and list or panelled com-
mentators at present for. various ttports ; 

(b) whether in the last National 
football championship in Uttar Prade!.h 

the quality of commentary wa1 very 
bad 

(c) if so, the steps taken to improve 
' the standard of scorts co ntari~s ; 

(d) whether any retired employees of 
Al R is in the panel for spcrts cc1mmen-
htry ; and 

(e) if so~ the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF lNFORMAllON AND 
RROADCASTJNG (SHRI V N GAD-
GIL) : (a) Sports o ~tators for 
AIR and Doordarshan are selected by a 
~r nin / u irion Committee co pri~in  

of em:nent outside experts io the field of 
Sports and Senior Officers of the Media. 
The Committee grades the Commentators 
according to their merit and the approved 
list or commentators is reviewed periodi-
cally to weed out persons not up to the 
required standard. The list of empaneled 
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Sports  Commentators  for  AIR  and 
Doordarshan Annexure I  11) i laid 
on the tabic of the House [Placed in 
Library. SeeHo, LT-I 29685]

b)  No. Sir.  No complaint was 
received by AIR.  However̂ live telecast 
by Doordarshan suffered at the last 
moment due to some technical problems.

c)  Does not arise.

d)  Yes. Sir.

e)  There is no  bar  to  retiring 
employees  of  AIR  becoming  Sports 
Commentators after the due process of 
Screening and Selection.

Self Sufficiency in Food

1 843.  SHRI HARIHAR SOREN ; 
Will the Minister of AGRICULTURE 
AND  RURAL  DEVELOPMENT  bj
pleased to state :

a)  whether Government  have taken
several measures to attain selt-sufficiency 
in food ;

b) whether attempt has  been made
to increase the use of fertiliers as a part 
of those measures ;

c)  if so, the steps taken to step up
the supply of fertiliers to different States 
and to increase their use ;  and

d)  the details thereof 

THE MINISTER OF STATE IN THE 
department of RURAL DEVE­
LOPMENT  SHRI   CHANDULAL 
CHANDRAKAR) :  a) and b).  Yes.
Sir.  Several measures have been and are 
being taken towards attaining self suffi­
ciency in foodgrains and increased use of 
fertiliers is part of the strategy to attain 
the objective.

c)  and d).  Demand for fertiliers is 
met through indigenous production and 
by imports.  New plant capacity is being

added to increase the indigenous produc­
tion.   However,  the  uncovered  gap
between the indigenous production and
the estimated demand shall, as in the 
past, be met by importing the fertiliers.

A Statement giving details of the steps 
taken to increase use of fertiliers is given 
below :

Statement

Steps Taken to increase FertUier 
Con sump lion

i) Adequate and timely availability 
of fertiliers through domestic 
production and import has been 
ensured.

ii) An Intensive Fertilier Promotion
Campaign  in  selected districts 
wĥre  consumption  potential 
exists and at present the consump­
tion is low. has been launched.
The nurr.ber of districts covered
under the scheme has been raised 
from 67 in 1981  to 104 at 
present.

iii) Delivery of fertiliers is made on
Government account upto Block 
level all over the country, instead
of upto Rail head destination as 
hithertofore.

iv) The distribution margin to the 
distributing agencies was increased 
by about 22% w.e.f. 1 5-8-1 98 I. 
This has teen further increased 
w.e.f. 20.5-1983.

v)  The quantum of short term loans 
to the States for purchase and 
distribution of agricultural inputs, 
including fertiliers has been raised 
from Rs. 136 crores in J 979-80 
to Rs. 200 crores in 1980-81 
and 1981-82, to Rs. 250 crores 
in  1982-83 and to Rs. 260 
crores in 1983-84̂ 1984-85 and 
also 1985-86.

vi) Id order to ensure easy availabi­
lity of fertiliers near the Con­
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suming Centres, the number of 
sale points were railed from l.l I 
lakh on 30-11.1981  to  1.47 
lakh on 31-3-1984.

vii) The prices of all varieties of ferti­
liers have been reduced by about 
7.5% w.e.f. 29-6-1983.

viii)  Favourable cost-benefit ratio has 
been ensured by increasing the 
support prices of crops to reflect 
the increase in fertilier priccs. 
Whereas in 1982-83 4.19 kg. of 
Paddy were needed to buy one 
kg. of nitrogen nutrient, at pre­
sent only 3.4 1 kg. will be needed 
as a result of reduction in price of 
fertiliers w.e.f. 29 6-1983 and 
enhancement of the support price 
of Paddy.

Establishment of a Centra News Service 
Agency in Darjeeling

1 844.  SHRI AMAL DATTA ;  Will 
the Minister of INFORMATION AND 
BRODCASTING be pleased to state ;

a)  whether there is any proposal to 
establish a Central News Service agency 
in Darjeeling ;

b)  if so, the details thereof ;  and

c)  if not, the reasons thereof 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING SHRI V.N. GAD- 
GIL) :  a)  No, Sir.  There is no such
proposal of All India Radio.

b)  Does not arise.

c)  There is no AIR Station at 
Darjeeling,  Hence such a unit does not 
appear to be essential.

External Seryices of AIR

1845.  SHRI G.M. B\NATWALLA : 
Will the Miniser of INFORMATION

AND BROADCASTING be pleased to 
state :

a) whetner AIRs external service are 
rather weak as compared to those of 
other countries ;

b) whether AIR has 10 KW and 
50 KW short-wave stations while most 
countries are using 25 0 KW and 500 KW 
stations for listeners abroad :

c)   if sô the steps proposed to 
taken to improve the external service ;

be

d)   whether Government propose to 
increase the duration of broadcasts for 
overseas listeners ;

e whether there is any proposal to 
ser up stations to reach more listeners in 
neighbouring countries and if so, de­
tails thereof ; and

f whether AIR proposes to have 
efficient services for the Gulf countries 
and if so, details thereof 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING SHRI V.N. GAD- 
G1L :  a) In some target areas the
signals may not have the desired strength 
or audibility due to factors like the rela­
tive lower power of our Transmitters and 
interference from other more powerful 
Transmitters.

b), c) and e)  All India Radio in 
its network has a miK of 20 KW, 50 KW, 
100 KW and 250 KW SW transmitters 
for external services broadcasts. In ad­
ditional to the existing two 250 KW SW 
transmitters at Aligarh, 2 more 250 KW 
SW transmitters  h:ive  been  installed 
and commissioned at Aligarh during 6th 
Plan.  Schemes to set up 2 more 250 
KWSW transmitters at Delhi and a fur­
ther 2 Nos. of 500 KWSW transmitters 
at Bangalore have been taken up for im­
plementation.  These schemes are expect­
ed to be completed in 1986-87,

With the installation and commission­
ing of these transmitters, the signals of
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air s external services will be more dis­
tinctly and clearly heard in the target 
area countries.

d)   No, Sir, there is no such proposal 
at present.

f)   Yes, Sir.  In its draft proposals 
for the 7ih Plan, AIR ĥs proposed two 
transmitters of 250 K.WySW each with 
studio facilities etc. for a commercial 
service for Gulf Countries.  The imple­
mentation will depend on the final shape 
of the 7th Plan.

b) The East Pakistan Displaced Per­
sons Association have suggested that the 
Markets may be got constructed by some 
Government  agency  and allotted to 
EPDP ShopHut owners.

c) No such Market has been develop­
ed by DDA in Greater Kailash.  DDA 
developsconstructs shopping centres in 
areas under its jurisdiction.

d) Representations has been received. 
No allotment of land in market plots No.
T and II has been made.

Development of Market Complex 
Chittaranjan Park

in

1846.   SHRI H.N. NANJE GOWDA : 
Will the Minister of  WOKKS AND 
HOUSING be pleased to state :

e)   The market complex is to be de­
veloped by the Chitaranjan Park EPDP) 
Traders Welfare Association.

Preserv jtion of Folk Songs by Song 
and Drama Division

a) whether several  representations 
have been made to Government and the 
Delhi Development Authority  by the 
EPDA Association,  Chittaranjan Park, 
New Delhi for the Development of mar­
ket complcx as Market No. I  If within 
Chittaranjan Park with a view to provid­
ing shops and trade premises on rental 
basis to the erstwiile refugees of the thv*n 
Hast Pakistan instead of allotting specific 
plots of land ;

b) if so, the details thereof ;

c)  whether such Marketing Com­
plexes were developed by the DDA in 
other colonies like Greater Kailash etc. ;

d) whether representations have been 
made int̂r-aUa to prevent wrongful deal­
ings in allotted lands within the market 
area of Chittaranjan Park ; and

e) if so, the action being proposed 
to develop m̂arket complex in areas of 
Chittaranjan Park at the earliest 7

THR MINISTER OF WORKS AND 
HOUSING SHRI ABDUL GHAFOORj :
a) Yes, Sir.

1 847.  PROF.  NARAIN  CHAND 
PARASHAR :   Will the  Minister of
INFORMATION AND BROADCAST­
ING be pleased to state ;

a) whether  the  song and Drama 
Division of All India Radio has made 
any attempt to record, preserve and pro­
mote the folk songs of North Western 
States of Jammu and Kashmir, Himachal 
Pradesh, Punjab and Haryana during the 
sixth Five Year Plan ; and

b) if so the details of the steps taken 
in this regard 

THE  MINISTER   OF   STATE 
OF THE  MINISTRY  OF  INFOR- 
MATION  AND   BROADCASTING 
SHRI  V.N.  GADGIL) :  a)  and
b).  Folk  music  forms an impor­
tant part of the regular music broadcasts 
of all All India Radio Stations  The 
Stations broadcasts not only music of 
the region concerned but from other re­
gions also.  The total duration of Folk 
music broadcast in 1984 by all AIR sta. 
tions was 1682 1 hours which amounts 
to about 1 I % of the music broadcast 
lime for the netwoik as a whole.  The 
details of the broadcasts made in 198 4
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by the AIR St ationa in the States referred 
to arc:-

(1) Simla 239 hours 3S minutes 

(2) R ohtak 325 hours 29 minute& 

(3) Srinagar 760 hours I I minutes 

(4) Jammu 404 hours 11 minutes 

All India Radio, Rohtak has collected 
sufficient number of local seasonal songs, 
rcisional b allets. traditional folk songs, 
typical Jogi songs and Mcwati songs and 
a 1 0 minute pro~ra  based on the 
material collected, is daily broadcast by 
the station. AIR, Simla has a valuable 
collection of folk songs, h has broad-
cast cxcerJ'ltl from Bharathara Hari in 
Mahasuvi dialect, musical productions 
based on folk taalas of H imachal Pradesh 
and a feature based o n folk songs, The 
Srinagar and Jammu stations have also 
g o t a sizeable collections of folk songs 
of their rcaion. 

Flood Assistance to Kamataka 

1848. SHRI NARSINGRAO SUR· 
YAWANSI :  Will the Minister of 
AGRICULTURE AND RURAL DEVE-
LOPMENT be pleased to refer to the 
reply given to Uastarred Question No. 
2138 on 8 April, 1985 regarding flood 
assistance to Karnataka and stale ~ 

(a) whether the Stale Government 
has since given the requisite clarifica-
tions ; and 

(b) if so, the action taken by the 
Centre on the issue ? 

THE MINISTER OF STAT E IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAN-
DRA.KAR) : (a) and (b). The requi · 
site clarification• hav' since been received 
from the Stale Oovernmcnt and further 
action in the matter is under process. 

[Tran.Ylatlun) • 

Constnletlon of Dhobi Ghat In Raghubir 

NaK•r. Deihl by ODA 

1849. SHRI BHARAT SINGH : 
Will the Mioiator of WORKS AND 

HOUSING be plca1ed to state : 

(a) whether Delhi Development Au-
thority bad s tarted the construction of 
Dhobi Ghat in Raghubir Nagar, Delhi ; 

(b) whether the construction work of 
this Dhobi Ghat has been suspended and 
if so, the reasons therefor ; aod 

(cl whether this construction work 
will be resumed and the time by which it 
is likely to be complc:ted ? 

THE. MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA-
FOOR): (a) Yes, Sir. 

(bl Yes, Sir. The work was suspend-
ed because of resista nce from certain 
people living in the neighbourhood. 

(c) ODA has considered the objections 
and h a s decided to resume the work. It 
is likely to be completed in about siit 
months time provided the residents do 
not cause any fresh hindrance in the eit-
eculion of work. 

[English) 

Failure Reports on .Labour Disputes 

1850. SHRI ANANDA PATHAK : 
Will the Minister of LABOUR be pleas-
ed 10 state : 

(a) the number of failure of concilia-
tion reports on labour di•putes received 
in the Labour Ministry during ttie past 
three years and the number disposed of ; 

(b) the number of such reports refer-
red for adjudication ; and 

(c) the n umber or cases in which no 
decision has been taken yet ·1 

THE MlNISTcR OF STATE OF THE 
MINISTRY OF LABOUR tSHRI T . 
ANJIAH) : (a) During the last three 
years v iz. 1982-84, 6.0SO Failure of 
Conciliation Reports wore r cciv~ by 
the Ministry of Labour. 6,03 9 f'.ailure 
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of Conciliation Reports were disposed of 
during this period ; these include Reports 
carried over from the previous years.

b) 2,361 disputes were referred to 
adjudication.

c) Decision on 1 39 cases is pending.

Financial help for Documentary 
Films In Nepali

1851.   SHRl  PURNA CHANDRA 
MALIK   Will the Minister of INFOR­
MATION AND BROADCASTING be 
pleased to state :

a)  whether Government are consider­
ing to give financial help to produce 
documentary films in Nepali;

b)  if so, details thereof; and

c)  if not, the reasons thereof 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING \SHRl V N. G \D- 
GIL) :  a) to c).  There is  no  pro­
posal under consideration of the Govern­

ment to give financial assistance to pro* 
duce documentary films in any language 
including  Nepali.  However,  National 
Film  Development  Corporation  gives 
financial  assistance  for production of 
sponsored documentary films in all Indian 
languages.

Average Below World Production of Wheat 
and Rice in India

1 852.  SHRl JAGANNATH PATT- 
NAIK:  Will the Minister of AGRU
CULTURE AND RURAL DEVELOP­
MENT be pleased to state :

a)  whether Indias productivity  in 
wheat and rice is below world averag 5 
inspite of the Green Revolution; and

b)  if so, the extent thereof parti- 
cularly inwheat, sugar and groundnut per 
acre yield

THE MINISTER OF STATE IN THE 
DEPARTMENT  OF  RURAL DEVE­
LOPMENT   SHRl   CHANDULAL 
CHANDRAKAR) :  a)  and b).  A
comparative table giving per hectare pro­
duction of selected crops in India vis-a- 
vis the World is as below ; 

Per tied are yields in KfS.

Crop India 
I 983-84)

World
1983)

Paddy

Wheat

21 85 

1851

3127

2153

Sugarcane

Groundnut

55904

953

57733

1044

Although Indias yields are still lower 
than World averages, those have regis­
tered significant increases during the past 
few years, and continue to show positive 
trend.

News Captioned DDA Needs Over-Haur

1 853.  SHRl  SANAT   KUMAR 
MANDAL :  Will  the  Minister  of

WORKS AND HOUSING be pleased 
state :

to

a  whether the attention of Govern­
ment has been drawn to the news item 
captioned *DDA needs overhaul* appear­
ing in Hmdustan Times dated 10 July, 
1985;

b)  if so, the measures that Govern­
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ment propose to take to make DDA a 
more purposeful  and  service-orientcd 
organisation;

c)  whether Govcrnnrient propose to 
split up DDA in two vi,, one to look 
after land and the other to housing and 
to set up a separate Housing Board on 
the lines of the Bombay Housing Board; 
and

d)  if not, the reasons therefor 

THE MINISTER OF WORKS AND 
HOUSING SHRI ABDUL GHAFOOR):
a)  Yes. Sir.

b)  In view of the enormous increase 
in DDA*s activities and  its working 
strength over the past few years, DDA 
has decided to streamline its functioning. 
It has engaged the services, of an Expert 
Agency, to suggest measures for improve­
ment  in  system  of functioning  and 
Accurating procedures.

c)  There is no such proposal.

d)  There is already a multiplicity of 
authorities in Delhi creating numerous 
problems of coordindtion and the setting 
up of a separate housing board may wor­
sen the situation further.  It would also 
mean additional cost on the new organis­
ation not commensurate with the results 
which could be achieved.

Telccat of HcKional Films

1854  SHRI K. PRADHANI : Will
the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

a)   whether any guidelines have been 
laid down for the selection of regioral 
eims for being telecast from Docidarshan 
Centres; if so, the details thereof;

b)   the periodicity at 
filnns are telecast;

which  these

region pertaining to which the film is 
selected;

d)  whether there is any grading like 
A , B  C of the regional films as
is done in the case of Hindi feature films;

e)  the rate of payment in the case of 
regional films;

f;  whether in case of regional films 
meagre payment is one of the causes for 
not selecting A grade films; and

g)  the number of Oriya films telecast 
during the years 1984 ami 1985 so far 
from the various Doordarshan Centres 

THE MINISTER OF STATE IN IHE 
MINISTRY OF INFORMATION AND 
BROADCASTING SHRI V N. GAD- 
GIL) :  a)  Feature films certified by
the Central Board of Film Certification 
and offered by producersTV right holders 
are scrutinised by the Committees consti­
tuted al various Doordarshan Kendras 
and also at the  Directorate  General, 
Doordarshan for selection and grinding of 
films in three categories v.  A\ B 
and C\ keeping in view the following 
aspccts of the films, in that order :

Aw-

c)   whether the selection committee 
is represented by persons fully conver­
sant with the language and culture of the

i) Interna I ionalNationalState 
ards won

ii)  Thematic Value

iii)  Cinematic Value

iv)  Entertainment Value

v)  Year of Production

vi)  No. of times the film was shown 
on TV and by which Kendras.

Before actual telecast, portions of the 
film considered as objectionable for family 
viewing are also deleted keeping in view 
the need tor continuity of the sequence 
of the film.

b)  A statement 1 is given below.

c)  The Chairman of the selection
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Committee can co-opt two senior Officers 
from Ooordarshan staff  knowing  the 
language of the fi]ms).

d)  Yes, Sir,

e)  A statement.II is given below.

0  No, Sir.  The selection has, how­
ever, to be restricted to the films which 
are offered lo Ooordarshan by producers 
TV right holders

g)  A statement-Ill is given beJow,

Statement-1

Periodicity of Regional Feature Films Telecast by Doordarshan Kendras

1.  Bombay

2.  Calcutta

3.  Delhi

4.  Madras

5.  Jalandhar 

.  Cuttacic

7.  Bangalore

8.  Gulbarga

9.  Hyderabad 

10.  Nagpur

1 1,  Trivandrum

Marathi 1st, 3rd. 4th Saturday
other language 5th Saturday.

Bengali 1st, 2nd, 3rd, 4th Saturday 
other language 5 th Saturday.

*Isl, 2nd and 3rd Sunday of the month 
lst3rd Saturdiiy of the month.

Tamil All Sundays,

Tekigu 4th Sunday of 1st, 3rd month of quarter.

Malayalam 4th  Sunday of the 2nd Month in i 
quarter.

Kannada 5th Sunday of the quarter.

Punjabi Last Thursday of the month.

Oriya 1st 3rd and 5th Saturday.

Kannada AH Saturdays.

Kannada All Saturdays.

Telugu All Saturdays.

Marathi 2nd and 4th Saturday,

Malayalam All Saturdays.

Statement.II

The rates of payment for telecast of 
regional feature films at TV Centres, in 
the region pertaining to the language of

the film as also the rate of payment for 
telecasting with sub titles at the metro­
politan  centrcs.  vi Bombay, Madras,

lst Sunday and lst3rd Saturday  films are telecast on ihe national nelwoik.
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Calcutta and Delhi are as follows : 

(In Rupees) 
~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~

Category 1 • Delhi- I • Calcutta I . Srinaaar ] Raipur 
of Mussoorie. 2. Ma;!ras 2. Lucknow- 2. Muzaffarpur 
films 2. Bombay- 3. Jalandhar- Kanpur 3 . Gulbarga 

Pune- Amritsar. 3 . 
BJnaalore- 4. 
Panaji 

2 3 

Hyderabad 
Jaipur 

4 

4 . S11mbalpur 

'· Nagpur 
6 . 20 low power 
transmitters 

s 

A. 20,000 l s,ooo I 0,000 3,000 

2,2,0 

J ,!500 

B. 1 ~ ooo 10,000 7,!500 

c . and repeat 10,000 7 ,!5 00 !5,000 
telecast 

Rates for remainin1 TV Centres will 
be as for •C' category films. 

2. Only 'A' cateaory regional films 
will be eligible for telecast from TV Cen-
tres outside the linguil'tic region . Where 
there is no 'A• catetzory film and repre-
sentation is necessary, B' catc1ory films 
may also be telecast outside the linguistic 
region provided not more than two such 
regional lan ua~  films arc screened in 
one calender ·year. The owners of suc h 
films will be asked to supply copies of 
the films with sub-titles in English. The 
payment for sub.titling will be as re im-
bursement of the expenditure and not as 
advance payment. 

3. Good classic films, top class re-

gional films which have won national 
award for best film and have been cate-
gorised as 'A' by the Selection Committee 
arc eligible for telecast on the national 
network of Doordarshan aod will be paid 
@Rs, 4 lakhs for the first telecast. For 
tl•e first repeat telecast, the payment will 
be made at the rate of 70% of rates pay-
a b le for firi;t telecast, For ·second and 
subsequent .-cpcats, the rate or payment 
will be 50°/

0 
of the rates payable for the 

first telecast. 

4. The old classic regional feature 
films in black and white when telecast on 
national network are elivible for the same 
rayment as given for •A• cateaory Hindi 
feature film telecast in colour on the 
national network minus 2SY.. 

Statement-Ill 

Staument Rrfnrrd to in Rt' ply If> Part (K) of th~ Lok Sahha Unstarrrd Quntion Nt>. 
1 854 w be Amwerrd on S-8-1 Y8S 

Number of Oriya Feature Films tele1.:ast during 1984 and 1985 
----· ·---· ··----

1984 198!5 Total 
(up to 1 !5th July, 198!5) 

Delhi 3• 4• 

Calcutta 2 

uc n~  J 

Cuttack 21 I 3 34 

• One waa telecast on National Network and the remaining were telecast by Delhi 
Kendra, LPT• and other attached relay centres. 
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Up14rad11tion of Kurseong TV 
Relay Centre 

1855. SHRJ BASUDEB ACHARIA: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether there is any propoi;al for 
uparadalion of the Kurscona TV relay 
centre 

(b) if so, the details thereof ; and 

(c) the derails made so far in lhis 
regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
liROADCASTING (SHRI V. N. GAD-
GJL) : (a 1 and (b). Yes, Sir. h has 
been decided to upgrade 1 he power of 
e11isting TV transmitter at Kurseong from 
J KW to J 0 KW; 

(c) The construcrion of 13:; M rower 
for the purpose has bcl"n taken up and is 
expected 10 be complcled by lhc end of 
the currenl year. 

Establishmrnt of T\' Rrlxy Centres 
in Border Areus 

t f 56. SHRI R . M . BHOYF. V. ill 
Ilic Minister of INFORMATION & 
DROADCASTING be pleased 10 s1a1e : 

(a) whe1her Governmenl t.ave recen1ly 
chalked out a scheme and criteria for 
establishing TV relay centres in non er 
areas to ensure better T . V. coverage net-
work ; and -
(b) if 10, the dc1.ails in this re1ard ? 

THE MINISTER O F STATE FOR 
INFORMATION AND BROADCASTING 
(SHRI V.N. GADGIL) : (a) and (b). 
A comprehensive proposal was initiated 
for expansion of TV coveraae in Border 
Areas but its consideration Has been for 
the time· bcina deferred in view of reduced 
availability of rctiources dLirioa VU Plan. 

Lou of Foodgralns due to L8ck of 
Scientific Storaae 

1857. SHRI PRAKASH CHAND-
RA : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) the loss of foodarains in the 
country due to Jack of scientific sroragc 
conditions in 1he year I 984-85 ; and 

(b) the details thereof, State-wise 7 

THE MINISTER OF FOOD AND 
CJV.JL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) and (b). No compre-
hensive study to asse<;s the State-wise 
losses of foodgrains in the country has 
been made. An Expert Commlltee 
estimated post-harvest lones in I 966 at 
9.33% of the foodgrains produced in the 
c:ountr>. II includes ~~ durln1 sto-
rage a t various levels. 

Workers Affected by Diseases CauK"d 
hy Asbestos Dust 

I RS8. SHRI LAKSHMAN MAL-
LICK : Will 1he Minis1er of LABOUR 
be plc11sed to s1a1e : 

(a) whether Governmr-nl have noticed 
thal a sbcs1os dust causc:s pulmonary 
diseases like chronical ci.nccr and mcso-
theli:>ma ; 

(b) the number of workers who have 
been employl·d in asbestos iodus1ry in 1he 
~ouncr  ; 

(c) whe1hcr there is any propo,al to 
reduce lhc working hours or tho!IC 
employees in lhe asbcs1os industry ; 

(d) whether any mandatory training 
is being imparted to tho workers presently 
to make them aware of pulmonary 
diseases caused by asbestos dust ; and 

(e) whether an1 sleps arc bcina taken 
by Government in 1his rcgud and if so 
the details tHereof 7 • 
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THE MINISTER OF STATE OF THE (c) the measures taken by Govern-
MINISTR Y OF LABOUR (SHRI T. ment to free particularly the SC and ST 
ANJIAH) : (a) Oovemment•s attention and other economically weaker sections of 
haa been drawn to reports of incidence of society from bank and cooperative loan 
asbestosis. cancer of the bronchial tubes booda&e under different schemes meant 
and mesothelioma among w.>rkers exp.lsed for these sections 1 
to asbestos dust 

(b) There arc in all 74 factories 
manufacturina asbestos products and 

cmployina I O,S67 workers. 

(c) No. Sir. 

(d) and (c). The Org misation of the 
Directorate General, Factory Advi..:c 
Snvice and Lab1Jur Institutes lhrou1'h its 
institules at Bombay. C.llcutta, Kanpur 
and Madras imp.arl training to cmploy.:cs, 
m .magers and fact ory in .. pectors 0 .1 vari-
ous aspect:i of safety and h~ahh of 
workers in f.tctories Th: Oire.:tor 
General h a s been advised to <.levdo • ., 
special training courses on occuoational 
health in denaerous manufacturing pro-
c~s s including manufacture of as ~stos 

and it!'I products. 

Wrltlntc off Cooperative Loar111 

1859, SHRI GIRIDHl\R GOMAN-
00: Will the Minister of AGRICUL. 
TURB AND RURAL DEVELOPMENT 
be pleased to state : 

(a) whether his Ministr) is aware that 
some States have taken initiative to writc-
off the cooperative loans taken by the 
weaker sections ; 

(b) if so. the names of States that 
have so far taken decision in this regard 
and the types or the loans considered for 
write off and the amount involved ; and 

I . Maharashtra Rs. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL 
CHANDRAK4.R) : (a) and (b). Govern-
ment of India have no information whe-
ther any State Government has taken 
initiative to write off the co operative 
loans taken by the weaker sections during 
the current year. e1tcc:p1 in the case of the 
Union Territory of Pondichcrry which has 
reported that a Commiuee h:id reviewed 
the c :uics or ov.:rducs in village co-
Ofl r'ltive Aaricuhural Credit Societies and 
Land Dev:lopm:nt Banks and recom-
mended the' writing cifT of milch animal 
loan" as well as :ahort term production 
loans ava•lcJ of b y maralinal f.&rmers and 
landless agricultural labourers who belong 
10 weaker sec t ions. The Union Territory 
of Pondic hi:rry ha" further reported that 
on the: b.l<is o f the above recommcn 
datio n s . a dedsion to write off milch 
anim41 loans and production Joans to the 
e1ttcnt of Rs. 9 I 'J hkh has ~n taken. 

In the past, the Government of 
Madhya Pradesh had taken a decision to 
waive the recovery of irrccovcrabl.= dues 
of the farmers wi1h land holding uptci 
: 0 s eres in respect of short.term co-
operative creJit structure, involvin& an 
esrimated amount of Rs. · 8 crore. 
According to available information, the 
Governments of Maharashtra, T1&mil Nadu 
and Karnataka had also aranted similar 
concc:ssions to c~ op rativ  loanees 
belonging to weaker sections as indicated 

below: 

4S.03 crorc (1980-81 and 1981-82) 

2 . T11mil N11du Rs. 9 8. 90 crorc (1979-80 to I 982-83) 

3 . Karnataka Ra_ 

Besides. information is available to the 
effect that Keri'1a Oove•nment had wriuen 
off' In the year 1980-8 1 • the entire 
amount of interest tasether with penal 

0.77 crore (1980-81) 

interest accrued and pendina ,,aymeot as 
on 1-4-I '>80 in respect of loans is ucd 
to Small Marainal farmers prior to 
I -4-1976. The amount involved was 
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R•. ~  S lakh. Further, in the year 
1981-82, 75% of the interest toacther 
with penal interest accrued and peodina 
payment as. on 3 t -3-1981 in respect of 
all agricultural loans issued to small 
r .. rmers before and upto 1-4· 1978 was 
waived and written off in cases where the 
..,alance of arrears wi-s repaid on or 
before t • I 0-1 9 8 t . The amount involved 
was Rs. 90.58 lakh. 

Also. in Bihar, the State Government 
had decided to write off the amount of 
interest on co.operative loans of small 
and marginal farmers "ho paid back •he 
principal amount by 30-6-1981. The 
total amount written off came to 
Rs. 20.23 cro.rc. 

(c) Under the ex1st1nlit cooperative 
credit struclure, there are in -buill p1ovi-
sions providing for rclil r  to fltrm..:1 s, 
including weaker s ction~  by way of 
conversion of short.term loans into 
medium term loans in the event of 
occurrence of natural calamities. involving 
cro:"\ loss of SO% or more and also sub-
ject to revenue authorities making neccs. 
sary declaration to that effect. Similar 
f11cili1ics for reschcdulcmcnt of loans arc 
also available in Commercial Banking 
Sector. The Government of India arc 
also giving adhoc assi~ tc nc  te> ~oop ra

tive Institutions to meet deficit in the 
Agricultural Credit Stabilisa 11on Funds 
maintained in the States for ml'ellng 1hc 
requirements of conversion o r shorl term 
loans into· medium term lo.ans, rderrc:d to 
<ibove 

The Government of India have ;.lso 
introduced a new comprehensive Crilp 
Insurance S1:heme with effect from Khu1 if 
1985 season. All farmers availin1 of 
1.:rop loans from co-operative credit inMi-
tutions, commercial banks and rci:ional 
rural ban Its for raisins crops namely, 
wheat, paddy. millets, pulses and oilseeds 
arc automatically brouaiht in the fold of 
insurance coveraae. Insurance coveraac 
is built in as a p art of the crop loan for 
raisins crops. 

(Tran.rlatlon] 

Allotmeat of Laad I• Scltools by DDA 

t 860. SHRI LALA RAM 
Will tbc Minister of WORKS 

KEN: 
AND 

HOUSING be pleased to state : 

(a) the terms rqardina allotment of 
l:\nd by DOA to the schools bcin& run by 
the social service institutions ; 

(b) the number of institutions which 
have been allotted land during 1985 for 
running Nursery, Primary and Secondal')' 
Schools separately and the rates J>CT' 

square metre chargetl in each cue : 

Cc) the number. area and price or 
plots reserved for opening of Nursery 
Schooh• in Blocks from B-I to B-S in 
Puchim Vihar. New Delhi ; 

Cd) whether any special conc ~sion 

has been given for the allotment of plot 
to the Or{lanisations worltin1 for the 
welfare of Scheduled Castes for running 
schoo ls  ; and 

(e) if s o . the details in this regard ? 

TH!::: MINISTER OF WORKS AND 
HOUSING (SHIH ABDUL GHAFOOR): 
(<i) The terms and conditions of the 
al101ment arc given in the Statement 
l)Cl,>W. 

(b) During 1he year 1985 from Jan-
uary 10 J uly, 7 si1es have been allotted by 
DOA to priv.11c in .ti tut ions for construc-
1100 or Htl!her Se:ondary Schools and 
3 sit ~ have been allotted for construction 
of M iddle/Primary Schools. ThJ rate 
cha1ged in these cases was Rs. 6 lacs per 
ac1e (Provisional) 

(c) As J'er the approved plan of 
l'aschim Vih11r Block ·e· I 8 Nuracry 
Scho!'l sites have been propllScd wilh illn 
area of I ~ hect.  ( 4 . 5 acres). 6 s ites 
have b<en propo~  in the ploucd deve-
lopment ar" a and the remainin1 I 2 sites 
have been proposed in the Group 
Housin1 Pitt. BG-I to BG-S, the rate 
characd is Rs. 6 lacs par acre (Provisio-
nal • 

(d) No, Sir. 

(e) Docs not arise. 
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Statement 

Terms and Conditions of Allotment of 
Land /or Schoo l 

I . The Society shall be 1equired to 
pay the cos.t of land alloued for 
school buildina at the provisional 
rate or Rs. 6 lacs per a cre and 
annual ground rate @ 21 /2% 
per annum of the premium. 

2. The Society shall pay the diffe-
rence or cost or land a~ may be 
decided by the Govt./DDA. 

3. The land is allotted 10 the Society 
for play ground on temporary 
basis on payment of nominal 
ground rent of Rs. I /- per 
annum. 

4. The Ground rent or land shall be 
paid by the said society rrom the 
date or handing over the posses-

sion of the land. 

S, The area allolled for play ground 
sh•ll be kept open and nu struc-
ture of even temporary nature 
shall be raised on this land. 

6. The Society shall use the  land for 
runnina a school failing which the 
land alongwith the 5ffuctures 
raised thcr con will be resumed by 

the Govt./DDA. 

7. The Society shall shift the present 
existing school within two years 
from the dale of handina over the 
possession of the plot. 

8 The ODA reserves its right to 
alter any terms & coml1uons in 
i11 discretion. 

9 . The land sh•ll be used by society 
ror 'the co .. struction of school 
and for no other purposes what-
soever. 

JO. The buildio1 plan should be got 
approved from the lo.:al body/ 

DOA before undertaking any 
construction on the land, 

I I . The Society shall complete the 
construction of school building on 
the land within a period of two 
years from the date or handing 
over possession of land. 

12. The land shall not be transferred/ 
sub-leased to any other organi-
sation/deptl. by the society with-
out pcrior permission of the DOA 
obtained in writing. 

I 3. The perpetual leasesha II be 
executed by the Society at their 
own cost as and when called upon 
to do so. 

14. The Society shall provide fencing 
and boundary wall immediately 
artcr taking over the possession to 
prevent •.he encroachm ent. 

I 5. No person attcndin1 the school 
s all be required to take part in 
any rdigious/lnstitution or to attend 
any relil:ious worship w ithout his,' 
her consent and no citizen shall 
be deprived admission to the 
school on ground of n:ligious 
race caste, ·language or any of 
them. 

I 6 . In the event of derecognition of 
school by the Director of Edu-
cation, Delhi Administration or 
any other Competent Authori1y 
the leasee shall be required 10 pay 
premium for the land allotted at 
the markd rate prevailing on the 
date of derecognition of the school 
or tt>e land w ith super structure. 
fixtures. fitt comperution as may 
be decided by the Govt. 

1 i. The school shall not increase the 
rates of tuition fee without the 
prior sanction of the. Dit!'ctor of 
Education Delhi Admn. and shall 
follow the provisions of Delhi 
School ucati~n ActiRules, J 973 
and other ina•ructlons isaued time 
to time. 
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18. The society shall ensure that 
percentage of freeshlp from the 
tuition!f'ee as laid down under 
rules t;y the Delhi Admn. from 
time to time is strictly complied. 
They will encure admissio n to the 
stude:lts belonging to weaker 
sections to t he extent of 2 S % 
and grant frccship to them. 

1 9. The Society sha II not refuse 
admis sion to th~ residents or the 
loc<''lity. 

20. The So:iety i;hall follow the 
instructions of the Dte. of Edu· 
c11tion for m101mumfmaximum 
enrolment of stu:len•!i in the 
school new building constructed 
on lar.d allotted by the Govt. 

nc plo~ cnt Problem 

1 861. SHRI PIYllS TIRAK Y : Will 
the Minister o f L6-li0UR be p leased to 
state t he steps t'.lken to io;olve the grave 
situation crea•ed by 1he unemployment 
problem in the c ount ry ? 

THE l~  OF STAT8 OF THE 
MlNIST1tY OF LABOUR (SHRI T. 
ANJl:\H) : The s1raret1y of Seven1h 
Plan wi'.I be to gcnera1e productive 
employment thruugh increases in cropping 
intensity and •he exten,on of new agri· 
eulturr I ted oolopies 10 make rural dev. lop-
me1 t more cffc:c1ive in the creation of pro-
ductive al!sets through 1he el(f)ansion of 
labour intensive ..:ons• ruction activities 
for providing housing, urban amenities. 
roads and social infras1ru..:ture. and 
through changes in level and P!lllern of 
industrial growth Em!'hasi, will be on 
ger.eration of gainful employnic:nt through 
integration of sec1oral production plnns 
and employment plnniS and enlarge-
ment of ongoing employment 
programmes to cover specific target 
groups such as landless labour, season31ly 
unemployed labour, educated unemployed 
and women. In addition. schemes will 
continue to promote 5elf employmen1 in 
economically viab\e activities backed-up 
by requisite training, credit, marketing 
and. organiaatiooa\ linkaaes. 

Surplus urban land In MaharashlTa 

t 862. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of WORKS 
ANO HOUSING be pleased to state: 

(a) 1>.0hether Government propose to 
take any firm decision about Urban 
C:illng land : 

(b) it' so. when ; 

(c) how muc h land ha ' been declared 
surplus in Maharashtra as a result of 
Ceiling Act ; anj 

1<11 to what eittent Introduction and 
imr>lcmenta1io n of 1h-: Ci:iling A..:t have 
help::d in the ameliorath.>n of th~ con-
di1iom1 of 1he poo r 1 

THE MINISTER OF WORKS AND 
H<>U S I NG (SHRI .\BDUL GH -\FOOR): 
<al and (b). The: Urban Land 
( Ccil:ng & Regulation) Ac • is in force 
s ince IQ 7 6. Ceriain diffkullies were 
experienced by the State Governments 
in administration of the Act. Proposals 
for amending 1he Act with a view to 
r<'moving the difficulties are in proc ~  

and the a mending b ill will he introduxd 
as soon a s the requisi1e formalities are 
comf'letcd. 

(CJ 3527.45 Hects. 

(d) So far, State Governments have 
approved 191!0 s chemes under Section 
2 I of the Urbnn Land tCciling & 
Rettulalion) '°'Cl. I 9 76 cnvisaaing con-
struction of 2,74,458, d'-ltelling units 
on 140:?.40 Beets. of land for the· 
weaker section of the society. ll'l addition. 
the State Governm:nt h ~  used 610. 1 f 
Hects of the land acquired under •he 
Act for cons1ruction of housc·s durinai the 
last three years 

Setlhlick In Production nf Fnndgralns 
and anlmals 

I 863. SHRI K . R -'MAC'H 'MORA 
REDDY: Will the Mini,.er or AORI-
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CULTURE AND RURAL 
MENT be pleased to state :

DEVELOP-

a)  whether Economic Surveys had 
estimated negligible increase in foodgrain 
production during 1984-85 over that of 
1983-84 ;

b)  if so, details thereof, cropwise, 
with total agricultural  production  for 
the past three years reasons for such 
trend, corrective measures  taken  and 
outcome thereof ; and

c)  whether this setback and sub- 
optimal rains during Rabi  season  of 
1985 will adversely affect agro production 
even during first two years of Seventh

Plan and depress notional economy for 
two consecutive years, if so, measures 
agro-research council propose as advance 
planning steps, to remedy  the situaton 
and Governmects assessments thereof 7

THE MINISTER OF  STATE  IN 
THE  DEPARTMENT  OF   RURAL
DEVELOPMENT SHRI CHANDULAL 
CHANDRAKAR) :  a)  The ĉonomic
survry had  indicated  tliai  foodgrain 
production during 1984-85  may  be 
around the same level  as that  of
1983-84,

b)   A table giving all-India production 
of principal crops  during 1982-83 to
1984-85 is as under : 

Production in Million tonnes)

Crop 1982-83 1983-84 1984.85
anticipated)

Rice 47.1 59.8 59.5

Wheat 42 8 45.1 45.0

Coarse cereals 27.7 34.0 31 .0

Pulses 11.9 12.6 12.5

Foo4rains 129.5 15 1 .5 148.0

Oilseeds 10.0 12.8 13.0

Sugarcane 189.5 177.0 175.0

Cotton Million bales 
of 1 70 Kgs. each)

7.5 6.6 8.5

Jute  Mesta Million 
bales of 1 80 Kgs. each)

7.2 7.4 7.7

The shortfall in foodgrains production 
during 1984-85 is due  to widespread 
drought conditions faced in some of the 
States.  However, due to  timely steps 
taken by the Government, adverse effects 
of the drought were  mitigated  to  a 
considerable extent.

in most parts of the country have been 
satisfactory and beneficial to the khanf 
crops.  There is, therefore, no reason to 
believe that the agricultural  production 
during first two yêrs of the Seventh Plan 
would in any way be affected by deficient 
rains in Rabi 1985.

c)   Failure of rains  during  Rabi 
1985 would have no appreciable impact 
on the subsequent kharif crop, which is 
largely dependent upon the behaviour of 
the  South-West  Monsoon.  As  per 
weather reports received so  far, rains

Sick sugar mills

1864.   SHRI MOHANBHAl PATEL : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state :
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a)  the number of sugar mills in the 
country at present and  their  number 
State-wise ;

b)  the number of such sugar mills 
which are lying sick and since how long 
they are lying sick ; and

c)  whether Government propose to 
take over these sick mills to restart them 
and increase the production of sugar in 
the country 7

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES RAO BIRENDRA 
SINGH) :  a)  A statement containing
the requisite Information is given below.

b)   The sugar  industry,  being a 
seasonal industry which is subjected to

fluctuations on a  number  of factors 
including agro-climatic factors, parameters 
for quantifying sickness in the industry 
concretely, have not evolved. However, on 
a quick survey made by the Government, 
107 sugar mills have been found to be 
technically weak

c)   Management of such technically 
weak sugar units can be t iken  over 
by the  Stale Government under  the 
provisions of the Industries Development 
and Regulations Act, 1951 as also their 
take.overnationalisation by  such State 
Gov̂frnmenis  as have a  local State 
Act for the acquisition ot such mills. 
Primarily, the responsibility of manage­
ment of such taken over mills rests with 
the concerned Slate Governments.

Statement

Statement showing The State-wise t nal nunxher of installed suffarfactories

1, Uttar Pradesh m m m 99

2. Bihar   30

3. Punjab   8

4. Haryana 8

5. West Bengal m m m 2

6. Assam   2

7. Nagaland m 9 1

8. Rajasthan   3

9. Madhya Pradesh   8

10. Orissa   
3

1 1 Maharashtra   87

12. Gujarat   15

13. Goa  1

14. Tamil Nadu 24

15. Karnataka  27

16. Pondicherry 2

17. Andhra Pradesh 33

18. Kerala   3

Total 356
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Unauthorised Construction on Public Land

1865.   SHRT SOMNATH  RATH : 
Will the Minister of  WOKRS  AND
HOUSING be pleased to state :

a)  whether enough  damage  had
already been caused to  the  Capitals 
planned development  by  unauthorised 
construction  and  encroachments  on 
public land ;

b)  whether any survey  has  been
conducted in this regard ;

c) if so, the details thereof ;

d)  if not, the reasons thereof ; and

e)  the steps taken to  slop unau- 
therised  construction  and  to  vacate 
ehcroachments 

THE MINISTER OF WORKS AND 
HOUSING SHRl GHAFOOR) ;  a)
The  unauthorised  construction  and
encroachment  on  public  land  have 
affected the  planned  development  of 
Delhi to a considerable extent.

b) c) and d).  Surveys have been
carried out  from  time to  time  as 
follows :

i  Survey conducted by Town and 
Country  Planning  organisation 
about socio-economic conditions 
of jhuggie clusters  in different 
parts of Delhi in 197 3-74.

ii) Surveys conducted by DDA of
all the unauthorised colonies in 
1974.

ii)  Surveys conducted  about unau­
thorised colonies by DDA MCD 
in 1977-79.

iv) Surveys conducted by DDA about
jhuggie clusters in different parts 
of Delhi in 1983-84.

d) The following steps are taken

by the DDA and local bodies in this 
regard :

Delhi Development Authority have 
set up five Land Protection ones in 
a bid to combat the  problems  of 
encroachments on DDA lands. These 
five ones will  have onal  Officers 
available between 10 A.M. to 6.00 
P.M. daily.

DDA has further decided  that 
cases of complaints of encroachments, 
verification of the title for the land, 
surveys and assessment of alternative 
accommodation of  eligible  evictees, 
etc., would be processed by the Deputy 
Director of the one.

In addition, there would be onal 
Executive Engineers who will  have 
operational functions like clearing of 
encroachmcnts,  rough  levelling  of 
land vacated from encroachments,  
transportation of the evictees eligible 
for alternative accommodation.  Each 
onal  Ofl̂ce will have a  control 
room to receive complaints about the 
encroachments between  10 AM  to 
6 PM  The onal Officers  of the 
ones will man the  control rooms. 
The public has been urged  to help 
the DDA in removing the encroach­
ments on public lands wherever these 
are detected.

Municipal Corporation  of Delhi 
Action  against  unauthorised  con­
struction is regularly taken  as  per 
provisions of  the Delhi  Municipjl 
Corpoiation Act, 195 7.  Action  to 
remove encroachments is also taken 
regularly.

The case of major unauthorised 
constructions especially of commercial 
nature  are  also referred  to the 
D.E.S.U. Authorities for disconnection 
of electricity under the DECO Rules.

N.DM.C.  Delhi Cantonment 
Board Action is taken against unau­
thorised construction and encroachment 
under the provisions of the relevant 
Acts.
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Besides, the relevant Acts have 
also been amended  to  deal  more 
effectively  with  the  problem  of 
unauthorised construction and encro­
achment in Delhi.  The amendmc;nt 
in the Public Premises Eviction of 
Occupants) Act and  some  of  the 
amendments to the Delhi Development 
Act have already been enforced while 
others, including those mride in the 
Delhi  Municipal  Corporation  Act. 
195 7 and the Punjab Municipal Act 
J911 as applicable to  New Delhi 
Municipal Committee Area) arc being 
processed for  enforcement  by  the 
Ministry of Affairs.

Sugar Cess Fund

1 866.  SHRl  SAHABRAO  PATIL 
DONOAONKAR :  Will  ihe Minister
of FOOD AND SUPPLIES be pleased 
to state :

a)  the total amount of Sugar Ctrss 
Fund collected State-wise ;

b)  the amount out of Sugar Cess 
Fund distributed for  development  of 
sugar factories. State-wise ;

c  if not distributed,  the  reasons 
therefor ; and

d)   whether Government have decided 
any policy on pro-rata collection basis 

1H MTNISTFR OF FOOD AND 
CIVIL SUPPLIES RAO  BIREDNRA 
SINGH) : a) The Sugar Cess is being col­
lected through the Offices of Central Board 
of Customs  Excise.  According lo 
Central Board of Customs  Excise some 
of their Pay  Accounts Offices account 
for collection in respect of more than 
One StateUnion Territory.  The  total 
amount of Sugar Cess  collected upto 
March, 1985 was Rs. 259.62  crores 
provisional).

b)   to d).  The amount of Sugar 
ĉss collected is to be utilied for grant 
of loans, grant-io-aid and payment of 
subsidy on interest. Storage and insurance 
charges in accordance  with  principles

laid down in the  Sugar Development 
Fund Rules.  Such of the sugar under­
takings as  are  eligible  for  financial 
assistnnce from Public Financial Institu­
tions may be allowed loangrant from 
Sugar Development Fund according to 
the requirement of each sugar undertaking 
and not on consideration of State or 
Union Territory.  Disbursement of loans 
from the Sugar Development Fund will 
be taken up as soon as details regarding 
rate of interest, period  of repayment 
etc. arc finalised.  However, an amount 
of Rs. 32.98 crores has been disbursed 
to the sugar undertakings as payment of 
subsidy on interest, storage and insurance 
charges for maintenance of buffer stock 
of sugar upto the end of March, 1985.

Procurement of inferior quality 
pulscs by N.C.C.F.

1 867.  SHRI BHOLA NATH  SEN :
Will   the Minister of  FOOD  AND
CIVIL SUPPLIES be pleased to state :

a) whether Government hve enquired 
into the a legation that  the  National 
Cooperative Consumers*  Federation of 
India  had  procured  inferior  quality 
pulses worth Rs. I 3 crores approximately 
for supply to the Food Corporation of 
India ;

b)  what irregularities in the above
pulse  deal have been brought   to the
notice of the Government ;

c)  what are the findings ; and

d)  the steps taken or proposed to
be taken in the matter 7

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES  RAO BIRENDRA 
SINGH) :  a) lo d).  The  Central
Buieau of Investigation  was asked to 
enquire into certain irregularities in supply 
of pulses by the National Cooperative 
Consumers Federation {NCCF) of India 
Ltd. to the Food Corporation of India 
during 1984.  On the basis of enquiries, 
the C.B.I has registered a case in April, 
1985 against certain  officers  of the 
NCCF on the allegations  that during
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the year 1984, these officers in conni­
vance with cerrain private persons and 
grain dealers, caused loss of revenue to 
the Government in a deal relating to the 
purchase of pulses worth Rs.  I 3 crores 
approximately at highly exhorbilant rates 
and that the said officials  had  also 
connived in accepting the pulse of inferior 
quality.  The investigation  of the case 
is in progress.

Allocation and Utilisation of Funds 
Under DPAP

1868.   SHRI BIV1ALKANTI GHO­
SH :  Will the Minister of AGRICUL­
TURE AND RURAL DEVELOPMENT 
be pleased to state :

a)  whether Central Government had 
made allocation of funds for implement, 
ation of Drought Prone Area Programme 
in selected drought prone blocks in some 
States during the Sixth Plan; and

b)  if so, the State-wise break up of 
such allocations and the amounts actually 
utilised by these States 7

THE   MINISTER   OF  STATE 
IN THE department OF  RURAL 
DEVELOPMENT  iSHRI  CHANDU- 
LAL   CHANDRAKAR) :  a)  and
b)  Yes, Sir.  A  statement  show­
ing the statewise break-up of allocations, 
central assistance released and expenditure 
incurred under the Drought Prone Areas 
Programme during the Sixth Five Year 
Plan is given below.

Statement

Statement showing allocationŝ central asi:itance released and expenditure under the 
DPAH during the Sixth Five Year Plan

Rs. in lakhs)

State Total 
allocation 
State-p Central 
share)

Central
allocation

Central
assistance
released

Total
expenditure 
including 
expenditure 
from funds 
released by 
State Govts.)

1. Andhra Pr. 5337.50 2668.75 2381.27 4100.85

2. Bihar 3317.50 1658.75 1205.48 2808.30

3. Gujarat 31 15.00 1557.50 1224.22 2955.60

4. Haryana 815.00 407,50 361.56 703.67

5. J  K 960.00  480.00 372.34 842.1 1

6. Karnataka 4415,00 2207.50 1819.95 3697.33

7. Madhya Pr. 3390.00 1695.00 1376.62 2476.73

8. Maharashtra 3627.50  1813.75 1748.04 3507.21

9. Orissa 2435.00 1217.50 824.00 1573.95

10. Rajasthan    3490.00 1745.00 1401.34 3156.80

11. Tamil Nadu 2935.00 1467.50 1250.29 2991.68

12. Uttar Pr. 4192.50   j 2096.25 1716.26 2927.42

13. West Bengal 2400.00 1 200.00 896.45 1816.78

TOTAL : 40430 00 20215.00 16607.83 33558.43
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Construction of uarters for Govenment 
Staff in Vasant Vihar, New Delhi

1869.   SHRl MANVENDRA SINGH : 
Will the Minister of  WORKS  AND 
HOUSING be pleased to state ;

a)  whether  some  quarters  for 
Government staff are under construction 
in Vasant Vihar, New Delhi; and

b)  if so, when  the  construction 
work will be completed and the time by 
which these quarters will be available for 
allotment 

THE MINISTER OF WORKS AND 
HOUSING  SHKl  ABDUL  GHA- 
FOOR) :  a)  Yes.

b)   The quarters are liicely to  be 
completed by September, 1986 for allot­
ment.

State Housing Boards Schemes for Central 
Government Employees

1870.  SHRI  ANANDI CHARAN 
DAS :  Will the Minister of WORKS
AND HOUSING be pleased to state :

a  whether there are any schemes of 
the State Housing Boards being assisted 
proposed to be assisted for alloting hous­
ing plots to the Central  Government 
employees posted in the same State or 
other States;

b)  if not, whether Government pro­
pose to formulate a scheme for this pur- 
pose; and

c)  if so, the details thereof and if 
not, the details as to how the Central 
Goveromeat employees are proposed to 
be included in the housing  plans  of 
States, Boards 7

THE MINISTER OF WORKS AND 
HOUSING  SHRI  ABDUL  GHA- 
FOOR) ;  a) to c).  There is no speci­
fic scheme for grant of assistance to State 
Housing Boards for provision of housing 
plots to the Central Oovt. Employees.

However, a scheme Icnown as Ownership 
Housing Scheme has been formulated re­
cently.  The scheme is funded out of the 
accumulations of Central  Govt.  Em­
ployees Group Insurance Scheme 1980 
and loans are given to State Housing 
Boards,  Development  authorities  and 
Cooperative Societies by HUDCO  for 
construction of houses for Central Govt, 
employees.  These employees like general 
public may, however, also build  their 
houses or get ready-built flats from the 
State Housing Boards for which they can 
draw House Building Advance according 
to their eligibility and entitlement.

Assistance by World Bank for Rural 
Sanitation Scheme

1871.   SHRI JAGDISH AWASTHl : 
Will the Minister of  WORKS  AND 
HOUSING be pleased lo state :

a) the kind of assistance and faci­
lities required for implementing the pro- 
jects under Rural  Sanitation  Scheme 
sponsored by Government which are bemg 
made available to Siaie Governments;

b) the extent of such assistance ren­
dered to each State so far and the results 
achieved; and

c) ijmount contributed by the World 
Bank and the Central Government so 
far 

THE MINISTER OF WORKS AND 
HOUSING  SHRI  ABDUL  GHA- 
FOOR) :  a) and b .  The Govern,
rrent  of  India  has  sponsored  in 
collaboration  with  UNDP and  UNI­
CEF  a  study  on  social,  technical 
and  financial  feasibility  of  intro­
ducing low cost sanitation  techniques 
such as twOPit water seal pour  flush 
latrines in rural areas  Tne study which 
commenced on 1st June, 1984 is being 
conducted in 13 States, Demonstration 
units are being set up in 3600 villages 
selected for the study, including 240 for 
intensive coverage.  The names of the 
States and the number of villages in each 
State proposed to be covered b the 
study are given in the statemeni below.
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According to tho project  report,  the 
study is to be completed by May,  1986. 
Master Plan Reports will be submitted to 
the Slate Oovernments which will then 
take action for implementing the  report, 
subject to availability of resources.

Sanitation is a State subject and the 
States have to take action for making 
provision for implementing the feasibility 
report after it is submitted. The States 
have been requested to make adequate 
provision for rural sanitation during the 
Seventh Five Year Plan.

A National Conference on Low Cost 
Sanitation was held in New Delhi on 
19  20th May 1984 in collaboration 
with UNDP which recommended to the 
States steps to be taken for introducing 
low cost sanitation techniques in rural 
and urban areas.

c)   There is no Central 
for giving grants to the 
cost sanitation.

sector scheme 
States for low

As regards World Rank assistance for 
rural sanitation scheme, the projects for 
water supply sector for which world Bank 
group assistance  has  been  extended
agreements have been signed so far do 
not include rural sanitation component. 
The Kerala Water Supply and Sanitation 
Project for World Bank assistance for 
which negotiations have been held in­
cludes rural low cost sanitaiioo  com­
ponent at an estimated base cost of Rs. 
3.12 crores with an expected World Bank 
assistance of about 1 to I 50 million 
dollars.  The scope and location of the 
component will be determined after the 
feasit)ility study by Technology Advisory 
Group of the World Bank.

Statement

Feasibility Studv for Rural Sanitation Programme 
Distribution of number of villager

S.No.   Name of the Stale No. of villages 
selected for the 
feasibility study

No. of villages 
selected for 
intensive 
coverage

1. Andhra Pradesh 320 21

2. Assam 265 20

3. Haryana 100 13

4. Kerala 1 10 7

5. Madhya Pradesh 510 34

6. Maharashtra 360 24

7. Manipur 15 2

8. Orissa 325 22

9. Panjab 115 8

10. Rajasthan 250 10

11. Tamil Nâu 230 15

12. Uttar Pradesh 650 40

13. Weat Bengal 350 24

Tcnal : 3600 240
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Permission to raise HoaHS upto 2t 
Storeys la Yamuna Vlbar, Delhi 

1872. SHRI ZAINUL BA.SHER : 
Will the Mioi11cr of WORKS AND 
HOUSING be plea.sed to state : 

(a) whether it is a fact that owne:> 
of the houses built in 40 i1quarc yards in 
DOA colony •Yamuna Vihar• have been 
~iv n permir.l'ion to raise their houses 
upto 2-1 / 2 storeys: 

(b) if so, the date from which this 
permission has been given; and 

(c) if not. the reasons therefor and 
the time by which permission is likely to 
be aiven ? 

THE MINISTF.R OF WORKS AND 
HOUSING (SHRl ABDUL GHA-
FOOR) : (a) No, Sir. 

(b) Docs not arise. 

(c) 2-1 /2 Storey• cooatruction is not 
permitted io Cale of pl OtS Of fess thun 80 
square yards. 

J•ollcy Regardlna Telecast or Feature Fiims 

l 873. SHRI N. TOMB( SINGH : 
Will the Minister 11'=FORMATION ANO 
BROADCASTING be pleased to state : 

(a) the policy regarding the telecast 
of feature films; 

(b) whether the non-award wionioa 
films are also telecast; 

( c) if i:o. the machinery for selection 
of such films for telecast; and 

(d) if not, whether Government arc 
C<'ni>iderin1 the rclccastiog of non-award 
winning films ? 

THE MINISTER OF STA TE OF THE 
Ml "'IS rRY OF lNFORMATION ANO 
BROADCASTING (SHRI V .N. GA.D-
OIL) : (a) The policy for telecast of 
feature tilm• oo Doordanhan aims at 
providing wholesome entertainment to all 
categories of composite TV audience. 
The derails of telecast of feature films 
from individual Kendras as well as on 
the National hook-up arc at Statement I 
below. 

(b) Yes, Sir. 

(c) A statement II Is given below. 

( d) Docs not arise. 

Statement I 

'· 

FeatMre Film.r Telecast by /)vordar•l1an Kendra• 

J,,d/vldual ~ ra~· : 

I. Bombay 

2 . Calcutta 

3 . Delhi 

4 . Madras 

Marathi-1st, 3rd, 4th Saturday 
other lan1ua1c Sth Saturda1. 

Bengali-1st, 2od. 3rd, 4th Saturday 
othc1 lan1uaac Stb Saturday, 

1st, 2nd and 3rd Sunday of the month. 

Tamil-All Sundays. 

Teluau-4th Sunday of 1st, 3rd month of quarter. 

Malayalam-4th Sunda1 of the 2nd month in a 

quarter. 

Kannada-5th Sunda7 of the quarter. 
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5. Jalandhar

6. Cuttack

7. Bangalore

8. Gulbarga

9. Hyderabad

10. Nagpur

11. Trivandrum
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Punjabi Last Thursday of the month, 

Oriya lst 3rd and 5th Saturday. 

Kannada All Saturdays.

Kannada All Saturdays.

Telugu All Saturdays.

Marathi 2nd, and 4th Saturday. 

Malayalam All Saturdays.

If,  National Network :

1.  Sunday evening) Hindi and Regional feature films which have won national award
for best film

2.  1st Sunday of the month in afternoon) National Award winning regional feature
films.

3.  lst3rd Saturday evening) foreign and old classic regional feature films.

Statement-II

Feature films certified by the Centra 
Board of Film Certification and offered 
by producerTV right holders are scruti­
nised by the Committees constituted at

various Doordarshan Kendras and also 
at the Directorate General, Doordarshan. 
The composition of the committees is as 
follows : 

A,  Hindi Feature Films*

Hindi feature films telecast by Doordarshan are scrutinised and selections made by a 
Central Committee consisting of the following , 

1.  Director General. Doordarshan

2. All Deputy Director Generals, in 
Directorate General, Doordarshan

3.  All Controller of Programmes in 
Directorate General, Doordarshan

4.  Director P T). Directorate General. 
Doordarshan

5. Director Fin.), Directorate General̂ 
Doordarshan

6.  Deputy Secretary Fin.) Ministry of 
Information and Broadcasting

7.  Deputy Secretary Films), Ministry of 
Information and Broadcasting.

Chairman
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8. Deputy Secretary TV). Ministry of 
Information and Broadcasting

9.  Deputy Assistant Controller of Programmes,
Directorate General. Doordarshan

Any three members out of the above would form the quorum but for the purpose 
of grading the film for payment, the presence of Deputy Secretary Finance) would be 
necessary.

B,  Regional Feature Fiims:

Regional feature films telecast on Doordarshan are selected by the Regional Com­
mittees conxiituted at various Doordarshan Kendras.  The composition of the Regional 
Selection Committee is as follows : 

1. Director of the TV Centre 
Deputy Director

ChairmanAlt.
Chairman

2. Regional Officer Film Censor Board) Member

3. Regional Officer Films Division) Member

4. Deputy Principal Information Officer  Member

5. Station Director. All India Radio Member

6. Assistant Station Director, Doordarshan Member  Secretary

The Chairman will coopt two senior 
officers from Doordarshan staff knowing 
the language of the films).

Whenever there is no Office of Central 
Board of Film Certification of 
Films Division at a place where 
a Doordarshan Kendra is located, 
the Director of the Doordarshan 
Kendra concerned can nominate 
the Regional Officers of Song and 
Drama Division and the Direc­
torate of Field  Publicity on the 
Selection Committee for regional 
language feature films.  Similarly, 
at  places  where  there is no 
Deputy  Principal  Information 
Officer, the Information Officer 
of the Press Information Bureau 
may be nominated on the Selec- 
tion Committee.

Cost of Construction of DDA Flats

1874.   SHRI   MOOL  CHAND 
DaGA :  Will the Minister of WORKS
AND HOUSING be pleased to state :

a) whether the cost of a flat is calcu­
lated by D.D.A. Caking  into  account 
proportionate price of Und and cost of 
construction paid to the contractor tor 
building the fiats as  notified  in the 
tender etc. ;

b) the rate at which the cost of ad­
ministration  is  added  to  the above 
costs ; and

c) the details of cost of MIG flats 
1st Floor) built in Dilŝad Garden and 
the price ch irgeJ during trie years 1981, 
1982. 1983, 1984 and 1985 from the 
parties registered in 1976 scheme 7

THE MINISTER OF WORKS AND 
HOUSING  SHRI  ASDUL  GHA- 
FOOR) :  a)  The disposal  cost  is
worked out by DDA oo completion of 
flats as per the approved formula on the 
basis of costing data which iacludê the 
actual cost of construction  and other 
anticipated liabilities.  The cost of land 
is charged at the rate of Rs. 62- per 
sq. mt. on gross area of group housing
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pocket and aportioned one plinth area 
basis.

b) The rates are as under : 

1) Deptt. charges

2) Administrative charges

10% for MIG LTG,   for JantaEWS. No 
charges for CSP flats.

P.a. for a period of oneMIGLIG  
year.  No such charges 
JantaEWSCSP category.

are  levied for

c)   The cost of first floor flats in the Dilshad Garden released for 197 * registrants 
is as under :

Released in 1981 :

i)  Through brouchure issued 
w e.f. 1-12-80   draw 
held on 19-2-81

ii) Through brouchure issued j 
we f 9-3-81 and draw  
held on 14-7-81   J

Rs. 91,700- per flat with 90.5 6 sq. mts. 
plinth area

and

Rs. 1,08,000- per flat , with 107.15 sq, 
mts. plinth area.

Released in 19 84 :

Through brochure issued 
w e,f. 7-7-82 and draw  
held on 9-5-84 

I

Rs. 1,14,700- per flat with 93.15 q mts. 
plinth area plus scooter garrage

and

Rs. 1,15.900- per flat with 94 27 sq. mets. 
plinth area plus scooter garrage.

Housing Schemes of DDA

1875.   SHRI BRAJAMOHAN MO- 
HANTY ; Will the Minister of WORKS 
AND HOUSING be pleased to state ;

a)   the names of housing schemes 
sponsored by the DDA and the year in 
which sponsored ;

b) in each scheme how many appli­
cants are yet to be allotted houses and by 
when they will be allotted tiouses ; and

c) the reasons for delay in allotting 
houses 

THE MINISTER OF WORKS AND 
HOUSING SHRI ABDUL GHAFOOR
a) The details are as under :

I. General Housing Scheme :

i)  1st Regn. Scheme

ii) 2nd Regn. Scheme

iii) R.P.S. Category-72

iv) Special regn. Scheme for 
SCST

V) New Regn. Scheme-76

vi) Special Housing Scheme

1969-70

1971-72

1972

1973 

1976 

1978
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(vii) Special Housing Regn. 
Scheme for RPS-82 

(viii) Special Housing Regn. 
Scheme-85 for RPS 

II. S,/f Financing Schemn : 

(i) Self Financing Housing 
Regn. Scheme 

(ii, -do-

(iii) -do-

(iv) -do-

(v) --do-

(vi) Special Self Financing housina 
Regn. S cheme for Retired/ 
Retiring Public Servants. 

(vii) Selr Financing Housing 
Regn. Scheme VI 

Ill New Patt"n Housing Scheme : 

1979 (HUDCO) 

1982-83 

1985 

I I 5-9-77 to 30-4-7R 

II 27-11-78 to 31 -01-79 

Ill 12-1 J.79 to 30-11-79 

IV 7-01-81 to 7-03-81 

V 15-5-82 to 14-8-82 

8-0 I -8 I to 7-0 3-8 I 
Extended during the period from 
22-5-83 to 22-7-83 

22-5-85 ro 14-8-85 

1979 

Cb) and (c). The details of the registrants who arc yet to be allotted houses under 
different schemes arc as under :-

I . {jeneral HousinK Schrme : 

MIO LIO Jan ta 

(i) Isl Regn , Scheme 16 13S 73 

(ii) 2nd Regn . Scheme 109 221 IOI 

(iii) RPS Catcgory-72 67 19 32 

(iv) Special Rego. Scheme for SC /ST 8 29 128 

(v) New Regn. Schcme-76 427 182 317 

(vi) Special Housing Regn. Scheme 
for RPS-82 7 '°' 1099 

(vii) Special Housing Rego Scbcme-85 
for RPS Stands opeos upto 3 l-8-BS 

--- --- ---
Total 4 1337 1685 61S 

. - --·-·----- - ··---··-- · ... ·---
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There arc about 1864 registrants 
who were registered under General 
Registration Scheme upto 1976 
aod have not got the ftats so far. 

Io fact flats to all the registrants upto 
1976 schemes were offered by the DOA 
from time to time but as these persons 
were choosy about particular areas and 
they did not exercise choice for schemes 
and area where DOA had constructed 
houses for them, they could not get the 
allotment. 

lo 1 983 these registrants of General 
Scheme upto t 976 were requested to 
exercise their option for the following : 

( i) To accept the flat wherever it is 
available. 

(ii) To convert 
inlo SFS. 

their registration 

II. Sr/f FinancinK Scheme 

Name of Scheme 

(i) Self Fioancina Housing 
Rego. Scheme 

(ii) -do-
(iii) 
(iv) 
(v) 

(vi) 

-do-
-do-

-do-
Special Self Financing Housing 
Regn . Scheme for reti red,' retiriog 
public Servants. 

(iii) To seek refund of their registration 
money. 

S40 persons were allotted fiats and 56 
persons coovc:rtcd their registration into 
SFS. I 8 8 persons sought refund of 
their registralion money leaving a balance 
of I 8 64 re1istrants. 

Allotment in the s·.:hcmes/areas where 
ftars are available is being offered even 
now whenever any such registrants makes 
formal request. 

There are also 1809 regislrants under 
RPS scheme 1982 who are awaiting 
allotment . Recently ODA have allotted 
fiats 10 about I 500 registrants, and the 
left over will also be covered at the 
earliest possible 

I 
II 

Ill 
IV 

v 

Total: 

Balance Re1ctistration 

3S4 
804 

14304 

213 

15675 

The registrants awaitina alloclltion upto V1h SFS arc likely to be covered within 
next 2-3 years subject to the acceptance of offer in .1.rcas in which the ft.its are construct-
ed by DOA. The Vth Regn. Scheme is still on. 

Ill. New Pattern Housi11g Scheme ' 19 (HUDCO) 

MIG 
LIO 
Jana ta 

Balance Registrants 
37420 
55482 
41337 

Total : 134239 

The above balance rc1istraots of New Pattern Scheme •79 are likely to be allotted 
houses within the next Z-l years, as the DOA hu taken steps to accelerate its hou1in1 
proaramme. 
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Probe Into Redevelopment of Delhi 
Cloth Miiis Complex by DDA 

1876, SHRI KAMLA PRASAD 
SINGH : 

SHRI HANNAN MOLLAH : 

SHRI THAMPAN THOMAS: 

SHRI BASUDE.B ACHARIA: 

SHRJ lNDRAJIT GUPTA : 

Will the Minisrer of WORKS AND 
HOUSING be pleased to state : 

(a) whether an enquiry has heen 
ordered into Delhi O evelopment Autho. 
rity's action in pe1 m!tting rha re.develop-
ment of Delhi Uoth Mills complex 
and in granting exemption from 
the Urban Land Ceiling Act by Delhi 
Administration ; 

(b) if so, composition of the com-
miuee, its terms or reference and by 
when the report is to be submitted ; 

(c) whether demand has been made lo 
have the enquiry conducted by a High 
Court Judge ; and 

(d) if so, the reasons for not accept-
ing the demand ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) Yes, Sir. 

(b) The information is eiven in the 
Statement below 

(c) Yes, Sir. 

(d) The official enquiry committee 
has been set up afler takini into account 
the various di!mands as well as factors 
involved. 

Statement· 

I. Composition : 

J • Shri R L. Pardeep, 
Joint ~r tar  

Minis1ry of Works and Housing, 
New Delhi. 

2, Shri Virendra Prakash, 
Chief Secrc:tary, 
Delhi Administration, 
Delhi. 

3 . Shri A1hok Gupta 
Joint Secretary, 
Ministry of Labour, 
Delhi. 

4. A representative from the Deptt. of Textiles, 
New Delhi, 

2. Terms of reference 

Convenor 

Member 

Member 

Member 

(a) to enquire into the circu stanc ~ leading to resolution No. 26 dated I 1t 
February, 1983 of DOA permitting the redevelopment of the DCM 
Complex ; 

(b) the circumstances leadin1 to a rant of ellemption under Section 20(1 ), road 
with section 22 of the Urban Land Ceiling Act 1976 by Delhi Admn. vide 
their order No.  F . 36/10/83-L&B ULCR dated 14-11-84; 

(c) circumstances leading to and action taken oo the notke of closure or Delhi 
Cloth Mills conveyed vide their lelter No. 28833 d•ted 27-3-SS to Labour 
Commissioner and others ; 
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(d) to examine and recommend the adequacy and propriety of the action taken 
by the authorities involved in regard to the matters referred to in items (al. 
(b), & (c) above ; 

(e) to indicate points of inadequacy or lapses in action in the entire matter w ith 
specific reference to the action referred to in items (a), (b) & (c) above. 

(f) to recommend future course or action in this regard ; 

(g) to make any other recommendations on connected att r~ which the com. 
mittcc may consider necessary or expedient to make. 

3 . The Committee will give its report within a period or three months. 

Setting up of a Special Unit to Counter 
t>ropaagaoda Against India lo Foreign 

Countries 

1877. SHRI V. TULSIRAM : Will 
the Minister of INFOKMATION ANO 
BROADCASTING be pleased to Shle : 

(a) whether G overnment arc consi-
dering to sci up a special unit to counter 
the propaganda against India in foreian 
countries ; and 

(b) if so, the details thereof.? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N . GAO-
GIL) ~ (a) and \bl. The Government 
has decided to sci up a Cell 10 monito r 
the propaganda coming fro m across the 
border over the Radio and Television 
and devise appropriate material for 
countcrin1 the propaganda. The Cell will 
also make arrangements for disseminating 
suitable material in border areas. 

[Trarrslution) 

T. V . Centres in Ma :Jhya Pra ·lcsh 

1878. SHRI MAHE.NORA SINGH 
Will the Minister of INFORMATION 
& BROADCASTING be pleased to 
sr'atc :' 

(a) whether in the absence of a lclc-
viaoion centre within a distance of about 
500 K ilometres between Gw.&lior and 
Indore the people of far off districts like 
uuoa and Shivpuri arc not gcttin1 the 
advantase of television and if so, the 

time by which Government propose lo 
set up a  T V Transmitter in Guna or 
Shivpuri ; 

(b) whether the number of television 
centres is less in Madhya Pradesh as 
compared to other Stares ; and 

(C) if so, whether Government pro-
pose to set up more T.V. centres in 
Madhya Pradesh ? 

THE ~ OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHIU V.N . GAD-
GILl : (a) Provision of TV Service to 
the areas in u~slion ~p n s upo n the 
future availability of rcs<>urces . 

(b} No. Sir. Only 1hree States will 
have more number of transmitters on 
completion of VI Plan Schemes. 

tc) Whereas Low Power transmitters 
at Korba. Singrauli, Khandwa, and 
Jagd.ilpur are under installation. any 
further eiuension of T V service would 
depend upon future availability of 
resources. 

[En : I ish) 

ISi Marks on Products or Small 
Scale Sector 

1879. SHRI V.S. KRISHNA IYER : 
Will the ~inist r of FOOD ANO CIVIL 
SUPPLIES be pleased to state : 

(a) whether ISi marks are compulsory 
for all tt\,c pro uc~ of amall scale 
sector; and 
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(b) if not, whether Government pro-
pose to insist lSI marks oo all the pro-
ducts of small scale sector in the interest 
o f maintaining quality of goods to be 
supplied to consumers ? 

THE MINISTER OF 
CIVIL SUPPLIES (RAO 
SINGH) : (a) No, Sir. 

FOOD AND 
BIREN ORA 

(b> No. S ir. However. while giving 
technical ac;!listance to small sc.1le units 
they arc being advised to follow ISC 
Standards to improve their m arkerability 
and consumer satisfaction. Besides 1his, 
to encourage the small scale sector to 
go in for IC\I Certification M ark, ccrlain 
incentives in the nature of concesi1ion in 
minimum marking fee (to the extent or 
Rs. 1.000/ -to Rs. 1,'.tOO.-) are ttiven by 
the Indian Standards lns1itution. 

Programmes for Live Stock Breedlns in 
Orlssa 

1880. SHRlMATl JAVA NTI PAT-
NAIK : Will the Minister of AGRI. 
CULTURE AND RURAL ~

MENT be pleased to state 

Cal the d ifferent programmes to 
improve the brc:eding of live-stoc k that 
are under operation in Orillsa under 
centrally sponsored schemes ; 

(b) the amount of Central assistance 
given to the Sla1e of Orissa for imple· 
mentin-: those programmes urin~ the last 
three years ; and 

(c) the details thereof? 

THE MINISTER Or STATE IN THE 
DEl'ARTMENT OF RURAL DEVELOP-
MENT (SHRl CHANDULAL CHANU. 
RAKAR) : (&\ A Scheme entitled 
•Cross-breedlna of cattle with e1tolic dairy 
breeds and improvement of buffaloes with 
froi.ion semen t chni~u  outside Operation 

Flood II areas' bH been in operation in 
Oriasa to. improve the breedina of catJle 
a&d bulfaloes. 

(b) and (c). Central assistance of 
Ra. I  I I . I 6 lakhs has been released to the 
Government o f Orissa in two instalments 
of Rs. BS ,00 lakhs and Rs. 26 16 lakhs 
in March, t ~  and Fc:bru:iry, I 9Rl rei-
pectively, The scheme is in operation in 
the four districts of Kalahandi. Koraput, 
Bolangir and Phulhani. It envisages 
sta lish ~nt of one Frozen Semen Bull 
Station and thre.; Frozen Semen Banks 
and a number or field Artificial Insemi-
nation Centres 

[Translation] 

State Dr11ft Plans for Works undu 
National nural Employ1nent Proaramme 

I 881. SHRI SHANTI DHARIWAL: 
Will the Minister or AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

(a) w hether the draft plan, of works 
to be e1tecu1ed under the National Rural 
Employinc:n1 Programm:: this year have 
since bi.:cn re<.:eiYed from the Stales : 

(b) if so, the: State-wise details there-
of; and 

( i.:) if not, the steps lak..:n by G o.>vern-
mc:nr i11 thii. regar-d ? 

TdE MINISTER OF STATE IN THE 
OEl'ARTMENT OF RURAL DEVELOP-
M ENT ,SliRl CHANDULAL CHAND-
RAKAR) : (aJ Annual Plan of worki 
for the y..:ar I Q8.S-86 have been received 
from the GoYet nments of Naaaland and 
M .. nipur. 

(b) Details or the!'e two Stdtes are 
laid on the Table of the liouse. (Placed 
in Libra1y. ::.u No Lf-1.:97/!CS) 

(c) Srate 
reminded to 
w1Jrks. 

Governmenls h.ive been 
furni,.h the annual pl3n or 

New Potato Seed Varfetln 

I .SU.. ~  K . D . SULTANPURI: 
Wilt the Mioister of AORICUL TURH 
AND RURAL DEVBLOPMBNT bo 

pleased to state : 
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(a) the names or the States in the 
country where research work with regard 
to production of potato seeds is in pro-
gress; and 

(b) the new vancucs of the porato 
seeds developed by different agricultural 
institutes/universities for different agro-
climatic zones ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-

MENT (SHRI CHANDULAL CHAND-
RAKAR) : (a) At present research on 
breeders• seed production is being con-
ducted at the Central Potato Research 
Institute, Simla and its Regional Research 
Stations at Kufri and Fagu in Himacbal 
Pradesh, Jalandhar in Punjab, Modi-
puram-Machhari in Uttar Pradesh, 
Gwalior in Madhya Pradesh and Patna in 
Bihar. 

(b) As per Statement given below. 

Statement 

(b) So far. 24 varieties suitable for cultivation in different agro-climatic zones 
have been released. All of them have been released by CPRI, Simla. 

Cultivar Year of Arca of adaptation 
release 

-----
Kufri Kisan 1958 Norlhcrn Plains 
ltufri Kubcr 1958 Northern Plains and Plateau region 
Kufri Kumar 1958 Northern Hills 
Kufri Kundan 1958 Northern Hills 
Kut"ri Red i958 Norlh-.Eastcrn Plains 
Kufri Safcd 1958 Nor1hcrn Plains 
Kufri Necla 1963 Sou1hcrn Hills 
Kufri Sindhuri 1967 Northern Plains 
Kufri Alankar 1968 North Plains for early cullurc 
Kufri Chamatkar 1968 North Cenrral and Easrern Plains 
Kufri Chandramukbi 1968 North Pla ins and Plateau region 
Kufri J..:cvan 1968 Norrhern Hills 
Kufri Jyoti 1968 Norrbcrn and Southern Hills 
K.ufri Khasiaaro J96H North-Eastern Mills 
Kufri Navecn 1968 Norrh.Eastern Hills 
Kufri Ncclamani 1968 Sourhcrn Hills 
Kufri Shcetman 1968 Northern Plains and Tarai Arca 
Kufri Muthu 1971 Southern Hills 
Kufri Lauvkar 1972 Plateau region 
Kufri Dewa J 973 Tarai area and north-eastern plain 
Kufri Badshah 1979 Northern Plains and Plateau region 
Kufri Bahar 1980 Northern Plains 
Kufri Lalima . 1982 Northern Plains 
Kufri Sherpa 1983 Bengal Hills 

Out of these. 6 varieties arc in the National Seed Certification Proarammc. These 
are-Kufri Jyoti. ltufri Chandramukhi. IC.ufri Badshah, Kufri Bahar, IC.ufri Sindhuri 
and Kufri Lal ima. ' 
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Financial Assistance 
for Dry Land Farming 

1883, SHRI VISHNU MODI: Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state : 

(a) whether Government had for-
mulated any national scheme on dry land 
farming and also to provide financial 
assistance to States for implementina this 
Scheme; 

(b) if so, the amount of financia l 
assistance proposed to be provided to 
each St:ite under this scheme ; and 

(c) if not, the reasons therefor ? 

THE MINISTE R O F STATE IN THE 
O EPARTMENTOF RURAL DEVELOP-
M ENT (SHRI CHANDULAL CHAND-
RAKAR) :  (a ) to (c). Yes. Sir. A 
Centrally Sponsored . Scheme oo National 
Watershed dcovelopmcnt p rogrammi: for 
rainfed agriculture is under formulation 
and the details arc being w o r kcd out. 

[ £111: Ii.sh 1 
Urban Land Declared Surplus 

1884 SHRI SATYENDRA NARA-
YAN SINHA : Will the M inister o f 
WORKS AND HOUSING be pleased to 
state : 

(a) whether urbao laod declared sur-
plus under the Urb.in L and Ceiling Act , 
has remained unused or VdC&nt for a 
number of years due t o the ina b ilily of 
designated authorities t u 1.,ke them 
over ; 

(b) whether this  has reduced availa b i-
lity  o f vacant land for urb :u1 housing 
constr uction ; and 

(c) if so , the steps taken t o expedite 
the use of thclC vacant lands ? 

THE MINISTER OF WORltS ANO 
HOUSING (SHRI ABDUL GHAFOOR); 
(a) and (b). It is true that a lar1cr p art 

of the urban land declared surplus under 
the Urban Land (Ceilin& and Re1ulation) 
A ct, I 9 7 6, h a s remained un-uscd or 
vacant fo r  a number of years. But this 
is not due as much to the ina b ility of the 
designated authorities to take them over 
as it is due to several other reasons 
includina the land holders resorting to 
litiaation. 

( c ) Certain proposals for amending 
the Act are under consideration to rnalce 
its implementation mor.: purposeful, 

Expurt or Wheat 

1885. SHRI MURLIDHAR MANE : 

SHRI AMAR ROYPRA-
DHAN: 

S :IRl RANJIT SINGH 
GAEKWAD: 

SHRC C . MADHA V REDD I : 

SHRI RADHAKANTA 01-

GAL: 

Will the: Minister of FOOD AND 
CIVIL SUPPLIES be pleased tu state: 

('l) whether massive  stocks o f whea t 
has accumulat.:d in the coun try  ; 

(b) if so, what 
G overnmeot have 
stock ; 

proposals do the 
to liquid ate the 

(C) whether export of m ajor part of 
the stock is beina contempla ted  by the 
Government ; 

(di if  s o .  whether the rrices or w heat 
it~ l rt~  would w:il b: co.nparable with 
internati•>na l pri~·cs of "heu ;  and 

{e) the quantity and n ames of count-
ries to which the wheat is likely to be 
e,q.,ortcd and the :imount or foreign 

~ h anac likely co be earned therefrom 7 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (KAO UARENl>R-' 
SINGH) : (a) to (c). At present, the 
stocks o f wheat with the public agencies 
arc in eacess of the buffer stocltin1 



J 2 7 Written ns ~rs AUGUST 5. J 985 Written Answers I 2 8 

requirement. Some or the steps being 
taken to liquidate the excess stocks are 
increase in the monthly allocation of 
wheat for public distribution system ; 
allocations to the roller flour mills to the 
extent of their fuJJ licensed capacity at 
Rs. l 72. - per quintal instead of 
Rs. 208/-ocr quintal, and ~ r iuin  

them to produce ~c  more than their 
licensed cap111city ; allowing increased 
u tilization under the National Rural 
Employment Programme and Rural Land-
less Employment Guarantee proaramme ; 
and permittin& export of wheat, maida, 
suji and wholemeal aua. 

(d) As at pre<>ent, the export is 
permissible subject to the prescribed 
minimum export price of Rs. t 600/ - per 
tonne FOB in bulk for whe:ot. Rs. 2050/-
per tonne FOB in case of maidaisuji and 
Rs. 1750/ -per tonne FOB in case of 
wholemeal atta. 

(e) It is not possible to indicate the 

quantities likely to be exported. the 
couotric:s to which these exports will be 

made and the likely foreign exchange 
earnings therefrom. However. the Food 
Corporation of India has entered into a 
contract for supply of S lakh tonnes of 
wheat to the U .S.S.R . and S0.000 tonnes 
of wheat as a commodity loan to Viet 
Nam besides a quantity of l lakh tonnes 
of wheat bein1 supplied to drou11ht 
dccted African countries. 

Allotment of Flat Under New Pattern 
Scheme, 1979 

l R86. SHRI KAMLA PRASAD 
SINGH : Wil I the Minister of WORKS 
AND HOUSING be pleased to state : 

(a) the number of persons reaistered 
with Delhi Development Authority under 
New Pattern Scheme J 979 ; how many 
of them have been aiven physical posses-
sion of the fiats so far and how many 
still remain to be allotted houses under 
the scheme, cate1ory-wise ; 

(b) number of houses rctdy together 
with location thereof and by when these 
arc likely to be allotted ; 

(c) the d ate of the last draw with 
details thereof and the time by which the 
remaining people are likely to get fiats ; 

(d) \\hether there is any proposal to 
open fresh registration for flats ; and 

(e) if so, details thereof ? 

THE MINISTER OP WORKS AND 
HOUSING (SHRl AUDUL GHAFOOR): 
(a) A Statement is &iven below : 

(b) Houses ready have already been 
allotted/allocated and the an~ u

allotment letters ; where oot yet issued, 
are proposed to be iS$Ued within next 
I 0-1 S daya. 

(c) The details of the last draw are 
as under : 

MIG -La.fl Draw He.Id on 19.6-85 

Name of Colony 

1. Vikaspuri 

2. Rajouri Garden 

3 . Robini 

4 . Shalimar Baab 

'· Pitl(mpura 
6; Trilokpuri 

·- ---- ···-·--- · 

Total 

No. of Flats 

339 

97 

247 

202 

484 

610 

1979 
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LIG-Last Draw Held on 12-6-85 
- - -·-

Namo of Colony No. of Flats 

1. Jaoakpuri 250 

2. Paschimpuri 279 

3. Trilokpuri 458 
---

Total 987 ---
Jania-Last Draw Held on 30-S-BS 

1. Pitampura 443 

2 . Shastri Park 232 

3. Priyadarshoi Vihar 48 

---
Total 723 

2-3 years. 

(d) No, Sir. 

No time bound schedule can be given 
to allot houses to the remaining regist-
rants. It is. however, expected that all 
tho registrants. subject to their acceptance, 
will be allotted flats within tbe next ( e) Does not arise. 

130 
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Adivasis and Scheduled Castes Houses 
Washed away io Kerala

1887.  DR. K.G. ADIYODI :  Will
the Minister of WORKS AND HOUSING 
be pleased to state :

a)  whether Government are aware 
that the  houses constructed  for  the 
Adivasis and Scheduled Castes under the 
One Lakh Housing Scheme have been 
washed away by the recent  floods in 
Kerala ;

b)  whether Government propose to 
give alternative dwelling units elsewhere 
to the affected persons since the houses 
were constructed at low lying areas ; and

c)   the action taken to 
to them 

provide relief

Rs. 25 crores has been sanctioned to 
the State Government to meet expenses 
on flood relief measures including repairs 
of damaged houses.

Sugar Demand and supply from Imports 
and Indigenous Sources

1888.   SHRI B B. RAMAIAH : Will 
the Minister of FOOD  AND  CIVIL 
SUPPLIES be pleased to state :

a) whether Government have resorted 
to import of sugar to meet the demand ;

b)  if so, total demand  of  sugar 
during April July, 1 ̂85 and the extent 
to which this demand is met from imports 
and from indigenous production during 
the period ; and

THE MINISTER OF WORKS AND 
HOUSING SHRI ABDUL GHAFOOR):
a)  to c).  It has been reported by 
the Government of Kerala that a large 
number of people have been rendered 
honr.eless due to recent floods, landslides 
and sea erosion.  The number of affected 
SCAdivasis people has not been inti­
mated. The amount of Central assistance 
is to be determined  by the High Level 
Committee on Relief based  upon the 
report of Central team, which visited 
the area.  Pending  final  sanction  of 
Central   assistance  for   the  pur­
pose, ways  and  means  advance  cf

c)   whether the recent rise in sugar 
prices is due to failure of Government 
to release adequate quantity of imported 
indigenous  sugar  during April July, 
1985 7

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES RAO  BIRENDRA 
SINGH; :  a)  Yes, Sir.

b)   The monthly levy and freesale 
sugar both  indigenous  and  imported 
released for internal consumption during 
April July, 1985 is as under :

lakh tonnes)

Month Levy

Indigenous Imported

Freesale 

Indigenous Imported

Total

April 2.88 0 25 3.70 6.83

May 3.13 3.60 6.73

June 3.40  0.23 2.50 1.25  7.38

July 3.13 2.00 1.75 6.88
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(c) The major requirement of levy 
auaar was met from indigenous sugar 
dmina April to July, 19115. Free sale 
roquirement for April & May. 1985 
was met entirely from indiaenous 
sugar. For June and July, 19RS 
imported sugar was released for freeaale 
to the extent of 1.25 lakh tonnes and 
1. 7 S lakh tonnes respectively. Certain 
quantity of imported suaar has been 
allocated to the State Governments 
for distribution throuah controlled 
channels at Jess than Rs. 6 per 
ka. whereas some quantity bas been 
ear-marked for aale by Food Corporation 
of India against tender/auction, Initial 
infrastructure deficiencies and logistic pro-
blems had led to reduced off-take by 
the States and FCI in June, I 9 8 5. 
However, these problems have since been 
sorted out leading to larger off-take by 
the States and FCI in the month o{ 
Ju!y. 1985. With this streamlining it 
is exrected that availability would improve 
as programmed resulting in reasonable 
prices to the consumers. 

Di11ease Resistant Varieties of Rice 

1889, SHRIMATI KISHORJ SINHA: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

(a) whether IR-8 variety of rice has 
become vulnerable to diseases ; 

(b) whether this is a general weakness 
of all hybrid varietieli of grainll ; and 

(c) whether any SlCJ'S arc being taken 
to evolve me-re disease resistant varie1ies 
of rice u sing local strains ? 

THE MINISTER OF STATE JN 
THE DEPARTMF.NT OF RURAL 
OEVELOPMENT lSt-IRT CHl\NDULAL 
CHANDRAKAR} (a) No, Sir. 
There has not been any uuthcntic report 
on the breakdown of resistance of variety 
lR-8 which tfas retained its reactio n to 
different diseases. 

(b) Not necessarily. 

(c) Yes, Sir. Development of disease 
resistant varieties which is a continuous 
prooess is one or the most important 
pro r~ cs of ricc-improvement work 
in India.  A number of discuc rcsi1tant/ 
tolerant varieties to some of the major 
diseases has been dcv1 lo e .I and r lca~  

in India in recent years. Thus for 
Rlast-Jaya. Vani. Improved Sona Rasi, 
IR-36. Swarnadhan ; for Bacterial leaf 
blight-lR-20. IR-36, Sasyasrce 
for tuogro virus -IR-2 0 ; for Sheath 
blight-Pankaj, Swarnadhan ; and for 
Borwn SflOt-Rasi, IR-36 have been 
dc\·clopcd and released. 

( ran~/arlon  

lncrea'le In Prices of Fuod Articles 

1890. PROF. CH ANDRA BHANU 
DEV{ : Will the Minister ot FOOD 
AND CIVIL SUPPLIES be pleased to 

state : 

(a) the reasons for which the prices 
of food articles h3vc gone up considerably 
in the country durin1 the last few 
months 

( b) whether Government propose to 
take aoy concrete steps to brin" down the 
prices of food articles ; and 

(c) if so, the dc:tails thereof ? 

TllE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDRA SINGH): 
(a) Thc prices of some food articles 
have g(rne up during the last few months 
mainly because of the seasonality factor, 
production co11s1raints and increase in 
freight rates. 

(b) and (c) The main th1t1st of the 
Government policy is to increa-sc the 
production of esscn1 ial cornmodities 
panicularly the ones which arc in shon 
supJ'IY. The public di!'.tribu1 ion t'ystcrn 
is ci ~  e"p:rnded ar.d improvcd. Some 
commodities a1e 1111r-ortell 10 supf'lcmcnt 
dorncstic supplies. The export of cssenti:il 
comm<'dilies is regulated. Measure1' · are 
~ci  taken to enfor-.-:e fiscal discipline 
and fo..')r keeping rhe ~ rc~u  liquidity 
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under control.  State Govcrntment̂ and 
Union  Territory  Administrations  are 
enforcing the provisions of the Essentia] 
Commodities and similar legislations to 
curb the activities of hoarders and black- 
marketeers and other anti-social elements.

Agricultural Production in H*lly Areas

1891.   SHRI HARISH RAWAT : Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT  be pleased 
to state :

a)  whether  per  acre  agricultural 
production in hilly areas in the country 
has increased as a result of  various 
researches undertaken during  the  last 
two decades in the field of agriculture ;

b)  if so, to what extent :

c)  whether this increase  is  satis­
factory ; and

d)  if  not,  whether  Government 
propose to consider  the  question  of 
opening   of  separate  research  and 
extension centres in various hill regions of 
the country 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT SHRI CHANDULAL CHAND- 
RAKAR) a)  Yes, Sir.

b)   There has been definite impact 
of improved agricultural  technology on 
the  agricultural  production  in  hill 
regions.  The  increase  in  yield  per 
hectrae in hilly areas for maĵr crops 
during the year 1̂83-84 over the base 
year 1960-61 is as under ;

Crop State % increase during 1983-84
over base year 19 60-61

Rice Jammu  Kashmir 66.3

Wheat Himachal Pradesh 74.2

Maie Himachal Pradesh 89.6

Jammu Sc Kashmir 10.5

Pulses Himachal Pradesh 7.4
as a Jammu  Kashmir 61.1
whole

In the North East Hill Region  percentage increase in agricultural production
taking 197 2 as base year is .is follows : 

Cereals as Meghalaya 110 0

a whole NiHgaland 1 74 0

Tripura 1 78.0

Manipur 136.0

Arunachal J 44 0
Pradesh

Potato Mioram 208.0

Oilseeds Meghalaya 103.0

as a whole N Mgaland 108.0

c)  Yes, Sir.  However, there is scope for further improvcmcni.

d)  Docs not arise.
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(English) 

Dsfpar·ty In M in imum waj!es in StatH 

1892. SHRI V.S. VIJAVARAGAVAN: 
SHR1 JITENDRA PRASADA: 
SHRI PRATAPSINH BA-

GHEL: 

WiJI the Minister of LABOUR be 

pleased to state : 

(a) whether wide di!iparity exists in 
minimum wage, in different Sta1es ; 

tb) if so. the dc:tails of minimum 
wases in i r~nl States ; 

{c> whether i1 is the policy ~  Govc-rn-
ment to~ as f.ar a~ practicaole parity 
in the rAinimum wages in ditfe1ent States; 
and 

(d) ir so. thc-steps tak\n proposed 
h.> be take? in lllis regard ? 

THE \1f"JISTER OF STATE OF 
THE MlMSfRY OF LABOUR \SURI 

T. ANJIAl-1) : (a) Yes, Sir. 

(b) The de1ails regarding th~ m1n1mu1:-. 
i~ s fixed by the State Governrm:nls · 
Union rritori ~ Administrati.,ns in 
var·ous !-Ch\·dulc:d employments is being 
collt~c  and will be laid on lhe Table 
of 1he Lok Sat-ha soon as possible. 

(c1 Yes. Sir 

(d) The gi:neral que<.tion of uniformity 
in wages was discussed Ht the 3 ·st 
Session uf the Lab •'Ur Ministers• Con-

r~no  held io July, l 9HO. It was 
agreed at the Confaence that while 
absolute uniformity is not possihle, 1here 
should not be too wide a d1spari1y in 
a~ s prescrio.:d by n.:1ghbouring S1a1es 
as it might lead to tli15ht of industry from 
one Staie to the 01her. Ac:ordingly, 
the Confereuce err·phasisedthat while fixing/ 
revisin& minimum wages under the ini~ 

mum Wag.-s A.ct. due reaard may be given 
10 the imp.set thal the prescribed wages 
might have on the indu11try in other 
S •ates especially the neiahbourma ones. 

Recently, the 3Sth Se111sion of the 
Labour Ministers' Conference held in 
May I 98S also recommended that where 
there is a wide diiparity in a particular 
scheduled employment c overing two or 
more States. efforts should be made by 
all conce-1ned to reduce disparity. The 
tteneral question of having a National 
Minimum \Vage, which intcr•lia covers 
issues concerning dispari1y in wages,  is 
· at present under the consideration of the 
Group of Ministers constituted by the 
351h Session of the Labour Ministers' 
Confcr.:nce \May, 1985). 

Improvement in Soil Fertility of Ravine 
L and In RRjusthan 

I R93. SHRI JUJH'\R STNGH: 
W ill 1he M inister of "GRICULTlJRE 
AND RUl{AL DEVELOPMENT be 
pleased 10 state : 

(a) whether Government propose to 
imt'r<ive 1 he soil fertility of ravine land 
in Rajas1han; and 

(b) if  so, the details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMl:.NT OF RURAL DEVELOP-

MENT (SHRI CHANDULAL CHAN-
DRAKAR): (a) Yes, Sir. 

(b) Government of India are con-
sidering formulation of a centrally fipon-
sorccJ scheme for reclamation of ravine 
lands during the Seventh Five Year Pla n . 
When finally approved and takc:n up for 
implementation, it would inter-alia im-
prove the soil fertility or ravine lands and 
benefit the problem states in u in~ 

Raj.1s1han. The Central Soil & Water 
Conservation Research & Training Centre= 
at Kota established undc:r the Jndian 
Council of Allricultural Research in I 955, 
over the last 3 0 yc:ars has developed an 
in1egrated packag.: of practices for recla-
m ation of the ravines of the region; these 
include evaluation of erosion para-
meters, mechanical measures for the 
table-lands, shallow, ~tiu  aod dc:ep 
gullies aod agronomic measures including 
fertilit)' improvement for, agricultural 
lands. forestry, grassland and horticultural 
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f'r&Ctices for revines which cannot ~ f'Ut 
under agriculture. Further. these prac-
tices have been successfully demons-
trated in farmers• fields in Kota District 
through Lab-to-Land programmes. Apart 
fro m this, operational resear.;h on water-
shed has also been taken up in an area of 
about 450 ha. recently by the above 
Kota centre in collaboration wnh Rajas-

than State Government. 

In addition to the efforts of the 
Government of India, the State Govern-
ment of Rajasthan has also proposed to 
undertake programme In the ravine lands 
during the Seventh Plan under the State 
!>CCtOr, 

Land Dank for rovl ln~ Houst>s to the 
Sheltcrless Through HUDCO 

1894. SHRI GURUDAS KAMAT: 
Will the Minister of WORKS AND 
HOUSING be pleased to state : 

(a} whether a proposal to promote 
a land bank fo r providing houses to the 
shclterless through the Housing :_and 
Urban Development Corporation (HUD-
CO) is under consideration of Govern-
ment; 

(b) if so, details thereof; 

(c) whether the scheme is also pro-
posed to be e:Jttended to 1he slum dwelkrs 
of Bombay; and 

(d) if not, the reasons therefor ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA-
FOOR) : (a) No, Sir. 

(b) to (d). Question does not arise. 

[Tran.rlotion] 

Functioning of T. V. Tower at Nainltal 

t 895. nR. CHANDRA SHEKHAR 
TRIPATHJ : Will the Ministt"r of IN-
FORMATION AND BROADCASTING 
be pleased to state : 

(a) whether the TV tower of Nainital 
is not functioning properly; 

(b) if so, whether Govt. propose to 
take any steps to bring about improve-
ments in its functioning; and 

(c} if so. the time by which it is 
likely to start uncrionin~ smoothly ? 

THE MINISTER <... F STA TE OF THE 
MINISTRY OF INFORMArJON AND 
BROADCASTING (SHRI V .N. GAD. 
GIL) : fa) No. Sir. 

(b) and (c While the lran!lm 11er is 
funclioning i.atisfactorilt. the coverage 
is limikd by obstruction due ro surroun-
ding hi<. h hills and has been in1errur> 1.1 

due to power supply failures. Tne p 
sent site was provided by the State G •vi. 
To combat power failures,  a stan t 
Jtenerator has been provided lo the centre 
recently. 

[Eng-I/sh] 

Misuse of ESI Amount by Medical 
Practitioners and Chemists 

1896. SHRI CHINTAM-\NI PANl-
GRAHI ; 

SHRI INDRAJlT GUPTA: 

Will the Minister of LABOUR be 
pleased to state : 

(a) whether Govcrnrnenl are aware 
that hundreds o f medical practitioners and 
chemists rourinely misuse the Employees 
Srate Insurance Scheme; 

(b) whether the 
bureau has all ~  1hat 

anti-corruption 
seven m edical 

practitioners and twelve chemists have 
been defraud Oft the Employees State 
Insurance Corporation co r he tune of 
about Rs. S hakhs each year: and 

(c) if so. the measures adoJ"ted to 

check this fraud ? 

THF Mf"ISTFR OF STATF. OF THE 
MINIS rRY <'F L.'· R OlJR (SHRI T. 
ANJl.\H) : (a) and (b). ThC' Anti-
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corruption Bureau of the Government 
of Mah:irashtra is reported to have un-
earthed a case in which 7 doctor1 and S 
chemists had defrauded the State Govern-
ment to the tune of about Rs. 4.37 la h~  

(c) The Government of Maharashtra 
arc reported to have taken the following 

action .-

(i) 

(ii) 

(iii I 

~ chemists have been removed 
from approved I ist; 

Charge sheets have been filed in 
t.,.e court aaainst 7 Insurance 
Medical Practitioners; and 

A vigilance squad has been set up 
10 carry out some more investi-
ation~ and post audit scrutiny to 
determine the involvement of the 
officers and staff in the racket. 

Newc;print Allocation Policy for 1985-86 

1897. SHRI CHITTA MAHATA : 
Will the Minister of ~ l  

ANr> BROADCASTING to plcas;:dltO 

state : 

(a) whether Government have re-
ceived a proposal to exped lie= the 
announcement of the newsprint allocation 
policy for 1985-86; amd 

(b) if so, the details thereof and if 
not, whether Go .. ernment have framed 
any new policy for newsprint allocation 
fo r the current year 1 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V N. GAD-
GlL) : (aJ and (b). Some requests for 
early announcement of Newsprint Allo-
cation Policy for the year 1985-86 
incorporaling therein the overall !rOwth 
rat.: r-:alistic projection of newtprint 
r ~irc nts  servicing of backloa etc. 
have been received. 

The policy for the current year has 
not yet been finalised. 

Import and Export of Feature Fiims 

1 898. SHRI AMAR ROYPRA-
DHAN : Will the Minister of INFOR-
MATION AND 'BROADCASTING be 
pleased to state : 

(a) the number of rorci1n films im-
ported during the Sixth Plan period; 

(b) the number of Indian film• expor-
ted during the same period; 

(c) whether the forei1n films are 
often thick with sex and violence; and 

(d) if so. the details thereof and the 
reasons for importing foreian films in 
India at hishly inflated prices and wastin1 
precious foreign exchanae thereon 7 

THE MINISTER OF STATE OF THE 
MINISTKY OF INFORMATION AND 
BROADCASflNG cSHRI V.N. GAD-
GIL) : (a) The information is being 
collected and will be laid on the Table Of 
the House. 

(b) During the Sixth Plan period, 
6 720 feature films were exported. (This 
figure relates to the number or il ~ 

included in different contracts for export 
and not 10 the number of titles of films). 
Besides, video rights in respect of SJ 4 
films for the entire oversea s territory were 
also sold. 

(c) and (d). Before a film can be 
released for public exhibitio n in India, it 
is required to be certified by the Central 
Board of Film Certification in accordance 
with the guidelines issued by the Central 
Government under the Cinematoaraph 
Act. 195 2 . These guidelines provide 
that white sanctionin1 film for public 
exhibition, the Central Board of Film 
Certification shall ensure· that, among 
other thinp. anti-social activitie1 1uch as 
violence arc not aloriftcd or justified. 
pointless or avoidable acenea of violence, 
cruelty and horror are not 1bown and 
human semibilities are not offended by 
vulaarity, obscenity and depravity. Fore-
iao Films which do not conform to the 
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guidelines  are  not  permitted  to  be 

exhibited.

It is not correct to say that foreign 
films are imported at highly  inflated 
prices.  Pricing of imported films is sub­
ject the approval of  import  selection 
panel of National  Film  Development 
Corporation  which scrutinise individual 
cases carefully to ensure proper utilisation 
of available foreign exchange.

Storaîe Capacity for Foodgrains 
in Seventh Plan

1899  SHRI  B.V.  DESAI :  Will
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state :

a) whether Government propose crea­
tion of an additional 7.5 million loanes 
of storage capacity for  foodKrains to 
meet requirements  of  Seventh  Plan 
period ;

b) whether the country is facing se­
rious difficulties as about 4 million tonnes 
of foodgrams had to be kept in CAP 
storage in current season owing to inade­
quate covered storage capacity ;

c) if so, the steps being taken to 
build additional storage capacity during 
the plan period ; and

d) whether all the funds that were 
kept for setting up of storage capacity for 
foodgrains during the Sixth Plan have 
been fully utilised 

THE MINISTER OF FOOD AND 
CiVlL SUPPLIES RAO BIKHNDRa 
SINGH) ;  a) and c.  An outlay of
Rs. 240.0 crores has been provided for 
construction of additional storage capa. 
city during the Seventh Five Year Plan 
period.  This would enable an additional 
capacity of about 5.0 million tonnes to 
be constructed during the Plan period of 
which about 4.0 million tonnes would 
be available for foocfgrains.  A part of 
this capacity is already under construc­
tion.  Steps are being taken to identify 
the centres for the remaining capacity.

b)   The covered  storage  capacity 
available with the Food Corporation of

India is not sufficient to store the food- 
grain  stock with the Corporation.  As 
a result, as on 1-6-1985, 23.94 lakh 
tonnes of foodgrains were held by the 
Corporation in open storage) under poly­
thene covers.  Adequate precautions arc 
taken  to protect these stocks against 
losses.

d)   An outlay of Rs. 248.0 crores 
was provided for the Food Corporation 
of India and Central Warehousing Cor­
poration during the Sixth Five Year Plan 
for construction of  additional storage 
cap icity.  The expenditure incurred by 
the  two  Corporations  during  the 
2ixth Plan is estimated at Rs. 224.24 
crores.

Utilisation of Grains Supplied under 
NREP and RLGGP

1900.   SHRI VIRDHI CHANDER 
JAIN :  Will the Minister of AGRI.
CULTURE  RURAL DEVELOPMENT 
be pleased to refer to the reply given to 
Unstarred uestion  No.  123 1  on 5 
March, 1 984 regarding utilisation of grains 
by States supplied under  NREP and 
RLEGP and State :

a) whether Government have received 
reports from  the State  Governments 
about the full utilisation of the grains 
supplied to them under National Rural 
Employment Programme and Rural Land­
less Employment Guarantee Programme 
at subsidied rates ; and

b) the n.imes of the defaulting States, 
if any, ao J the reas ns for their under­
utilisation 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT SHRI CHANDULAL CHAN. 
DRAK.AR) :  a) and b). A statement
indicating  the quantity  of foodgrains 
allocated to different StatesUTs under 
NREPRLEGP and the quantities utilised 
by them at subsidied rates is given below. 
The main reasons for non-utilisation of 
full quantities are non-availability of the 
type of foodgrains consumed in certain 
areas, easy availability of foodgrains in 
the open market at comparative rates 
and non-acceptance of the foodgrains by 
the workers in some cases.
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lndUlllrhd Disputes C•ses Pendfnf.? M-
fore Labour Cuurt/Trlbunmls 

1901. SHRI T. BASHEER Will 
tbe Minister or LABOUR be pleased 
to state : 

(a) DUO'lber or indu!ltrial disputes 
pendin(t before Labour Courts/Industrial 
Tribunals in Delhi as on · 30 June, 
J 985 ; 

(b) number or cases more than two 
years old ; 

(c) number Of cases more than three 
years old; 

(d) how many of them are between 
public seclor under1akiogs and their 
workmen and unions ~ 

(e) how many of them arc more 
than lhrec years old with dc1ails or public 
sector under1akings and also the number 
or d isputcs : 

(f) sleps beina proposed for speedy 

di!lposal of disputes which are more than 
lhrcc years old ; and 

(g) whether there is any proposal to 
set up more Labour Courts and Tribu-
nals ; if so, details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a\ 14,100 

(b) 4,219 

(c) 3,077 

(d> 873 

(c) 171. (Details as per Statement 
below). 

(r) and (&). The Industrial Disputes 
Act, 194 7 has been amended so as to 
Provide time bound disposal of disputes. 
The rn u~trial Disputes (Central) Rules, 
I 9 S 7 have been amended so as to rro-
vidc time frame for different stages of 
1he disputes. N_orms for disposal or 
disputes have been prescribed and pro-
ires!I is beina monitored. In addi1ion 
one Industrial Tribunal and Two Labour 
Courts have been sanctioned for Delhi. 

Statement 

List of Public Sector Undertaking n;.fpllttts Ptt11ding over th,.ee yenrs 

SI. 
No. 

Name 

- --· --- ------- ··---· 
l 2 

1 . Super Ba7.ar 

2. Delhi Transpor1 Corporation 

3 . Delhi Eleclricity Supply Undertaking 

4 Indian Tourism nevclopmenl Corporation 

S. Indian Oil Corporal ion 

6, National Small Scale Indus tries 

7 Ajudhia Textile Mill 

8. Nalional RuildinG Construction Corporation 

9. Centra l Warehousing Construction 

1 0 . Cotton Corporation or India 

Number or 
cases 

3 

14 

36 

42 

10 

3 

4 

2 

3 
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1  2 

11 . Mother Dairy 

12. Bharat Petroleum 

1 3. Enaineers India Ltd. 

3 

4 

3 

14. Project and Equipment Corporation of India 

1 S. Hotel Ranjit 

s 

1 6. Hindustan Prefeb Ltd. 

17. Hindustan Petroleum 

18. Fertilizer Corporation 

1 9. Oriental Bank of Commerce 

20. New Bank of India 

2 J • United Bank of India 

13 

I 

22. Oriental Fire and General Insurance Co. 

2 

3 

3 

l 

6 

2 

1 

6 

23. Central Bank of India 

24. Lakshmi Commercial Bank 

2S. Vijaya Bank 

26. Food Corporation of India 

2 7 . Punjab and Sind Bank 1 

28. Chafair International Flight Kitchen 

Drinking Water F11cilitles to Delhi 
Villages 

1902. SHRI RAJ KUMAR RAJ : 
Will the Minister of WORKS AND 
HOUSING be pleased to stare : 

(a) whether ov rn ~nt arc making 
arrangements for the construction of 
underground waler tanks to provide 
drinking water facility to the villages 
of Delhi : 

(b) if so, the n11mber of villages in 
which such arrangements have been 
made; and 

Cc) the '1c•ails of the ,,roposal of pro. 
Viding drinking water facility 7 

Total : 1 71 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA-
.FOOR) : (a) Yes. wherever necessary. 

(bl Ten. 

(c) 2 7 S villages of Delhi have alrt>ady 
been provided with drinking water faci-
lity. In ten v illages the work is in pro-
gress. Jn another five villages these 
arrangements can be m ade subject to 
availability of MCD water supp!y lines 

in the vicinit.). 

Seiling up of T. V. Ct'nfre!' In 
Haryana 

1903 SHRl OH AR l\M PAL SINGH 
MAUK Will the Minister of JN-
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FORMATION AND BROAOC.t.STING 
be pleased to state : 

(a) whether there is any proposal to 
set up a  T . V . centre in Haryaraa ; 

(b) if ao, the aite selected for the 
purpoae; 

(c) the time by which it will start 
functioning ; and 

(d) the financial implications thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OP INFORMATION AND 
BROADCASTlNG (SHRI V .N . GADGIL) 
(a) There is no approved scheme. at pre-
sent, to set up a TV studio centre in 
Haryana. 

(b) to (d). Do not arise. 

Development of Trans-Vamuna Areas 

I 904. SHRI KAMAL NATH 
Will the Minister of WORKS AND 
HOUSING be pleased to state : 

(a) whelher at a seminar held 
recently, it was stated that the trans-
Yamuna areas are being neglected by 
ODA and no dcvelOflmcnt is coming up 
in those areas; 

(b) ~ hether these areas arc being 
con~ rt  into big slums; and 

(cl the action Government propose 
to rnke in this regard so thar quic.:k 
development takes place in these areas ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRl ABDUL GHA-
POOR) : (a) Some press reports have 
con.c to notice. 

(b) and (c). No, Sir, Development 
works on very large scale have been taken 
up by ODA io Trana-Yamuoa area. 

Ret.-onstltutlon of Press Council 

1905. SHRJ CHINTA MOHAN: 
Will the Minister of INFORMATION 
AND BROADCASTING be plcase'd to 
state : 

(a) whether Government purpose to 
rccooslitute the Press Council at an early 
dale. 

( b) the number of cases pending 
with the Press Council for over one year 
and the number of complaints received 
during the last three yeara and dccisioo 
t aken thereon; and 

(c > whether Government propose to 
appoint at least three judges on the Press 
cound I to enable it to have three parallel 
sittings and also sit as a Division 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRt V.N. GAD. 
GIL\ : (a) The Press Council of India 
has already been reconstituted w .e.r. 9th 
July, 85. 

(b) A statement showing the number 
of cases pendiug with the Press Council 
for over one year and the number of 
complaints received durina the last three 
years and decision taken thereon. is aiven 
below. 

(c) The Government do not have any 
such proposal under conaideration. at 

present. 

Statement 

The number of cases pending with the Press Council for over one year (instituted 
o n or before June 3 0, 1 9 8 4) is as follows :-

1. UNDER SECTION 13 OF THE PRESS COUNCIL ACT, 1978. 

(a> lnstitutcc1 in the year 1983 

'(b) Instituted io the year \1984 

Total 

1 

7 

8 



2. UNDER SECTION 14 OF THE PRESS COUNCIL ACT, 1978.

a)  Instituted in the year 1983 1

b)  Instituted In the year 1984  ...   69

Total ;   70

The Council received 553 complaints under section 14 of the Press Council Act, 
1978 during the past three calendar years.  Out of which 126 complaints were decided 
as under :
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Warning was issued in 19 cases

Admonition was issued in 4 cases

Censure was done in 24 cases

Complaints upheld in 1 1 cases

Settlement was effected In 26 cases

Complaints were dismissed 
for non prosecution in 2 cases

Complaints dismissedrejected 4 0 cases

Total ; 1 26 cases

125  complaints are pending at various stages of inquiry.  The remaining 302 
complaints were disposed of as under ;

48 cases were summarily rejected as there were no sufficient ground for holding an 
inquiry Proviso to section 14 1) of the Act.

3   cases were closed as the matter had become subjudice Section 14 3) of the 
Act), 251 cases were closed at the preliminary stage for non-compliance with certain 
requirements as laid-down in the Press Council Procedure for Inquiry) Regulations, 
1979.

The Council received 265 complaints under Section 13 of the Prsss Council   Act,
178 during the part three calender years from 1-1-82  to 31-12-84).  Out of which
96 complaints were decided as under :

Complaints upheld in ... 3 5 cases

Complaints dismissedrejected   ... 23 cases

Complaints dismissed for non-
prosecution ...  16 cases

Complaints closed due to Sub-judice ..   5 cases

Complaints closed due to
settlement or withdrawal  ...   17 cases

Total : 96 cases

63 complaints were pending at various stages of inquiry at the relevant point of
time

106 complaints were closed at the preliminary stace for non-compliance with certain 
^equirements as laid down in the Press Council Procedure for Inquiry) Regulations, 
197:s.



.. 

AUGUST 5, 1985 Written Answera 160 

[Translation] 

Unemployed Men and Women in the 
Country 

1906. SHRI R.P. SUMAN Will 
the Minister of LABOUR be pleased to 
state : 

(a) the number of educated un-
employed women and men in the country, 
State-wise; 

(b) whether Government arc '-'On-
sidermg any proposal to solve the pro-
blem of unemployment among women; 

(c1 if so, the dotails of the proposal; 

and 

(d) the time by which action is likely 
to be taken thereon and af not, the 
reasons the efor ? 

THE MINlSfcR OF STATE OF THE 
MINlSTRY OF LABOUR (SHRl T. 
ANJlAH) : (a) A S1a1c-wise s.atement 

on educated unemployed men and women 
as borne on the Live Registers of em-
plo)'ment exchanges upto December, 
1984 is given below. 

(b) to (d). Under the Equal 
Remuneration Act, 1976, Central and 
State Advisory Committees have been set 
up for periodically reviewing the situation 
regarding employment opportunities for 
women in the Central and State sectors. 
The Sta1es have been addressed to pay 
special auention to women' s participation 
in the emplO)'ment oriented proarammes 
such as National Rural Employment 
Pro,ramme, Rural Landless Employment 
Guarantee Programme, etc. Steps have 
been taken to restructure and strengthen 
c ourses in I T.l:s and other Training 
ln ... ti1u1es to prepare women for err.ploy. 
ment in different fi..:1ds. These program-
mes are continumg ones which are being 
expandedimod tied as and when necessary 
to generate more employment potential 
for women. 

Stloltement 

State Men Women Total 

l 2 3 4 

Andhra Pradesh ~ 175380 10671)34 

Assam I 72522 151590 244112 

Bihar 14 .. ~ 62687 1507926 

Gujarat 325618 64798 390416 

--
Harya·na 192716 42956 235672 

Himachal Pradesh 127654 30007 157661 

Jammu & Kashmir ~  5639 25378 

Karnataka 361834 85709 447543 

Kera la 620724 656282 1277006 

Madhya Pradesh 464064 85410 549474 

Maharashtra 943423 198724 1142147 

Manipur 69884 25171 95055 

Meghalaya 258J, 2274 4857 
--· -·--··· ·--· -
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I 2 3 4 
Nagai and 2342 629 2971 

Orissa 232559 26268 258827 

Punjab 215936 69041 284977 

Rajasthaa 271991 22829 294820 

Sikkim No omploymcnt exchange is funct ioniaa 

Tamil Nadu 603135 243198 846333 

Tripura 25614 16609 42223 

Uttar Pradesh 1082648 82877 1165525 

West Bengal 1597846 449963 2047809 
Union Territories 

Andaman Nicobar 1677 969 2646 

Aruoachal Pradesh** No employment excbanae is fuoctioaing 

Chandigarh 34880 12948 47828 

Dadra & Nagar Haveli Data not being received. 

Delhi 260314 

Goa 13684 

Lakshadweep 1240 

Mizoram 4653 

Pondicherry 23878 
- -- ·- - · 
All India Total 10010851 

Qualily of DMS Miik 

1907. SHRI AJIT KUMAR SAHA : 
Will tbe Minister of AORICUL TUR.E 
AND RURAL DEVELOPMENT bo 
pleased to state : 

(a) whelher Governmenl arc aware 
that the quality of 1bc OMS milk is below 
the prcacribcd standard; 

(b) if so. details thereof; and 

(c) s1eps to be taken by Govero.meat 

92461 352775 

9691 23375 

482 1722 

2072 6725 

8408 32286 
·----· . 

2525072 12535923 

to improve the qualily of lhe milk 7 

THE MINISTER OF STATE IN THB 
MINISTR. Y OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRICH-
ANDULAL CHANDRAKAR.}: (a) Tho 
qualily of toned milk and standardi8ed 
milk marketed by Delhi Milt Scheme is 
not below tho standard prescribed under 
the Prevention of Food Adulleratioa 
Rules. 

(b) and (c). Do Dot ariec. 
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J.L.0. Report about Safety, Health and 
Welfare of Workers 

1908. SHRI INDRAJIT GUPTA: 
Will the Minister of LABOUR be pleased _ 
to atate : 

(a) whether International Labour 
Orpniaation bas made a study on safety. 
health and welfare of persons working in 
factories. mines ports etc. in India and . . 
aubmitted its report to the Union 
Government; and • 

(b) if so. the main findinss and re-
commendations or the study report and 
Government's reaction thereto ? 

THE MJNISTE.R OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) ! (a) and (b). As part 
of their programmes of technical 
assistance. International Labour Organi-
sation sent a Mistoion consistin& of 

two experts in the month of April, 1985 
so as to as~ ss the technical needs in the 
field or safety in industrial units in gene-
ral and chemical indusry in particular. 
There was no specific study by the 
Mission on safety, health and welfare of 
the workers in factories, mines, ports, etc. 

l>elrelopmeot of viahle News Aaency 
Service 

1909. SHRI SklBALLAV PANl-
GRAHI 

DR. A.K. PATEL : 

SHRI C. JANGA REDDY 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
State: 

(a) whether there was  a meeting 
between him and Editors of leading 
Indian lansuage newspapers recently to 
consider the possibility of developing a 
viable ne\\S agency service to meet the 
requiremer:ts of newspapers in Hindi and 
other Indian languages; 

(b) if so, the details reaarding the 
sugaestions and a decision taken thereon; 

(c) whether Government are aware 

that some backward States like Orissa 
seldom get proper coveraae in the 
national press as there aro no leading 
English or H indi dailies published from 

such States; and 

(d) if so, whether Oovernmcot pro-
pose to take any action in this rcaard. 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD-
GIL) : (a) and (b). A statement is 

aiven below. 

(c) and (d). Government is aware 
that the covera(Ze in the national Press of 
far off and remote areas which do not 
have developed means of communication. 
is comf'!aratively Jess due t<' a variety of 
reai1ons, which i~ u  economic back-
wardness. low littracy level and lack of 
newspaper reading habit. The Govern-
ment cannot, however cOmflel newi1parer 
proprietors to publish newspapers in such 
States. There is freedom of the Press io 
the country and there can be no control 
in this respect , on newspapers. 

Statement 

Minister of State for Information and 
Broadcasting convened a meetina of the 
leading edi1ors and prof'!rietors of lant?-
uage new!>parers for the purpose of 
obtaining conscnsu!' fo r formation of an 
Indian language News Aacncy for dis-
semination of news in Indian languages 
on June. 25 & 26. 1985. At the out 
set Minis:er of State for Information 
and Broadcasting made it clear that the 
Government do not propose to start any 
agency nor do the Government want to 
art envolved in the management or unc~ 

tioning of any agency. 

2 The cons'!nsus at the meeting was 
that ·there is need for an Indian lan~uasc 
news agency to meet the tequirements. of 
newspapers io H iodi aod other lod1ao 
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languages.  The  participants  also re- 
cognised that there is no possibility of 
reviving Hindustan Samachar and Sama- 
char Bharati.

3.   The meeting was of the unanimous 
view that it is for the proprietors and 
editors  of  newsp ipers  themselves  to 
operate such a news agency service.  The 
proprietors and editors agreed to examine 
the possibility of raising resources for 
setting up a viable news agency service in 
Indian Languages.  It was also agreed 
at the meeting that if it was not con­
sidered possible to raise adequate resour­
ces to set up a separate Indian language 
news agency, an alternative could be for 
the  existing  English  lauguage  news 
agencies to start services in Indian lan­
guage also.

d)  if not. reasons therefor 7 

THE MINISTER OF STATE OF THE
ministry of information and
BROADCASTING SHRI V.N. GAD- 
OIL) :  a)  Yes, Sir.

b)  In view of the terrain conditions, 
it is inevitable that some pockets within 
the service range may remain uncovered. 
It is, however, reported that most of the 
Leh town and the areas occupied  by 
Armed Forces are covered.

c)  No. Sir.

d)  The shifting of the transmitter 
from its existing place is not expected to 
yield and better results.

4   Consequent thereto, a Committee 
of  eminent  newspapermen  under the 
Chairmanship of Shri  Ramnath Goenka 
was constituted to examine the various 
aspects of the matter.  The Committee 
has since submitted its report and has 
made  some  recommendations.  No 
decision  has  yet  been taken by the 
Government.

Functioning of T.V, Transmitter Installed 
in Leh

1910.  SHRI P. NAMGYAL :  Will
the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

a)  whether the present TV  trans­
mitter and Antennae of the Low power 
Doordarshan Kendra, is installed in the 
compound of All India Radio, Leh;

b)  whether due to location of the
TV Centre at the present  place,  the 
majoriry of the villages within 25 KM 
radius of the TV Station cannot receive 
the programmes in view of hillocks in 
between the TV  Station and the villages;

c)  whether Govt, propose to shift
the present TV Station to a better site 
preferably across the Indus river at a 
place like Stok; and

Hike in Price of Mother Dairy Milk

1911.   SHRI C. MADHAV REDDI : 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be plea­
sed to state :

a)  whether  the  price of Mother 
Diary milk was raised from Rs. 2.70 per 
litre to Rs. 3.30 per litre about 3 months 
back;

b)  whether the price has further been 
raised  by  20  paise  per  litre from 
1-7-1985; and

c)  if so. the reasons therefor 7

THE MINISTER OF STATE IN THE 
DEPARTMENT  OF  RURAL DEVE­
LOPMENT SHRI CHANDULAL CH- 
ANDRAKAR) :  a)  The  price  of
Tonned Milk marketed by Mother Diary 
was raised from Rs. 2.80 to Rs. 3.40 
per litre with effect from 9-4-1985.

b)  The sale price of Toned Milk was 
raised from Rs. 3.40 to Rs. 3.50 per 
litre with effect from 1-7-85.

c)  The sale price was raised due to 
the increase in cost of production mainly 
because of increase in the purchase price 
of milk supplied by different State Co­
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operative Diary Federations and the m ilk 
commodities supplied by the Indian Dairy 
Corporation. and other operational coats. 

Meetlnga or Tripartite Committee OD 
Employees Participation ln 

Management 

1912. SHRI S . M . GURADDI: 
Will the Miniatcr of LABOUR be pleased 
to atate : 

(a) whether any meeting of the Tri-
partite Committee on Employees parti-
cipation in management have been held 
recently. 

(b) if so. when; and 

(c) what are the recommendations of 
the Committee ? 

THB MINISTE R OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJJAH) : (a) to (c), The Second 
Meeting of the Tripartite Committee on 
Employees' Participation in Management 
was held on 21st May, 1 98!'i at New 
Delhi. The Committee recommended 
that the Ministries should m ake periodic 
and a t least quarterly internal review of 
the implementation of the S cheme in their 
Undertakings and should specifically 
point out the difficulties in cases where it 
bad not been Possible fo r them to ensure 
introduction of the Scheme. Further, the 
training programmes for "Managers and 
Workers .. may be launched for develop-
ing a new culture on both sides, i.e • 
management as well as the workers and 
that there should be combined training 
programmes. 

Subsidy paid to F C I for Distribution of 
oo ~rains in 1984-85 

1913. SHRT SHARAf> DIGHE: 
Will the Minii:tcr of FOOD AND CIVIL 
SUPPLIES ~ pleased t o state : 

(a) the amount of subsidy paid to the 
Food Corporation of India  b y Govern-
ment in t ~ for dislributing food-
grains; 

{b) bow much was paid by way of 
dividend free equity and also how much 
conceuions in interest on advances made 
to the FCI by the banks were given 
during the same period; and 

(c) whether public distribution of 
foodgrains in India is the costlieat in the 
world ? 

THE MINISTER OF FOOD AND 
CIVlL SUPPLIES (RAO BIRBNDRA 
SlNOH) : (a) The amount of subsidy 
paid to the Food Corporation of India by 
Government of India in 1984-85 for 
distributing foodsrains was Rs. 1100 
crores. 

(b) The Food Corporation of India 
was paid an amount of Rs. 29.BS crorcs 
during 1984-85 as equity for construc-
tion of godowns/silos and an amount of 
Rs. 29.SS crores has been p aid 10 the 
Food Corporation of India a s loan @ 
t 3% interest per annum. The Food 
Corporation of India is also 1et1ing cash 
credit facility to the extent of Rs. 4000 
.crores from consortium of b anks at a 
concessiona l interest rate of 1 4 % per 
annum to finance its procurement opera-
tions. 

(c) It is not possible to sa y whether 
Public d istribution of foodgrains io India 
is the costliest as the comparable figures 
of costing of other countries arc not 
available. 

Coverage of Plantain,1Dan11na Plantations 
Under Crop Insurance Scheme 

19 J 4 . SHRI N . DENNIS : Will 
the M inister of AGRICULTURE A N D 
RURAL DEVELOPMENT be pleased to 
state : 

(a) whether plan1ain/banana planta· 
lions  arc covered by the crop insurance 
schemes ; 

(b) if so, the details thereof; and 

(c) if not. the stef'S proposed to 
cover these crops ? 
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THE MINISTER OP STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SURI CHANDULAL CHAND-
ll AKAR) : (a) No, Sir. 

(b) Does not arise. 

(c) The new Comprehensive Crop 
Insurance Scheme which has been intro-
duced with effect from Kharif 1985 
season covers R ico, Wheat, Millets, 
Oilseeds and Pulses. Presently there is 
oo proposal to cover plantain/banana 
under the Crop Insurance Scheme. 

Allocation of Rice aad Wheat to 
West Bengal 

t 91 S. SHRI SUDHlR ROY: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a\ the monthly allocation of r ice and 
wheat to West Bengal for distribution 
throu1h ration shops 

(b) whether the quota was reduced 
during the year when West Bengal suffered 
from a serious drought ; and 

(c) whether the monthly 
West Bengal will be raised 
adequate supplies through 
Distribution System ? 

quota of 
to ensure 
the Public 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA. 
SINGH) : (a) The Government of West 
Bengal is allotted l, 1 0 ,000 tonnes of rice 
and 1,26,000 tonnes of wheat for public 
distribution system each month. 

(b) There has been no reduction in 
allocation of foodgrains to West Rengal 
during the past two years. On the other 
hand, the monthly allocatio n of wheat for 
public distribution system was raised 
from 1,0S,000 tonner; in December, 1983 
to I , :?6,000 tonnes in January, 1 984. 

(c) Allocations of foodgrains from 
the Central Pool are made on a month to 
month basis. taking into account the 
overall availability of stockl!I In the Central 

Pool, relative needs of the various States 
market availability and other related, 
factors. The allocations from the Central 
Pool are only supplemental to the open 
market availability. 

Production of Coconut Palms 

J 916. PROF. P.J . KURIEN : Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state : 

(a) the production of Coconut palms 
in the country at present ; 

(b) whether any screnti6c methods are 
being applied to increase the productivity 
of palms; and 

(c) if so, the details there lf and the 
result achieved so far in this regard ? 

THE MINlSTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE. 
LOPM.ENT (SHRI CHANDULAL 

~ I : (a) A<.:cording to 
the latest available estimates. production 
of coconut in rhe country during 1 983-
84 was 5 871 million nuts. 

(b) Yes, Sir, 

(c) A number of schemes are being 
implemented through Coconut Develop-
ment Board in addition to a Centrally 
Sponsored Scheme on Coconut both 
in traditiona l and non-traditio1oa l areas. 
The main components of these schemes 
are subsidy fo r area expansion, 
supply of high quality planting 
material demonstration of improved 
technolo

0

gy etc. During Siltth Plan period, 
an area of 4.43.000 hectares has been 
covered under improved technology in 
major coconut grnwin1 states, about 
7. 7 lakh high.yielding hybrid s::edlings 
were produced and distributrd in addition 
to '0 lakh seedlings provided ror rejuve-
nation of old plantations. An are1 of 
S SOO hectare was covered under rejuve-
nation programme for which ab,,ut 3000 
tonnes of fertiliser:. were"supplicd. 
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Achlenments of Sheep Research lnstltute 

1917. SHRI RAM BAHADUR 
SINGH : Will the Minister .:>f AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state : 

(a) whether Sheep Research Institute 
has been instrumental in sheep breeding ; 

(b) main achieve111ents of the Insti-
tute during the Sixth Plan ; 

(c) major projects undertaken by the 
Jos1i1ute with their location ; 

( d ) whether any 
likely to be initiated ; 

new projects 
and 

arc 

(e) whether Government arc satisfied 
with the workintt c;>f 1hc lostitutc: 1 

THE MINISTER OF Sl"ATE IN THE 
DEPARTMEN r OF RURAL DEVE 
LOPMENT (SHRI CHANDULAL 
CHANDRAK \R) : (a) Yes. Sir. 

(b) A new fine wool strain • Avivastra • 
from Rambouillct X Chokla has been 
evolved.  Similarly two new svnthctics 
with Nali •ynthctic and Chokla synthetic. 
have been evolved under All India 
Coordinated Research Projec t from a 
cross bred base involving Soviet Merino 
and to indigenous breeds. "Avikalin' a 
superior carp.:t wo1.>I suaio has been 
evolved from Rambouillct X Malpura 
cross bred base. Mutton synthetic has 
been evolved 1hrouah crossing of Dorset 
and Suffolk wilh Malpura and Sooadi 
which can attain 30 kg. body weight at 
sill months of aac. Further, adoption of 
Karakul sheep to the local environment in 
Bik1&ner has been succc:ssfully achieved. 

(c) ln the areas of sheep brccdin& the 
followina projects were taken up : 

(ii) 

Jmprovina sheep for fine wool 
throuah cross breeding Ram-
bouillc!t and Soviet Mermo with 
Nali and Chokla at Avikanagar ; 

Studies on improvement of 
•Avivasua' throuah M:loction at 
Avikanaaar. 

(iii) lmprovina sheep for better carpet 
wool throuah cross breeding 
R ambouillet with Malpura at 
A vikaoagar ; 

(iv) Improving sheep mutton produc-
tion through cross breeding 
Malpura and Sona<'i with Suffolk 
and Dorset at Avikanagar ; 

(v) Studies on pure bred and cross 
bred performance of Karakul 
sheep al Bik:mcr. 

(vi) 

(vii) 

Improving •Gaddi• Sheep for fine 
wool production anc1 quality 
through cross breeding with 
Rambouillet/Sovict Merino at 
Garsa ; 

Evolvina dual purpose sheep 
through the cross-brccdins of 
Coimbatore with Corridalc at 
Mannavanur ; 

(viii) Evolvina fine wool sheep through 
the cross-breeding of Coimbatore 
with Rambouillct at M anoavaour. 

( d) Major thrust will be on improv-
ina of carpet wool and pelt production. 
Efforts will also be made to intro u~ 

fur animal species like mink and nutria. 
Similarly, supi:rior strain of wool rabbit 
viz., British and German Ansoras will 
also be intn,duced. Two additional 
stations of the Institute one in southern 
and another in eastern plains will be 

establ 1shed. 

(e) The w:irk of the 
been evaluated by the 
Rev ew Team and has been 
satisfactory. 

[Trans/at Ion] 

Institute has 
Quinquennial 
found to be 

Support Price of Food Crops 

1918. SHRI RAM PUJAN PATEL: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 

pleued to state : 
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a)  whether a decision has been taken 
to declare support prices of food crops at 
the time of sowing ;

b)  if so, whether it will encourage 
farmers to produce more foodgrains ;

c)  if so, the reasons for not follow­
ing this practice so far ;  and

d)  whether support prices would be 
announced at the time of sowing of 
crops 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL  DEVE­
LOPMENT  SHRI   CHANDULAL 
CHANDRAKAR)  a) to d).  Govern­
ments objective is to announce support 
prices of food crops as early as possible 
at the beginning of the crop season.  The 
support prices are intended to assure the 
farmers that in the event of a fall in 
prices, their interest will be duly pro­
tected.  The impact on production will 
vary from crop to crop depending on 
weather conditions and relative parity of 
commodity prices.  Over the years, the 
practice has been for the Commission for 
Agricultural Costs and Prices to undertake 
a detailed exercise regarding the price 
policy and consult various interests before 
formulating their recommendations.  On 
receipt of these recommendations. Govern­
ment consult the State Governments and 
concerned Ministries before formal deci­
sions on the level of support prices are 
taken.  Every effort is being made to 
speed up this process.

Allotment of Plots to Jhuggi Dwellers 
in Delhi

1919.   SHRI KALI PRASAD PAN. 
DEY ;  Will the Minister of WORKS 
AND HOUSING be pleased to stale :

a)   the estimated number of jhuggis 
in various parts of Delhi and the total 
population thereof ;

b) whether there is a proposal to 
shift these jhuggi dwellers to camps ;

c)  if so, the derails thereof ;

d) whether previously jhuggi dwellers 
were given plots of land measuring 25 sq. 
yards each ;

e) whether the  scheme of  giving 
25 sq. yards of plots of land to Jhuggi 
dwellers  has  since  been  disconti- 
nued ; and

f) if so, the reasons therefor and if 
not, the reasons for not offering the plots 
of  land to the Jhuggi dwellers 

THE MINISTER OF WORKS AND 
HOUSING  SHRI  ABDUL  GHA- 
FOOR) ;  a) According to a survey
carried out by D.D.A. during 1983-84, 
there were 1,13,396 jhuggis in Delhi 
with a total population of about 5.6 
lakh persons.

b)    c).  The D.D.A. has decided 
to shift jhuggi dwellers lo transit camps 
which are being constructed by it.

d) Yes, Sir.

e)  Yes, Sir.

f) It was considered  that such a 
scheme could not be continued indefinite­
ly and that the Jhuggi dwellers for ihe 
period ufter March, 1977 could be re­
settled under  the  Sites and Services 
programme.

Agronomic Researches for increasing 
Food Production

1920.   SHKl AINAL  ABEDIN : 
Will the Minister of AGRICULTURE 
AND  RURAL  DEVELOPMENT be 
pleased to state :

a) whether new agronomic practices 
emerged from researches conducted in 
different States have contribated towards 
enhancing of food production ; and

b) if so, details of such innovations 
made crop-wise and year̂wise during the 
last three years 7
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THE MINISTER OF STATE IN THE 
DEPARTMLNT OF RURAL DEVE­
LOPMENT   SHRI   CHANDULAL 
CHANDRAKAR) :  a)  Yes, Sir.

b)   i)  Suitable aisronomic technology 
for sustained crop production is being 
developed specifically through ICAR Co­
ordinated Projects namely ;

1.  All India Coord. Agronomic Re­
search Project ;

2.  Coordinated Project for Research 
on Water Management ;

3.  All IndU Coordinated  Research 
Project on Weed Control ;

4  Coordinated Research Project on
Improvement of Diara Land ;

5.  All India Coordinated Project on 
Dryland Agriculture ;

6.  All India Coordinated Project on 
Agro-metereology etc.

In addition, the crop  Institutes and 
other projects of the ICAR are also en­
gaged in developing this technology and 
the innovations are published from time 
to time.

ii)  Under the Agronomic experiments 
most promising crop sequences in terms 
of productivity and economic profitability 
have been identified  Under optimum 
input conditions the crop sequences like 
rice-rice-maie rice-rice-greengram, rice- 
rice-cotton, rice wheat have yielded 1 4 04, 
12.21, 11.94 and 11.20 tonnesha.year 
respectively.

iii) The new agronomic technology 
has been helpful in introduction of new 
crops soyabean in M.P., rabi-maie in 
Bihar, groundnut in ric fallow in A.P. 
and Orissa ; pigeonpea as kharif crop in 
Punjab  and sunflower in many parts 
of Karnataka A.P. and Maharashtra ;

iv Timely land preparation aod sow- 
ing has helped to increase the grain yield 
of most of the crops by 3-5 qha.

v) A desirable density of plant popu. 
lation is very often a missing link in 
farmers* fields,  which  when corrected 
by close planting  could yield another
3-4 qha.

vi) Integrated post management and 
weed control techniques have also helped 
to increase crop production.  Important 
crop weeds like Phalaris minor and A vena 
Fatua have been controlled effectively by 
application of suitable weedicides and the 
practice is being followed by the culti­
vators ;

vii Appropriate introduction of inter­
cropping in different areas has been help­
ful in getting higher yields from the same 
piece of land ;

viii) Scheduling of irrigation on the 
climatological parameters has been deve­
loped and the same is being followed in 
a number of States for effective utilisation 
of irrigation water ;

ix) The fertilier technology has help­
ed to increase the NPK consumption in 
the country which at present has crossed 
45 kgha. NPK) as against 1.9 kgha. in 
the year 1960-61.  Further the balanced 
fertiliation of essential nutrients is also 
a must.  In this context, correction of 
inc and sulphur efficiency in  Punjab 
for rice and wheat respectively and inc 
deficiency in Bihar, A.P., Central UP, 
parts of Rajasthan and M.P. has helped 
in improving the rice production.

Functioning of Ahmedaiad Doordarshan 
Telecasts

1921.   SHRI NARSINH MAKWANA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

a) whether Ahmedabad Doordarshan 
is functioning to its  full capacity at 
present ;

b) if not, the reasons therefor ;

c) whether Peej Gaon programme of 
the Doordarshan will continue  in the 
same form or some changes will be made 
in it ; and
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d)   whether any programme has been 
formulated to make Ahmedabad Door- 
darshan telecasts more attractive 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING SHRI V.N. GAD- 
GIL) :  a) and b).  The TV Trans­
mitter at Ahmedabad is operating on full 
power of 10 KW.  A  Studio Centre 
under implementation is cxpected to be 
commissioned during 1986-87.

c)   With the commissioning of the 
High Power TV Transmitter at Ahmeda­
bad, the Transmitter at Peej became non- 
operational and programmes produced by 
Space Application Centre  Studio, Ah­
medabad are now transmitted on the new 
High Power TV Transmitter.  No further 
change is contemplated at present.

Rescue Facilities for FishermeD 
In Kerala Coast

1923.  SHRI M. RAMACHANDRAN: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be pleas­
ed to state :

a) the number of fishermen reported 
deadlost while fishing along the Kerala 
Coast during this monsoon ;

b) whether the loss of these lives 
was mainly due  to  lack  of  rescue 
facilities ;

c whether Government have sought 
assistance from Indian Navy in rescue 
operation ; and

d) if so, the details thereof 

d) Yes, Sir.

[English]

Amelioration of living conditions of 
Slum Dwellers

1922.   SHRI S. KRISHNA KUMAR : 
Will the Minister of WORKS  AND 
HOUSING be pleased to state ;

THE MINISTER OF STATE IN THE 
DEPARTMENT OF  RURAL DEVE. 
LOPMENT   SHRI   CHANDULAL 
CHANDRAKAR) ;  a) As per infor­
mation received from  Government of 
Kerala, I 7 fishermen belonging to Tri­
vandrum, Alleppy, uilon, Malappuram 
and Cannore districts are reported dead. 
In addition, one fisherman was reported 
missing.

a total Central Budget provision for 
1985-86  for  slum improvement pro­
grammes ; and

b)   whether Government propose any 
new initiatives for amelioration of the liv­
ing conditions of slum dwellers 

THE MINISTER OF WORKS AND 
HOUSING SHRI ABDUL GHAFOOR) :
a) The Scheme of Environmental im­
provement of Urban Slums is in the State 
sector and is implemented by the State 
GovernmentsUnion Territory Administra­
tions out of their annual Plan provisions. 
No  allocation  exists in  the Central 
budget for this purpose, during 1985-86.

b)   The strategy to be adopted during 
the Seventh Five Year Plan has not yet 
been finalised.

b) The facilities available with the 
State Government of Kerala are reported 
to be inadequate to save the lives of 
fishermen from danger due  to storm, 
rains and rough sea. However̂ the avail­
able facilities were pressed into service.

c) and d).  Yes, Sir,  On five occa­
sions, local authorities sought the assi­
stance of Navy in locating fishing boats 
in distress.  On each occasion, air sorties 
were launched and ships sailed to locate 
these boats.  On one occasion, a fishing 
boat was located and brought to Cochin 
harbour.

News Captioned PMs Dig at 
Doordarshan*

1924.   SHRI  S.M.  BHATTAM : 
Will the Minister of INFORMATION
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aerials arc being produced and 
they are becoming popular. 

AND BROADCASTING be pleased to 
state : 

(•) whether his Minio;try•s attention 
has been drawn to the news captioned 
"PM's dig at Doordarshan" appcarin(l in 
the i~ of India dated 16 July, 1985; 

(b) whether any steps arc being taken 
afresh to generate enough enthusiasm for 
TV prosrammcs; and 

(c) if so. the details thereof ? 

THE MINISTER OP STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING <SHRI V.N. GAD-
GJL) : (a) Yes, Sir. 

<b) and (c). It is the constant ende-
avour of Doordarshan to make its pro-
grammes more intcrestina and relevttnt to 
the different categories of viewers. Some 
of the steps taken to improve upon the 
quality of the TV programmes arc given 
in the statement below. Improvement 
it the programmes of Doordarsha n how-
. ' ever, 1s a continuous process. 

Statement 

S teps taken to improve upon the quality 
of TV programmei; :-

1 • Programme Production facilities 
at various Doordarshan Kendras 
which have so far been below 
minimal, have been enhanced. 

2 Enhancement of fee structure for 
artists is under process in order to 
encourage good and new artists. 
Stringership rates for outside 
cameraman have recently been 
raised. 

3. Outside Producers are bcin1 cn-
courascd throu1h different sche-
mes to produce TV films and 
other pro1rammcs. 

4 . With the introduction of the 
1Cheme for sponsored 
mes, a lar1e number 

program. 
of TV 

S. Government have recently an. 
nounccd that non-officials or 
eminence and social standing 
would be included in the Com-
mittee to choose feature films for 
TV and to approve proposals 
concerning production of spon-
sored programmes. 

6. G overnment have already decided 
to constitute a  specialised Broad-
casting Sci vice to give better 
Service opportunities to staff. 
Details arc being worked out 
and the service is expected to be 
operative shortly. 

7 1t would have been noticed that 
Doordarshan is keen to u tilise 
INSA T  I  B for national l inkages. 
So far u international sports and 
other events a rc concerned, Door-
darshan has been progressively 
trying to hrins many more of 
them live to Jndian viewers by 
bookins international satellite 
facilities and in other case<; by 
obtaining recording• o f these 
events, 

8 . Second Channel, which in com-
position is partly complimentary 
and partly alrcrnate taervice. h as 
already been commissione.1 at 
Delhi and Bombay. Doordarsh:m 
is trying to comm1ss100 second 
channel at other Centres namely 
Madras and Culcutla before the 
e n d of the current yc:ar. 

9 .  A lot of interest ins programmes 
such as documentaries on i<cicnti-
fic cultural and educative subjects 
and comedy !'crial• a1e not being 
brought to Indian viewers by 
Doordanhan. 

1 0. lnspite of continuioa constraints 
of equipment. facilities and man-
power. there ha1 been consider-
able increase in the total trans-
mission hours of Doordarshan 
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Kendras. The Major Keodras 
now telecast programmes upto 
almost midnight. On Sundays. 
Delhi Doordarshan commences 
at 9.30 A . M . and goes on till 
J 1 .30 P . M. except for a :;hort 
break of about 4 S minules during 
the afternoon. All the relay 
centres Jiokc:d to Delhi via I NSA T 
relay these programmes. 

1 t . With the av1tilu b1lity of colour 
OB (Outside Broadcasting) Vans. 
the proportion of programmes in 
colour increased considerably at 
Ddhi. Bombay. C1tlcutta and 
Jalandhar. In addition . a num-
b .:r of ENG camera., and asso-
ciated equipment had been de-
plo)ed earlier a t various pro-
g •ammes producing cent res. This 
helped improve the capa city for 
production of field-based pro-
grammes in colour. 

New Sugar M _ills In Gujarat 

192S. SHRI RANJlT SINGH 
<i AEKWAD : Will the Minister of 
FOOD AND CIVlL SUPPLIES be ple:i-
scd to state : 

1a) whether applications for settins 
up of new sugar mills in Gujara t w.:re 
received; and 

(b) if so. th e prC\gress about thei;e 
applications for new sugar m ill!I ? 

THE MINISTER OF FOOD AND 
C IVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) and (b) . Yes. Sir. 6 

applications for setting up of new sugar 
mills in Gujarat were received for con-
sideration by the Central Ooveroment 
during the Sixth Five Year Pia o. Out of 
1 hese, 2 applications were returned to the 
Government of Gujarat as they did not 
fall within the parameters or the revi!ICd 
liceDl'ing guidelines. Of the rema101Dg 
applications, in 2 cases Letters of In tent 
Industrial Licences have been granted 
while 2 cases have been rejected h1tving 
been found techno-economically not 
feasible. 

Financial Assistance to State Agrfcultur.al 
Market Boardsj l\larket C ommittees 

1926. SHRI PRAKASH CHAN-
DRA : Will the Minister of AGRI -
CULTURE AND RURAL DEVELOP-
M ENT be plc:etsed to state : 

(a) how much financial assistance 
was given to the State Agricultural 
Market RuardsJ Market Committees 
through the Sli1te Governments during 
the yea r 1 984; and 

(b the S11tte-wise det1tils thereto ? 
THE MINISTER OF STATE IN THE 

D E PARTME NT OF RURAL DEVELOP-
M E NT 1SHRI CHANDULAL CHAN-
DRAKAR): ta) Under the cent ral sector 
schemes for dev.:lopmcnt of selected 
reaula ted / rural m arkds, during the yea r 
1984-8S central assistance amounting to 
Rs. 9, I., .08, I 00 was released to the 
S1ate Agricultural Marketina Bo.trds / 
Market Commiuecs through the c o n c...-crn-
ed State/ Union Territory Governments. 

(b) A statement is given below. 

Stetement 

S tatement indicating amount of central as.ristance released duritl/t the year 1984-SS 
llnder the Central srctor scheme for deve"1pment of St'lected regulaled/ rural 

markets to various States/ Union Territory, 

SI. 
No 

States/ Union Territory 

-------------·----
2 

1 • Aodhra Pradesh 

2. Assam 

3. Bihar 

Amount of central 
assi&tance released 

- - --· --···- - ------ --------

Rs. 

Rs. 

Rs. 

3 

31,40,000 

s.ooo 
39.00,000 
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1  2 3 

4 . Gadarat Rs. 25,48,000 

s. Goa, Daman and D iu Rs. 1,00.000 

6 . Haryana Rs. 72,00,000 

7. Himachal Pradesh Rs. 11,50,000 

8 . Karnataka Rs. 51,85,100 

9. Madhya Pradesh Rs. 52.00,000 

10. Orissa R s . 30,00,000 

11. Punjab Rs. 63,00,000 

12, Rajasthan Rs. 306,00,000 

13. M aharashtra Rs. 145,77,000 

14. Uttar Pradesh· Rs. 26,50,000 

15. West Benga l Rs. 2,00,000 

16. Tamil Nadu Rs. 24.SO,OOO 

1 7 . Tripura Rs. 35,00,000 
~ · - - ---------
Allocation to Tamil Nadu under the 

RLEGP 

1927. SHRI R . ANNANAMBI: 
Will rhe Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

(a) whether T amil Nadu Gnvern-
ment have asked the Central G overnment 
to increase the allocation for the Rural 
Landless Employment Guarantee Pro-
aramme; and 

(b) if so, the decision taken in this 
regard ? 

THE MINISTER O F STATE IN THE 
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) and <b). The 
Govt. of Tamil Nadu asked for a n in-
crease in the allocation under Rural 
Landless Employment Guaranree Pro-
gramme during the year I 9 84-8 5 . Their 
request could not however be acceded to as 
the funds unde,r the programme are dis. 
tributed to the States on the basis of a 
fixed formula under which 75% wei&ht-
age is given to the number of agr icuhural 
workers and marginal farmers and 2 ~ % 
weight age to the incidence of poverty. 

No such request has been received during 
the current year. 

TV Transmission Centre in Maharashtra 

1928. SHR I HUSSAIN DALWAI : 

SHRI BALASAHEB VIKHE 
PATIL: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) the districts of Maharashtra which 
have their own television transmission 
centre; 

(b) the districts which are not in-
cluded in television transmission pro-
gramme; and 

(c) when the State of Maharashtra 
will be on television m a p  in its entirety 7 

THE MINISTER OF STATE OF THE 
MINlSTRY OF INFORMATION AND 
BROADCASTING (SHRI V .N. GAD-
GIL) : (a) TV transmitters are loca-
ted in the followina districts of Maha-
rashtra : 

I. Greater Bombay 

2 . Pune 
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3. Naapur 

4. A kola 

s. Nasik 

6. Kolhapur 

7. Ahma dnagar 

s. A\lraogabad 

9. Dhulc 

10. Latur 

11 • Amravati 

12. Solapur 

I 3. Parbhani 

14 . Chandrapur 

1 s. Nandcd 

1 6 . Jalgaon 

17. Bhandara 

1 8. Sana Ii 

19. JaJna 

A low Power Tran4'm ittcr in Satara 
District is under installa tio n. 

(b) On completion of schemes in 
hand the district of Beed, Osmanabad, 
Buldana and Gadchiroli in Maharashtra 
shall still be left uncovered . 

(c) The extension of TV service to 
cover entire population in a State would 
depend upon future availab1l11y ol 
resources. 

Replacement of goods damaged In 
Super Bazar 

1929. SHRI HAFIZ MOHD. 
SIDDIQ : Will 1hc Minis1cr of FOOO 
AND CIVIL SUPPLIES be pleased to 
state : 
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(a) whether a rubber stamp with the 
inscription "goods will be accepted o nly 
after replacement or damaacd stocks•• 
is affixed on the purchase orders issued 
by Super Bazar ; 

(b) whether no list of damaged stocks 
iit given alongwith the purchase order ; 

(c) whether good!' so replaced are 
not accounted for ; 

(d) if so, whether his Ministry pro-
poses to issue instructions to the authori-
1ies of Super Baz:ar to give a list of 
items to be replaced alon1with the 
purchase orders and if not, the rea$ODS 
thereof ; and 

(e) manner in which ii is ensured 
t1lat replacement docs not cause any 
inconvenience to the suppliers and tnc 
transaction is duly accounted for '? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) to (c). Acco rdinii to 
the information received from Super 
Bazar. rubber stamp is affixed on 
Purchase order of the Suppliers whose 
stocks need replacement. The requisite 
information regarding damaacd aoods 
is aivcn to the supplier either at the 
time of placement of order or before the 
delivery of gonds ordered is made. The 
supplier who has to arranae rcplaccmenl 
of damaacd stock is given detailt of 
such goods in advance to avoid i •conveni-
ence. All such goods which arc replaced 
arr accounted for properly. 

In v iew of the above position, the 
Ministry does not consider it occc)sary to 
issue any instructions to Super Bazar in 
this regard. 

Tl'lecast of a nl'w Sedal of Hum 
LOil typl' 

193 I. SHRI SHANTA RAM NAIK 
Will the Minister of INFORMATION 
AND BROADCASTING be plea.ed to 
state : 
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(a) whether it is a (act that the popular 
T .V . Serial HUM LOG which has been 
reflecting the problems. hopes and 
aspiration~ or the common man is 
likely to he wound up soon ; and 

(b) if so. whether it is proposed to 
start a new serial or the t p~  sponsored 

one otherwise ? 

THE MINISTER OF STATE OF TH:E 
MINJSTR Y OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a) No decision has been taken so far 
regarding up the serial ·•Hum Log". 

(b) Several new sponsored serials 
are in the pipeline which will replace 
presently running serials as and when 
they C\)mc to an 'cod. 

[Translation] 

Setting up or Organisations at hl9Ck level for 
the V\1clfare of " 'omen and Children 

under the IRDP 

1932. SHRI KAMLA PRASAD 
RAWAT: Will the M inister of AGRI-
CULTURE AND RURAL DBVE-
LOPMENT be pleased to state : 

(a) whether there is  a proposal to set up 
committees/or1anisations at development 
block level under the Integrated Rural 
Development Prol!rammc for the welfare 
of Women and Children ; 

(b) if so, whether Barabanki District 
of Uttar Pradesh bas also been included 
in this programme ; 

(c) if oot, whether there is a proposal 

to include it oow ; aod 

(d) if not, the reasons therefor ? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MBNT (SHRI CHANDUL.AL CHAND-

RAKAR) : \a) No, Sir. 

(b) to (d). Do not arise. 

[English) 

Strateay Adopted for Agricultural 
Development Jo Seventh Plan 

1933. SHRI RADHAKANTA DIGAL· 
Will the ioi~ r of AGRfCULTURE 
AND RURAL DEVELOPMENT be plea-
sed to state : 

(a} the main strategy proposed to be 
adopted for ag1 icultural development in 
the Seventh Plan, in general and 198.S.86 
in par1 icular ; 

(b) to what exrent the proc'm.·tio n of 
various crop~ is expected to be 111.:n:ascd 
by the end of the Seventh Piao in 
case lhc above strategics arc adopted ; 
and 

le) the s1cr.s taken to remove the 
stagnation in production of foodgrains 
io Oris.'• ? 

TIU! MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRJ CHANDULAL 
CHANDRAKAR) (a) The Seventh 
Five Year Plan, I 98S-90 and the Annual 
Plan, 1985-86, detailing the strategy, 
is under formulation by the 
Planning Commission, According to 
the Approach Paper to the Seventh Five 
Year Plan ~  the major objective 
of the Seventh Piao will be food, work 
and nroductivity. The broad frame-work 
of strategy pror oscd to be adopted for 
agricultural dc\·elopment during the 
Seventh Piao would put greater emphasis 
on low productivity crops with increasing 
attention on op1imum utilisation of 
irrrigatioo potential, extensive use: of 
dryland farming practices, adequate and 
timely supply of inputs of assured quality 
at stable prices, remunerative prices of 
agricultural . produce alon1with adequate 
marketing support. The strategy would 
also lay greater emphasis on economic 
development of poorer sections of the 
farmioa community and backward areas. 

(b) The tentative tar-1et of production 
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or various Important crops by the end 

Crop Unit 

Foodgrains Million tonnes 

Sugarcane Million tonnes 

Oilseeds Lakh tonnes 

Corton (lint) Lakh bales 

Jute and Lakh bales 
Mesta 

(c) Besides a number nr State Sector 
and Central Sector ch n ~s  the Special 
Rice Production Progran•me, launched 
as a Piolt Project during 1984-85, will 
be implemented during the Seventh Plan 
as a new Project in 6 3 selected Blocks 
or Orissa St,lte ror increasing rice 
production and productivi1y. 

Nationnl House Builulng Scheme 

] 934. 
Will the 

SHIH G. 
Minister of 

BHOOPATHY 
WORKS AND 

HOUSli-.;G be ~·l as  to state : 

(a) whether Central Government have 
a proposal for National I loui.e Building 

Scheme; and 

(b) if so, the details thereof'? 

THE MINlSfER OF WORKS AND 
HOUSING cSHRl ABDt;L GHAFOOR): 
(a) and (b). There is n • such proposal. 
However, the schemes ftlr ~tin  the 
housing needs in the country would be 
incorporated in the Sev0.:nth Five Yc::ar 
Plan, which is yet to be fi 1alised. 

Stoppage of lmpurt of sug11r 

1935. SHRI M. SUJ:HA REDDY 
Will the Minister of FOOi> AND CIVIL 
SUPPLIES be pleased to ~ lt  : 

(a) whether Governn ent are consi-
dering stoppage of import of suxar in 

the interest of sugarcane growers and to 
keep up the standard price and to save 
precious foreign exchange : and 

of Seventh Five Year Plan is as under : 

Target for I 98S-90 

178.0 

217.0 

180.0 

9S.O 

95.0 

183.0 

I b1 steps being taken to meet the 
losses of Civil Supplies Corporations ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (R·\O BIRENDRA 
SINGH) : (a\ The dedine in s..igar 
production to 59.16 lakh tonnes in 
198 1-84 season and production of about 
6 I lakh tonnes in I 984-8S s.:a">on from 
the r ~o·  production or about 8.i to 82 
lakh tonnes in 1981 ·82 and 1982-83 
seasons and significant increase in internal 
consu p ~ n from 1981- 8 2 se;1son 
onw.Hds has resulted in 'imited availability 
of ind1aenous sugar. Therefore, imporc 
of sugar is being resor1ed to for ensuring 
adc:quate availability of su"ar at r~a or  

able rrices in the domestic market. The 
in1erests of sugdrCdne growers in the 
country a•e being protec1ed by ensuring 
payinent ,,f remunerative sugarcane prices 
by 1he faccories. 

(bi S1:ue Governments arc distriburing 
imported sugar at b:ilow Rs. 6 per k f . 
af1er taking into account the tran-pori, 
handling, administrative charges, etc. 
and. therefore, the question of losses 10 
the State Governments or their Civil 
upppli~s Corpora1ions docs not iArisc. 

Increase in rke Allocation to Ker111la 

1936. SHRI P.A. ANTONY 
tihe Minister of FOOD AND 
SUPPLIES be pleased 10 .. tatc : 

(a) whc1hcr Government have received 
any request from the Kerala Government 
for lnc:reasing rice allcxat1on to the 
St.ale ; and 
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b) the quantity supplied so far aod 
the monthly allocatioD scheduled for the 
coming months 7

THE MINISTER OF  FOOD AND 
CIVIL SUPPLIES  RAO BIRENDRA 
SINGH) :  a)  Yes, Sir.

b)  Allocations of foodgrains from

the Central Pool to the various States, 
including Kerala, are made on a month 
to month basis, taking into account ihe 
overall availability  of  stocks  in  the 
Central Pool,  relative  needs  of  the 
various States, market availability and 
oiher related factors.  The allotment and 
offtake of rice in respect of Kerala during 
the current year has been as under :

In thousand tonnes)

Month1 985 Allotment Offtake

January

February

March

April

May

June

July

August

110.0 

1 10,0 

110.0 

11 0.0 

1 10.0 

1 15.0 

120.0 

125 O

109.9 

93.0 

108.0 

104.1 

118.3 

1 14.9

Not available 

Not available

A  special  one-time  allocation  of 
25,000 tonnes of rice was also made in 
July, 1985, in addition to the normal 
monthly allocations.

Land Acquired by DO A in Village Garonda

1937.   SHRI  V.   SREENIVASA 
PRASAD : Will the Minister of WORKS
AND HOUSING be pleased to refer to 
the reply given to Unstarred uestion 
No. 6165 on 13 May, 1985 regarding 
the land acquired by Delhi Development 
Authority in village Oaronda and state ;

a)  whether full  compensation  or 
part thereof has since been paid to the 
land owners within Khasra No. 402 to 
407 and 305 to 395 within that areas ;

b)  if so, the names of those owners 
of land am unt of compensation paid 
alongwith dates of payments etc ;

c)  whether some transferee of those 
lands had built up their premises which

were subsequently demolished  by  the 
Delhi Development  Authority  without 
payment of any compensation ; and

d)   if so, the details thereof  and 
further action proposed to be taken to 
protect the right of those transferees to 
receive such payment of compensation 
etc. 

THE MINISTER OF WORKS AND 
HOUSING SHRI ABDUL GHAFOOR):
a)  Delhi Administration have reported 
that compensation in respect of Khasra 
No. 402 to 407 and 385 to 395 has 
been paid to the recorded owners except 
in the disputed cases.

b)   the details are  given  in  the 
statement lelow

c)   DDA has reported th:c there is 
no such case.

d)  Does not arise.
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Statement 

Name or the owner Amount paid Date or Payment -
1. Attar Singh S/o J.ssu 15091.44 5.10, 77 

2. Ram Saroops S/o 
Sh. Kapoor Chand 5231 .70 27.04.83 

3. Lal Siaah S /o Mam Raj 603.66 11 .07. 83 

4. Basu Dev 603 ,66 27.04.83 

s. Shanti Sarup 18365 .90 18. 12.71 

6. Mahcndcr Nath 18365.89 18. 12.78 

7. Surender Nath 1836 5,89 18.12. 71 

8. Jag Shankar J 1019.53 18,12.78 

9. Harl St:.ankar 11019.54 16.12. 71 

lo. Vijay Sbaokar 11019.54 16.12. 71 

11 . Ravi Shankar 11019.54 16.12.71 

12. Partap Sbankar 11019.54 16.12. 78 

13 . Attar Singh 34 77.03 , , 10. 77 

14. Om Parkash 1735.54 29.09. 77 

l 5. Ved Parkasb 173.5,.Sl 29.09. 77 

16. Bbagwan 3471.03 29.09.77 

1 7. Delhi Housing Co, 1241.52.23 23.05 .77 

18. -do- 12676.81 30.01,71 

19. -do- 20323.14 01.02.11 

20. -do- 45877,97 25.10. 78 

2). Smt. Kiran Mala Jain 804.25 24,0S, 79 

22, Sumit Parkash Jain 5432,90 22, 10,83 

23. G .M . Lal 4024 .30 07,09.79 

24 , Delhi Housing Co. 7383.96 24.03 .72 

25, -do- 2907.88 24. 03. 72 

26, Puran Chand S /o Devi Dayal 121,16 15.12.72 

27. Charan Dass S /o Kahan Chand 121 . 16 12.06.72 
I 

28. Joainder Singh S/o Lai Sinab 242, 32 02,03.73 

29, Charan Dass s/ o Kahan Chand 726.96 12,06.72 
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Functlonlnl' of Sports Deputment of 
Doordarsh:in, Calcutta 

1938. SHRJ PRIYA RANJAN DAS 
MUNSI : Will the Minister or INFOR-
MATION AND BROADCASTING be 
pleased to state : 

(a) the total number of Cameraman. 
News Readers, Announcers and other 
staff members workin1 in Calcutta Door-
darshao durina the years 1980-81 to 
1984-85 ; 

tb) how many of them have resigned 
or went back to A IR during this 
period 

(c) whether the Sports Department o r 
Doordarshan, Calcuua is functioning 
effectively ; and 

(d) if not, the changes Government 
contemplate to improve it 7 

THE MINISTER OF STATE Of" THE 
MJNJSTRY OF INFORMATION AND 
BROADCASTING (SHRI V .N GAD-
GIL) : (a) 10 (d). The information is 
bein1 collected and will be laid on the 
Table of the Sabhil. 

TB patients 

General 

ESI Hospitals In West Bengal 

1939. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of LABOUR 
be pleased to state : 

(a) how many ESI hospirals arc 
functionina in West Bengal ; 

(b) the number of patients per year 
admitted during last three years till 
31 March, 1985; 

(c) whether all the facilities like 
Clpcration theatre, X-Ray and heart 
treatment etc. arc available at Bclur 
ar.d Bankra ESI Hospitals at Howrah ; 
and 

(d) if not, steps Government propose 
to hake to bcltcr equip those two ESI 
Hoi.pitals at Howrah. which is the largest 
ir.dustriaJ Centre of West n~  ? 

THE MINISTER OF STAT\:! OF THE 
MINI 'TRY OF Li\BOUR tSHRJ T. 
ANJIAH,  : (a) Twelve. 

(b) The requisite information is as 
given bcl'-'W 

82-83 84-8!5 

324 327 3.?S 

33,334 34,502 36,246 

- - - ---- -----·---·- ··--
(c) and (d). The particulars of facili-

ties available at the two Hospitals arc as 
aivco below : 

(1) &//ur H ospital 

This hospital is meant exclusively 
foe T . B. patients. Facilities for 
X-Ray a"l<.I patholog ical investi-
gations arc available but there is 
at present no operation theatre . 
There is also no arran~ ot ·ror 
treatment of heart diseases The 
Slate Government arc, h~ cvcr  

consideriDi! a proposal for opcnins 
of a Thoracic-Surgery Unit. 

(2) Bankra Ho.,pital 

Facilities of operation theatre, 
X-Ray, pathological investiaations 
etc. arc available but there :s al 
present no arrangement for 1rca1-
mcnt of complicated heart case' 
or for heart suraery The Slate 
Government are, however, coa-
sidering a proposal for orenins 
an Intensive Cardiac Care Unil. 
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.Jobe Provided In Public and 
PrlYate Seeton 

I 940. SHRI ANA.NT A PRASAD 
SBTHI : 

SHRI HARIHAR SOREN : 

Will the Minister of LABOUR be 
pleased to state : 

(a) whether Government have con-
ducted aoy survey of the persons who 
secured jobs in the organised 1ector during 
1984 ; 

(b) if so, the details reaardiog the 
number of persons io organised sectors 
both in public aod private sectors ; aod 

Year 
(as on 

3 J st March) 

1983 

1984 
(Provisional) 
- --------·---··--·--

Shortage of Newspriat la Kanaataka 

1941 . SHRI NARSING RAO 
SURYAWANSl : Wm the Minister of 
INFORMATION AND BROADCAST-
ING be pleased to refer to reply sivco to 
Unstarred Question No. 2 146 on 8th 
April, l 98S regarding shortase of News-
print in .K.aroataka and state : 

(a) whether the requisite information 
bas since been collected ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N . GAD-
GlL) : (a) and (b). Contents of the 
appeal made by the •small' and •medium' 
newspapers reaardina supply of newsprint 

(c) the number of women io both 
sectors 7 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (S . IRI T. 
ANJIAH) ~ (a) to (c). No specific 
survey bas been conducted of persons 
who secured jobs in the or1anised 80Ctor 
during 1984. However. information 
about the number of persons employed in 
the organised sector is beina collected on 
regular basis under the Employment 
Market Information Programme io respect 
of all public sccto1 establishmcots and 
l'rivate sector non-agricultural establish-
ments employing I 0 or more persons. 
The latest information collected there-
under is given below : 

Employment in the organised scctor 
(in lakhs) 

Persona Women ----------------Public Private Public Private 
Sector Sector Sector S.:ctor 

164.3 7S.2 J 6.9 13.l 

168. 7 73.4 17. 7 12.8 

to them arc still awaited f1om the Govt. 
of Karnata.lta. Tho same shall be laid on 
the Table of the House when received. 
However. there is no shortage of news-
print. 

Telecast of "•Hum l..oK•' 

1942. SHRI SA.NAT KUMAR 
MANDAL : Will the Minister of 
INFOMATION AND BROADCASTING 
be pleased to state : 

(a) the number of episodes of •Hum 
Log' so far produced and shown on the 
National book-up or the TV and tho.o 
uoder production and the estimated 
expenditure incurred thereon; 

(b) whether tbc ratina oC this soap 
opera has come down roccnlly aod the 
viewers arc bccomin1 bored ; 
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(C) the earnings of the TV as a result 
of commercialisation of this opera and 
wbich of the companies sponsored it from 
time to time : 

. 1. 

{d) whether the staff of Doordarshan 
arc also involved in the sponsored pro-
gramme of •Hum Log• and the amount, 
if any, paid to them for their roles in 
acting and production ; and 

(e) the time by which this opera is 
likely to be discontinued ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD-
GIL) : (a) A total of J 19 episodes of 
the serial •Hum Log' would have been 
telecast by S-8-J 985. The series is 
likely to continue for some time. 

M/s. Time & Space Video Cnmmuni-
c:ation offered to produce this serial and 
act it sponsored over Doordarshan. 
Doordarshan is not involved with the 
actual production of programmes and has 
not incurred any expenditure on makina 
the serial. 

(b) The audience research survey 
conducted in Delhi in early July, J 985 
has revealed that the viewing of the serial 
was cent percent. 

(c) The sponsors pay Rs. 35,000/ -
pcr episode to Doordarshan as telecast 
fee. The gross re\enuc to Doordarshan 
from the telecast of this series upto 
5-8-1985 would be Rs. 41.61 lakhs. 
The serial h as been sponsored by M :"s. 
Colaate Palmolive, Foo d Speciali1ics Ltd. 
and Richardson Hindustan Ltd. fro m time 
to time. 

(d) Doordarshan c crci~s only super-
visory conlrol over the programme con-
ten t throuJh an Executive Producer is a 
senior class-I officer. No 1cmuneration 
is paid to him by the sponsorers for 1h1s 
purpose. 

(c) The serial is likely to continue 
for some t ime. 

... 
Identification of Zones for Deep 

Sea Fishing 

1943. SHRI SANAT KUMAR 
MANDAL Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state : 

(a) whether any survey has been con-
ducted recently or ia proposed to be 
conducted to identify the various zones 
for deep sea fishing ; 

(b) if so, the broad outlines thereof : 

(c) whether private sector of the 
Indian fishing industry is also being asked 
to participate in this programme and 
build necessary infrastructure like proper 
landing facilities, cold storages and auc-
tion services ; and 

(d) the particulars of the companies 
in the Bay of Bengal fishing zone who 
have come forward to take part in this 
programme ? 

THE MINISTER O F STATE IN THE 
DEPARTMENT OF RURAL OcVE-
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) Yes. Sir. 

(b) Fishery Survey of India has 
completed dcmersal fhhery resources sur-
vey upto 40 fathoms depth. Survey has 
been completed for dcmcrsal fishery 
resources in some zones namely Wadgc 
Bank, Gulf of Manna r and areas off 
Kerala and Karnataka. Surveys arc in 
progress off Sou1h Tamil Nadu. South 
Andhra Pradesh and Gujarat. Surveys 
have been proposed 'initiated off Goa. 
South Maharashtra: North Andhra 
Pradesh and Orissa. Fishery Chart of 
W<1dge Bank has been published. Results 
of deep sea resources surveys are publi-
shed in the form of bulletincs, ncwskucrs 

etc. 

(c) Survey programmes arc planned 
to meet the rc~uirc nt of Indian Fishing 
Jndust ry. Programmes are chalked out 
at the regional level by the Consultative 
Group represented by private !cctor of the 
ln<Jian Fishing Industry. Private sectors 
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are not being asked by the Government 
of India to participate in the building of 
infrastructure facitities.

d)   No company in Bay of Bengal 
fishing one has come forward to parti­
cipate in the survey programme.

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING SHRI V.N. GAD- 
GIL) :  a)  No, Sir.

Selection of Programmes Telecast 
by Doordarshan

1944.   SHRI  SANAT  KUMAR 
MANDAL :  Will  the  Minister  of
INFORMATION AND BROADCAST­
ING be pleased to state ;

a)  whether Doordarshan  has been 
tailoring  its  sponsored  programmes 
apparently to serve vested interests ;

b)  whether any guidelines have been 
laid down for the selection of sponsored 
commercial programmes ;

c)   if so, the details thereof and 
levied charges therefor ;

the

d) whether the viewers have expressed 
their misgivings about these programmes 
promoting an elitist  and  consumerist 
culture ;  and

e)  if so, the action Government pro-

b)   and c).  Yes, Sir.  The proposal 
submitted to Doordarshan is first conside­
red for approval of the theme and the 
treatment of the programme.  Once this 
is approved, the Producer is required to 
submit a pilot of the proposed programme 
which is previewed by a Commitiee 
consisting of Director General, Doordar­
shan ;̂ Deputy Director General, Door­
darshan and the concerned Controller of 
Programmes in the Directorate General, 
Doordarshan.  If the pilot is approved 
by the Committee, the Producer is given 
clearance for production of the series. 
He is also expected to keep up the 
standard of the series.  The programmes 
are normally accepted on the basis of 
their intrinsic merits and are governed by 
the code for commercial advertising on 
TV.  The rates for sponsorship of pro­
grammes on Doordarshan are given in the 
Statement below :

d)  No, Sir.

e)  Docs not arise.
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For111ulatlon of Special Rke Produc-
tion Programme 

t 94S. SHRI K. PRADHANI 
Will the Minister of A IRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

(a) whether at the initiative of the 
late Prime Minister, a special rice pro-
duction programme was formulated for 
the Eastern States including Orissa to im-
prove productivity i,{l these areas ; 

(b) if so, broad feature!! thereof ; 

(c) the details· of the assistance ren-
dered by the Central Government ; and 

(d) the achievements so far made in 
the State of Orissa 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAN-
DRAKAR} : (a) Yes Sir. 

(b · The Special rice production pro-
gramme is ~in  i pl nt ~  in 4 1 7 
selected blocks in •he S1<1tes of ~sa  

(27), B ihar (I I 8\. Madhva l'radesh ( 40). 
Orissa (6"\), Uttar P radesh (102) and 
West Bengal (67). as a C ,:nrrally Spon-
sored Scheme. Broad features of the 
programme are given in the statement 
below. 

(c) The total financial outlay (govt. of 
India's share) under this programme for 
the year 1985-86 is Rs. 20.00 crores. 
The assistance to be rendered by the 
Central Govt. during 1985-86 is-
Rs. t 3 S lakhs for Assam, Rs. 3 4 8. 10 
Jakhs for Bihar, Rs. 200 laiths for 
Madhya .Pradesh, Rs. 3 1 S lalchs for 
Orissa. Rs. 420.60 lakhs for Uttar 
Pradesh and Rs. 3 3 S Jalchs for West 
.Bengal. 

(d) The Special rice production pro-
gramme is l)cing implemented only from 
the current year. However, under the 
rice pilot project impfomented in sev ·n 
loc ~ of O rissa during 1984-RS pro-
arammes coverins supply of inputs ar 

subsidised prices, sale of farm implements 
with subsidy demonstrations traioin1, in-
tensi vc eittension works and pest and 
diseases control were taken up. Ao out-
lay of Rs. 66 O I Jakhs at the rate or 
Rs. 9 .43 lakhs per block was sanctioned 
for this. Central Section scheme with 
1 003 central assistance. 

Statement 

The broad features of the Special Rice 
Production programme hcing implemented 
during t 985-86 in siit Eutero States are 
given below : 

1. 

2. 

3. 

4. 

s. 

6. 

7. 

The Special Rice Production pro-
sramme is being implemented in 
41 7 selected blocks in the States 
of Assam. Bihar, Madhya Pradesh, 
Orissa Uttar Pradesh and West 
Bengal' as a Centrally S;>onsored 
Scheme. 

It aims at removing the con-
s1rain1s to Rice Production at the 
block level. 

The financial outlays under this 
programme will be !lharcd equally 
by the Govt. of India and the 
State Government". 

The State G overnment will have 
fte1dbility to divert rund!ii from one 
item to the another item. 

Under this programme the farm 
level subsidies will be so adminis-
tered that at least 60% of the 
subsidies flow to the small and 
marginal farmers. 

As the constrainrs vary from block 
to block within the State stra-
tegics to be adopted would 

also vary. 

Efforts will be made ro imf'rove 
surply or ncc s~arv il'lputs like 
qn:ility seeds. ft"rtilise1s,. resti-
cides. plant prorcct1on equ:pmc_rit. 
farm i pl nt~ and other in-
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frutructure facilities will be deve-
loped . Besides Jona terru works 
Jike development of arngation 
facilities improvement of drainaae 
etc. would also be taken up. 

8. For quick transfer of technology 
intensified training programme 
for extension workers and farmers 
including farm labourers would be 
oraaniscd. 

9. For taking up Jong term improve-
ment proiirammes like construc-
tion of irrigation channels, im-
provement or drainaae. exploita-
tion or ground waler and develop-
mt:Dt of other infrastructure faci-
lities etc. the assistance available 
under schemes like NREP0 

RLEGP. IRDP etc. will a lso be 
utilized. 

Krishl Viayan Kendras 

1946. SHRI K . PRADHANI Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased 
10 slate : 

(a) the number of "Krishi Vigyan 
Kcndras•• that have been set up in 1he 
country so far : 

(b) whether Government have a pro-
posal to act up •Krishi Vigyan Kendras' 
in all the districts or the country : 

(c) if so. by which year such a pro-
posal is aoina 10 be implemented ; and 

(d) other steps propoacd to be taken 
to promote scientific farming ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) Eiahty-nine 
Krishi Viaran Kendras have beca set-up 
in the country so far. 

( b) Yes. S ir . The target is to estab-
l i1h Krishi Vi1yao Kendras in all the 
districts or the country. 

(c) The establishment of Krishi Vigyan 
Kendra in all the districts of the country 
will be taken up in a phased manner 
depeadiag upon the availability of re-
sources. 

( d) A number of other transfer of 
technoloay projects i .e.. Na1ional Demon-
strations. Operational Rcacarch Projects 
Lab-to-Land, All India Coor.dinated 
Research Project for Upliftmcnt of Sche-
duled Castes/Scheduled Tribes etc. arc 
beina implemented by the Indian Council 
of Agricultural Research for promoting 
scientific farmina in the country. These 
projects are proposed to be further 
strengthened duriaa the Seventh Five 
Year Piao. 

New Master Piao for Delhi 

J 94 7. SHRI K. PRADHANI : Will 
the Minister of WORKS AND HOUS. 
ING be pleased to state : 

(a) whether Government have pre-
pared a master plan for Delhi ; 

(b) if so, the changes made in the new 
master plan for Delhi ; 

(c) the time by which the new master 
plan is expected to be implemented : and 

(d) the steps taken in the matter ? 

THE MINISTER OF WORKS AND 
HOUSING .(SHJU ABDUL OHAFOOR): 
(a) Yes, Master Piao for Delhi is in ope-
ration since 1962. 

(b) to (d). Master Plan for Delhi is 
proposed to be modified extensively witb 
a perspective upto the year 2001. D.D.A. 
published modification proposal• oo 
6-4-BS invitina objcctions/1uncations. 

DDA arc proccssina the modifications 
proposed toaether with objcction/susacs-
tion under the provision of D.D. Act 
19S7. This will take few months tilDC· 
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Request to States to purchase Wheat 
for Development Proaramme!' 

1948. SHR[ K. PRADHAN( ; Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased 
to state : 

(a) the total stock of foodgrains parti. 
cu larly of wheat with the Food Corpora-

tion of India ; 

(b) whether to disPo!le of the wheat 
slock, the Central Govc:rnment have ask-
etl the States to buy wheat and supply 
it to workers enga1oted in development 
programmes like road building, irrigation 
works etc. and have also increased the 
quantity or wheat supplied under the 
Nat1onAI Rural Employment Programme 
INREP) ; and 

(c) if so, the response or the State 
Governments !hereto, P.articularly of lhe 
Orissa Government ? 

THE MINISTER OF STATE IN 'THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHIU CHANOULAL CHAN-
nRAKAR) : (a) The fo\ldgrains stock 
held by the Food nr~oratlon of India as 
on 30-6-19R5 was 19.50 million tonnes 
oul of which 12,54 million tonnes was in 
form of wheat. 

(b) Considering the present avail-
_;1bility of wheat s1ock, the States have 
been permitted to distribute foodgrains 
at their discrelion al the rate of l Kg. 
per manday to o~ rs under National 
Rural Employment Programme (NREP)i 
Rural Landless Employment Guarantee 
Programme (RLEGP), the ac1di1ional 
I Ka. of foodgrain being in the form of 
wheat. Further augmentation of National 
Rural Employment Programme (NREP) 
by use of surplus wheat is under conside-
ralion of the Government. 

(c) So far. only Govt. of Uttar 
Pradesh has asked for additiom.I food-
arains under the proaramme. No com-
munication has been received from Govt, 
of Orissa so far in this regard. 

lntroduct Ion of Coupon Systrm at 
DMS and Mother Dairy Boothii; 

1949. SHRI BASUDEB ACHARIA 
Will the Minister or AORICUL TURE 
AND RURAL DEVELOPMENT be 
pleased lo state : 

(al whether Government arc aware 
that because of change shortaae consu-
.mers have to pay more for milk at Delhi 
Milk Scheme and Mother Dairy 
booths ; 

(b) whether there is any proposal to 
introduce coupon system in these 
booths ; and 

(Cl if so. when and the details 
thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHIH CHANDULAL CHAN-
DRAKAR) : (a) Mother Dairy has re. 
ported that t her.: have been no suc h com-
plaints pertaining to i1s boo1hs. A few 
complaints have heen received by the 
Delhi Milk S;heme (OMS) authorities 
from the consumers allcginti that tne 
DMS Depot staff have not been returning 
adequate chanae due to shortage of 
coins. 

(b) No, Sir. 

(c1 Does not arise. 

i.·.c.1. Godowns 

1950. SHRI PRAK.ASH CHANDRA: 
Will the Minister of FOOD ANO CIVIL 
SUPPLIES be pleased to state : 

(a) the number of Food Corporation 
of India's aodowns in the country. State-
wise as on 31 March. I 985 ; 

(b) the number of new godowns open-
ed during 1984.85 State-wise ; and 

(c) the number of such 1odowns lo-
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cated in Bihar with their storage ca-
pacity? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO RlREl'IDRA 
SINGH) : (a) and (b). A Statement is 
given below : 

(c) As on 31-3-1985. the number of 
godowos of the Food Corporation of 
Jodia in Bihar, owned and hired taken 
together, was 87 and their total storage 
capacity wa s 6.46 lakh tonnes. 

Statement 

SI . 
No. 

State/ Union Terr itory 

(I) (2) 

I. A ssa m 
2. Andhra Pradesh 
3. Bihar 
4 . Gujarat 
S. H a ryana 
6. Himachal Pradesh 
7 . Jammu & Kashmir 
8. Karnataka 
9, Kera la 

10, M adhya Pradesh 
11. Maharashtra 
I 2. Meghala ya 
13 , Manipur 
14. Nagalaod 
15. Oriua 
16, Punjab 
17. Rajasthan 
I 8. Sikkim 
J 9, Tamil Nadu 
20 , Tripura 
21 . Uttar Pradesh 
22. West Beoaal 
23. Delhi 
24. Goa 
25 . Mi:zornm 
26. PoDdicbcrry 

Total 

Number of 
godowos with 
FCI as on 
31·3-1985 

(3) 

46 
14 1 

87 
40 

149 
14 

7 
47 

37 
270 
34 

4 
4 
4 

so 
. 345 
129 

2 
89 

7 
263 
248 

4 

2 
1 

----
2025 

Number of aodowos 
opened by FCI during 

1984-85 

(4) 

13 
59 

26 

2 
90 
15 

4 

66 
4 

----
280 
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[Transarion]

Minimum wages from Bidi Workers 
in  States

1951.  SHRI   VIJOY   KUMAR 
YADAV:

SHRI BALASAHEB VIKHE 
PATIL :

Will the Minister of LABOUR 
pleased to state :

be

a)   the minimum wages  fixed  for 
Bidi labourers by various States upon 
June 1985 indicating the name of States ;

h)   the names of States which are not 
paying the revised wages to the labourers ;

c)  whether it is a fact that many 
States have  arbitrarily  fixed  different 
rates of wages and if so,  the details 
thereof ;

d)  whether it is also a fact that 
there has been a Jong standing demand 
to bring uniformity in rates of wages 
for bidi labourers : and

d)  Yes, Sir.

e)  The question of uniformity in 
minimum wages in general and  in the 
Bidi Industry in  particular  has  been 
discussed at a number of meetings.  The 
geneial question of uniformity in wages 
was discussed at the 31 st  Session of 
the L.abour Ministers Conference held 
in July, 1980  It was agreed at the 
Conference that while absolute uniformity 
is nor possible, there should not be too 
wide a disparity in wages prescribed by 
neighbouring States as it might lead to 
flight of industry from one State to the 
other.  Accordingly,  the  Conference 
emphasised  that  while  fixingrevising 
minimum wages  und̂r the  Minimum 
Wages Act, due regar 1 may be given to 
the impact that  the prescribed  wages 
might have on the industry in other 
States especially the neighbouring ones. 
The question was again discussed with 
particular reference to the bidi industry 
at the meeting of the Labour Ministers 
of the concerne 1 State Governments in 
September,  198 1 and  a  number  of 
recommendations were made to reduce 
disparities.

e)   if so, the steps being taken by 
Government to fix uniform wages on the 
national level 

THE MINISTER  OF  STATE  OF 
THE MINISTRY OF LABOUR SHRI 
T. ANJIAH)   a)  The  upto-date
information is being collected and will 
be laid on the Table of the Lok Sabba 
as soon as possible.

b)   While there may be complaints 
about non-implementation of minimum 
âges against individual  employers, it 
would not be correct to say that the 
States are not paying the revised wages.

C)  No specific instance of any State 
having arbitrarily fixed different  wages 
bas been brought to the notice of the 
Ministry of Labour.  The State Govern­
ment are expected to follow the procedure 
laid down under the Minimum Wages 
Act, 1948.

Recently, the 3 5ih Session  of  the 
Labour Ministers Conference  held in 
May,  198 5  also  recommended  that 
where there is a wide  disparity in a 
particular scheduled employment covering 
two or more States efforts should bs 
made by all conctrned to reduce disparity. 
The general question of having a National 
Minimum Wage, which ituer alia covers 
issues concerning disparity in wages, is 
at present under the  consideration of 
the Group of Ministers constituted by 
the 3 5 th Session of the Labour Ministers 
Conference May, 1985).

Issue of Service Cards to Bidi-Workers 
by Factory owners

1952.   SHRI   VIJOV   KUMAR 
YADAV : Will the Minister of LABOUR 
be pleased to state :

a)   the State-wise number  of 
workers in the country at present ;

bidi
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(b) whether the number of bidi 
workers is going up every year due to 
unemployment problem; 

(c) the number and names of the 
States in the country where service cards 
are issued to bidi workers by the factory 
owners and the State-wise number of 
such workers ; and 

(d) whether Government propose to 
enact a Central legislation to make it 
obligatory on the part of factory owners 
to issue service cards to the bidi or r~ 

and if so, the details thereof ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRl 
T. ANJIAH) • (a) and (b).  A 

Statement showing the present reported 
position of becdi workers state-wise is 
given in the Statement I below. From 
30. 96 lakh workers in 1981. the 
number has risen to 32.10 lakhs in 
J 985. 

(c) Identity Cards arc issued not only 
by the employers but also by the Welfare 
Organisation and State authorities. State. 
wise position of issue of identity cards 
is given in Statement-II below. 

(d) Under the Beedi Workers Welfare 
Fund Rules. 1978, it is obligatory on th.: 
part of employer:; 10 issue identity cards 
to their employees. 

Statement-I 

(in lakhs) 

J • Andhra Pradesh 

2. Bihar 3 .50 

3. Gujarat 0 .50 

4, Karnatalca 3.00 

5. Kerala 1 .SO 

6. Madhya Pradesh 5.00 

7. Maharashtra 2.50 

8 . Orissa 1.60 

9. Rajasthan 1.00 

IO. Tamil Nadu 2.00 

1 I. Uttar Pradesh 4.50 

12. West Bengal 1 Assarn 
Tripura . 
Meahalaya J 

4.SO 

----
Total : 32.10 
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Statement-II 

I. Karnataka 

2. Kerala 

3. Orissa 

4 West Benaal & Tripura 

s. Rajasthan & Gujarat 

6. Andhra Pradesh 

7. Tamil Nadu 

8. Uttar Pradesh 

9 . Bihar 

1 o. Maharashtra 

1 I • Madhya Pradesh 

Shortage of rin in~ 'Wuter in Hihar 

195'.l. SHRI VIJOY KUMAR 
YADAV: Will the Mini•;ter of WORKS 
AND HOUSING be pleased to state 

(a) whether it is a fact that this y.:ar 
almost all the towns of the Slate of Bihar 
including Patna and larr.e number of 
villages were affected by ac u!e shortage of 
drinking water ; 

( b) if so, whether Cen 1 re has f'fOVided 
any financial assistance t•l tne State 10 
solve the problem ; 

(c) if so, the details t creof ; 

(d) whether State G . ·vcrnrnenl have 
sent a scheme for meeting the drinking 
water shortage in Patna ; 

(e) if so, the details thereof; and 

(f) the reaction of Government in 
this regard ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA-

(in lakbs) 

2.58 

0.48 

0 .57 

0.1 s 

0.63 

1 .1 s 
0.86 

o. 78 

0.90 

0 .56 

2.70 

----
Total 1 1.36 

FOOR) : (a) N o such report bJs 
been received in this Ministry. 

(b) and (c). Does not arise. How-
ever . under the normal Accelerated 
Rural Warer Supply Programme, Cenrral 
grants amounting 10 Rs. 4SS lakhs have 
been rdeased 10 the Government of 
Bihar durin&; the current year for coverage 
of problem viJhges. 

(d) 10 (f). Staie Government 
has prepared  a feasibility report for 
augmenting water supply in the three 
town!I of Patna, Ranchi an~ Dhanba<1-
Jharia at a cost o f Rs t 02.05 crore" 
and has sought World Bank assistance 
for executing this project. The report 
is presently under consideration of the 
World Bank. Thf' Brha r Government 
has been requested ro make adequate 
budpetary provision in the Plan. 

[English] 

Di¥er..lflcatlon of croppin1: pallttn 

19!'14. SHRI LAKSHM \N MAL-
LICK : Will the Ministt-r of AGRI-
CULTURE AND RURAi. DEVELOP-
MENT be pleased to state : 
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Aridhra Pcadesh, Assam , Madhya 
Pradesh, Orissa, Punjab, Uttar 
Pradesh and West Bengal 
declining trend in Tamil Nadu and 
fluctuation in Rihar and Kar-
nataka. 

(a) \IWhcther Government have recently 
reviewed their policy for the divera1ficatio n 
of cxistin& cropping pattern an~ if so, 
the guidelines is~u  in this regard ; 

(b) the details regarding the per-
formanc.c of the different at ~ d u ir.g the 
Sixth Plan toward s diversification of 

cropp in& pattern ; and 

(c) the details regarding its implement-
ation in the State of Oric;sa during Sixth 
Five Year P lan period ? 

THE MINISTER OF STATE IN rHE 
DEPARTMENT OF RURAL DEVELOP. 
MENT 1SHRI CHANDULAL CHAND-
RAKAR) : (a) 1 he Government have 
been reviewin1.t its policy for the diversi-
fication of existin1 croppina pattern 
from time to time. General guidelines 
issued in this reaard, l11ter-alia relate to : 

(i) introduction of mos t efficient 
c1ops in different agro-clin;atic 
condrtions ; 

(ii) Expansion of area under pulses 

and oilseeds under irrig?.ted 
conditions and cultivation of 
short-duratio n varieties of moong 
in summer scasl'm a s catc h crop ; 
and 

(iii) introduction or non-traditional 
crops like soyabcan and sun-
flower. 

(b) During the Sixth Plan. following 
trend• have been observed : 

(i) Rice : Th= area is showing 
increasing trend in the States of 

t ii) WJrrat : There is increusinlt trend 
in area in all major growing 
States ~cpt \\'est Bengal where 
it has st own  a declining t rend 

(iii) Cr•a,.:r1e-1•m/ns : The area has 
registered an increase in the 
States ol Gujarac, Karna1aka and 
Rajasthan ; declining trend in 
Andhra l'radesh, Madhya Pradc!>h, 
Tamil Na<.1u and Uttur Pralle .. h  ; 
and is tluct uating in the re111aining 
States. 

( iv) Pulses : Increasing trend in area 
has been q bs<"rvcd in all the major 
States ex ·~ pt Bihar, Punjab and 
West B' •··ga l where it has shown 
a declining trend, In Karnalaka 
and Utta:r Pradesh the area has 
been ftuctua1ioi; from year to 
year . 

(v) Ground-nut : The area has shown 
a slightly increasing trend in all 
the majo r growing States. 

(vi) Rapeseed & Musturd : The area 
has shov. .1 an incrcasina tre11d rn 
R11j<istha n and Madhya Pradesh 
In Uttar P radesh it h as marginally 

declined. 

(c) h~ details of ~hau cs in cropping 
pattern durintc Sixth Five Ycur Plan in 
01 issa arc given hclow : 

(Lakh hectares) 

Crop Arca during 
I 9'79-80 
(Base Year) 

Area during 
1983-84 

--------- -------------------. -· 
Rice 

Wheat 

Coarscarains 

Pulses 

Total foodarains 

Groundnut 

Rapeseed & Mustard 

41.17 

o.s 1 
6.36 

J 6.S I 

64.SS 

J .7S 

l .4S 

43.64 

0 .64 

6.88 

16.9S 

68.10 

2.79 

J .33 
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F.xport of cows to India by Netherland!> 

19SS. SHRI AMARSlNH RAT-
HAWA: 
SHRI CHINTAMANI JENA : 

\\ill the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to stale : 

(a) w h ether it is a  fact that Nether-
lands is willing to expClrt cows to India ; 

( b} if so, on what terms 11.nd condi-
tions ; and 

( C ) the places "'here 1hese cows arc 
likely to be kept and by when these arc 
likely to be received 1 

THE MlNrSTER OF STATE JN 

THE OEPARTMENT OP RURAL 
OEVELOPMEN T (SHRI CHANDULAL 
CHANDRAKAR) : (a) T he ini~ r  has 
not received such a pro~lo  from the: 
Netherlands Government 

(b) and (c). Does nc.t aris e . 

Allocation of Flats under SFS in Vijay 
M:indal Eochne an:J in .:ast Kaillllsh 

1 9S6 SHRT MOOL CllANO DAGA: 
Will th; Minister of WOHKS AND 
HOUSING be pleased h > refer to the 
replies sivcn to Unstarred Question No. 
31 3 I on I 3 August. I ~ 11nd No. 
6175 on 13 May. ~ rcf.!ardin& of 
fla t under SFS in Vijay f\fandal Enclave 
and in East K ailash and s : :ue : 

(a) whether the fi:-tl s o f category. II 
in V ijay Manda! Enclave under the SFS 
of O :lhi Dcvdnp1nent Aulh·'rity arc 
not yet rc:ady for hanJini.: ovier t..> 

allottees ; 

(b} if so, the 
which is causing 
lottees 

reasous for the delay 
areat h :udship to al 

(c) the action taken by Government 
to co plct~ the coostcuction o f the!>C 
flats at an early date ; and 

(d) the time by which these Oats will be 
handed over to allottecs ? 

THE MINISTER OF WORKS AND 
HOUSING 1SHRI ABDUL GHAFOOR): 
(a) to (d). Flats of cate11ory ll in 
Vija y Mandal Enclave under the SFS 
were planned to be completed oy June. 
1985 . Despite b<:st efforts of the ODA 
these could. however, not be completed 
for rea!lons stated as under : -

(1) Non-avail:ibility of land. 

(2) Stay Order from High Court. 

( 3) h~rt i c of materials. 

1 hes..: difficulties have 
now b1:en solved and the 

by and large 
ODA have 

been d ir1:ctcd to C•lmplete cons• ruction 
of 1h.:s1: hous..:s as soon a s pos<tib'e. 

Provident i' und Paid b,· M '!i Continental 

Commercial C.1 (Pvt.) Lid., 
N e w De.hi 

1957. DR.  G .S . RAJHANS: w.1: 
t he  M inister of LABOUR b.: pleased to 
state : 

(a) the n umbC'r of em!')loyces 
presently working with M / s Con1incr.t..1l 
Commercial Co. (Pvt.) Ltd.. New D. bi 
and in its branches all over the count• y ; 

and 

<bi how much amount o f Provident 
Fund and Insurance was pitid by M !I. 

Contine11tl!ll Comme•ci-.1 Co. c Pvt.1 Ltd . . 
to the Govc.>rnment during rhe las t thrc:c: 

years 1 

TME MINISTER OF STATE OF THE 
l~  Y OF LAROUR cSHRI T. 

ANJIAH 1: (a) Accordina to the 
Provident Fund authorities, the numbt'r 
o f employees working with M /s. C'onti-
ocntal Commercial C<'.. New Delhi a.od 
its branches is 295. 
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(b) The requisite information is as aiven below : 
.--...,___.. 

Year P .F. Contribution paid Insurance (EDLI) 

1981-82 

1982-83 

1983-84 

J ,::? !l,668.7.S 

3.08,460.50 

~  

Blocking of Capital or National 
Consumers Cooperative Federation 

1958. SHRI RAMASHRAY PRA-
SAD SINGH : Will the Minister of 
FOOD AND CIVIL SUPPLIES be 
pleased to state : 

(a) whether it is a fact that entire 
share capital, reserves and surpluses of 
the National Consumers Cooperative 
Federation have been blocked in unpro-
ductive assets aod the liquidity position 
has become extremely precarious ; 

(b) whether this has resulted in 
NCCF depending on bank borrowinas : 

(c) whether an inspection report, 
submitted in June, by a Joint Secretary 
of the Government or India has been 
examined ; 

(d) if so, the details thereof; and 

(e) the seeps taken to implement the 
auagestion made in the report ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : fa) to (e). The owned funds 
of the National Cooperative Consumers' 
Federation of India Limited comprising 
share capital. r scrv~ and surpluses 
amounted to Rs. 458.67 lakhs as on 30th 
June, 1984. Rs. 123.31 lakhs have been 
invested in fixed assets. The balance 
amount of Rs. 3 3 5 . 3 6 lakhs has been 
used as workin g capilal. A total amount 
of Rs. 342.38 iakhs, as oo 30th June, 
J 985, is blocked as sundry debt for 
more tha n one year. This has resulted 
in a riabt liquidity position and the 
National Cooperative Consumers' Fede-
ration or India Limited bas to depend OD 

8.783.Z5 

10.526.00 

IJ,170.25 

bank borrowing.;, The inspection report 
of the Joinl Se-.·retary to the Government 
of India is b.:ing considered by the 
NCCF. The main re<.:ommendations of 
the inspection H port arc that the NCCF 
should evolve •• clear-cut purchase policy 
and formulate delegatiou of adn11nist-
rative and financ.ial powers to the otficers 
working at regional and branch levels for 
smooa h business operations as well as a 
suitable credit policy layina down aiuide-
lines facilitatin!J business and ensuring 
prompt recoveries. Tile report also 
recommends st1 .·aml:ning the personnel 
policy and evo'ving proper norms for 
creation of pos!s. The NCCF should 
take prompt st.:ps to recover overdue 
outstanding amount. 

Sociul or str~· Programmes for Rural 
La••dlcss Pl'ople 

1959. SHIU V. SOUHANADREES-
WARA RAO: Will the Minister of 
AGRICULTURE AND RURAL DE:.VE-
LOPMENT be pleased to stare : 

(a) whether Government have taken 
a decision to give opportunity to rural 
landless people to take up Social Forestry 
Proairamme from out of the funds made 
available under National Rural Employ-
ment Programme and Rural Landless 
Employment Guarantee Programme ; 

(b) if so, the details of the guidelines 
given in this regard ; 

(c) whether a decision has been taken 
to grant the right to enjoy the fruits and 
haves of the trees to the poor people who 
have grown those trees in Goverom.:nt 
lands and 

( d) if so, the detai Is thereof 1 
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THE MINISTER OF STATE IN THE 
DEPAKTMBNT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) to (d). 20% 
of the funds allocated for NREP/RLEGP 
arc earmarked for social forestry works. 
The social forestry works under these 
programmes arc generally taken up on 
Govt. or community lands. Under the 
guidelines issued for social forestry scheme 
under NREP/RLEGP it has been sug-
gested to the State/UT Governments to 
oonsidc:r allotting of trees planted under 
the scheme to individuals in the target 
1roup families for maiotcnaocc and 
security of the trees on payment of wases 
for the work involved. The beneficiaries 
could also be given the right to the 
usufruct of the allotted trees. 

Dimolition of Bang1'1ows/Flats in 
Net¥ Delhi 

1960. SHRl N. TOMBI SINGH : 
Will the Minister of ·woRKS AND 
HOUSING be pleased to state : 

(a) number of old bungalows and 
Oat!' bein1 already dismantled in 
New Delhi include those allotted to 
:"1embcrs of Parliament ; 

(b) the proposed use of the land so 
vacated and whether new multi-storey 
buildings will replace the old ones : 
and 

(c) the total expenditure likely to be 
incurred and the additional benefits 
catimated ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR}: 
(a) to (c). The information is being 
collected and will be laid on the Table of 
tbe Lok Sabha. 

Holiday o ~ for Central Go-Yernment 
Employees 

1961. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister 
of WORKS AND HOUSING be pleased 
to state : 

(a) whether Government propose to 
set up holiday homes for Central Govero-
~ ot plo ~ in various hill stations/ 
important tourist centres ; 

(b) if so, the details thereof ; and 

(c) the details of the existing holiday 
homes for Central Government emplo-
yees? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAPOOR): 
(a) and ( b). Proposals for setting up 
of Holiday Homes in the undermentioned 
cities are receiving the attention of the 
Government : 

(1) Puri 

(ii) Goa (Panjim) 

(iii) Darjeclins 

(iv) Varanasi 

(v) Srina1ar. 

(c) Holiday Homes under the 
Ministry of Works & Housing arc 
available in the under.mentioned cities : 

(i) Shimla 

(ii) Mussooric 

(iii) Kanyakumari. 

Sbifliaa of Go•ernmenr Offi<'t!S to Nagpur 

1962. SHRI BANWARI LAL 
PUROHIT : Will the MiniiMer of 
WORKS AND HOUSING be pleased to 
state : 

(a) whether keeping in view the 
heavily congestion of Government offices 
in Delhi, Government propose to shift 
some of the officoa to Na&Pur (Maha-

rashtra) ; 

(b) if so, details thereof : and 
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(c) by when a final decision will be 
taken in this regard ? 

THE MINISTER OF WORKS AND 
HOUSING <SHRl ABDUL GHAFOOR): 
(a) Proposal for shifting or some 
Central Government offices located in 
Delhi to places outside Delhi including 
Naapur has been under active conside-
ration or Government, 

(b) and (c). At this stage it is not 
possible to furnish detailed information 
and to say when a final decision will be 
taken. 

Gap Between Production and 
Demand of Sugar 

1964 SHRI AJOY BISWAS: Will 

Sugar 
Year 

Sugar 
PrOduction 

the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : · 

(a ) the gap between the production 
and demand or sugar in the country 
during the last 5 years, year-wise ; 
and 

(b) the yield area for sugarcane and 
the increase in the production durina the 
above period ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES lRAO BIRENDRA 
SINGH) : (a) The figures of produc-
tion and internal consumption of sugar 
from 1 980-81 suaar year onwards are as 
L.nder : 

(lakh tonnes) 
Internal 

Consumption 

·- ---- - --------------
1980.81 

1981-82 

J982-83 

1983-84 

1984-85 
lEstima1ed) 

!i 1 ~ 

84.38 

82.32 

59,16 

61.00 

The demand/requirement or suga r for 
internal co nsumption for a particular 
year ia met from the su1ar p roduction 
during that year together with the carry-
over stocks or suaar at the beginning of 
the year, Moreover, imported suaar has 
also been utilised for meeting the require-

Suga r 
Year 

1980-8 I 

1981-12· 

1982-83 

1983-84 

1984-SS 
\ F.stimatcd) 

Area under 
cane 

(Million 
hectares) 

2.67 

3,19 

3,36 

3.17 

2,92 

49.90 

51 .11 

64.79 

15, 70 

81 ,75 

meot or internal consumption in some or 
the years. 

(b) The fi1ures or area under sugar 
cane, yield per hectare and production of 
sugar cane for the above period are as 
under : 

Yield.per Sugarcane 
hectare production 
(tonnes) (Million 

tonnes) 

57,84 I S4,2S 

!58.36 1 86,36 

!56,44 I 89 ,S l 

H.90 J 77,02 

!59.93 175.00 
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Provident Fund of Workers

1965.   SHRI  NARAYAN CHOU- 
BEY :  Will the Minister of LABOUR
be pleased to state ;

Spurious Gas Appliances

1966.   DR. G.S. RAJHANS ;  Will 
the Minister of FOOD  AND  CIVIL 
SUPPLIES be pleased to state ;

a) whether Governments attention has 
been drown to a report appearing in the 
*Ananda Baar PatrikaV, Calcutta dated
6 July, 1985 that tea plantation workers 
of West Bengal have not been getting 
their provident fund;

b)  whether  Government  have re­
ceived any Complaints that workers of 
Shri Hanuman Steel Industry Kharagpur, 
West Bengal AC No. WB1 5916 Group 
23-B) are getting no information regard­
ing their provident fund;

c)  whether Government are aware of 
the malfunctioning  of  the  Regional 
Provident Fund Commissioners Office at 
Calcutta; and

a)   whether  it has  come  to the 
notice of Government that several spur- 
ious gas appliances have been seied by 
the Delhi Police recently;

fb)  if so, what action Government 
propose to take against the manufacturers 
of spurious gas appliances; under section 
78-79 of the Trade and Merchandise 
Marks Act, 195 8;

c)  the number of persons arrested 
in this connection and  particulars  of 
spurious gas appliances  and  incrimi­
nating documents seied; and

d)  the remedial steps Government 
propose to take in the matter 

d)   what remedial steps Government 
propose to take in the matter 

THE MINISTER OF STATE OF THE 
MINISTRY  OF LABOUR SHRI T. 
ANJIAH) ;  a)  Yes, Sir.  It is not,
however, correct to say that the  tea 
plantation workers are not getting their 
provident fund.  According to Provident 
Fund authorities, the claims  of  out­
going members are settled expeditiously, 
provided that the claims received  are 
complete in all respect.

b)   Yes, Sir.  The annual  account 
slips for the year 1̂80-81  is reported 
to have been supplied on 19-4-85.  The 
RPFC has been directed to issue the 
accounts slips for the subsequent years 
also.

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES  RAO BIRENDRA 
SINGH) :  a)  Yes, Sir.

b)  The Crime Branch of the Delhi 
Police conducted a raid, under orders of 
the Court, at three different places in 
Delhi on 25-4-1985.  The stock seied 
by the Police was deposited in the Mal- 
khana of the concerncd police station and 
a compliance report to this effect was sent 
to the concerned Court for further legal 
action under the Trade and Merchandise 
Marks Act, 195 8.

c) Since the offence is non-cogniable 
in nature, no arrest was made by the 
police.  A list of spurious gas appliances 
and incriminating document seied by the 
police is given in the statement below

c)   and d).  There have been com­
plaints  regarding  non-settlement  of 
claims, delay in transfer of account etc. 
EPF  authorities  have  been instructed 
to take all possible steps for expeditious 
settlement of claims  and transfer of 
accounts.

d)   The  Trade  and  Merchandie 
Marks Act, 1958 contains adequate penal 
provisions for applying false trade marks 
and for selling goods bearing false marks. 
The Monopolies and Restrictive  Trade 
Practices Act, 1969 also contains pro- 
visions to deal with these practices.
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Grant-in-aid is provided to voluntary 
consumer organisations  for  generating

consumer awareness by organising con­
sumer education programmes.

Statement

List of spurious gas appliances and incriminating documents seied by Delhi Police

].

3.

Sr. No. Place raided Items seied

C-54̂ Mohindera 
Enclave, G.T. Karnal 
Road, P,S. Kingsway 
Camp, Delhi

Ms. Bhatnagar Bros., 
E2, DDA Flats, 
Model Town, Delhi

KeshaV Garg.
7, Sahipur Village, 
P.S. Adarsh Nagar, 
elbi.

i)  11 complete sets of super flame chromium 
plated premium model.

*
ii)  15 bodies of premium modll gas stove 

without burners.

iii)  2 complete sets of Glax model gas stoves.

iv)  170 cartons of super flame Premium model.

v)  235 Front super flame name  plates for 
Premium model.

vi)  25 5 specification plates of super flame gas 
stove.

vii) 200 plastic seals for super flame gas stove.

viii) 63 Parking steps of super flame gas stove.

ix)  8 pieces of guarantee cards.

x)  70 name plates of Galax model S. Flame

i)  2 pieces chormium plated  premium model 
with carton.

ii)  3 Super chromium plates galax  model 
without burners.

iii)  1 painted model super flame Galax model.

iv)  26 specification tables of super flame.

v)  1 piece super flame front plate.

vi)  4 pointed cartons of super flame.

i)  25 super flame gas stove premium model
without carton.

ii)  5 superflame premium model  chromium 
plated with cartons.

iii)  25 superflame cartons premium model,

iv)  6 3 superflame Guarantee Cards,

v)  69 Instruction cards of Superflame.

vi)  7 packing slips of superflame.

vii) 29 Name   plates front premium model,

viii) 5 Gear   Name plates of gas  stove
Superflame.

of
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Time Limit Restriction on Group Housing 
Societle11 for Connructlon of Flats 

1967. DR. G .S. RAJHANS : Will 
the Minister of WORKS AND HOUS-
ING be pleased to atato : 

(a) the names or the Group Housing 
Societies to which DOA allotted land 
during the last three years; 

(b) the locations where DOA allotted 
land to the aroup Housing Societies; 

(c) whether some of the Group 
Housing Societies have been allotted land 
in South Delhi; 

(d) if so, the reasons thereof; 

(e) whether DOA has imposed any 
time limit restrictions on Group Housing 
Societies to build their flats on the allot-
ted land; and 

(f) if not, the reasons thereof ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA-
FOOR) : (a) Three lists aiving the 

names arc in the form or a shown state-
ment below. 

(b) The land has been allotted in tho 
following localities : 

(i) Pitampura 

(ii) Rohtak Road 

(iii) Bodell a 

(iv) CBD Shahdara 

(V) Oita Colony 

(vi) Mayur Vihar 

(vii) Maodavali Fazalpur 

(viii) Chill/Dhallupura and 

(ix) Rohini. 

(c) No. 

(d) DOC'S not arise. 

(e) The societies arc required. ~o 

complete the construction of fiats w1th1n 
two years from the at~ of givina of 
possession of the land . 

(f) Docs not arise. 

Statement 

List of Coopl"ratlve Group Houdnlf SoC'fetle.r to whom Allotment lras been made in 

~t IJatch During the Yl"a·-1982. 

·------·--·-·--· -·-··- - · - · ···---·--- · ---····----· .. -- -
Sr. No. Name of the Society Sr. No. Name of &he Society 
----- -··----------· ···~ - · 

I. Jcewan Anand 8 . Maosam 

2. Lok Sabha Sectt. 9. Nav Sena 

3. Polytechnic Staff I 0 . Nirman 

4. Rajya Sabha Sectt. l I . Jal Shiv 

s. Jawahar Lal 12. Shiv Vihar 

6. Triveni 13. Madhur 

7. Praaati I 4. Jaha7. 
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Sr. No. Name of the Society Sr. No. Name oC tbc Society 

JS. Venu!J 42. Patel 

16. Liberal' 43. Delhi University Statr 

17. Defeo cc 44. Vilr.as Shecl 

rs. Mabamaoa• 45. South India 

1·9 . Vir'at 46. Suochri };4agh 

20. Nonh Endl 47. UoiqUC" 

21. Sabrideya 48. Lai Joyti 

22. Vindb;,acbal' 
49. Shrce Ja1damba 

23. Lord Bodba 
so. Nav Shakti Sadao 

24. Laod & Housing s]. Chetak 

2S. Raksha Karamcbaril S2. A.P. M .C. 

26. Parmar th 53 Bbagya Lakshmi 

%7. New Nafanda. 54. New Young Frieods 

28. l ~  .. H. Shree Sai Baba 

29. lt.riahi. 56. State Swastik 

30. Gaoea s1. The Veer 

31. New v lop~ S8. Sahyoa 

32. Evera8fne- S9. Ekta 

33. Surya Kiran 
60. Amit 

34. PA;,a Sadan. 61. Su odor 

3·s. Sunrise 62. New Veoa1 

36. llav• 63. Sant Talsi Dass 

3"7. Rakaba Vita!J 64. Sukhdham 

38. Juptier 65. Maitri Nager 

39. Lok 'Vibar 
66. Guru 

40. ICakatecya 67. Kamdbenu 

41. Nav Sbakti 68. Atam Vallabh 
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. No, Name of the Society Sr. No. Name of the Societ;

69. Veer Puru 96. New Goodwill

70. Priya 97. Rang Rasayan

71. Adarsh Bhavan 9. New Model

72. Kedar 99. Sbeetal

73. Suvidha 100. The Model

74. D.S.I.D.C. 101. The Jaina

75. Milan Sar 102. Nav Kunj

76. Talagang 103. New Delux

77. Associated Company 104. Canara

78. Central Delhi 105. Silver Dok

79. Royal 106, Pharmaceuticalt

80. Maheshwari 107. Naveentam

81. Welcome 108. Farmers

82. Lok Nayak *09, Narvana

83. Vinoba 1 10. Kanchan Bhanga

84. Lucky Home
111. Geetanjali

85. New Swastik
112. Vikalp

86. Kala Vihar
113. Pink

87. Dbauli Dhar
114. Tehsil Alipur

88. Agroha
115. New Saraswati

89. Cosy Home
116. Rama Krishna

90. Neetbi
117. Sanskrit Nagar

91. IVT
118. Sri Mahaveer

92. Tarun Sevak
119. New Modem

93. Adarsb
120. Pragati Sheet

94. Saket 121. Saraswati Enclave

95. Delhi Citien 122. Delhi Watch Dealers
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Sr. No Name of the Society Sr. No.  Name of the Seciety

123. Vasundhra 151. Kaymes

124. Sri Ganesh 152. Sagar

125. Rajdhani 153. Lovely

126. Overseas Young Friends 154. Saraswati

127. Maurya 155. Arun

128. Climex 156. Bharat

129. Multaa 15-. Northern one Physically
Handicapped

130. East Wes

158. Chitrakut
131. Printers

159. Jeevan Beema Vikas Adhikari
132. Shanti

160. Nav Rachna
r33. Varun Vihar

161- Railway Employees
134. Young Friend

162. Vivck
135. Vasadba

163. Hans Bhavan
136. New Indi

164. Linos
137. Neelgiri

165. Vasant
T38. Ahinsa

166. IF.S.
139. Airmen  Sailors

167. Hindustan Times
140. The Anubhav

168. South De]hi University

141. HJ.L. Teachers

142. The O.F.O. 169. Lawyers

143. The Manav 170. Indian Airlines

144. Samnanya 171. I.I.T.D. Teachers

145. Inderprastba 172. Delhi Police

146. Educational 173. Una.

147. Verdhi aa 174. Ved Janak

148. Punjabi Saudagar 175. Anand Lok

149. Sadar 176. The Supreme

150. Golden 177. Fine Home
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·sr. Mo. Name of tfttl Society Sc. No. Namo gf the. Society 

178. Adid 206. IC.Gbinoor 

179. Delton 207. Oriencal 

180. Dhruva 208. Aruaa 

181. Uttranchal 
209. Sara 

182. Chetna 
210. Kallol 

18.J. Nav Nirman 
211. Ajanta 

184. E•erest Himalaya 

212. General 
18S, Bkta Vihar 

186. Deepa 
213. Mitradeep 

I 8 7 . Oxford 
214. Ashfshwaaa 

188. Water & Power Engineers 215. Paradise 

189. New Young Association 
216. Parsbaat 

190. Navkala 
217. Vandana 

191. Dcallbaodbu 
211. Batlllaa 

192. Bcothen 219. ICirpal 

193. Delhi Govt. Scnaats 220. ltalaoer Sager 

194. Link House 221. Neelkaatll 

195. Taraog 222. Paacb Mahal 

196. Retreat 223. Shikha 

197. Engiocecs 224. Friends 

198. Nigam 22s. Pu'uoatla 

199. V ijay Lakshmi 226. Na..nti 

200. Saraswati Kunj 227. ~oc ari 

201. Mao Singh 228. Prioc.o 

202. Udyogic ICaramcbari 229. IFUNA 

203. Delhi Panhasao Adhikari 
230. Central Govt. Stnaots 

204. Retired & Retirina Govt. 
231. Amarpall Servants 

205. Par Ivar 232. Tabbila 
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Sr. No. Name of the Society Sr. No. Name of the Society 

233. Himalaya 248. Puja 

234. Jaylakshmi 249. Mccoa 

23S. Okbla 2so. Vidisha 

236. Sbivaoi 25 I. Delhi Rajdhani 

237. Vardan 252. Sudcrsban 

231. New Surya Kirao 2S3. Nav Kranti 

239. Agarscn 254. Technology 

240. Natraj Yihar 2S5. Balc;:o 

241. Sahvilas 256. SC&ST Govt. EmpJ. 

242. Manpower 257. Vidyuc 

243. MoonJighc BR. Nav Bharat Times 

244. Kanargo 259. Company Law 

245. Ashirvad 260. Mayurdhw,;. 

246. Delhi 261. Hanuman Mao&la 

247. Mithla 26 2. Milan Vihar. 

-·----· 
List of cooperative 1ruup. housing societies to whom allorment hos b11en made i" llt1d 

. butch during the year· I 9 8 3 

. 
Sr. No. Name of the Society Sr. No. Name of the Socie'y 

I. Civil Lines IO. Delhi Advertisina 

2. Jamuoa Bazar 11. Rishi 

3 . Samrat Ashok ) 2. 1'.irti 

4. Nagarjuoa 13. Santachar 

'· AIIMS Employees J4. aar i~i 
I • 

6. lodiao Express Empk>yen J 5. Jivaa Jyoti 

7. Gtaxo ' ' 
16. l he Shckhar 

I. Taj 17. Prasaran 

9 . Sartaj 18. Uoited India 
··----·- ---------- ·- - - -··· c=- , .. .J 



24S Written An.twer.t SRA VA NA 14, 1907 (SAIC.-4) Written AIUfller.t 246 

Sr. No. Name of the Society Sr. No. Name of the Society 

19. 0.C.S. Friends 47. Galax; 

20. Manav Vlhar 48. Mayapuri 

21. Aashiana 49. Gujrat Sargodba 

22. The Parvaoa so. Deaa 

23. Vaishali s 1. H.W.F. 

24. Ghrooda 52. Atbyaot 

25. High Land 53. Visha1 

26. Delhi Punjabi S4. New Supreme 

27. Gowa Sampada SS. Paryatan Vihu 

28. Mansara 56. The StaC'lite 

29. Surair s1. Paachvau 

30. Navyug s~  Airport 

31. RAS S9. Swee( Home 

32. Panchdecp ~  N'8hiaoslc 

33. Akash Bharti 

~·
Amar Jyoti 

34. The Fancy 62. Jan bit 

35. Soochna 63. Samaj Kalyaa 

36. Diplomatic Mission 64. R.caaJ 

37. Tile Anamika 65. Jai Saatoahi Mata 

38. Amrit 66. Citir.en• 

39. Saraswati Vihar 67. N.D.M,C. Eloct. Emplo)IDCS 

40. Allahabad Bank Staff 68. Bbagwau Budba 

41. S.R.M. 69. Natra,,i 

42. Amardeep 10. Maaavsatbli 

43. Lok Nirmao 71. Prem Kut.iir 

44. Promise 72. Tile R,aJa Enclave 

45. Vivck Vihar 73. The Navyug Adaralla 

46. Ganga Trivcni 74. Arya Nagar 
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15. DelaH 

16. COima 

77. Siddartha 

71. Bearder Road9 

7 '. Panitaya Vita• 

IC>. Amaa 

I J. Samant Bhatlra 

12. Uptar 

13. Ila 

14. Delhi Pradesh 

IS. Baba Barda Bdadw 

16. Goottwi• 

17. The Ar,a 

II. Lu.mi 

I'. Gaogawali Samaj 
90. Delhi NiYH 

'J . Dronac•arya 
'2. New Arya 

93. C.E.L. 

94. Samrat .. 
9S.. Abhioa.-

96. Sports 

'7. Pol'icc Computer• 
I 

98. Jay Kay 

99. Rose Wood Apartmcar 

JOO. Dharam Kunj 
' . 

101. Adarsb Nirmao 
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~  No. Name of the Society 

103. Vi.t.Ya Karma 

J 04. Habitat 

JOS. 01"dioaoce 

106. Maoocha Baodhu 

I 07. New ro r ssiv~ 

108. Dainit Jaoyu• 

109. MOD 

JI o. Khukhraio Sabha 

J J J • Aruoodeya 

J 12. Jan Sevak 

J I 3. Vikraot 

J J 4. Jyoti 

11 S. Electors 

J 16. Neel Kamal 

I J1. Jt.an1 

I 18. Saodcep 

1 I 9 . Brotherhood 

I 20. Capital 

Jll. Bijli 

J 22. D oor Sancbar 

123. S.B.I. Delhi Branch 

124. New Delhi Apartmc111 

J 2S. Navin City 

J 2 6. Surangio i 

127. Maasal 

128. Jai Triveor 

J29. Hindoo 

1-02·. Anupam 130. N.D.S.E . 

~ ~ ~ ~ ~ ~ _ _, 
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Sr. No. Name of the Society Sr. No. Name of the Society 

131. Aotrilcsha 140. Gosian Kewal Ramji 

132. Anekant 141 . E .S.I.C. 

133. Mahesb 
142. Pavitra 

134. Vidbya Vihar 

us. Sail 
143. Poor ti 

136. City 
144. The Leiah 

13J. Lahore 145. Overseas 

138. New Pragatisbeel 146. New Vindhachal 

139. Indian Naval Employees 14 7 . Nav Jagriti 

List of cooperative 11roup housing societies to whom al"'tment /1as been m.1de in lllr.J 
balclc during the Year- I 9 8 3 

-------------- --·-·---- -- -----· ---· ··-----
Sr. No. Name of the Society Sr. No. Name of the Sociely 

1. State Bank of Bikaner & Jaipur 9 . BAMCEF 

2. Pusa Agricultural Scientists lo. Rose 

3 . N.D.M.C. Employees I I • Punect 

4. N.P.L. Employees 
12. Nav Vikas 

s. Azad 
13. Laxmi Vihar 

6 . Sita 

7. Aravali 14. Qass lV employt."CS 

8. Janyug 1 S . Slum & JJ Employees -----------·-------· -------- ··--· .. . . 
lmplemeatatlon of Supreme Court's Judge. 

meat about Bonded and Mlarant Labour 
In Stoae Quarries, Farldabad 

1968. PROF. MAOHU DANDA· 
VATE: Will the Minister of LABOUR 
be pleased to state : 

(a) whether it is a fact that despite 
the efforts made by the Union Labour 
Minister to resolve the dispute of the 
stone quarry workers at Faridabad thr· 
<Jugh trioartite talks. the dispute has 
remained· unresolved; 

(b) whe1her it is atso a fact that 1he 
Superme Court judf!emcor in rcaard 10 
the bonded and migrant labour in 1he 
stone quarries a t Fardab;.:d has r.:main··d 
unimrl.:mented; and 

(c) the srepi pr<'poscd to be takc-n h> 
ensure that the Supreme Cou1 r juJ emcnt 
is implemented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T . 
ANJlAH) : (a) to (c). Fo11r Triparti1c 
mootinas were convened in M ucn April, 
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1 9 8 5 to consider ways and means to 
redress the arievaoces of the workers. In 
the meanwhile. the Supreme Court had 
directed that a compliance report in res-
pect of the directives issued by it in 1 983 
should be filed. The Supreme Court bad 
also issued a directive about notification 
of minimum waaes for the quarry workers 
in accordance with the awards of the 
Cen•ral Government Industrial Tribunal-
cum Labour Court Chandigarh. 

The Supreme Court had issued 2 I 
directives in I 9 8 3 . Some of these direc-
tives pertained to the Central Government 
and some to the State Government. Both 
the Central Government and 1he State 
Government have filed affidavits in the 
Supreme Court statina that the Supreme 
Court directives h.ave been complied 
with. 

A preliminary notification regarding 
minimum wage s for the quarry workers 
has also been issued. The Supreme Court 
has yet to dc:liver its judgement in this 
case. Further a ction in the matter will 
be 1.-ken in accordance  w ith the judge-
ment of the Court. 

Provident Fund ln u~anc  Linked 
Housing Scheme 

1969. KUMAR[ PUSHPA DEVI : 
Will the Minister of LABOUR be pleased 
to state : 

(a) whether Government are aware 
tbal the Provident Fund Insurance Linked 
.Housing Schemes have been sucessful in 
Singapore, Malaysia and elsewhere; 

(b) whether Government propose to 
e"plC're the launching of provident fund 
linked bousina schemes in the country; 
and 

(c) if so, steps taken or proposed to 
be taken in thi.s regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T . 
ANJIAH) : (a) Yes, Sir. The Govern-
ment are aware or the housina schemes in 
operation in Sinppore, Malayasia etc. 

(b) and (c). It baa been decided to 
finance construction of houses for mem-
bers of the Employees' Provident Fund 
Scheme from out of their provident fund 
contributions. The details of the scheme 
are being worked out. · 

[Transl utlon] 

Lifting of Edible Oil Quota by States 

1970. SHRI VILAS MUTTEMWAR: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to !'late ; 

(a) whether it is a fact that State 
Governments do not lift their edible oil 
quotas in full quantity as alloted by the 
Centre; 

(b) if so, the names of State Govern-
ments who have not been lifting their 
edible oil quota in full quantity during the 
last one year and the quantity or oil lifted 
short by each such State Government; 
and 

(c) the action taken by Government 
in this regard? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) Some State Governments/ 
Union Territories do not lift their alloca-
tion in full. 

(b), The information in respect of 
States who have not lifted their full quota 
during oil year J 984-85 (November, 
1984 to 20th July, 1985) is given in the 
statement below. 

(c). All State Governments have bCCll 
asked to lift tbo allocated quantity of 
imported edible oils in full for disuibu· 
tion to consumen tbr<'Ugb fair price 
shops. Lifting performance is takeo into 
account while making monthly allocation. 
Close monitorina of the Jiftina by States/ 
Union Territorica ia also done. 
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Statement 

Statement 1howln.tf the ~tat / n/  urltorl ~ not lifted 
the full a/location of lmpQrted edible oib, 

(Qty, Mts.) 

State/ U ,T. Allocation Lifting Unlined 
(Nov. 84 to (Nov, 84 to quantity 
July, 85) 20 July, 85) (Nov. 84 to 

20 July, 85) 

Cbandi1arb 400 299 101 

Deihl 20280 12992 7288 

Haryana 12450 6849 5601 

Himacbal Pradesh 7750 5841 1909 

Jammu & Kashmir 6475 1658 4817 

Punjab 16000 11832 4168 

Rajasthao 6960 577 5 1186 

Uttar Pradesh 25900 14974 10926 

Laksh ad weep I 5 (). 108 42 

Pondicherry 2800 2714 86 

Bi bar 12250 3213 9037 

Orissa 14300 2253 12041 

West Bengal 85000 61699 17301 

Andaman & Nicobar Island 40 IS 2J 

Assam 6300 2537 3763 

Aruoachal Pradesh 300 IS 285 

Manipur 3810 3522 281 

Mizoram 1720 1228 492 

Nagaland 4490 4-0ts 475 

Sikkim 2160 7H .... 27 

Tripura 1730 250 1480 

Gujarat 46500 43867 2633 

Dadra & Nagar Haveli 270 t 60 110 

Goa 4250 3881 369 

Madhya Pradesh 25950 16325 9625 
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Liftin& of Imported sugar quota by atates 

1971. SHRI VILAS MUTTEMWAR: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether the quota of Imported 
sugar was not lifted by State G overnments 
immediate af1er its allotment : 

(b) if so, the names of 
that delayed the lifting of 
indicating the period of delay 
an d l l~ reason• therefor ; and 

the States 
the quota 
separately 

(c) the quota of imported sugar 
allotted. Srate· wise ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BtRENDRA 
SINGH) (a) to (c). Government 
had finalised a scheme fot' meeting the 
open market sugar requirements which 
had come in10 effect from 1st June. 1985. 
In addition to the indigenously produced 
supr released for meetina open market 

requirements, certain quantity or imported 
suaar was allotted to the State Govern-
ments for distribution to the consumers 
at a prir.e below Rs. 6 per ks. besides 
some quantity to be sold by the POOd 
Corporation or India against tender I 
auction. The quantity of imported suaar 
allotted to the State Governments for 
the monttr. of June & July, 1985 was 
0. 7 5 latch tonnes and I .25 lakb tonnes 
respectively. The State-wise quotas out 
of these allocations for the said months 
are shown in the Statement below. Due 
to certain infrastructure deficiences and 
logistic problems, the off.take or imported 
sugar in the month of June in the case 
or almost all the States/Union Tenitorics 
was not satisfactory. However, these 
problems have since been sotted ·out as 
a res\Mt or which there has been a larger 
off-take of imported sugar by the State 
Governments in the month of July, 
l 98S. With this srrcamlinina it is 
expected that availability would improve 
as programmed resulting in reasonable 
prices to the consumers. 

Statement 

S1a1eme'1t Showing tat i~ allotment of Imported sugar mf!0'1t for .frn mk 
during June, 198S und July, 1985. 

SI. 
No. 

States 

(Tonacs) 

Quantity allotted 

-------
June, July, 
198S 1985 

----·--·---·--·-·--------·---·---··-·-----------------
2 3 4 

I . Andhra Pradesh 4Sll 7519 

2. Anda mans 67 112 

'· Dadra & Nagar Haveli 12 20 

4 Gujarat 5937 9896 

5 . Karnaraka 3796 6327 

6. Kera la 328S S47S 

7. Lakshdweep 15 25 

8. Maharashtra 11813 19690 

9. Pondicherry 40 42 

1·0. Tamil Nadu 4993 8322 

I 1 • West Beoaal 5289 8816 
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2 

12. Assam 

I 3. Arunachal Pradesh 

14. Bihar 

1 5. Chandiaarb 

16. Delhi 

I 7 . Goa 

1 8. Haryaoa 

19. Himachal Pradesh 

20. Jammu & Kashmir 

2 1. Madhya P r:idc:sh 

22. Manipur 

23. Mizoram 

24. Mcghalaya 

2 S. Naaaland 

26. Orissa 

27. Punjab 

a. Rajaschan 

29. Sikkim 

30. Tripura 

31 Uttar Pr a desh 

Total: 

[English] 

Workers Participation In Management 

1972. SHRI AJOY BISWAS : Will 
the Minister o f LABOUR be pleased to 
state : 

(a) whether Governments arc aware 
that the participation of workers in the 
managamcnt will oot be useful unless 
the represc:ntativcs of the workers arc 
elected through secret ballot ; and 

(b) if so. the steps Government have 
taken io this direction ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR lSHRI 
T. ANJ1AH) : (a) The Government 
have not come to any such conclusion. 

3 

1354 

70 

4241 

207 

1510 

199 

2233 

368 

381 

4262 

103 

38 

97 

I I 7 

1442 

4509 

3877 

43 

l SJ 

10046 

75008 

(b) Does not arise. 

4 

2257 

117 

7069 

34S 

2517 

332 

3722 

61J 

63S 

7104 

172 

63 

162 

l~  

2403 

7Sl6 

6462 

72 

2SS 

16745 

125000 

Installation of TV Relay StatJoa 
at Dudhrcj 

197 3 . SHRI DIGVIJAY SINH : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 

state : 

(a) whether it \s a fact that the 
towns of Surendra Na1ar, Wadhwas, 
Limbdi and Dhrangadhra in Gujarat 
arc not receiving TV transmission from 
either Rajkot or Ahmedabad • 

(b) whether any representations h1tve 
been made to inst.al a I KW T . V , relay 

station at Dudhrcj near Surcndraoaaar • 
and 
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of medical care provided in BSJ 
dispensaries and hospitals. 

(c) if so, decision taken by in this 
rqard 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD-
GIL) : (a) These towns lie on the 
frinac of the service area of High p ower 
TV Transmitters installed at Ahmedabad 
and Rajkot and the signal received is, 
therefore, weak. 

(b) and (c). There have been 
representations from time to time for 
setting up of a TV Transmitter in 
Surcndranagar District. Its provision 
would. however, depend upon future 
availability of resources. 

Employees State Insurance Scheme for 
publk and private sector employees 

1974. SHRI R.P. DAS : Will the 
Minister of LABOUR be pleased t o state 
the steps taken so far to make the 
Employees State Insurance Scheme more 
attractive and acceptable to both public 
and private sector employees than wbat 
it is DOW? 

THE MINISTER OF ST ATE OF 
THE MINISTRY OF LABOUR (Sl-IRI 
T. ANJIAH) : The question of making 
the ESI Scheme more attractive and 
acceptable has been constantly engaging 
the attention of the Government. Some 
or lhc major steps taken in this regard 
in the recent past arc aiven below :-

(1) 

(2) 

(3) 

With a view to ensuring speedy 
settlement o f claims and payment 
of cash benefits to the insured 
persons, tcler system of spot 
payments have been introduced 
in certain local offices. 

Special arran~c cnts have been 
made in Local, Regional and 
Headquarters office of the ESr 
Corporation fo r redressal of 
complaints · and srievances of 
insured per11ons. 

The State Govern1rents have heen 
advised to improve the quality 

(4) The ESI Corporation has under-
taken a crash programme of con-
struction of new bc.spitals for 
reducina dependence on reserved 
beds in Government and other 
hospitals. 

(5) The Corporation has been asked 
to have a feasibility study for 
computerisation of its accounting 
work done, so as to cut down 
delays. 

Broadcast of Educational Programmes 

1975. SHRI MURLIDHAR MANE: 
Will the M inister of INFORMATION 
AND BROADCASTING be pleased to 
slate: 

(a) whether there is a proposal to 
increase the number of stations that 
would broadcast educational proarammcs 
to lend adequate support to the National 
Adult Educatio n Prcgramme and to 
facilitate the students of rural areas ; 

(b) if so, how many such stations 
there arc at present and the number of 
stations  from where such broadcasts will 
be introduced ; aod 

(c) the number o f stations proposed 
in Maharashtra and their locations 7 

THE MINISTER OF STATE OF 
THE MINISTRY OP INFORMATION 
AND BROADCASTING (SHRI V.N. 
GADGIL) (a) to (c). At present 
there arc 44 Education Programme 
Production units providing support to 
programmes of education for both rural 
and urban areas. Programmes produced 
at theses units are broadcast by 74 
stations. or these. 22 proarammc 
productions units or1a nise broadcasts in 
support of National Adult Education 
Programmes. 

Jn its Draft 7th Five year Piao, AIR 
has drawn up a scheme for est<tblishinlt 
46 more education programme production 
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units ror augmentio1 school. University 
and adult education programmes. 

Five uoita are proposed to be 
in Maharashtra under the above 
at Aurangabad, Ratna1iri, 
Parbhaoi and Solapur. 

the 

set up 
scheme 
Sangli, 

above The implementation of 
schemes in Maharashtra and 
depends oo the final shape 

Plan. 

else where 
of the 7th 

Es.tension or ESI Scheme to 
qricultural labourerii 

1976. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of 
LABOUR be pleased to state: 

(a) whether Government are consi-
dering a proposal to extend the BSI 
scheme to the a1ricultural labourers 
who are above 60 years of aae ; 

(b) if so, the salient . reatures of the 
proposal ; and 

(c) the time by which a decision will 
be taken io this reaard ? 

THE MINISTER OF STATE OF 
THE MINISTRY OP LABOUR (SHRI 
T. ANJIAH) : (a) The Government 
baa no proposal to extend the ESI 
scheme to the agricultural labourea, who 
are above 60 years of aae. 

(b) and (c). Do not arise. 

latroductloa of National Capital Reaioa 
Schemes for Metropolitan Cities 

J 977 SURI YASHWANTRAO GA-
DAKH 

0

PATIL : Will the Minister of 
WORKS AND HOUSING be pleased to 
llate : 

(a) whether Government propose to 
introduce scheme like National Capital 
Rcaioo Scheme for all metropolitan 
Cities i.e. Madras, Baoplorc, Jaipur, 
Pune etc. to decooaeat them ; and 

(b) ir so, the details tbereor? 

THE MINISTER OF WORKS ANO 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) and (b). "Urban Development" and 
.. Town Planning" are State subjects. 
Some State Governments like Maha-
rashtra, Tamil Nadu, West Benaal, etc., 
have established authorities (such as 
Bombay Metropolitan Reaional Develop-
ment Authority, Calcutta Metropolitan 
Development Authority and Msdraa 
Metropolitan Development Authority) for 
the purpose of pl.&nning, coordinating and 
supervising tbe proper, orderly aad rapid 
development of the areas consistina of the 
State capitals and certain areas round 
about formina into a metropolitan region, 
in accordina with the State leaialations 
enacted for the purpose. The Central 
Government have however no proposal to 
introduce schemes Jike National Capital 
Region for all the metropolitan cities io 
order to de-eonacst them. 

New Newsprint Policy for Small aad 
Medium Newspapen 

1978. SHRI YASHWANTRAO OA-
DAKH PATIL : Will the Minister of 
INFORMATION AND BROADCAST-
ING be pleased to state : 

(a) whether Government propoao to 
introduce a new newsprint policy for the 
benefit of small and medium newspapen ; 
and 

(b) if so, the details thereof 1 

THE MINISTER OP STATB OP THB 
MINISTRY OP INPORMA TION AND 
BROADCASTING (SHRI V.N. OAD-
GIL) : (a) and (b). While formulatina 
the Newsprint Allocation Policy for 1985-
86, the intoresta of the small and medium 
newspapers will be duly taken into con-
sideration. The Policy ia likely to bo 
finaliaed abortly. 

lmplemeat8tloa of IRDP by St8te9 

1979. SHRI M. RAOHUMA 
REDDY: 

SHRI DHARAM PAL 
SINGH MALIK: 

Will the Minister of AORICULTURB 
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AND RURAL DEVELOPMENT be 

pleased to state : 

(a) whether Inte-.rated Rural Deve-
lopment Programme has not been fully 
implemented by various State Govern-
ments? 

(b) whether more than half or the 
State Governments had not been prepared 
plans to implement the programme ; 

(c) if so, the reasons thereof ; and 

(d) the action Government have 
taken in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) to (d). At the 
all-India level, the physical and financial 
taraets under the Integrated Rural Deve-
lopment Programme (IRDP) have been 
exceeded during the Sixth Pla n period. 
J 5 States/Union Territories have achicv~ / 

exceeded the targets un ~r IRDP and 4 
States:UTs. have achieved between 80% 
t o 100% o f the targets in the Sixth Plan. 
In the North-Eastern region there were 
peculiar problems rehuing to lack of 
~sic infraastructure, etc., which affected 
performance. 

The evaluatio n report of the Program-
me Evaluation Organisation of the PJano-

Rice 

Wheat 

Coareearaine 

Total 

ing Commission has found from 
information collected at State level, that 
more than half of the States studied had 
not attempted preparatio n of Five Year 
perspective plans. However, the report 
also states that out of the 33 selected 
districts the perspective plan had been 
prepared for I 7 districts. Further,. the 
repOrt says that from 1982-83 onwards 
the annual action olans were prepared 
for nearly all the blocks of the selected 
districts. 

The prrparation of such plans was 
provided in the programme guidelines and 
was bein& constantly pursued. 

Stock of Foodgraios and 
Pulaes whb F.C.J. 

~  SHRI M. RAGHUMA RED· 
DY : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) the estimated stock of each 
variety of foodgrains including pulses with 
the Food Corporation of India as on 30 
June, 1985 ; and 

(b) how much foodgrains have b:en 
procured during April lo June, 1985 1 

THE MINISTE R OF FOOD AND 
CIVIL SUPPLIES (RAO BfRENDRA 
SINGH) : (a) Stocks of foodgra!ns 
with the Food Corporation of India as 
on 30-6.1985 were estimated as under: 

c In million tonnes) 

6.95 

12.54 

0 .01 

I · 

.1 19.50 
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Jn addition, 0.025 million tonnes of 
pulses101her foodgrains were also held by 
the Food Corporation or India . 

(b) A total quantity or I I ,08 million 
tonne• of foodgrains including 3 ,30 mil-
lion t(lnnes Ly Food Corporation of 
India, were procured during April to 
June, 1985. In addition, 0 .03 million 
tonnes of pulses,'other of roodarains were 
atso purchased by the Food Corporation 
or India on commercial basis. 

Urban Development Projcct!i Financed 
by HCDCO and World H:.mk 

1981. SHRI M . RAOHUMA RED-
DY : w ,11 the Minister or WORKS 
AND HOUSING be pleased to state : 

(a) whether H ousing and Urban 
Development Corporation is co. 611ancing 
some Urba n Development Projects which 
arc funded by external aid gi\'iaa aicncies 
like the World Bank. ; 

(b) 1 he details of projects that 
tiUDCO is co-fina n cina and the am:)unt 
being tin a n eed by HU DCO for each of 
the projects ; and 

(c) the details of the projects and 
external aid giving agencie s fundina 
them 'P 

THE MINISTER OF. WORKS AND 
HOUSING (SHRI ADDUL GHAFOOR): 
(a) Yes, Sir. 

(b) and (c). HU DCO is co.financing 
alung with World Bank a n Urban Dev::-
lopment Project in M..tdhy.l Pradc:sh. 
The World Bank approved'  a lo.in u f 
US $ 24.0 I million (equivalent to 
Rs. 22.895 crore1) out of which H UDCO 
would ~ provid::d ·Rs I 9 0 7 crores 
HUOCO. would. ho c v~r  ~ pr va in~ 
Rs. 31 .46 crores to M .P. Housing Board 
af1cr addina the balaccc from Its own 
tunds. The project would cover I 0 small 
and rncd:um towns in Madhya Pradesh 
compri1iog of components like; 

1, Area Development. 

2 . Slum Uparadition. 

3. Sanitation. 

4. Municipal Maintenance. 

S . Tcchnic:il Assh.tance to benefit 
predominantly persons bclon1in1 
to EWS and LIG catcaorics. 

Research Work on Oilseeds by Oilseeds 
Dlrcclorate, Hyderabad 

1 982. SHRI M . RAGHUMA RED-
DY : Will the Minislcr of AGRICUL-
TUR.E AND RURAL DEVELOPMENT 
be pleased to st:He : 

(a) whether th.: O ilie.:ds D irectorate, 
Hyderaba d is cngag.:d in research w ork on 
oilseeds  ; 

(b) detaih of the oil~ c s crops 
entrustrd to the Directorarc for Research 
and results achieved so fa r ; 

(c) whether cHror is one of the 
imoorra n t o ilseeds crops grown in Andhra 
ra ~sh : and 

(d > if so, the details of break-throuah 
mJde during the Fif1h and Sr111t1h Plans for 
increasing productio n of castor ? 

THE l~  OF STATE IN THE 
DEPARTMENT OF RURAL DEVE-

~  (SHRI CHAN DULA 
~  : ( .t) Yes. Sir. 

(b) The Directorate of O ilseeds c~

arch haa been cntrus1cd with the coordi-
nation of research on oihccd1 crop• 
namely. groundnut, rapc:secrl mustard. 
sesamum, safflower. sunflower, linseed, 
castor and oiger under an All lndi11 
Coordinated Research Project. 
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A nu ~  of lmprovttl ""''-ties ha"e ~ n de-n/oped arrd releaNd In this projrct 
for culli'11a/lon as Indicated below 

Crop No. of Yield Potential National 
varieties ~~~~~~~~~~~ Averaae 

(Ka./ha) yield 
Dry (ka/ba) 

Farmina Irrigated 

Groundnut 3 IC 800-1800 2000-3000 953 

Rapeseed-mustard 20 800-1400 I S00-2000 659 

Sesamum 17 400-800 283 

Sunflower s 800-l 000 Upto Z.000 407 

Safflower ' 800-lSOO Upto 2000 586 

N iaer 8 300-4SO 296 

Castor 8 S00-1000 1000-1200 639 

Linseed I I 900-1000 1500-2000 300 

Appropriate Crop production and ;plant protection schedules have also been 
developed and recommended for adoption. 

(c) Yes, Sir. 

(d • The following are the research 
highliahts in respect of castor crop : 

(i) Hiah yielding and e arly maturina 
var1eues. • Aruna • and • Bbagya • 
have been rclcaxd for cultivation 
in Andhra Pradesh. Variety 
•sowonagya• has been recom-
mended for inter-cropping systems 
iovolvina redaram. cowpea and 
aroundout. A Hybrid. SHB-18 
has been recommended for field 
trials in Andbra Pradesh. 

(ii) To minimise production of castor, 
appropriat• time of sowing. opti-
mum plant population and ferti-
liser dosage required. have been 
staodardi1ed. 

(iii) Iotearated peat management 
scbcd ulea aaaiost castor acmilo-

oper have been developed and 
recommended for adoption 

Expenditure on Furnlsblna of M .Ps. Flats/ 
Bunaalows and Minlalen Residences 

1983. PROF. K .K . TEWARY: Will 
the Minister of WORKS AND HOUS· 
ING be plca.cd to state : 

(a) the total expenditure incurred on 
furnishing of M . Ps. fiats and bungalows 
and Ministers Official residences during 
1984-85 ; and 

(b) the approximate ellpeoditurc in-
volved in furnisbina an M . P . ftat in North 
or South Avenue and on an averaae bow 
much an M,P. pays as rent for on 
officially furnished Hat ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) and (b). The requisite information 
ia beioa collected and will be laid on the 
Table of the Sabha. 
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Construction and Maintenance or 
M.Ps. Flats/Bungalows 

1984. PROF. K.K. TEWARY: Will 
the M inister or WORKS AND HOUS-
ING be pleased to state : 

~ 

(a) whether a large number of the 
M.Ps. fiats and bungalows occupied by 
them have become unsafe largely due to 
the fact that these arc old constructions 
and their maintenance is tardy ; and 

(b) whether any survey has been made 
in this regard ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAPOOR): 
(8) A large number of M.Ps. ftats and 
bungalows have become very old. How-
ever, they have been kept in functionally 
livable condition. 

(b) Yes, Sir. 

Recruitment of Staff by CPWD for 
V .l.P. Areas in New Deihl 

198S. PROF.  K . K TEWARY: Will 
tt:c Minister of WORKS AND HOUS-
ING be pleased to state : 

(a) whether Members of Parliament 
pay rent for the ftats and houses they are 
occupying and also pay rent for the furni-
ture and other s rvi~cs rendered to them 
by the C .P.W.D. ; 

(b) whether CPWD recruit permanent 
and temporary staff to look after the 
V.I.P. Bungalows and area s  in New Delhi; 
and 

(c) if so, the total number of tempo-
rary hands employed by the C.P.W . D . in 
1984-85 to man the various 'enquiries' 
meant for the V. l .P. areas in New 
Delhi 7 

THE MINISTBR OP WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) Yes, Sir. 

(b) Yes, Sir. 

(C) 434. 

Selfing up OH Banks In States 

I 986. SHRI V.S . KRISHNA IYER : 
Will the M inister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether Government are consider-
ing the setting up or oil banks with 
branches in Sratcs to supply oilseeds to 
mills and receive oil from oil producers at 
remunerative prices : and 

(b) if so. the details thereof ? 

THE MINISTER OP FOOD A ND CIVIL 
SUPPLIES (RAO BIRENDRA SINGH); 
(a) and (b). A suggestion was received 
in this regard by the Government but it 
has not been found acceptable. 

Conversion of ESI C orporation into an 
Autonomous Body 

1987. SHRI V.S. KRISHNA IYER: 
Will th e Minister of LABOUR be pleased 
to state : 

(a) whether there is any prop~sal to 
convert the Employees State Insurance 
Corporation into an autonomous body ; 

(b) if so. whether ESI hospitals arc 
under the control of the State Govern-
ments: and 

(c) if so, whether the ESI Dispen-
saries and Hospitals will also be handed 
over to the ESI Corporation for proper 
co-ordination 7 

THE MINISTER OF STATE OF THE 
MINISTRY O F LABOUR (SHRI T . 
ANJI A.H) : (a) The Employt"CS• State 
Insurance Corporation is a body cor-
porate set up under the Employees· State 
Insura nce Act. 1948. Under the Act. 
the Corporation enjoys full autono:ny 
in the matter of day to day admini•t-
ration. 

tb) The ESI Hospitals in all the 
StateslUnion Territories. except in Delhi. 
are under the administrative control of 
the respective State Governments.'Union 
Territ<'ry Administrations. 
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(c) There is no proposal at present to 
transfer the administration of ESI dis-
pensaries and Hospitals in the Stales/ 
Union Territories outside Delhi to tt.e 
ESI Corporation. 

Sick Sugar Units vltalis~ In 
Karnataka 

1988. SHRI V .S . KRISHNA IYER 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) how many sick suaar unit5 have 
been revitalised in Karnataka during the 
last t~o )Cars ; and 

(b) whether any amount out of the 
Sugar · Development Fund has bee n 
released f,lr prov:ding a ssistance to sick 
sugar units ? 

THE MINISTER OF FOOD ANO 
CIVIL SUPPl.IES (RAO BIRENDR.<\. 
SINGH) : (a) and (b). Assistance from 
Sugar De\·elopment Fund is available to 
the SUiar undertakings for certain speci-
fied purposes to such of the suaar under-
takings as are eligible for finance f• om 
public financial institutions unde r their 
respective •soft Loan Schcm.:'. I he 
sugar undertakings cannot be granted 
assistance from the Sugar Deve opment 
Fund outside the scheme. The question 
of directly revitalising weak sugar units in 
any State from this Fund, therefore, docs 
not arise. 

Amendment to the Land Ceiling Act 

1989. SHRI ~  PATHAK 
SHRI AJJT KUMAR SAHA : 

Will the Minister of WORKS AND 
HOUSING be pleased to state : 

(a) whether Government promised to 
brina a bill for amcndina Urban Land 
Ceiliog Act about five years ago ; 

(b) if so, tf>e reasons for delay 

(c) whether the said amendment bill 
will be introduced durina the current 
Session of Lok Sabha. 

(d) if ao, by what date ; and 

(e) if oot, the reasons therefor ? 

1'HE MINISTER OF WORKS ANO 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) to (c). Yes, Sir. ,The proposals for 
amendment of the Urban land (Ceiling 
and Regulation) Act, I 976 arc under 
active consideration and an amending b ill 
will be introduced as soon as the requisite 
formalities are completed. However it 
is difficu lt to indicate any precise date for 
its introduction (for obvious reasons). 

s~istanc  for De•cfopment of Selet'ted 
Reeulated Markets for Commercial Crops 

1990. SHRI PRAKAS H CHAND. 
RA : Will the Minister of AGRICUL. 
TURE AND RURAL DEVELOPMENT be 
pleased to state what assi.rance was given 
10 Stales by Central Government in 1984 
for development of selected regulated 
m arkf ts for tt-e development o f iofrastruc. 
ture for handling commercial crops which 
include inter-alia betel leaves ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI 
CHANDULAL ~  

Under the central sector scheme for deve-
lopment of selected regulated markers. 
central assistance · amoun1ing 10 
Rs. 71,44, 1 00 was rekased during the 
year 1 984-8.5 to various States for the 
development of infrai<tructural facilities in 
regulated markets handling identified 
commercial crops. 

Operatloa Flood-II Scheme lo Orlssa 

1991. SHRIMATI JAYANTI PAT· 
NAIK : WilJ the Minister of AGRI· 
CULTURE AND RURAL DEVELOP· 
MENT be pleased to state : 

(a) names of the States where Opera· 
tion Flood II pro&ramme is under implc· 
mcntation ; 

(b) names of the different districts in 
Orissa where Operation Flood II pro· 
aramme bas been started ; 
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(c) the main objectives of Operation 
Flood Proarammc ; aod 

(d) the ~tops taken to cover more 
districts in Oriua under tho above pro-
aramme? 

THE MINISTER OP STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI 
CHANDULAL CHANDRAKAR) : (a) 
Operation Flood II Proarammc is under 
implementation in the States of (I) 
Anethra Pradesh, (2) Allam, (3) Bibar. 
(4) Oujarat. (S) Haryana, (6) Himachal 
Pradesh, ( 7) Kamataka, (8) Jammu & 
Kashmir, (9) Kera la, . ( t 0) Madhya 
Pradesh, ( t 1) Maharashtra, ( 1 2) Oriasa, 
(I 3 ) Punjab, ( 14) Rajastha11. ( l S) 
Sikkim (16) Tamil Nadu, (17) Tripura, 
( 18) Uuar Pradesh, ( 19) West Bcnaal. 

(b) Operation Flood II Programme is 
under implementation in Cuttack, Puri, 
Dhenkanal and Keoojbar in Orisaa. 

(c) Tho main bbjcctives or Operation 
Flood Programme is to develop a viable 
dairy industry in the country on coopera-
tive lines to serve the nation's Deeds in 
milk and milk products. 

(d) The Orisaa State Cooperative 
Mille Producc .. s' Federation Limited has 
taken up the question of inclusion of 
Sambatpur district under Operation 
Flood II, with the Indian Dairy · Cor-
poratfon. 

Bertbiaa Facilities for Deep Sea Vessels 
at Paradeep Port 

1992. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleaacd to atato : 

(a) whether Paradeep Port Trust 
Authority baa sent a project roport to bis 
Ministry for providina bertbina facilities 
for deep aea fisbina veucla within the 
main commercial harbour of Paradccp 
Port; • 

(b) whether the project report baa 
been approved ; and 

(c) If not, the steps taken to expedite 
the clearance of the project report ? 

THE MINISTER OF STA TE IN THB 
DEPARTMENT OP RURAL DEVBLOP-
MENT (SHRl CHANDULAL CHAND-
RAKAR) : (a) Yea, Sir. 

(t;) aod (c). The Scheme has to be 
approv.:J by the .Plannina Commiuioo 
before takiJ¥ steps te process the cue for 
an investment decision. 

NCDC'a Milk Chllllna Plants la Orlua 

1993, SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of AORICUL-
TURE AND RURAL DEVELOPMENT 
be pleased to state : 

(a) whether Nation Co.operative 
Development Corporation bas act up some 
milk cbillina plants in different States ; 

(b) ir so, the number of such milk 
cbillina plants ect up by NCDC in 
Orisaa; and 

(c) the details of the sraot/loan/ 
auistancc provided by NC.DC for the 
proper functionina of milk cbilling planta 
set up io Oriaaa 7 

THE MINISTER OF STA TB IN THE 
DEPARTMENT OP RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAND· 
RAKAR) : (a) No, Sir. NCDC only 
provides assistance for oatabliabioa milk 
cbillina plants by dairy cooporatJvea. So 
far, NCDC baa sanctioned financial 
assistance for the scttina up of 14 milk 
chlllina plants in S States. 

(b) and (c). NCDC baa sanctioned a 
total auiatanco of Ra. 26. 72 lakbs for 
ono cbillioa plant bcina Mt up by the 
Kalabaodi DiWict Milk ProdUCGnl Co-
operativo Uoion Ltd. at Bbawao.ipataa 
and relca.aed so far an amouat ot 
Ra. 11.1 B lakhl. 
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Written Answers  276

1994.   SHRIMATI JAYANTI PAT. 
NAIK :  Will  the Minister of AGRI-
CULTURE AND RURAL DEVELOP­
MENT be pleased to state ;

a)   whether   Government   have 
sanctioned a central sector scheme for 
cross breeding of cattle with exotic dairy 
breeds and for improvement of buffalo 
breeds using froen  semen  technique 
outside  Operation  Flood-II  areas in 
Orissa ;

b)  if so, the amount of Centra] 
assistance sanctioned  to  the State of 
Orissa to implement the scheme so far ; 
and

c)   areas  in  Orissa  where 
schemes have been implemented 

such

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT SHRI CHANDULAL CHAND- 
RAKAR) :  a)  Yes. Sir.

b)   A sum of Rs. 111.16 lakhs 
been sanctioned under the scheme

has

c)   The scheme is in operation in the 
districts of Kalahandi, Koraput, Balangir 
and Phulbani.

[Transation\

Horticulture University in Himachal 
Pradesh

1995. SHRI K.D. SULTANPURI :

PROF NARAIN CHAND 
PARASHAR :

Will the Minister of AGRICULTURE 
AND RURAL  DEVELOPMENT  be 
pleased to state :

a)  whether any proposal has been 
received from the Government of Hima­
chal Pradesh forsetting up of an Horti­
culture University in the State; and

b)  if so, the decision taken thereon

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT SHRI CHANDULAL CHAN- 
DRAKAR) : a and b). Yes, Sir.  The 
Government have tentatively agreed with 
the decision of Government of Himachal 
Pradesh  to establish  a  Horticulture 
University  in  Himachal Pradesh.  It is 
now upto the Government of Himachal 
Pradesh to implement the decision.

Apple Growing States

1996.   SHRI K.D. SULTANPURI; 
Will the Minister of  AGRICULTURE 
AND  RURAL  DEVELOPMENT be 
pleased to state ;

a)   the names of States growing apples 
jti the country and the quantity of apples 
produced in these States during 1984-85;
m

b)  the quantity of apples exported 
to other countries by Governmeni; and

c)  the extent to which the farmers 
were benefited therefrom

THE MINISTER OF STATE IN THE 
DEPARTMENT  OF  RURAL DEVE­
LOPMENT SHRI CHANDULAL CH- 
ANDRAKAR) :  a)  The major apple
growing States are Jammu  Kashmir, 
Himachal Pradesh and Uttar Pradesh.

Apple is also grown to a very small 
extent in the States of Manipur, Sikkim, 
Arunachal Pradesh, Meghalaya, Nagaland 
and Tamil Nadu.  Data on production of 
this crop is not collected regularly since 
if IS not a forecast crop* However, it is 
estimated that total production in the 
country during  1984-85  was  about
10,05,000 tonnes.

b)   Government does not export ap­
ple.  A quantity of 22 37 metric tonnes 
of apple was exported by cooperative and 
other agencies to Bangladesh of the value 
of Rs. 25 lakh during 1984-85.

c)   Since the quantity 
very meagre, the benefits 
were not significant.

exported was 
due to export
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Relasatloo of time to operate Suaar 
Factories la Mabarasbtaa 

1977. SHRI BANWARI LAL 
PUROHIT Will the Minister of 
FOOD AND CIVIL SUPPLIES be 
pleased to state 

(a) whether after the issuance of 
letters or intent for setting up new sugar 
factories time is given to operate the 
same ; if so, the time given ; 

fb) whether the time limit is in-
sufficient ; 

(c) whether Maharashtra Government 
have requested the Centre to relax the 
time limit conditions for aix: sugar 
factories on merits ; if so. the details 
thereof; 

(d) whether Government propose to 
relax the time limit conditions in the 
case of six: sugar factories of the Mahara-
shtra ; and · 

(e) if so. by when and if not. the · 
re!lsons therefor ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) and (b). Letters of 
intent arc granted for the cstablismeot of 
new sugar factories as well as for effecting 
expansion in the existing units and 
certain conditions arc stipulated in the 
Letter of intent which arc required to be 
fulfilled before the Letter of intent is 
converted into an industrial licence. 
The letter of intent is valid for one 
year and the licence is v1tlid for 2 
years from the date or it• issue. 
However, extensions arc aranted both 
in reapect of Letters of intent and 
L1ccoces from time to time till the sugar 
factories arc established. Liceoccd sugar 
factoriea arc also cliaible for incentives 
io case they uodcrao expansion or where 
new suaar factories arc establiahed with-
in 3 9 months from the date of issue or 
Letter of Iotcot/Liccocc whichever is 
earlier. A period of 39 months is 
•uflicient for the catabliabmcnt of a 

new 1u1ar factory or completioa JjcelUOCf 
cx:paosioo. 

(c) to (c). The Government of 
Maharashtra have requested to relax 
the time limit conditions for six suaar 
factories in their State as per Statement 
given below. The Government has 
already agreed to cx:teod the time limit 
upto 3 months in each individual c:aac. 
on merits. 

Statement 

Statement giving the names of .rqar 
factories In respect of which rftiue.rt 
has been made by the ov rn~nt 

of Maharashtra for relaxal/on 
of the time limit. 

New Units 

l . M /s. Vighnahar Sabkari Sakbar 
Karkhaoa Ud., 
Juooar. District Punc. 

2. M /s. Atpadi Sahtari Satbar 
Karkhaoa Ltd •• 
Atpadi District San1li. 

3. M /s. Mahaokali Sahtari Sakbar 
K.arkhaoa Ltd., 
Ka vatbc-Mahaokal. District 
Saoali. 

4. M /s. Paroer Taluka Sabkarl 
Sakhar K.arkbaoa Ltd.0 
Paroer. District Ahmcdoaaar. 

s. M /s. Vasaotrao Dada Patil 
Sahkari Sakbar Karkhaoa Ltd •• 
Vithewadi (Lohoner), District 
Nasik. 

Expaosloa 

6. M/1. Sbree Datta Sahkari Sakbu 
Karkhana Ltd .• 
A.aurle-Porlc

0 
District Kolbapur. 

Comtructloa work on TV tower 
at Nqpur 

1999. SHRI BANWARI LAL 
PUROHIT Will the Minister of 
INFORMA'llON AND BROAD-
CASTING be pleased to state : 
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fa) whethM' G_,.,emment are aware Flats under New Patliern Scbemo 19-79 ; 
that the construction work on the new if not, reasons tbereot 7 
J 00 meter tower for Nagpur Doordarshan 
which WM commenced durin1 1913 bas 
not been comploted so far ; 

(b) if ao, tbe rea90M of delay ; and 

(c) the time by whicb the coostrt1ction 
wot't on the said television tower will 
be completed 7 

THE MINISTER OP ST ATE OF 
THE MINISTRY OF INFORMATION 
A.ND BROADCASTING (SHRI V .N . 
GADGIL) : (a) Yea, Sir. 

(b) The delay in completion or the 
tower has occured due ~o misplacement 
of certain imported equipment in transit 
and s ome constructional problems. 

(c) It is expected that the construction 
of the tower is likely to be completed 
in October. I 985, 

Sub-Stand•d houses built by DOA 
in Prashant V lhar 

2000. SHRI KAMLA PRASAD 
SINGH : Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether the attention of Govern-
ment hu been drawn to the news item 
captioned ••Unoccupied tenements to 
:be pulled down.. appearing in the 
Hindustan Times dated Stb June, 1985 ; 

(b) if so, the total money spent on 
these flats and how much pilferage or 
the fittings has taken place ; 

(c) whether there is any proposal 
to deal s ternly with the defaulting 
officials who could not ·ensure basic 
civil amenities like drinking water, 
sewerage and toilets consequent to 
which these flats remained unoccupied 
and 

(d) whether the tenements have been 
pulled down by now and if s o , whether 
there is any proposed to construct MIG 

THE MINISTER OP WORKS AND 
HOUSING (SHRI ABDUL GB.A.POOR.): 
(a) Yes, Sir. 

(b) An amount of Rs. 4.46 lakhs 
has been spent on the construction .of 
these flats. No p ilfer4tge of the fittings 
has been reported. 

(c) Construction or 1 4 0 houses on 
21 sq.mt. JJ plots of ·Prashant Vihar. 
JJ Scheme was initiated in ·1976-V7. 
Basic ameoit ies like scweraae & toilet 
facilities were provided in Che shape of 
community service blocks. However, in 
1977-7 d DOA/Government decided not 
to incur any expenditure en this 
constructio n since i t wa s decided to 
change the JJ concept. As such these 
hou~ s remained incomplete and could 
not be allotted. 

The question of dealing sternly with 
the officials for n o n provision of civic 
amenities may hence not ari~  

(d) The tenements have not bceo 
pulled  d own. It is proposed to use 
these tenements as transit camps for the 
t ime beina. 

[Translation] 

Norms for Pro•idlng ~lstanc  by 
Hl.'DCO to ou~ Duildlng Agencies 

2001. SHRI MAHENDRA SINGH: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

( a ) the norms laid down for providing 
assistance by HUDC O to Government 
and non-Government house building 
agencies, development authorities and 
to the House Buil!iing Board and the 
amount aiven to each of the States 
during the last three years under these 
norms; 

(b) the norms laid down for provid_inl 
assi:;tance by HUDCO for she construcuoo 
of houses for weaker ·sections of society, 
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lower focome 1roup. middle income 
aroup and hiaher income aroup ; and 

fc) whether complaints have been 
received abou1 the difficulties beina faced 
in the con .truction of the houaea u0der 
the eitistina norms and whether Govern-
ment propose to chanae the said norms 7 

THE l~  OF WORKS AND 
HOUSING (SHRI ABDUL GHA-
FOOR) : (a) and (b), The broa:f 
terms of HU DCO financing of its major 
schemes is laid on the Table of the ous~  

(Placed in Library ~  No, LT, I 298/85] 

A statement containing the amounts 
released by HUDCO to different States/ 
Union ferritories during the last lhrec 
years is laid on the Table of the House. 
[Placed in Library Su No. LT I 298/85] 

(c) Government has already set up a 
Working Group to e11tamiae the HUDCO' s 
e11tistina pattern of financing. The terms of 
referreace of the Group include inter-au,, 
tho question of revision of ceiling costs 
of various type!!I of nouse!I and increasing 
the quantum of loaa assistance admissible 
from HUDCO. 

Allotment of land to modi group of 
Industries for construction of a 
Hospital In Saket Colooy, Delhi 

2002, SHRI MAHENDRA SINGH : 
Will the Minister of WORKS AND 
HOUSING be pleased to state : 

(a) whether Modi Group of Industries, 
or its trust or institution was given land 
io Saket Colony ia New Delhi for 
building a hospital ; if so, the acreage 
and value of the land and the terms 
and conditions on which it was given ; 

(b) when was the construction of 
the hospital buildina started on it and 
why the work h:!s now been held up 
for the last about one year ; and 

(c) whether terms on which allot-
ment bad been made were complied 
With and the time by which the con-

structioa of the hospital buildin1 is 
likely to be completed ' 

THE MINISTER OF WORKS AND 
HOUSlNG (SHRI ABDUL GHA-
FOOR) : (a) Yes, an area measurina 
IS acres of land was allofted to Gujar 
M a l Modi Hospital and Re!ICarch Centre 
for Medical S<:iences in Malviya Napr. 
(Saket) New Delhi by DDA for con-
struction of Hospital and Medical staff 
quarter11, at a premium of Rs. 6,20. 7 SO 
on the terms and conditions in dicated 
in the Statement given below. 

(b) The construction on the plot 
started in January'83, Inadequate 
progress in the construction has been 
attributed by the party to financial 
constraints. 

(c) As per the terms of allotment. 
the construction of the hospital and 
Research Centre should have been 
completed by 18.12.83. However, the 
institution has been gi¥en eJtten•ion Of 
time for two years by DDA subject to 

payment composition fee amountina to Ra. 
3 .03,525. The other terms of allotment 
can be enforced only af1er the hospital 
building starts fuoctiooin.s after con-
struction. 

Statement 

Subject : Terms and co1tdltio11S 
Allotme1tt 

of 

1. 

2. 

Gujiarmal Modi H:>spital & 
Research Centre for Medical 
Sciences shall be required to pay 
the cost of land measuring I 3. I S 
a cres for Hospital @ Rs. S ,000 /-
per acre and annual ground rent 
at the rate of S% of the premium 
and for I . 8 S acres for essential 
Nursin1 & Medical Staff Qrts. 
attached 10 the Hospital (a) Rs. 
3 lac per acre together with the 
annual (tround rent ® 2i% of 
the premium. 

The Hospital will serve as 1enera1 
Public Hospital witb atleast 2S% 
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or beds reiwrved foe free treatment 
for &he weaker section•. 

3 . The OPD of the Hospital will 
provide free service to the 
patients failing in the iodigcnl 
cateaory. 

4 . The Hospital shall take part in 
the National Health Programme 
for whic h its services may be 
called by the Directorate of 
Health Scnliccs or Ministry of 
Health. 

S. The hospital shall earmark a SCP· 
aratc area for Matern ity and Child 
Health Centre which will be 

available free or cost to the 
community. 

6. In case or suraic:al unit, Hospiaal 
will provide facility for sterlisatioo 
on su..:h payment as may be 
d ecided by tbe Delhi Admn./ 
Govt. of India f1om time to time. 

1. The land sh:tll be used by the 
Society for tbi: purpose of Hos-
pita l aod essential Nursing and 
Medical Staff quarters and for 
no other purposes wha t so.ever. 

8 . The cQnstrucaioo plan sl1ould be 
aot approved fro m the local 
body/ODA before undertaking 
aoy conatruc&io n on the plot. 

9. The construction or the Hospilal 
and Research Centre will have 
to be completed within a period 
of two years from the date of 
bandina over possession of the 
plot. 

IO. The land shall not be transferred 
or sub-leased to 11my other oraani-
sation by the Society without 
prior permiuioo of the DDA 
obtained in writing. 

J J. The Hospital authority shall 
executed the lease deed at their 
two expense as and when called 
upon to do. 

12. Jo case of violation of any of the 
conditions impoeed. the Adminis-
tration or Govt. of India would 
be free to resume the title of land. 

I 3 • The Society shall be bound by 
the architectural controls as may 
be prescribed by the Director 
(CP) /Chicf Architect, DDA. 

{Eng/I.sh) 

Formulation of plam by DRDA• 

2003. SHRI ANANTA 
SETH I : Will the Minister 
CULTURE AND RURAL 
MENT be pleased to stale : 

PRASAD 
or AGRl-
DEVELOP-

(a) whether the District Rural 
Development Aaeocies have formulated 
a plan to benefit a lar1e number of 
f11milies or weaker sections during 
l ~  by advancina a handsome 
amount as subsidy ; 

(b) if so. the extent to which this 
p lan will bcocth the weaker sections of 
the society ; and 

(c) the details regarding the t ra ining 
proarammcs to train rural youth under 
the employment scheme introduced io 
the blocks ? 

THE MINISTE R OF STATE IN THE 
DEPARTMENT O F RURAL DEVELOP-
MENT lSHRI CHANDULAL CHAND-
RAKAR) : (a) and (b). Under the 
Integrated Rural Development Proaramme 
which is meant to improve the economic 
status of weaker sections i.e. those who 
arc below the poverty line, a taraet of 
assisting 4 million families baa been set 
for 1985-86 of which ooc million will 
be new families and 3 miJlion old families 
assisted in &he Vlth Five Year Piao but 
who were not able 10 crosa the poverty 
line and, therefore. require supplementary 
assistance. The subsidy will be provided 
by the DRDAs on the approved rates 
viz 2S% to small farmers. 33 l / 3 % 
marginal farmers. aaricullural labourers 
and rural artisans and SO per cent to 
tribal participants. The balance of the 
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co!lt of asset wilt be met through loans 
from commerci11I and cooperatiYe banks. 
The DRDAs have been advised to 
prepare plans accordinsly. 

(c' Details of the scheme of Training 
of Rural Youth for Self-employment 
are aiven in the statement below. 

Statement 

Sallrnt featurrt1 of tlrr s~h rs of rainl ~ 

of Rural Yomh .fnr Srlf-•mployment 
(TRYSEM) 

Purpo:ie : 

Equippina rural youth who belong to 
the tar1et 1roup wi1h necessary skill 
and technology to enable them to seek 
primarily self-empl..:>ymen1. 

Age group covered : 

I 8 years to 3 S years eJCcept in the 
case of carpet weaving where it can be 
between 14 years and 3 S years. 

Coveragr of SC/ST: 

At least 30 per cent of the youth 
covered should belong to SC /ST 

Covera1e of W om•11 : 

At least I /3rd of the beneficiaries 
should be women. 

Duration: 

Normally coune should not exceed 6 
months. Lonaer courses upto one year 
should be approved by the State Level 
Sanctionina Committee. 

Stipend: 

(i) Upto Rs. 75 per trainee per 
month if the trainina is conducted 
in the village where the trainee 
resides. 

(ii) Upto Rs. I SO per month if the 
training is conducted in a place 
other than the trninee' s villaae 
with free accommodation In case 
the training ·is for less than one 
month Rs.  6 per day upto a 
maximum of Rs. JOO/ -

(iii) Rs. 200 per mensom if the 
training is conducted in a place 
01her than the trainee•s villaae 
without free accommodation. lo 
ca~ the period of trainina is 
leas than one month. Rs. 7 per 
day subject to a maximum of 
Rs. I 00. 

~ ton/ kit: 

Tool kit costina upto Rs. 500/- per 
trainee may be provided frt"c of cost 
durina the course of the training. 

Prov/:f:ion for raw mutniols: 

Upto Rs. 2 5 /-per month subject to 
muimum of Rs. 2000/· per course. 

Hnnararium to trolnt rs/ ra til ~ lnstitu-
timlS : 

Rs. 50/ -per month per tr-ainer/lraining 
institution. In the ca!\c of ma1ster tn&inCI' 
an 11ddi1iom1I amount of Rio. 50/ · per 
trainee may be provided per course oo 
the successl'ul comple1ion of trade tests 
by trainee. 

Follow up a .fsistancc : 

Subsidy as per IRDP p:ittern. 

Criteria for Selection nf Artists In 
AIR and Doordarshan 

2004. SHRI PRIYA RANJAN OAS 
MUNSI : Will the Minister of INFOR-
MATION AND BROADCASTING be 

pleased to state : 

(a) Criteria for selecting 8 . B .high, 
A grade artists in All India Radio and 
Doordarshan in vocal and instrumental 

music; 

(b) the total number of Artists in 
those grades respectively now in AIR 
and Doordarshan in India ; 

(c) whether any co pai~t h~s ~n 
received at any stage about d1scr1mmat1oos 

in selections ; and 

( d) if so, action taken thereon 1 
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THE MINISTER OJ' STA TE ·op THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI. V.N. GAD-
GIL) : (a) . All Music ~artists invited 
to alve recitations over All India Radio 
and Doordan.hao arc aradcd by Music 
Audition Board. Local Music Audition 
Comimttccs/Ccntral Music Uoit of AIR. 
The criteria for aradina ia the performance 
quality of the artists aa r v alc~ io the 
audition. 

(b} The Jist ia maiolained S1ation-
wisc. The information io rcaard to 
the number of artists in Liaht Music. 
in i~ht classical and cla~ical lKarnaaak 
and Hi11dua1ani) in B, B-Hi&h, 'A' and 
Top-rank as on I . I. 1 ~ S will be 
collected and laid on tbc Table of the 
Sabha. 

•l 4 and ( d}. Representations are 
N09iY.cd allcgioa asacssmcot has been 
~ r ivc. It may be explained that 
Music AYditioo Board coos.ials of 
ex1remcb knowledgeable experls/crilics. 
The Audition procedure is also hold in 
camera and the Board members arc not 
informed of the idcn1i1y of lhc candida1es. 
The judgr only on the basis of merit as 
rev< alcd io record in1. This position ii 
suitably c•plamcd to the petitioners. 

Suncy Regardlq land Reforms lo 
the Country 

. .. 
200.5. SHRIMATI .GEETA MUKHE-

RJEE : Will the Mioiater of AGRI-
CULTURE AND RURAL ~

MENT be: pleased to state : 

1 
(a) whether the Mioiater of Rural 

Development recently conducted a survey 
of the implementation of land reforms 
in the country ; 

'(b} whether the survey admitted that 
the ••Core of the anti Poverty proaramme 
( rcdistributi\le land reforms)'" has oot made 
much headwa) and the bulk ~  the rural 
pc>Or rematos aa they were wir hout any 

land : 

(c) tho principal fiodioas of the 
survey; and 

( d) the remedial Slepe contemplated 
by Government in thia reaard 7 

THE MINISTER OP STATE IN 
THE DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHAN DU LAL 
CHANDRAKAR): (a) No. Sir. 

(b) to (d). Do oot arise. 

Prnenatloa of Gene Banks 

2006. SHRIMATI KISHORI SINHA: 
Will lhe Minister of AGRICULTURE 
AND RlJRAL DEVELOPMENT be 
pleased to stale : 

(a) whether asriculluraJ research iosti-
tu1e1 arc preserving acne baoka of naaivc 
plants; 

(b) whether there aro any restrictions 
on export of tbeac aeoes; aod 

(c) whother Government haYe come 
across any incident of cJandcstiae efforts 
to export 1hese genes? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (•) Vea, Sir. The 
Naaiooal Bureau of Plant Genetic Rcso11-
· rcc1 is 'entrusted with the task of acrm-
plasm collection and cunaervatioo of 
native plant genetic diversity. Tho Bureau 
maintains collections of different cr'opa at 
its Headquarters iD N.w Delhi and at its 
Rcaional Sratioos at Simla. Shillooa. Tri-
chur, Akola aod Jodhpur. lo addition, 
other crop based iostitutca or the ludian 
Council of Aaricuhural Research, namely, 
the Central Potato Research losaiturc. 
Simla, the Indian Institute of Horcicultu-
~ra  ~rch  Bangalore. 1 the ·Suprcaoe 
?Brecdina 1Iri1dtute, Cdlmbatore, 1the Juae 
.:A.ricultural Re-*rcb lnstit.otc. Barraclt-
pore. the Central Institute for Cotton 
Rc1Carch, Nagpur the Central Rice Resca-
·rch lbst'itutc, CLihack. the·' Ceottal Tuber 
Cl'ops Reacarch iosthute. Trtf'andrum aod 
the Central PJanuatioo Crops Research 
InS-tititte, · Xa-'raod etc. and ·atao aome '!f 
the 'Airicultural Unlversitic:a main•••0 

·~ i tic c!J¥enity of the ·tpociftc crops 
dealt by tllelD. 
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b)  Export of germplasai is carried 
out for experimeotal purposes on a recip­
rocal basis keeping in mind the national 
interest.

c)  No. Sir.

National Seminar on  Workers Education 
in Delhi

2007. SHRIMATl KISHORl SINHA: 
Will the Minister of LABOUR be pleased 
to state :

a)  whether he had expressed serious 
concern at women workers being forced 
to carry heavy headloads, while speaking 
at the National Seminar on  Workers 
Education in Delhi on July, 1985;

b)  If so, what steps Government are 
taking to ban carrying of heavy loads by 
workers particularly women; and

c)  whether India is observing ILO 
convention in this regard 

THE MINISTER OF STATE OF THE 
MINISTRY  OF  LABOUR SHRI T. 
ANJIAH) :  a  No, Sir.

b)  Does not arise.

c)  India has not ratified ILO Con­
vention  127 concerning the maximum 
permissible weight to be carried by one 
worker.

Compensation Paid for Removal of 
Unauthorised Colonies by D.D.A.

2008.  SHRI  MOHD.  MAHFOOJ
ALl KHAN :  Will  the  Minister  of
WORKS AND HOUSING be pleased to 
state :

a)  whether unauthorised construction 
are being made on the land acquired by 
Delhi Development Authority;

b)  whether Government are aware 
that these unauthorised constructions are 
îng made in  connivance  with  the 
officers of Delhi Development Authority 
and middlemen:

c)  if so, the number of unauthorised 
colonies which have been built on the 
land of Delhi Development Authority so 
far and also the number of the unautho­
rised colonies which have been removed 
by the Delhi Development Authority; and

d)  whether   Delhi  Development 
Authority has paid any cumpcnsat ion for 
the removal of unauthorised colonies, if 
so, the details thereof 

THE MINISTER OF WORKS AND 
HOUSING  SHRI  ABDUL  GHA- 
FOOR) :  a) and b).  Cases of  un­
authorised constructions, sometimes Id 
connivance with officers of the DDA and 
middlemen, on land  belonging to DDA 
have been reported.

c).  Surveys were carried out between 
1977 and lt79 and a list of 607 un­
authorised colonies was drawn up for 
consideration for regu lari sal ion out  of 
which 155 colonies are under the juris­
diction of the DDA including those on 
the land belonging to it.  No survey of 
unauthorised colonies has been carried out 
thereafter  except  regarding  Jhuggi 
Jhompri clusters conducted in 1983-84 
which reveaied 536 such clusters.

The DDA has been demolishing un­
authorised construction under its juris­
diction from time to time but no list of 
colonies so removed has been maintained.

ond)   No compensation is payable 
removal of unauthorised construction.

\Tran5lation\

Damage of Sugarcane Crop due to 
Pyrilla Disease

2009.   SHRI  MOHD.  MAHFOOJ 
ALI KHAN :  Will  the  Minister  of
AGRICULTURE AND RURAL DEVE­
LOPMENT be pleased to state:

a)  whether sogarcane crop has been 
badly damaged in various parts of the 
country due to Pyrilla* disease;

b)  if so, the names of the States 
where the said disease has occurred and 
the measures taken to control it
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(c) the extent to which the spreading 
of the di1ease can be attributed to the 
sub-standard pesticides available in the 
market; and 

(d) details of the action to ensure 
availability of aood quality pesticides 7 

THE MINISTER OF STATE JN THB 
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRJ CHANOULAL 
CHANDRAKAR): (a) No. Sir. 

(b) The incidence of Pyrilla pest on 
sugarcane bas oc:cured in the States of 
Uttar Pradesh. Haryana and Punjab. 
These States have orsanised massive 
1round control campaigns to contain the 
Pyrilla pest menace. Regular surveys to 
monitor the pest population, natural bio-
control potential, supply of adequate 
quality pesticides. formation of control 
squads with sufficient number of plant 
protection equipments, mobilisation of 
farmers through mass media and financial 
assistance to farmers by way of subsidy 
towards cost of pesticides arc some of 
the important measures taken to control 

Pyrilla pest on sugarcane. The Central 
Government bas regularly reviewed the 
Pyrilla situation with all concerned to 
streamline the control strategy from time 
to time. 

(c) The spread of Pyrilla incidence 
was a natural phenomenon and has not 
been attributed due to use of sub-standard 
pesticides. 

(d) The State Governments are ensur-
ing supply of 1ood quality pesticides by 
introducing the schemo of pre-purchase 
chemical analysis. Special campaigns 
were launched in Uttar Pradesh to check 

samples of pesticides being used for con-
trol of Pyrilla to achieve fullest satis-
faction about the quality status of pesti-
cides. The Central Insecticides Labora-
tory, Faridabad, also helped the State 
Government in the expeditious analysis 
of pesticide samples in connection with 
ground control campaigns a1ainst susar-
cane Pyrilla. 

Suney of Dry Land 

2010. SHRI R .M. BHOYE: Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleazsed to 

state : 

(•) whether Government have got 
conducted any survey of dry land in the 

country; 

(b) if so, the state-wise details in this 
regard; 

(c) whether Government propose to 
introduce National Dryland Farming 
Scheme with a view to increase the in-
come of farmers alon1-with the agri-
culture production; and 

(d) if so, the details in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMcNT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL 
CHANORAKAR): (a) As per the 
land use statistics collected from the 
States. the net unirri1ated area in the 
country is estimated at about 102.3 

million hectares. 

(b) A statement indicating the state-
wise net unirrigated area is given below. 

(c) and (d). Yes, Sir. The details of 
the project are being worked out. 

Statement 

Net Unirrigated Area-1981-8 2 (Provisional) 

----- ~

State 

---- · --· ··---··-·- -
Andhra Pradesh 

Assam 

----·---···-· 

(Lakh hectares) 

Net unirrigated area 

76.3 

21.2 

48.6 
~ iha r  __________________________ _=.=.:. __ ~
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State
Net unirrigatod are

Gujarat
 75.2

Haryana 14.1

Himachal Pradesh   4.8

Jammu  Kashmir   4.1

Karnataka 89.2

Kerala  19.3

Madhya Pradesh   164.2

Maharashtra   163.9

Orissa   49.2

Punjab   8.0

Rajasthan 126.7

Tamil Nadu 30.3

Uttar Pradesh   77.5

West Bengal   40.8

OthersUTs.  9.3

All India ... 1022.7

[English]

Imported Sugar Auctioned in June, 1985

f)   the steps taken to prevent undue 
rise in sugar prices 

2011.   SHRI G M. BANATWALLA : 
Will the Minister of FOOD AND CCVIL 
SUPPLIES be pleased to slate :

THE MINISTER OF FOOD AND 
CIVIL  SUPPLIES RAO BIRENDRA 
SINGH) :  a)  50,000 tonnes.

a)   the quantity of  imported sugar 
stipulated for auction in June, 1985;

b)   the total quantity 
tioned during this month;

actually auc.

c) the quota of indigenous sugar 
made available during each of the months 
of May and June, 1985;

d) whether Government  failed  to 
bring adequate stocks of sugar into the 
market in June, 1985 thereby pushing up 
the prices;

e) the reasons for reduced quantity 
of imported sugar and indigenous sugar 
released in June, 1985; and

b)  About 19000 tonnes.

c)  As regards the levy quota, the 
entire quantity of 3.13 lakh tonnes for 
May, 1985 was released out of indi­
genous sugar, whereas the quantity re- 
leased for June, 1985 was 3.63 lakh 
tonnes consisting of 3.40 lakh tonnes of 
indigenous sugar and 0.23 lakh tonnes of 
imported sugar.

As regards free sale quota, the entiro 
quantity of 3.60 lakh tonnes for May 
1985 was released from indigenous sugar. 
The free sale quota of 3.75 lakh tonnes 
for June 1985 consisted of 2.50 lakh 
tonnes of indigenous sugar and 1.25 lakh 
tonnes imported sugar.
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(4.) and (c). A1ainst the indigenous 

auaar released for free &ale for June. 
1 98 5, almost the entire quant lty was 
despatched · by the factories. the lapsed 
quantity bcin1 only about 3 %. A s 
reaards the imported sugar released for 
the said month, the off take by the State 
Govcrnment!/FCI was limited due to 
certain initial infrastructural deficiencies 
and logistic problems. However. these 
problems have since been sorted out as a 
result of which there has been a larger 
off take of imported suaar by the State 
Govcrnmcnta for the month of July, 
198S. 

(r) Besides the streamlining of the 
distribution arrangements by the State 
Governments and the Food Corporation 
of India. th~ State Governments have 
also been advised to ensure that the 
wholesale licensed dealers comply with the:: 
statutory provisions relating to stock 
holding limits. I 0 -day turn over period, 
etc. and suitable action has also been 
taken for ensurin g that the suaar facrorics 
undertake sales and d espatches of free 
sale 1.ugar in accord.mce with the 
statUW>ry requirements. As a result of 
these measures as also liberal releases of 
free sale and levy sugar for internal con-
aumption. the prices of sugar arc expecte d 
to be maintained at reasonable levels. 
( · 

Allotment ol Accommodation to 
Government Employees 

2012. PROF. CHANDRA BHANU 
DEVI : Will the Minister of WORKS 
AND HOUSING be pleased to state : 

(a) whelher lakhs of Central Govern-
ment employees are livin1 in rented 
accommodatton due to shortage of 
Government quarters; 

(b> if so, the steps being taken to 
allot them Government accommodation 
and the targets fixed for the y.car J 98S-
86 in this dil'eetion; and 

(c) the time by which Government 
will be in a posilion to provide accommo-
datibn to au the employees ? 

THE MINISTER OP WORKS AND 
HOUSING (SHRI ABDUL OHA-
FOOR) : (a) Due to •hortage of 
Govc1nment accommodation, it has not 
been possible to provide accommodation 
to a large number of Central Government 
employees. 

(b) Government is 1akins sleps to 
comuruct more residential accommodation 
in general pool within the funda available. 
It is expected that 2,324 quarters and 
J 84 hostel suites will be completed durin1 
198.5-86 in general pool. 

(c) It is not pos<;ible to indieare the 
time by which Government accommo-
dation can be provided to all employees. 

I Translut ion J 
Broadcasts from AIR, Almora 

2013. SHRI HARISH RAWAT: 
Will the Minister of INFORMATION 
AND BKOADCASTING be pleased to 

Slate : 

(a) whether the Almora Station of 
All India Radio has started broiadcasting 
prQSrammca ; 

( b) if so, the range thereof ; 

(c> whether there is any proposal to 
increase the range of this station by teo 

times in the near future ; 

(d) if so, the time by which it 
likely to be increased ; and 

(e) if not, the reasons therefor? 

is 

THE MINISTER OP STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRl V .N. GAD-
GIL) : (•) and (b) The departmental 
works at Almora station of AIR have 
been completed and the Station is 
expected to be commissioned into regula_r 
service in the nexr few months. ~ ts 
expected to prcwidc coverage for a radius 
of about 20 Krns. around Almo.ra. 
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(c) No, Sir. 

(d) Does not arise. 

fe) In its draft 7th Plan proposals. 
AIR has included schemes for improving 
the coverage in the hills of U. P. since in 
such areas separate schemes will provide 
better coveraae than the uparaded trans-
mitter or a sinsle s1a1ioo. lmpl.:men•a-
tion of the schemes will depend on the 
finMI shape of the 7c(h PJan. 

[ tl ~l 

Commercial Broadcast oe AIR 
From Cochin 

20J 4. SHRI V.S. VlJAYARAGHA-
VAN; 

PROF. K.V. THOMAS: 

Will the Minister of INFOR'4ATION 
AND BROADCASTING be pleased 10 
state : 

(a) whether there is any Proposal to 
:i;tart a commercial broadcast on A lR. 
froru Cochin ; and 

(b) if so. tbe details thereof'? 

THE MINISTER OFSTATB OF T 1-IE 
MJNISrRY OF INFOKMATJON AND 
BROADCASTJNG (SHRI V.N. GAD-
GIL) : (a) and (b). In its draft pro-
posals for the 7th Five Year Plan All 
India Radio has included a sch ~  for 
the setting up of an AIR Station with an 
F.M. transmittct' wirb studio and other 
facilities. But it is not the intention to 
make this a commercial broadcasting 
station. The implementation of the 
scheme depends on the finMI shape of the 
7th Piao. 

Bonded Labour ln Kerala 

201 S SHRI V .S. VJJA Y ARAGHA-
VA N  : Will the Minister of LABOUR 
be pleased to state : 

(a) whether there are still bonded 
labour in Vayanad of Kerala : 

(b) if so, lheir total number ; and 

(c) steps bcina t aken for their libe-
ration and rehabilitation ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SJiRI T. 
ANJCAH) : fK) and (b). Accordioa to 
the information received from the State 
Government of Kerala. there are no 
b onded lal>ourers in Vayanad Area of 
Kerala at present. 

(c ) o ~ not arise. 

(Translatlnn J 
Opening of A Radio St:ttion In Jhansl 

2016. DR. CHANDRA SHEKHAR 
TRIPATHI : Will the Minister of IN-
FORMATION AND BROADCASTING 
bt: pleased to state : 

(a) whether Government 0( Uttar 
rusdesh have submitled a proposal for 
opening a Radio Station in Jhansi 
Dis•rlct; 

(b) whether Government have taken 
any decision so (Jr in this rcKard ; 

(c) if so, the details thereo f  ; and 

(d) if not, the time by which a 
decision is expected 1 

THE MINISTER OF STATE OF THE 
M'NISTRY OF INFORMATION AND 
BROADCASTING · SHRI V .N. GAD-
GIL) : (a) Yes, Sir. 

(b) and (c). In its draft proposals for 
7th Plan , All India Radio has included a 
schc~ to set up an F .M. TransmittCI' 
with Studio and receivinii facilities etc , 
at Jhausi. Implementation of the scheme 
will depend on the 6aal Phape of the 

7th Plan. 

(d) Does not arise. 

Telecast of Educational roi ra ~ 

in U.P. 

'2017. DR. CHANDRA SHEKHAR 
TRlPATHl ; Will the Minister oL 
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INFORMATION AND BROADCAST-
ING be pleased to state : 

(a) whether a deci•ion has been taken 
to telecast educational programmes via 
INSAT in four district• of Uttar Pradesh 
namely Gorakhpur. Deorta. Basti and 
Azamsarb 

(b) if so. the time by which this 
programme will be started ; and 

(c) the reasons for delay io starting 
this programme ? 

THE MINISTER. OP STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD-

GIL) : (a) and (b). Yes. Sir. lo fact. 
educational television proaramrnes via 
INSAT· IB are already telecast io the 
cow:raae areas of all transmitters inst~ll  

in tbe State of Uuar Pradesh. includins 
the four districts in question. 

(c) Docs not arise. 

[Eqlish) 

lntroducllun of Oelhi Rent Control Bill 
and Apartments Diii 

2018. SHRl H .N. NANJE GOW-
DA: 

SHRI G.S. BAS"\VARAJU: 

Will the Minister of WORKS AND 
HOUSING be pleased to state : 

(a) whether the Delhi Rent Control 
(Amendment) Bill and Apartmenti; Bill 
have been under active consideration of 
Government since Iona for introduc1ion in 
Parliament ; 

(b) the nature of binderances that 
are coming io way of introducing 1he said 
Bills ; and 

(c) the time by which the proposed 
Bills will be introduced and imple-
mented? 

THE MINISTER OF WORKS AND 

HOUSTNG (SHRI ABDUL GHAFOOR): 
ta) Ye•. Sir. 

'b) (i) Dt!lhl Rrnt Control lAmt!nd-
ml!nt) Bill. 

The recommendations of 
the Delhi Metropolitan 
Council have since been 
received. The matter bas to 
be processed further before 
a bill could be introduced in 
the Parliament. 

(11) part ~nt s Bill. 

Some essential formalities 
are required to be completed 
before this bill could be 
introduced in the Parlia-
ment. 

(c) It is not feasible to lay down any 
time limit ror enactment of thc:se Billa. 

Telecast or Foreign Feature Films 
O•er Doordarsban During 1984 

2019. SHRI CHINTAMANI PANl-
GRAHI : Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleaseo to state : 

(a) the number of foreiao feature 
films telecast by Doordarshan during the 
year 1984 and 1985 ; 

(b) whether there is any proposal to 
telcca•t more foreiso feature films oo net-
work programme ; and 

( c) if so, the detail thereof ? 

THE MINISTER OF ST ATB OF THE 
MINISTRY OP INFORMATION AND 
BROADCASTING (SHRI V. N . GAD-
GIL) : (a) A total of 23 foreign 
feature films were telecast by Doordarstan 
durina I 984. Durin1 J 985. till 
15-7-1985, they have telecast 6 foreign 
feature films. 

(b) and (c). Doordarshan are at present 
telecasting once foreign feature film on its 
national network on 1st/3rd Saturday of 
the month. However. due to paucity of 
telecast time available, it would not be 
pouible to increase its frequency. 
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Sale of Sub-standard Fertiliers 
in States

2020  SHRI CHINTAMANI PANU 
GRAHl :  Will the Minister of AGRI­
CULTURE AND RURAL DEVELOP­
MENT be pleased to state :

a) whether substandard fertilisers and 
other inputs are being sold to farmers in 
some States ; and

b) if so, the steps taken by Govern­
ment to check supply of such substandard 
fertilisers  and inputs by unscrupulous 
agents 7

THE MINISTER OF STATE JN THE
department of rural develop.
MENT SHRI CHANDULAL CHAN- 
DRAKAR) ;  a Some cases of sale of
sub-standard fertilisers  and other inputs 
have been reported by the States.

b)   Samples of  various inputs are 
drawn from time to time and further 
follow up action is taken under the pro­
visions of Fertiliser  Control) Order, 
Seeds Act and Insecticides Act against 
those whose samples are found to be 
sub-standard.  The Slate  Governmeots 
have been advised to draw more number 
of samples and more frequently to check 
the quality of the inputs.

Pension Scheme for Journalists

2021.  SHRI CHITTA MAHATA : 

SHRI V. TULSIRAM :

Will the Minister  of LABOUR be 
pleased to state ;

a) whether a proposal Is under consi­
deration of Government  to introduce 
pension scheme for the journalists in the 
country ;

b) if so, the details thereof ;

c) the extent to which this scheme 
will affect the bonus provisions ; and

d) the time by which a new enact­
ment is expected to replace the present

Working Journalists and other Newspaper 
Employees Conditions of Service) and 
Miscellaneous Provisions Act, 1955 7

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR  SHRI  T. 
ANJIAH) :  a) to c).  The question
of granting pension to Newspaper Em­
ployees is linked with the wider question 
of granting pension to industrial workers 
as a Social Security measure.  The ques­
tion of providing pension to Working 
Journalists would, therefore, be consider, 
ed at the appropriate stage.

d)   At present there is no proposal to 
replace the present Working Journalists 
and Other Newspaper Employees Condi­
tions of Service) and Miscellaneous Pro­
visions Act, 1955.

Constrncfion of Houses by DDA

2022.   SHRI CHITTA  MAHATA : 
Will the Minister  of  WORKS AND 
HOUSING be pleased to state

a) whether DDA have monopoly in 
constructing houses in the Union Terri­
tory of Delhi under the first Mabicr Plan 
of Delhi ; and

b) if so, the details and the steps 
Government propose to take to provide 
at least a dwelling unit to each family 
belonging to the weaker sections of the 
society at a cheaper price 7

THE MINISTER OF WORKS AND 
HOUSING SHRI ABDUL GHAFOOR):
a)  and b).  Even though DDA has 
no monopoly of constructing houses in 
Delhi, it has contributed substantially in 
providing houses to the economically 
weaker sections of society LIG, Janata, 
EWSetc.).  As against 1,06,924 houses 
of various categories constructed by DDA 
by the end of 1984, 7 2.669 houses were 
meant for Lower Income Group, Janata 
Community Services Personnel CSP) and 
EWSothers.  In the Rohini Scheme out 
of a total of 25,445 plots released upto 
December, 1984. 20,679 were for EWŜ 
Janata and LlG categories.
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Another 3163 units haw: beeo provid-
ed to EWS families urio~ the Suub Five 
Year Plan. under the new 20 ~~ iot pr0-
11ramme tn lbe Union Territory. 

Sale Prk:e of Edfble Oil lo ()pea 
Market 

2023. SHRI CHITTA M AHATA : 
Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether the sa&e price of edible 
oi11 in the open mat kct is hiaber t han the 
price or edible oitll ill the fair p ri.ce ahops 
in all parts of the country ; 

(b) if so, the reasons thercror ; and 

(c) the steps Government propose to 
take to ensure that edibk: oils arc sold 
to consumers at reasonable prices in 
opeo market ? 

THE MINISTER O F FOOD AND 
CIVIL S UPPLIES (RAO BIRENDRA 
SING.ti, : (a) Ye-.. Sir. 

(b) The imported edible oils are sup-
plied to States/Union Territories for 
Public Diasrib\.nion System at Rs. ti.000/ -
PMT in bulk and at Rs. 95001-PMT in 
t ins. Thia ia supplied to conaumcrs 
throush fair price shops at the retail price 
fixed by the States. 

(c} The Central Government have no 
direct control over the prices of indi-
aenous ectible oils. However, with the 
proper supply manaaement of imported 
edible oils under Public Distribution 
System. the pri~s of indiaen-:>us edible 
oil• in the opco market have remained 

in check. 

lmpro•ernent In Broadcastlna 
b)' AIR 

2024. SHRI B .V . DESAI : Will 
the M ·nlster of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether any new plaans are beina. for-
mulated to imp1ove &he proarammes 

bro:tdcast over All India Radfo and to 
c o v.:r the entire country ; 

(b) if 10, details thereof ; and 

(c) whether leaders of the opposition 
have: been consulted in tbis reaard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION ANO 
BROADCASTlNG (SHRI V. N . GAD-
GIL) : (a) and (b). Efforts to im-
prove the quality and conlcnt ol pro. 
grammes broadcast over All India Radio 
is a n on aoing process based o n audience 
response , listeners lettcrs/suagestions and 
programme requirements. As part of its 
Seventh Five Year plan proposals, AIR 
has formulated proposals for software 
development. Its implementation will 
depend upon the final shape of the 
plan. 

(c) No. Sir. 

lnclo-Pak Co.operation In Aarlcul-
tural Research 

202S. SHRI B. V . DESAI 
SHRI PRAKASH CHANDRA: 

W ill the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased t o state : 

(11) whether Jndia and P akistan 
h ave si1ned a pact on 4 July. I 98S for 
cooperation in aaricultural research ; 

(b) if so. the: details of the pact 

sianed ; 

(c> to what extent both the countries 
will be be.nefited by this pact ; and 

(d) what arc the main features of 
the p.act ? 

THE MINISTER OF STATS IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAN· 
DRAKAR) : (a) Yes. Sir. 
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(b) to (d). The Aareemeot envisaaes 

cooperation aod collaboration between the 
two countries throuah the E11:ecutiog 
Agencies viz. the Jodiao ·council of 
Agricultural Research (ICAR) aod Paki-
stan Agricultural Research Council 
(PARC> in the fields of exchange of 
aermplasm and breeding materials ex-
chanae of scienti6c lit~ratur  io ~r a
tion and methodoloaies ; exchange of 
scientists and tcschnoloaisll and their parti-
dpatioo in ~ ninars  Sy.np.>sia, Worlt-
shop'I ; grant of fellowships to scientists 
and students for study and research in 
the r sp~tiv  institutions of th.:: two 
countries ; import aod e11:port of scienti6c 
equipment as ih'4ilabl.:: and required in 
programmes of common interest. 

Representatives of both the countries 
will meet once a year, alternately at New 
Delhi and lsl'lm:abad, to formulate .vork-
plaos for the succeeding year. 

Under the Agreement inter-institutional 
links will be established fo facilitate ad-
vancement of objectives of the Agreement. 
A joint follow up Committee has also to 
be set up, to meet alternately at New 
Delhi and Islamabad once a year, to see 
to tho proper execution of tho Agreement. 

l Tra11.rlationJ 
Damage to Apple Crops la Uttar Pradesh 

2026. SHRI HARISH RAWAT : 
Will the Minister of AORICULTURB 
AND RURAL DEVELOPMENT be 
pleased to state ; 

(a) whether apple crop has been 
damaacd in Uttar Pradesh due to hails-
torm this year ; 

(b) if so, the extent to which apple 
crop has been damaged in tbe State ; 

(c) whether Government have any 
proarammo to provide special relief to 
cocnpeosate the apple arower1 ; aod 

(d) if ao, the detaila thoroof 'l 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DBVELO"'-
M E N f (SHRJ CtiANDULAL CHAND-
RAKAR) : (a) Yes. Sir. 

(b) Apple crop in Nainital District 
has been damaged due to hailstorm to 
the extent of S0.60 per ciot of the 
norm.Al crop. 

(c) and (d).  A C:otrally Sponsored 
Schem; .>a Te.:hoolo,iy for Q.1ality Apple 
Production w.is im;>lern:nted ia the 6th 
Pl .io at a cost of R •. 7 . 9 2 lakh in the 
State. This S:hero: inclu:led provision 
for S'.Jpplyina hail nets to the applo 
growers at subsidised rates, 

[Eng/l.1h] 

Review of Workers Educetlon Scheme 

2027. SHRI B.V. DESAI : Will 
the Minister or LABOUR be pleasod to 
state 

(a) whether a review of the eotiro 
acheme of workers education i1 bein1 
Undertaken in the COnteJU or productivity 
and ioductien of new technology ; 

(b> if so, whether this scheme was 
initiated 1 7 years ago and there bave 
beeo periodic reviews of it, by 1everal 
bodies including the National Commissioa 
oo Labour ; aod 

(c) if so, by wbat time the eatire 
scheme ia likely to be reviewed ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SHRI T. 
ANJlAH) : (a) Yea, Sir. 

(b} and (c). The Scheme of Workcra 
Education was initialed in India in tbe 
Year 1958. The Scbemo haa boen 
reviewed from time to time by a number 
of ellperts and also by the National 
Commission on Labour, Estimates 
Committee of the Fifth Lok Sabha and 
by a Committee headed by Shri 0. 
Ramanujam.  A gooeral review of the 
proaramme of worlCen education was also 
undertakea in a seminar orpoiaod oa 
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9 to 11 Ju.ly. l 9 8 S. Report of the (a) whether Government have 
Mminar is beinf finalized and action on received a letter dated 18 June I 98S 
rcoraanlzation of the Board and its about handing over the hoAtel building to 
programmes. to the cdcnt necessary, Kcndriya Vidyalaya No. I Sadar Bazar 
would be taken up thereafter. Road, Delhi Cantt. by the C .P.W.D. ; 

(Tram lotion J 
Construction nf Buildings u'1drr National 

Rural Employmmt Programme 

2028. SHRI VIRDHI CHANDER 
JAIN : Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT 
be pleased to state : 

(a'\ the agencies responsible for carry-
ing out repair and improvement work In 

the pucca buildintts such as school. board-
ing house, dispensary buildinas etc. 
constructed under the Nationa l Rural 
employment Programme ; 

(b) whether any amount has been 
provided to the agencies re1pon,ible for 
carrying out repair and in1provcmcnt work 
in these buildinss ; if so, the State-wise 
details thereof ; 

(c) if not, whether any amount will 
he provided by the deopartmcnt for this 
purpo5c in 1985-86 ; and 

(d) if so. the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI 
CHANDULAL CHANDRAKAR) : (a) 
to (dl. National Rural Employment 
Programme guidelines speciftcalJy provide 
. that the maintenance or the assets created 
under the programme is the responsibility 
o r the concerned State Government NREP 
funds. being plan funds, arc not permitted 
to be utilisc:d for maintenance which is a 
non-plan item· of expenditure. No funds 
arc provided for the maintenance of the 
assets under the programme at present. 

an in~ Otcr of Hostel Rulldlng to 
Krndrlya Vldyalaya by CPWD 

2029. SHRI RAJ KUMAR RAf 
Will the Minister of. WORKS AND 
HOUSING be pleased to state : 

(b) the difficultie11 being faced in 
handin1 over the hostel building : and 

(C) the t ime by which the hostel buitd-
in1 will be handed over to the Kandriya 
Vidyalaya No. l ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFO OR): 
(a) Yes, 

(b) Final touch-up like general clean-
ing, final coat of colour wash, electrifica-
tion work is being given. 

(c) By August, J 985. 

[ En1tllsh] 

Penalty o~ Violation of S1&f4:ty 
Rr1ulatlons 

2030. SHRI KAMAL NATH 

SHRI JAGANNATH PAlT-
N :\IK: 

Will the Minister of LABOUR be 
pleased to s~at  : 

(a) whether at a Conference of the 
Labour Ministers held recently, a decision 
was taken that proprietors of industries 
tcrrried as hazardous will face compulsory 
i pri~on cnt as penalty ror violation or 
safety regulations ; 

(b) 
list of 

if so, the details rc.earding the 
hazardous and highly poltutiog 

industries ; 

(c) w hether Central Goveromcot have 
iasued directions to States in this regard; 
and 

( d) if so, what special measures arc 
being taken to awaken safety cooscious-

ncsii io these units and for helping thcnt 
in identifyina and combatinai occup:11iooal 
diseases 7 
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THB MINISTER OP STATE OF THB 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : (a) The Labour Mini&ters• 
Conrerence recommended amendment of 
FactoriH Act. t 948 to include suitable 
provisions to deal with safety in hazard-
ous lndu'itries. Tne Conference also 
ro:ommcnded that penalty for continued 
violation of safety regulations in h:izard-
ous industries should be compulsory 

imprisonment. 

(b} and (c). The State oovernments 
have been advised to set up Task Forces/ 
Committees to identify the hazudous 
industries in their areas and make details 
of the same available to the or:anisation 
or DGFASLI who would thereafter 
prepare a com!D•,n list of hazardous 

industries. 

(d> Government ha\"e formulated edu-
cational Plan of Action with a view to 
reduce accidents a!I well as th:: occupatio-
nal health hazards. Thia Plan which is 
to be implemented by employers. emp-
loyees State Governments/Union Territory 

i~istratioos envisaacs adoption of 
safety and hoalth accidents reduction mea-
sures in all enterprises which arc identified 
as hazardous units. settina up of a safety 
control cell i .1 tho States and workers 
involvement in schemes on safety and 

prevention of health baz.&rds. 

Bio-gas Techaology 

203 t. SHR I CHINTA MOHAN : 
W ill the Minister of AGRlCULTURE 
AND RURAL DEVELOPMENT be 

pleased to state : 

(a) whether bioaas technology is not 
catching up fast enouah due to failure of 
ICAR •s R&D effort ; 

(b) bow do India's bioaas techool<>ay 
and production compare with those of 
China; and 

(c) steps taken to step up R&D 
efforts in this direction ? 

THB MINISfER OP STATB IN THB 
DBPAR.TMENT OP RURAL OBVELOP-
MENT (SHRI CHANDULAL CHAND-

RAICAR) : (a} No. Sir. It is not 

right to say that bio-a• tochnoloSY is not 
catchina up. India is the second Jaraest 
country usina bio-aas technolo&Y io 
the World and Indian Council or 
Aaricultural Research bas aivca 
suffi.:icnt R&D support in this area. 
As a matter of fact it was ICAR's 
pione::rina work that helped India in 
exploitina bio-aas technoloay on a larae 
scale. 

(b} Our bio-1as technoloay coi:pparea 
well with that of China. It may be 
mcotioneJ that since J 981-82 bio-aas 
installations in the country have been 
almost doublina every year. 

(c) The Government of India have 
created tho Department of Non. 
Conventional Energy Sources which is 
now the nodal Department for bio-aas 
technoloay. In their pro1ramme. bio-... 
technology has been priority. They have 
a National Project on Bio-gas Develop-
ment. IC"-R is operatina a Coordinated 
Scheme on Renewable Eneray Sources and 
a multilocation Operational research 
scheme on energy and nutrient manaae-
mcot in agriculture where bio-gas tecboo-
logy is a key component. 

Fiaaoclal aid to States for Pat Control 
Scbemes 

2032. SHRI CHINTA MOHAN : 
Will the Minister of AGRICULTURB 
AND RURAL DEVELOPMENT be 

pleased to state : 

(a) whether Centro is to fund 
Haryana Pest Control Scheme for "Wbite 
grub" and if so, details thereof; 

(b) whether it is a fact that most 
pests arc airborne and afl'oct craps acroa 
States and national bOrdors ; aod 

(c) whether Government propose to 
a ivo similar financial aid and •upport to 
all such pest control schemes for all tho 
. States locladin1 Andhra Pradesh 1 

THE MINISTER OF STATS IN THB 
DEPARTMENT OF RURAL DBVBLOP-
MENT (SHRl CHANDULAL CHAND-

RAKAR): (a) Yes, Sir. Tho C.COual 
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Government has issued administrative 
approval to Government of Haryana for 
control or white Grub pest durins 198S-
86 under the Scheme "Centra11y Spon-
aorcct Scheme for the Control and 
Eradication or Pests and Diseases of 
Agricultural Importance, includin11; Weed 
Control in Endemic Areas... The 
Administrative Aoprov:il issued is for 
central share of subsidy to the extent of 
Rs. 11. 7S lakhs to cover an area of 
10,000 h•. for control or White Grub. 
Under this Scheme, for the component 
•control or pests of aaricultural impor-
tance• subsidy is available to the S1atcs 
at the rate of S 0% towards the cost of 
pesticides end Rs. 15/- per hectare for 
1round operations, to he shared equally 
by the Central Government and State 
Government concerned. In the case of 
Union Territories. full cost of subsidy is 
met by the Central Government. 

~  Yes, Sir, Most of the pests arc 
migratory in nature The locust is an 
acknowledged pest of asriculturc and 
migrates from one country to another 
covering the vast stretches of desert from 
West Africa to India and Turkey to 
Tuncsia durina plague cycles. Locust 
problem has been brouaht under control 
by international efforts b  scd upon natio-
nal and rcaional efforts which are con-
tinuously co-ordinated by the FAO o( the. 
United Nations. To ward off the risk of 
introduction or other exotic pests and 
disease, plant quarantine rcguh·tions arc 
strictly enforced in the country as per the 
prov1s1ons of Destructive Insects and 
Pesta Act. 1914. 

(c) The subsidies under the Centrally 
Sponsored Scheme for Control and 
Eradication of Pests and Diseases of 

Agricultural Importance, including Weed 
Control in Endemic Areas. arc available 
to all the States and Union Territories 'for 
the control of approved major and 
endemic pests, diseases and weeds on 
specified pattern o f assistance subject to 
the avail:lbility of funds and subject to the 
approved conditivns o f this Scheme. 

During t 985. 86, administrative appro-
val for control of While Grub in the 
States of Gujarat and Rajasthan has also 

been issued. The State Government of 
Aodhra Pradesh has souaht the Central 
assistance only for pests of rice crop ; 
and administrative approval has already 

been issued for covering 5 3 3 3 3 hcc1arcs 
involvina Central share of subsidy 
amountina to about Rs. 1 6 Jakhs . 

MKhanlsation of MUk Production 

2033. SHRI CHINTA MOHAN : 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

ta) whether Government arc satisfied 
with the progress made lo the mechanisa-
tion o f processes for manufacture of indi-
genous milk achieved by our R&D units 
(Econ. Times 10 July. 1985); 

( b) the processes to manufacture 
indii!cnous milk based producrs in the 
country where mec hanisation has bel"n 
found possible and details of the 
machines created by our R&D unirs 
which arc in wide use in 1hc country; 

(c) when was the Khoa machine 
firs1 designed and made avaih1blc to 1he 
public and how m any of these mcchincs 
arc in use commercially; and 

( d) the details of maoufactu.rcrs and 
whether any patent has been taken on it 
and if so. the royalties earned ? 

THE MINISTE R OF ST A TE TN THE 
OFPARTMENT OF RURAL OEVE-
1.0PMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) No. Sir. 

(b) Mechanisation processes for the 
manufacture o f Khoa. chhana. shrikhand 
and aulabjamun have been developed by the 
National Dairy Researc h lnstitulc, Karnal 
and N a rional Dairy Development Board. 
Anand. The machines in wide use arc 
vacuum p a n s and multiple effect cvapor~

tors for khoa making arid thusc for shn -
khand and aulabjamuo, 

(c) and (d). 1 he khoa machine was 
first designed in 1968 and the dcsiga and 
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proceaa was published in the Indian 
Dairymen. M /• Anup Engg. Ltd , 
Ahmedabad and M/s. Kpsar Bogg 
Works, New Delhi, are fabricating khoa 
making machines. No patent baa· been 

taken so far. f 

Dls•rlbutlon of Certified Seeds by N .S.C. 

2034. SHRI JAGANNATH PATT-
NAlK : Will the Minill>ter of AGIH-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state  : 

(a) whether Government's attention 
has been drawn to the news-item which 
af'peared io Tribune dated S July, 198S, 
citptioned .. NSC to distribute high yield-
in1 seeds," stating intf'r-alla tha t National 
Seeds Corporation has arranged for the 
d istrihution of 2 2, 700 tonnes o f high 
yicldin1 seeds of oaddy and 9,000 tonnes 
of c rti i~  seed of coarse grains like 
maize jowar and baz:ra during the current 
Kharir season; and 

(b) ir so, criteria followed regarding 
the distribution of seeds amongst the 
States ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE-

LOPMENT (SHRl CHANDULAL 
CHANDRAKARl : (a) Yes. Sir. 
National Seeds Corporation has arranged 
22, 700 metric tonnes of Hi1h Yielding 
Seeds of Paddy and 9,000 metric tonnes 
of Certified Seed of Hybrid Bajra. Jowar 
and Maize for distribution during kharif, 
1985 season. 

(b) The criteria being followed by the 
National Seeds Corporation in connection 
With the distribution o f seeds amongst 
th.: States is based on the discussions 
With the State Governments organised by 
the Ministry of Agriculture Government 
o~ India. wherein the rcqui;cment along-
W1th availability or seeds for the respective 
States arc discussed. In addition to this, 
the advance indents placed by i ~rcnt 
organisations aod seed dealers arc also 
considered. 

I Tra1tslatlonJ 

Suscar Supplied to U.P. and Its 
Olstrlbutlun 

2035. SHRI R.P. SUMAN 
the Minh.ter of FOOD AND 
SUPPLIES ht: pleasod to state : 

Will 
CIVIL 

(a) the quantity of sugar supplied to 
Uttar Pradesh during the last 1hree years. 
year-wise and the main criteria adop·cd 
for its distributi oo; 

(b) whether Government have received 
information to the effect that su1ar is not 
tmpplicd to rural areas and it is not pro-
perly diatributed and if so. the arrange-
ments being made by Govcrr.ment to 
make it available to common pco!;'lc and 
if no arran~ nts have been made, the 
reasons therefor: and 

(c) whelher Government are 
sidcring a proposal 10 lay dowa a 
for proper distribution or su1ar and 
the details !hereof and the time by 
it will be implemrnted 1 

con-
pol icy 

ir so, 
which 

THE MlNISTER OF FOOD AND 
CIVIL SUPPUES IRAO BIRENDRA 
SINGH) : (a) The total quantity of 
levy 11ugar allotted 10 Utta r Pradc"h 
uv ro ~nl during the ~ialco ar yca111 
1982, l 9S.3 and 1984 was about S.S1 
Jalth tonnes, 5 .83 lalch tonnes and 6.14 
lakh tonnes respectively. The Statcwisc 
monthly levy sugar quotas we're last 
revised w ith effect from 1 - 1 O. I 9M J based 
on 42 ~ grams or per capita availability 
for the projected population as on 

1-10-1983. 

(b) and (c) So far a .. the distribution 
of levy sugar throu1h fair  price shops ii. 
concerned. 11 falls within the purview or 
the State G"vernments The fin tion of 
scale of distribution for urban and rural 
areas is also decided by the concerned 
State Government keeping in view the 
local conditions and other relevant 

considcral ions. 

(En!!llSll] 

203(\, 
GRAHi: 

T. V. Centres in Orina 

SHRI 
Will 

SRIRALLAV PAN1-
the of 
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INFORMATION AND BROADCAST-
ING be pleased to state : 

(a) the number of T . V. Centres at 
present functionio• io the State of Orissa; 

(b) the area covered by these T . V . 
Centres; 

(c) whether any complaints have 
been received regarding unsatisfactory 
performance of some T.V. Centres; and 

(d) if so. the derails thereof and the 
steps 1aken by Government for their 
satisfaclory performance ? 

THE MINISTER OF STATE OF THF. 
MINISTRY OF INFORMATION AND 
BROADCASTING tSHRI V.N. GAD-
GIL1 : (a) There are at rresent five 
TV transmitters and one Bue Pi oduction 
Centre functiooin1 in Oriasa. 

fb An area o f about 56.900 Sq. 
Km 

/ 
ar a ia covertd by 1beae transmitters. 

(c) and (d). There have been certain 
comr lainrs mainly 1n r ~ pcct of alleged 
UDMtiafacrory coveraRe from Low Power 
Transmitters at Koraput and Rourkela. 

The ~ uip ot at K oraput is function-
ina nonnally. However. some areas 
within the nominal service ranae of Low 
Power Transmiller at Koraput do not 
aet coveraae aa rhese fall in the shadow 
zone caused by intervenina hill•. Pro-
vision of TV coveraae to such areas would 
depend UPon availabilily of resources in 
future plam. 

Low Power Transmitter at Rourkela 
also provides limited coveraae and it has 
boen decided in principle to shift the 
tran .. mitter to an alternate site for pro-
vidin& wider coveraae if the State Govern-
ment make• available • suitable buildina 
and o ther iofrascructural facilities. 

Increase In the Fees of TV and AIR Artist• 

2037. SHRI V. TULSIRAM : Will 
the M inister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether Government have decided 
to increase the fees of T . V. and A.1.R. 
artists in the c ountry; 

(b) if so, the amount of fees to be in-
creased for eac h arriat both in the A.l.R. 
and the Doordarshan; 

(c) whether this increase is applicable 
to all the artists or some specified cate-
•ory; and 

(d) the e:xtent to which 1uc h an in-
crease will in1prove the T .V and AIR pro-
1rammes for the benefit of the public ? 

THE MINISTER OF STATE OF THE 
MlNISTRY OF INtORMATJON AND 
BROADCASTING (SHRl V .N. GAD-
GIL) : (a) to fd). A proposal to en-
hance the fee scales of the performing 
artists of All India R adio and Door. 
darshan in order to attrac t ~ tter talent 
is u nder consideration of the Govern-
ment. 

Participation of Indian Delegation la 14tb 
M.,.ow laternatlonal Fiim Fnti¥al 

2038. SHRI V . TULSIRAM : Will 
the Minister of JNFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether a hiab power Indian 
delegation had 1one to Moscow to parti-
cipate in the 14th Moscow International 
Film Fea1ival; 

(b) if so. the composition or the dcle-
1ation; 

(c) the number of Indian films ex-
hibited at the film festival lanauaae-wisc; 

td) how many films in Telugu were 
exhibited there; and 

(e) if none, the reasons therefor 1 

THE MINISTER OP STATE OF THE 
MINISTRY OP INFORMATION AND 
BROADCASTING (SHRl V.N. GAD-
GIL) : (a) and (b). The JndiaD dclc-
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sation was headed by the Minister of State 
Information and BroadcastiQg. The 
other members of the delegation were : 

I • Shri  J .C . Dangwa I. Deputy Sccrc. 
tnry. Ministry of Information and 
Broadcasting. 

2 . Shri Sankar Basu. Senior Deputy 
D irecror. Directorate of Film 
Festivals. 

3 . Shri Mahesh Bhatt, Director of 
.. SAARANSH ... the lndian entry 
in the full-length feature film 
Competion Section. 

(c) Two feature films -one each in 
Hindi and Bengali. were exhibited in the 
C ompetition and Information Sections of 
the film festival. Besides, some fiJ,ns 
were shown out of competition. 

(d) None. Sir. 

(e) One T "lu1u film was entered by 
India, but was n o t selected for screening. 
Final selection o f films for screening in 
the festival is made by the Festival 
authorities, as per the practice followed in 
all International Film Festivals. 

Procurement o f Wheat and Rice 

2039. SHRI V. TULSIRAM : Will 
the Minister of FOOD AND CJVIL 
SUPPLIES be pleased to state  : 

(a) total tonnaae of wheat and rice 
procured in tbe country a s on 30th June, 
J 9HS ; 

(b) the break-up o f wheat procure-
ment St"te-wise ; 

(c) the extent to which this procurement 
will improve the stock position of food 
stuffs in the country ; and 

{ d) whether this proc urcment will 
have some favourable effects on the 
rising prices in the country, if so. the 
details thereo f ? 

THE MINISTER OP FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) A qu1&ntity or I 02 48 
lakh t onnes or whea t and 9 7. 3 8 lakh 
tonnes of rice (including paddy in terms 
of rice) was procured till 30.6-1985. 
during the current Rabi and Khuif M ar-
keting Seaso ns. 

( b) A statement is give n below. 

(c) T he  stocks o f  foodgrains with the 
public agencies are estimated at 29. I 1 
million tonnes  o n 1-7- 1 "fiS. 

(d) The substa n tial s tocks of food-
grains, currently procured and held by 
public age ncies. 1s likd y to let"p the 
prices of wheat and rice within reasonable 
limits and have  a sobering effect on the 
generaJ price level. 

Statement 

Statelffent Showing State-wise Procureme'1t of Wheat Dur/1tg the t 98S-86 
Market/nlf 3,ason 

State/ 
Union Territory 

Bihar 
H aryana 
J ammu & Kashmir 
Madhya Pradesh 
Punja b 
Rajasthan 
Uttar Pradesh 
West ~n al 

Delhi 

All India 

Procurement of Wheat 

(Po.titio1t as on 30-6-J 98S) 

·----· ~ Neg ..,;--Below .s·o·o tonnes. 

Quantity Procured 
(In Lakh tonnes) 

·-- ·--·---

0 .04 
J 9 .S9 
0 .04 

0 .14 
61.26 
0 .37 
21.02 
0 .02 
Neg 

102_,g 
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Recommendation of S8mlt Ml'ht• 
Committee Repcll't to set up lo-
clustrtal Rd•dOlfi Co:n-n•ssioo 

2040. SHRI S . M . GURADDI : Will 
the Minister of LABOUR be plcued to 
state : 

(a} whether the Committei: under the 
Chainnaoship or Shri Sanat Mehta to 
e"amioc the recommeodatioos of the 
National Labour Commission has made 
any recommendations ~ 

c b) if' so. whether any SUSBestion to 
act up Industrial Relacion• Commission 
has ~n made ; and 

(c) if' ao, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR lSHRI T. 
ANJIAH) : (a) Yes. Sir. 

lb) Yes, Sir. 

( c) The relevant extracts f'rom the 
Report of the Sanat Mehta Committee 
is aiveo in tbe Stauement below. 

Statement 

~pnrt of the Committ- C 01utiruud 
tu l:.'xamlne Item 4 of the Agenda 
of the Nuli·ma/ Labour on ~ nc  

Subject : Laws oo o u~trial Disputes 
and Trade Unions-Outline 
of Suuested Chaoses. 

Industrial Relationr Commlss;,.,,,.,. Staflding 
Labour couru and Procedure for Serlle• 
~nt of Individual and collectiH Disputr.J 

2.1.1 Tho National Labour Confer-
ence had recommended settina up of 
Industrial Relations Commissions. both 
at the Centre and tho State levels as tho 
machinery for resolution of iodus,rial 
disputes. in lhe same manner aod with the 
same f'uoctions as recommended by the 
National Commission on Labour. Tho 
National Commi1aion had recommended 
(See AnoexureJ that the Industrial Rela-

tions Commissions wilt be an aulbority 
iodepcodeot o( tbc ellCCUtive and lbe 
mai 1 ruoc1ions would be (a) coociliatioo, 
tb) adjudication in industrial disputes 
aod \C) corti6cati.a of uoioos as repre-
.aotati¥C uni..>os. Thi: President of the 
Commission would have judh:ial qualifica-
tions aod ~p ri oc  aod thcro would be 
judicial and ooo-judicial members to 
ustsa him. The ooo-judicial members 
wo u ld be pcrwos of crniococ;o in tho 
field of industry, labour or management. 
The judicial members ahould be persons 
who aro eligil>le for appoioun:nt as 
judges of a H1an C.>i.art. The Coo.:iliatioo 
Wioa wiU consist of conciliation officers 
with or willloi.at judicial qUiili6ca1ioas. 

2.1.2 The Committee ~co n s that 
the proposed now lcaialatioo sbaU provide 
for actting i.ap o f indc:pendent ladustrial 
Relations CommiHions and the coosti-
1utioo. set up qualific'\1iooa of Chairman. 
Members, the supportina officc:rs and staff 
stwll be oa the same lines as g.iveo in the 
n:con>mendations of the Na 1ional Com-
mission oo Labour. Tho law has to 
reflect the ~act positK>o and Government 
may work ou1 he details lo coosultacioo 
wi1h the State Governments. 

2. 2 The procedure for set ti cmeot of 
individual dispulcs would be by a simple 
grievance rcdrcssal procedi.are with built-
in aricvance arbitration. lo ~p ct of 
collectiYC disputes. where collccti¥C bar-
pinioa fails, the oonnal means for setlloe-
ment would be by arbitration. Where 
arbitration is not acceptable to tt e 
parties they can approach the Coocilia-
t ion Win1 of the I RO which would medi-
ate with a view to help the two parties 
to arrive at a Bipartite seutcmoot. Tbe 
adjudicatitioo Wing of ahe IRC will 
de al with i~auc  where the Coociliatioo 
Wing is not in a pos1tioo to sort them 
out. Tho decision of the adjudicator 
would be final and biodios on tho parties. 
The Certification Wioa would deal with 
all matters conoecled with 1caistratioo 
of unions aod ideati6catioa of a oeaotiat-
ins ascot and other is.sum specifically 
referred to it. 

2.3 Standins Latour Courts would 
also function at tbe Centre and the States 
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under the overall supervision of Industrial 
Relations Commissiooa aod these would 
deal with disputes relating to rights aod 
obligations. ioterpretatioo aod implemeo-
tatioo of awards and claims arising out 
of ri1hts aod obligations under the rele-
vant provisions of law or agreements 
as well as disputes in regard to unfair 
labour practices and the like, vide Re-
commendation No. 192 of the NatioDal 
Commission oo Labour. 

2,4 The Labour Courts would have 
powers for execution of the decisions of 
the IRCs, Arbitrators, Settlements aod 
rights due under the statutes, directly, 
in the same maooer a Collector is autho-
rised to coUect revenues aod the Courts 
would be provided with mamlatdarsj tashil-
dars, bai11(s aod othet" staff with powers 
of Revenue Recovery and power as avail-
able to Judicial Courts for auction o( 
properties so that the money realised can 
be made available to the beoe6ciaries by 
the Courts directly. 

Study Team to Kamataka to Asse59 
Drought Sltualioa 

204 I . SHRI S .M. GURADDI 
SHRI NARSlNG SURYA-

WANSI: 

Will the Minister of AGRICULTURB 
AND RURAL DEVELOPMENT be 
pleased to state : 

(a) whether a central team visited 
Karoataka to study the drought situation 
prevailing in the State ; 

(b) if so, the outcome of the report ; 

(c) whether Central Goveromeot have 
saoctiooed subsidy or funds to fight the 
drouaht situation io the state ; aod 

(d) if oot, the reasons therefor 1 

THE MINISTER OF STATS IN THE 
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) Yes. Sir. 

(b) to (d). Oo the basis of the report 
of the Central Team aod recommeoda-
tioos of the High Level Committee oo 
Relief thereon, a ceiling of central assi-
stance of Rs. 22, 16 crores has been 
sanctioned to Karoataka. 

Settiaa up of T. V. Stations lo 
Tamil Nadu 

2042. SHRI N. DENNIS Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the proposed places where T.V. 
statiooii would be located in Tamil 
Nadu ; and 

(b) whether Kanya Kumari District 
where the need for it is strongly felt is 
being considered for the location of a 
T.V. Centre 1 

THE MINISTER OP STATE OP THB 
MINISTRY OF INFORMATION AND 
flROADCASTINO (SHRI V.N. OAD· 
GIL) : (a) aod (b). There is no ap-
proved scheme, at present, for setting up 
additional TV transmitters in Tamil Nadu 

Scheme for Removia& Slums from the 
C•pitals of States 

2043. SHRI SUDHIR ROY : Will 
the Minister of WORKS AND HOUS-
ING be pleased to state : 

(a) whether there is any scheme 
under which the Centre helps the States 
in removing slums from their capital 
cities ; aod 

(b) if so, the details thereof 1 

THE MINISTER OP WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) and (b). Urban Development is a 
State aubjec:t and the State sector scheme 
of Environmental Improvement of Urban 
Slums ia implemented by the State 
Governments out of their Annual Plan 
provisions io different urban areas io the 
State including the capital cities accordin• 
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to their needs and priorities. The Sillth 
Five Year Plan emphasised on environ-
mental improvement of urban slums 
rather thao attempting a massive relo-
cation. lo order to boost up the pace 
of implementation of the Scheme. Central 
Government had introduced a Scheme Of 
Central incentive grants to the States for 
additional coverage of slums during the 
last two years of the 6th Plan. 7th Five 
Year Plan is yet to be finalised. 

Housing Loans to Go•crnmcn t Employees 

2044. SHRI SUDHIR ROY : Will 
the Minister of WORKS AND HOUS-
ING be pleased to state : 

(a) whether Government have any 
plan to extend housing loans to all 
employees of the Central Government at 
a lower rate of interest for solving 
housing problems. just as the bank 
employees enjoy ; and 

(b) if not. the reasons therefor 1 
THE MINISTER OF WORKS AND 

HOUSING (SHRI ABDUL OHAFOOR): 
(a) and (b). No, Sir. Service conditions 
and facilities available to the Govern-
ment employees and bank employees arc 
not identical . Rates of interest for Hou"e 
Building loans to Government employees 
have been fixed having regard to the 
Government's cost of borrowing and the 
repaying capacity of the employees. 

Import of Milch Cattle from EEC 
Countries 

204S, SHRI SUDHIR ROY : Will 
the Minister of AGRICULTURE AND 

Month Demand 

1985 

March J 3 s.o 
April l 3S.O 

May l so.o 
June 135.0 

July 135.0 
August l 3S.0 . 

RURAL DEVELOPMENT be pleased to 
state : 

(a) whether there is a proposal to 
import milch cattle from EEC countries ; 

(b) if so, the details thereof; aod 
(c) whether such cattle can be reared 

in the Himalayan or sub-Himalayan 
regions of the country ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE-
LOPMENT CSHRl CHANDULAL 
CHANORAKAR) : (a) and (b). Yes. 
Sir. An offer was received by the 
Government from Her Highness Princess 
Irene of Greece for donation of cows from 
European Economic Community (EEC) 
countries. The morlalities of acceptance 
of the sift have not been finalised. 

(c) Yes Sir. 
Allocation of Rice to Kuala 

2046. PROF. P . J KURI EN : Will 
the Min ister of FOOD AND C IVIL 
SUPPLIES be rleased to state : 

fa) the mon1hly allocation of rice: to 
Kera la from the Centra l pool during the 
pas1 six months ; 

1 b) the actual demand from Kerala 
and the ac1 ua l quantity supplied ; and 

(c) the reasons for not meeting the 
full requirement of Kcrala ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO lUR E NDRA 
SINGH) : 1 a) and (b). The demand, 
allotment and offtakc of rice from the 
Central Pool in respect of Kerala during 
the past sill months was as under : 

(Qty. in '000 tonnes) 

Allotment Offtake 

1) o.o 108.0 

1 J o.o l 04.1 

11 o.o 118.3 

11 s.o 114.9 

120.0 Not available 

J 2s.o Not available 
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A  special  one-time  allocation  of 
25 thousand tonnes of rice has also been 
made to the State Government in July, 
1985, in addition to the normal mDnthly 
allocation.

c)   The allocations from the Central 
Pool  are  only  supplemental  to  the 
availability in the open market.

Demand for more Rice from Kerala

2047.  PROF. P.J. KURIEN :  Wili
the  Minister of FOOD  AND CIVIL 
SUPPLIES bi pleased to state ;

a)  whether Government of Kerala 
have demanded more rice to meet the 
requirements during the lean months and 
also to meet the immediate requirements 
of the victims of floods ;  and

b)  if so, the quantity demanded and 
the quantity supplied 7

THE MINISTER OF FOOD  AND 
CIVIL  SUPPLIES  RAO BIRENDRA 
SINGH) :  a) and b).  The Govern­
ment of Kerala had  requested in May, 
1935, for increase in the monthly quota 
of rice by at least 25,000 tonnes for the 
months of July, 1985 to October, 1985 
to meet the increased demand during the 
lean months.  The State Government 
further intimated in July, 1985, that  the 
unprecedented floods in the State neces­
sitated supply of free rations to the poor 
victims.

The  monthly allocation of rice to 
Kerala was increased from  1,10,000 
tonnes in May, 1985 to 1,15.000 tonnes 
in June, 1985, 1,20,000 tonnes in July, 
198 5 and 1,25,000 tonnes in August, 
1985.  Apart from these normal monthly 
allocations, a special one-time allocation 
of 25,000 tonnes of rice has also been 
made to the State Government in  July, 
1985, to meet their increased require­
ments.

increase In Coconut Productioo

2048. PROF. P.J. KURIEN :  Will
the Minister of AGRICULTURE AND

RURAL DEVELOPMENT be pleased to 
state :

a)  whether the  majority  of  the 
Coconut holdings in the country are 
small and marginal and their productivity 
is low ;  and

b)  if so, specific steps being taken 
to increase the productivity of these 
holdings 7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT SHRl CHANDULAL CHAND- 
RAKAR) ;  a) and b).  Majority of
Coconut holdings in the country are small 
and marginal.  So far no study has been 
conducted on the productivity of coconut 
due to differences in the sie of holding 
in the coconut growing States.

The following steps are being taken to 
increase the productivity of coconut in 
the country i) production  and distri­
bution of disease-free seedlings of hybrids 
and  other  high-yielding  varieties  ii) 
rejuvenation of diseased and unproductive 
holdings and replacement of diseased 
palms and iii) popularisation of improved 
package of practices through demonst­
ration programme.

{Translation\

Sub-Standard Material used by DDA

2049.   SHRI RAMASHRAY  PRA­
SAD SINGH :  Will the  Minister of
WORKS AND HOUSING be pleased to 
state ;

a)   whether  Delhi  Development 
Authority has been  using substandard 
material as a result of which the houses 
are not durable and whether Government 
have received  many complaints in this 
regard ; and

b)  if so, the details thereof and the 
action taken by Government in  this 
regard 7

THE MINISTER OF WORKS AND 
HOUSING SHRI ABDUL GHAFOOR):
a) and b).  Complaints regarding use
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of sub-standard material and poor con-
struction have been received. The details 
of tbc houses found defective/deficient arc 
siven at Statement I and II below. 

Disciplinary proceedinas have been 
initiated against I I 3 enaineers for sub-
standard conatructiona, from 1981 to 
31st July, 1985. 

Statement I 

List of work.J having defect as observttl during the 198 3-14 
based on tlte quality contro l impection 

---------·-···- · - ----- - ··---

SI. 
No. 

Name of Work 

I. C / o S 6 Cat. Ill. 2 8 Cat. II flats. car garraacs and servant quarters in Pkt. 8 
East of Kailash. 

2. C l o S 12 MIG Houses at Dilshad Gardeu Pkt. I (New pattern) SH :  c / o 256 
MIG ou·s at DiJshad Garden Gr. II including internal development 
or land. 

3. C/o 941 Janta houses in Pkt. I at Dilshad Garden with internal development 
at D ilshad Garden SH : c / o 4 71 Janta houses Gr. I a t Dilshad G arden. 

4 . C lo 926 Janta houses in Trans Yamuna Area at Ghaz:pur dairy farm 
Pkt. I includin.i internal development SH : 1 7 9 J anta houses at Oazipur 

Gr. A-III. 

S C / o 926 Janta Houses in Trans Yamuna Arca at G azipur Dairy farm Pkt . J 
including  interna l development SH :  c / o 142 J anta H ouses at Gazipur 
Group A 1 & A2. 

6. C / o 300 Janta DU'• including internal development Zone E . 2. 

7. C / o 40 MIG houses at Nirman Vihar. 

8. C / o 7000 DU's in Trans Yamuna Area SH :  c / o 303 DU
1

s (60 MIG 240 
LIG H Group I at Trilok Puri). 

9 . C / o 378 LIO Houses at Nand Naari Pkt. BC & D includioa internal 
development Water Supply and sanitary. 

10. C / o 208 LIG Houses at Paschimpuri Pkt. B-6-VA. 

11. C / o 320 MIG DU's at Jahangirpuri. 

12. C/o  J 3 I SFS houses at Gulabi Bagh. 

13.  C / o 430 LIG houses Pkt. VI Sector VI Rohioi. 

J 4, C / o 208 LIG houses in Pkt. A Poorvi Pltampura. 

J.5. C / o 192 MIG houses at Pitampura Gr. III. 

16.  C / o 192 MIG houses at Pitampura. Pkt.  3 (1-oorvi) . 

. ----------- ------------- ·- ---· ·~ ---
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List of works having defects in the construction work of D̂ D,A. ÂS Found
by the Fact Finding Committee

SI.
No.

Name of Work

1. Construction of 130 DU*s of SFS houses at Gulabi Bagh.

2. 96 DUS of MIG 96 DUs of LIG flats in Dilshad Garden, Shahdara.

3. 224 DUs of SFS houses Pkt. E, Bodolla Extn.) Vikaspuri.

4. SFS houses 80 M Cat. Ill, 40 M at East of Kailash.

5. Construction of 1092 Janta Type houses at Paschimpuri.

6. Construction of 194 DUs of SFS at Malviya Nagar Extn. Saket.

7. Construction of 204 DUs of SFS at Malviya Nagar Extn. Saket.

8. Construction of 208 mixed MIG  LIG flats at Pitampura Gr. I.

9. Construction of 192 MIG flats at Pitampura Gr. III.

10.  Construction of 1 60 SFS houses at Shalimar Bagh.

1 1. Construction of 960 houses at Lawrence Road.

12. Construction of 3 20 MIG DUs at Jahangirpuri.

13. Construction of I 68 MIG, 5 6 LIG houses at Trilokpuri.

Import aod Export of Wheat

2050.   SHRI RAM PUJAN PATEL : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to stale :

a)  the per tonne price of imported 
wheat paid by India, and  quantity of 
wheat imported from diflerent countries 
indicating the price paid in each case dur­
ing the last three years;

b)  names of the countries to which 
wheat is being exported by India indicat­
ing the quantity and the price thereof; 
and

c)  the varieties of other foodgrains 
l̂eing imported and exported by India 
indicating the prices and quantities thereof 
in each case

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES  RAO BIRENDRA 
SINGH) ; a) A statement indicating the 
required information is given below.

b)  The Food Corporation of India 
has so far entered into contracts for ex­
port of 5 lakh tonnes of wheat to U S.S.R. 
and 50,000 tonnes of wheat as a commo­
dity loan to Vietnam. Besides, a quantity of 
1 lakh tonnes of wheat is being supplied 
to the drought affected  African coun­
tries,  Under the current export policŷ 
minimum export price of wheat is Rs 
1600- per tonne FOB in bulk.

c)  India is not importing cny cereals 
at present.

Under the current export policy, export 
of basmati rice is on Open General Lice­
nce COGL-3) subject to the minimum
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export price of Rs. 7 ,500 per tonne 
F.O.B. Export or barlety is also under 
OGL-3. l.imited export <'f maize, o~ar  

bajra and roai Is also allowed. Ir is not 

possible to indicate the quantities likely to 
be exported under this policy and the 
values thereof. 

Sta•ement 

Statement lndicatin1t. quantitie•. count'Y and FOB pric:e of wheat imported 
f,om abroad during the las1 theee years 

Year 

I 982-83 

1983-84 

1984-85 

Country 

USA 

USA 

USA 

Canada 

Argentina 

Re,·rew of Working of Consumer 
Coopreati\·e Societlt'S 

2051. SHRI MOOL CHAND DAGA 
Will the Minister or FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the total number or consumer co-
operative societies in the country and the 
number among them in the rural and 
urban areas. StatC'-wisc; 

\b) whether Government have ever 
undertaken a review of the working of 
these consumer cooperative socities during 
the last five years; 

(c) if so, when such a review was 
undertaken; 

(d) the number of urban and rural 
cooperative societies when there is misma-
naaement; and 

(e) whether consumer cooperative soci-
eties have been succcssrut 10 fulfillina their 
objectives, if so. to what extent and if not. 
the reasons therefor? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BlRENDRA SlNGH) : 
(a) to (c). The information is beina col-

Quantity Averaae 
contracted estimated FOB 

(in lakh tonnes) price per tonne 

24.95 us $ 164 66 

14.SS us s 167 .66 
9.80 us s I 57.97 

s.oo us $ 160.49 
6.SO us s 1 S0.38 

lected from the State Governments and 
Union Territories and will be laid on the 
Table of the House. 

[English] 

Recommendations of \\'orkina Group on 
Reoraanisatlon of DGE&T 

2052. SHRI MOOL CHAND 
DAGA: Will the Minister of LABOUR 
be pleased to state : 

{a) whether the Workina Group's re-
commendations on Reorganisation of 
DGE&T arc under follow up action since 
11, January. 1982; 

(b) if so. tbe salient features of the 
recommendations and how many have 
been accepted and how many of them 
have been implemented until now; and 

(c) the manner io which working has 
improved in the Directorate by the imple-
mentation of the recommendations 'I 

THE MINISTER OF STATE OF THE 
MINl.:;TR Y OF LABOUR (.SHRI T. 
ANJIAH1 : (a) aod 1 b). The recom-
mendations or tho Working Group were 
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considered in consultation with concerned (vi) Compassionate grounds. 
Ministries and discussed in consultative 
and administrative forums. Out of 6 S 
recommendations made, 42 have been 
accepted for implementation. These aim 
at reorganisation of DGE&T and sug@es-
tiog ways and means to m ake the organi-
sation more efficient and effective to dis-
charge its responsibilities and obligations 
v/z-a-v/z those of other Central Minis-
tries, State Government, etc. 

(c) The implementation of the re-
commendations has resulted in some 
changes io organisational s tructure and 
review of cadre structure. Besides, th1:y 
have led to an expanded activity in the 
field of Training and Employment and 
ensuring a coordinated approach. 

Out of Turn Allotment to Government 
Employees 

2053. SHRI KALI PRASAD PAN-
DEY : Will the Minister of WORKS 
AND HOUSING be pleased to state 

(a> the details of 
rtoyces who have been 
ment accommodation 
basis during the period 
~n  1985; and 

Government em-
allottcd Govcrn-
on out-of-turn 
from January to 

(b) the grounds on which the out of 
turn allotments have been made ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(•) 677. 

(b) The allotments have been made 
on the following grounds :-

(i) Dependents of decreased officers; 

(ii) Dependcnt1 of retired officer11; 

(iii) Medical grounds/physical handi-
cap; 

(iv) Personal staff of Ministers, etc. 

(v) N ature of duties and other 
grounds; 

Jhuggl Dwellers without Ration Cards la 
Delhi 

205 4. SHRI KALI PRASAD PAN-
DEY : Will the Minister of FOOD 
AND CIVJL SUPPLIES be pleased to 
state : 

(a) whctllcr survey has been con-
ducted to find out the number of Jhuggi 
dwellers in Delhi who arc still without 
ration cards; 

(b) if so, the details in this regard; 
and 

(c) the steps initiated to issue ration 
cards to theru ? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (RAO BIRENDRA SINGH): 
(a) to (c). Delhi Administration has not 
conducted any survey of Jhuggi dwellers 
in Delhi not havin~ ration cards. How-
ever, oo 23-1-1985, the Dcihi Adminis-
trative has announced a policy for issue 
ot temporary food cards 10 Jhug(li-
Jhopri dwellers cncroachers on public 
land. Under this policy those whose 
names appear in the electora l rolls for 
the last Lok Sabha elections held in 
December, 1984, can be issued temporary 
food cards subject to the applicant 
giving an undertaking alongwith a photo-
graph of the head of the family and spot 
verification by the staff of the Food & 
Supplies Department of Delhi Adminis-
tration. Temporary food c ards are being 
issued on the basis of this policy. 

ILO Report about lndla•s System of 
Preventing Accidents 

2055. SHRI MOHD. MAHFOOJ ALI 
KHA!'l : 

SHRI JAGANNATH PAT-
NAIK: 

Will the Minister of LABOUR be 

pleased to state : 

(a) whether according to a report 
of the ln1ernational Labour Organisation 
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submitted recently to Government. lndia•s 
aystem of preventing accidents like the 
Bhopal aas disaster is faulty; 

(b) if ao. the det1&ils thereof; and 

(c) the reaction of Gover.1ment 
thereto? 

THE MINISTER OF STATE OF THB 
MINISTRY OF LAbOUR. (SHRl T. 
ANJIAH) : (a) to (c). loteroati\)nal 
L'lbour Organisation sent a Missiun in 
April. I 9 8 S coosistina of two Ellperrs for 
asa'!ssin1 the technical needs in the field 
of safety in industrial units in the context 
of the industrial accid.ol at Bhopal in 
December, I 984, The reporl of the 
Mi!>i.ion which was forwarded to the 
Governmeol by the l.L.O. has given a 
number o f recommendations on the con-
trol of m ajor hazards in lndh. How-
ever. the report has 001 found the Indian 
a,.tem of preventina accidents faulty. 

De•elopment of Deep Sea Fisheries 

~  SHRI S. KRISHNA KU!\ifAR: 
Will the Minister of AGRICULTURE 
AND KURAL DEVELOPMENT be 

pleased to state : 

(a) the number of deep sea fishing 
vessels currently optoratina in Ellclusivo 
Economic Zone of Indian territory; 

(b) the particular! of deep sea fishing 
charter aareements entered by Govcrn-
meo t and currently under operation; and 

(c) what ~ sur s Government pro-
pose to take for development of deep sea 
fisheries in the country ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAN-
DRAKAR) : (n) The total number 
of commercial deep sea fi:;hing vessels 
currently operatina in the Indian Ell-
clusive Economic Zone is 84. 

(b) Charter party aareements are 
entered into by the Indian cbarterioa 

companies with lheir respective foreian 
collaborators. Till now, 21 companies 
have entered inlo charter party agree-
ments for charterina a total of J IS vessels 
Only 8 vessels are operating at present. • 

(c) The followina measures have 
already been taken by the Government 
for the development of deep sea fisheries 
in the country :-

(i) Augmentation of deep sea fishing 
fteet throuah a judicioua mill of 
indi.genous, imported and char. 
tered fishin1 vessels. 

(ii) Prov id ina 3 3 ~ subsidy on the 
cost of indigenously constructed 
deep sea fishing vessels, 

(iii) Providing loans on soft terms for 
purchase or 6shio1 vessels through 
the Shippin• Development Fund 
Committee (SDFC) . 

(iv) Promotion of joint venture pro-
gramme with foreign fishing in-
dustry. 

(v) Auamentation of fisheries survey 
in the BEZ. 

(vi) Trainina of fishery operatives for 
creatina a cadre Of trained man 
power for mannin1 the deep sea 
fishina vessels, 

(vii J Assistance for construction of fish-
ing harbours at major and minor 
ports and of landing and berthing 
facilities at smaller fishina centres. 

(viii) Re1ulation of fishing by foreian 
vessels in the f:EZ by promul-
gating the MZI (Regulalion of 
fishing by foreian veuels) Act, 
1981, 

Aaricultural Production In Punjab and 
Otber States 

20.S 7. SHRI BALASAHEB VJKHB 
PATIL : Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT 
be pleased to atato : 
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a)  whether there has been an en­
couraging progress in the field of agri­
cultural production in Punjab this year;

b)  If so, the increase in production 
recoiled in cereals and cash crops;

c)  how the rat5 of growth compares 
with the rate of growth in other States; 
and

d)   steps being taken to achieve better 
results in other States also 7

THE MINrSTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT SHRI CHANDULAL  CHAN- 
DRAKAR) :  a) to c),  A table giving
production of principal crops in Punjab 
during  1983.84  and 1984-83 is as 
under :

Crop Production

1983-84

lakh tonnes)

1984-85
anticipated)

Rice
*  45.4 50.6

Wheat
mmm 94.2 101.8

Total cereals 146.4 159.7

Oilseeds .l 1.9

Sugarcane
m mm 52.0 49,8

Cotton̂
m m m 7.1 12,4

It may be observed that the Stats 
recorded  an  encouraging  progress

has
in

ments and the extent of adoption of 
icnpioved technology by the farmers etc.

production   of  both  cereals  and 
cash crops,  except  sugarcane  during 
1984.85.  The decline in production of 
sugarcane is purely due to  area shrink­
age.  The rale of growth in agricultural 
production achieved in  Punjab  during 
1984-85 is among the highest as com­
pared to other States.

d)   A new strategy for agricultural 
development has been adopted in  all 
States  and  Union  Territories  since 
1966-67  to increase  the  production 
and productivity  of  different  crops. 
This  includes  increased   coverage 
of   area   under   high   yielding 
varieties, adoption of improved package 
of practices, diversification of varieties, 
efficient use of water, increased use of 
fertilisers, need-based  plant  protection 
measures and development of technology 
suitable  for  problematic  areas,  etc. 
However, the success  achieved  varies 
from State to State depending upon local 
agro-climatic conditions, natural endow-

Irrigation and land Development facilites 
to Small and Marginal Farmes

205 8.  SHRI SHANTI DHARIWAL : 

SHRI VISHNU MODI :

Will the Minister of AGRICULURE 
AND  RURAL  DEVELOPMENT  be 
pleased to state ;

a)  whether a Massive  Programme 
has been launched since  1983-84 for 
providing irrigation and land development 
facilities to small and marginal farmers 
under the Centrally sponsored scheme ;

b)  if so, the conditions laid down 
by the Ministry for small and marginal 
farmers under this scheme ;

c whether such farmers of Rajasthan 
own only 10 per cent area of the land 
holding ;

* Lakh bales of 1 70 kgs each.
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(d) whether these farmers do not 
fulfill the conditions laid dowo under the 
aaid scheme of Government ; 

(e) if so, whether the Department of 
Rural Development have aiven consider-
able rela11:.atioo to these conditions under 
Rural Landless employment Guarantee 
Programme in respect of minor irrigation 
and land development schemes ; 

(f) if so, whether the Department 
of A1riculturc propose to aive rcl.1xation 
oo the Jines of those provided by the 
Department of Rural Development ; and 

(8) if so. by what time and if not, 
the reasons therefor indicating other 
details io this regard ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : . (a) '\'cs, Sir. 

(b) The conditions earlier laid. down 
by the Ministry under the scheme ioclucfe. 
in the case of community irrigation works 
that more than SO% of the land and 
individuals benefited bv the community 
irrigatio'l works should be held by small 
and marginal farmers and, in the case 
of land development works, that these 
can be taken up only in such of those 
mini watersheds where more than 70% 
of land belonits to the small and marainal 
farmers, 

(c) According to the 1980-81 agri-
cultural census, in Rajasthan, marginal 
farmers operated an area of 3 . 2 % and 
small farmers ao area of 6.4% of the 
total.cultivated area in the S1a1c. 

(d) The 1tbovc statistics arc for the 
State as a whole. Land Development 
works and community irri(tation works 
under the scheme can be taken up in 
those watersheds where the percentage 
of area of holdings operated by small 
and marginal farmers satisfies the revised 
norms, given in reply to part (f) below. 
Individual minor irrigation schemes can 
be taken up by any farmer who is 
covered by the definition of small and 
marainal farmers under the scheme. 

(e) Under the Rural Landless Employ. 
meot Guarantee Proarammc of the 
Department, of Rural Development 
the conditions were mod a tied as 
under : ••such schemes of land develop-
ment on private hmd could be taken up 
under RLEG P where more than S O<>j

0 
land holders were small and maraioal 
farmers and they owned not less than 
2S/. of the land. The total number of 
farmers covered by any such scheme 
should not be less than ten.,. 

(f) The stipulations for community 
minor irrip.ation works and land 
development works under the small and 
marainal ar r~· scheme have since 
been modified on the lines of those for 
the R .L.E.G.P. mentioned in Part c• 
above. This modification has been 
sanctioned from the current financial 
year. 

(tl) The Government of India have 
issued necessary orders to all the State 
• ;overnmcnts and Union Tc:rritorics on 
I 6th July, J 985 incorporating these modi-
fications in the Scheme. 

Dairy C<K>pcratives in Gujarat 

2059 DR. G. VUA YA RAMA 
RAO : Will the M in ister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be plieascd to state : 

(a) whether Government ha..e 
independently examined and evaluated 
reasons for success of Dairy Cooperatives 
in Gujarat ; 

(b) if so, details thereof .; 

(c) whether from 1960 onwards Amul 
has been importina commercial low 
priced milk powder for use in bahy foods 

and sale at higher prices ; 

(d) the v:ilue and quantit ics of such 
imports and value and quantity of baby 
foods sold during the last three years ; 

and 

(c) whether some or the Dairy 
Cooperatives ~uch as Amu l have been 
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receiving milk products at  low  prices 
under Operation Flood 1 and  II also 
and if so, purpose for which these  were 
issued and used by indicating values and 
quantity  received  and  corresponding 
quantity and value of products manu­
factured therefrom 7

THE VflNISTER OF   STATE  IN 
THE DEPARTMENT  OF   RURAL 
DEVELOPMENT SHRI CHANDULAL 
CHANDRAKAR) :  a) and b).  The
National  Commission  on  Agriculture 
had miide a study of Anand Milk Scheme 
Amul), Gujarat.  Among other things, 
it was observed that the proper integration 
of planned cattle development, increased 
milk production, supported by efficient 
marketing system ensuring an  assured 
remunerative price for surplus milk,  had 
combined to produce a substantial impact 
on the economy of the member-farmers.

The Commission had also gone into 
the factors that led to the success of 
several cooperatives  in  Gujarat  and, 
specially those of Kaira District Cooper­
ative Milk Producers  Union.  It  was 
observed that the dairy cooperatives in 
Gujarat State developed  an  organi­
sational   structure   where   village
primary   societies   had   federated 
directly into a district milk  producers 
cooperative union, through which they 
owned and operated their dairy plant, 
marketed their milk and milk  products 
produced by the members as also technical 
inputs for enhancement of milk production 
through  professional  managers  and 
technical officers employed  directly  by 
the union.

Further, the Evaluation Committee on 
Operation  Flood II set  up  by  the

Government of India in February, 1984 
studied among other things, the develop­
ment, operations  and  functioning  of 
Anand Milk Union.  The  Committee 
has observed in its report that the Union 
gradually developed and provided  for 
better animal husbandry practices through 
veterinary care,  artificial  insemination, 
supply of fodder seeds  and  balanced 
feed, etc., and while the organisation is 
entirely owned  by  the  farmers,  the 
management is by professionals  at all 
levels thereby facilitating  provision  of 
required services to its members  The 
Committee has further stated  that, to 
start with, the organisation  had  two 
tiers  v.  village level  societies  and 
district milk union, but in  19 73, the 
latter joined five other such unions  in 
Gujarat to form the Gujarat  Cooper­
ative   Milk   Marketing   Federation. 
According to the Committee, it is the 
success of the  Cooperative  movement 
in the dairy field at Anand that led to 
the replication of this  pattern all over 
the country,

c)   and d).  The import and supply 
of milk  powder  were  canalised  by 
Government  through  Indian  Dairy 
Corporation from the  year  1970-71. 
Prior to this, Amul Dairy, like all other 
baby food manufacturers  was  entitled 
to import milk powder directly as per 
the import policy on the basis of the 
quota allotted by the Directorate General 
of Technical Development DGTD) to 
the baby food manufacturers.  According 
to  the  information  available,  Amul 
received the following quantities of skim 
milk powder SMP) as per the quota for 
baby food manufacturers released by the 
DGTD during the years from  1963-64 
to 1969-70.

Year uantity MT)

1963-64

1964-65

1965-66

1966-67

1967-68

1968-69

1969-70

718.083

853.085

478.180

638.415

2659.588

3704.325

987.351
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The value or these impons is not 
available. Commercial impart or milk 
powder was discontinued from the year 

Year 

1982 

1983 

1984 

The price of baby rood has been 
varying depending upon the cost or raw 
material. including rresh milk. operational 
costs. etc. and other factors best known 
to the manufacturers. Since there is 
no formal or informal control on the 
sale price of baby foods, no authentic 
figures of such ftuatuating prices are 
available. 

Ce) The Plan of operations aarced 
between the Government of India and 
the United Nations.'F<\O and \Vorld 
Food Programme for Operation Flood 
I did not provide for use of gift 
commodities in the manufacture of milk 
product!', The policy formufated in 
April. 1979 provided use of pooled 
stock of skim milk powder comprlSlng 
ttifi supplies from European Economic 
Community (EEC) under Operatioo 
Flood II and in~ia nousl  procured 
skim milk powder by the baby food 
manufacturers borne on the list of 
DGTD up to o~~  of baby food (by 
weight) produced durin& the preceding 
calendar year subject to the availability 
of stocks after meeting the rcqirements 
liquid mi'k plants for regeneration into 
milk. However. this policy was revised 
from 1982 which provides issue of 
commodtit:cs to di.iry plants for regener-
ation into m 'lk. The Indian Dairy 
Corp<'ration has reported that no Skim 
Milk Powder was issued to Amul during 
the tut three years i.e. I 9 8 2-8 3 to 
1984-SS. 

World fuod Pro=r;omme Proj(.•c:C 348 

I 

2060. CR. G. VJJAYA RAMA 
RAO : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MEY.. T be pleased to state : 

197S-76. Amul manufactured the 
following quantities of baby food durin& 
the years 1982 to t 984. 

Quantity in MT 

10201 

JISOO 

10799 

(a) whether under WPP (World Food 
Programme) Project 348. it had provided 
4S .88S MT of Maize and 24.391 MT. 
of sorghum for cattle reed, if so, parties 
to which t'his was issued and at what 
price ; 

(b) whether the sale price was fixed 
by Government and if so. dcta ils thereof ; 

(c) whether 10.52:? MT skim milk 
powder (smpJ was also received under 
the above programme and if so, the 
p arties to which this was issued and 
at what prices and whether it was used 
for the purpose for which it was issued ; 

Cd) hcth~r Government !lave any 
plans to a sk for similar gifts from WFP 
for issue to State which were not covered 
under (a). (b) and (c) ; and 

(e) whether success of dairy coops 
only in one State of Gujarat is largely 
due to receipt of such lo w priced gifts 
and other commercial imports of smp 

etc. ? 

THE MINISTER OP STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) t o  (c}. World 
Food Programme had provided 45,885 
MT o f Maize 24,391 MT of Sorghum 
and J 0,.522 MT of skim m ilk powder 
under prc:-ject 348. These commodities 
were provided as a gifl to nine States, 
narr.ely, Andhra Pradesh, Gujarat. 
Karoateka, Madhya Pradesh, Maharashtra, 
Purjab. Tamil Nadu. Uttar Pradesh and 
West Bt"nt;al to execute I 4 Intensive 
Cat1le Devcl<lpment Projects and 11 Milk 

Schemes. 
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The balanced cattle foed; made out 
of WPP assisted commodities and locally 
procured commodities at the ratio of 
J / 3 and 2 / 3 respectively was m:ide 
available to the farmers by the recepient 
stat ~ at no.profit no-loss basis. The 
WFP Skimmed Milk Powder was made 
available at a concessional price. to 
increase the availability of low cost 
milk by auamenting supplies through 
blcndin1 of the lo::al high butter fat 
milk with WPP Skimmed Milk Powder. 
The toned and double toned milk 
produced was made available to vulner-
able sections of the low income groups 
of the population. According to 
available information, the assistance 
was used f;,r the purpose it was gi\•en. 

Cd) No, Sir. There 
proposal. 

is no such 

(e) The profitability of dairy Cooper-
atives depends on various factors like 
efficient management quantum of milk 
handled. pricing policy etc. and not on 
the gift commodities supplied by the 
Indian Dairy Corporation. It may, 
therefore not be correct to assume that 
the succ ~s of dairy cooperatives in the 
Slate of Gujarat is largely due to the 
re;;ei pt of low-priced gifts and other 
commercial imports of SMP etc. 

Recognition of Bhakra Mazdoor 
Sangh 

2061. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
LABOUR be pleased to state : 

{a} whether the Bhakra Maz-
door Sangh has been requesting 
Government for recoanitioo as the 
representative body and insistina on a 
Physical verification of the membership 
records so as to substantiate its claims 
of representing the majority for over 
three years now ; 

(b) if so, whether Government have 
taken aoy decision on this request ; 

(c) if so, the outcome of the Govern-
ment's dec ision ; and 

(d) if not. the reasons therefor and 
the likely date by which the claim 
. would be verified and the reasons for 
delay ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR {SHRI T. 
ANJlAH): (a) and (d). On a representation 
received from the Nangal Bhakra Maz-
door Sangh, the Central Industrial 
Relations Machinery has been asked to 
collect oreliminary particulars preparatory 
to the conduct of verift.:ation of member-
ship of unions operating in the Bhakra 
Beas Manttgemcnt Board. 

[Translation] 

Less a~ s to Labourers due to Intro-
duction of five-day week in Delhi 

2062. DR. CHA.:-.IDRA SHEKHAR 
TRIPATHI : Will the Minister of 
LABOUR be pleased to state : 

(a) whether as a re!\ult of introduction 
of five-day ~~  in Delhi Administration, 
the daily wa8e labourers have been put 
to difficulty. 

(b) whether it is also a fact that 
they will have to work for longer hours 
but now will &ct less w"ges in a month 
than before ; 

(c) if so. whether Government arc 
taking steps to solve the problem of 
these labourers ; and 

(d) if so. the details and if not, the 
reasons therefor ? 

THE MINISTER OF STATE ~ 

THE l ~  OF LA.BOUR (SHRI 
T ANJIAH) : (a) to 1d). The 
re

0

fcrcncc appears to be to the Order of 
the Delhi Aministration regarJulg .5-day 
working in industrial units b ecause of 
power shortage. The Labour Dcput-
ment Delhi Administration has reported 
that •while some factories ha' c started 
working for 9 . hours a day. there bas 
been no complaint under the Payment 
of Wages Ac t . Delhi Administration 
has also reported that this is a temporary 
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measure for a limited period in view of 
power-sbortaac. 

[Eng/I.sir] 

News captioned .. Doordarshan racket 
In Sunday Fiims 

2063. SHRI SANAT KUMAR 
MANDAL 

SHRI KALI PRASAD 
PANDEY: 

SHRI MOHD. MAHFOOJ 
ALI KHAN: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether his attention has been 
drawn to the news item captioned 
•Doordarshan racket in Sunday Films• 
appearin11 in the 'Indian Express· New 
Delhi daucd the 10th July, 1985 ; 

(b) if so. whether he has eot the 
maetcr looked into particularly in the 
exhibition of reaional films ; 

(c) the remedial measure taken or 
proposed to be taken in this regard ; 

(d) whether any guidelines have been 
laid rlown for the selection or 'Sunday• 
feature films telecast from various 
important T.V. stations ; and 

(el whether only those 
can violeote scenes and have 
effect on the society and 
generatio n in particular arc 
be salectcd for exhibition ? 

films which 
a morali•ing 
the younger 
proposed to 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING tSHRI V.N. GAD-
GIL) : (a) Yes, Sir. 

(b) and (c)." Yes, Sir. Directorate 
General. Doordarshan have since issued 
a rejoinder to the news item, referred to 
in part (a) of ahe question, which appeared 

in the Indian Expre11 dated 7t·h July. 
l 9 8 S . A copy of the rejoinder is at 
statement below. As regards reaional 
films shown o n the national hook-up, 
these arc paid at par w ith Hindi feature 
films telecast on the national hook-up, 
rates for which have recently been 
enhanced. 

Cd) and ( c ). Feature films certified 
by the Central Board of Film Certific-
ati<'D and offered by produccrsiTV riaht 
h olders are scrutinised by the Committees 
cC1nstitutcd at various Doordarshan 
Kcndras r.nd also at the Directorate 
General, Doordarshan for selection and 
aradina of film1' in three categories viz. 
"A', • B' and •C' kecpina in view the 
following aspects of the films, in that 
order ; 

'i) lntcrnationaliNational/State Awards 
woo 

(ii) Thematic Value 

(iii) Cinematic Value 

(iv) Fnterrainmcnt Value 

(v) Year of Production 

(vi) No. of times the film was shown 
on TV and by which Kendra. 

It has also been recently decided that on 
atleast two Sundays of every month. 
the followina cateaorics of films will be 

shown 

(i) Award winoina rcaiooal language 

films 

(ii) Premier films 

(iii) Classic films 

Before actual telecast. portions of the 
film considered as objectionable for 
family viewina arc also deleted kcepio& 
in view the need for continuity or the 
acquanc:ea of the film. 
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Statement 

J.D. Bavcja 
Addi. Dir General 
Tel. No. 38S298 

The Editor 
Indian Express, 
New Delhi 

Sir. 

10.7.198S 

A report by your Bombay corres-
pondent Shri M .S.M. Desai in your 
esteemed daily on I 0th July, under the 
headlines 'Doordarshan racket in Sunday 
Films• oaints a picture of inaccuracies 
His findings arc baseless and a bundle of 
contradict ions. His report about the 
Producer Shri Atma Ram and bis film 
•Chanda Aur Bijili' is completely mis-
leading. Shrl Atma Ram had offered 
the film for telecasting and was accepted. 
It was scheduled for a Sunday telecast. 
The Producer sent a telegram to Door-
darshan Headquarters on t 1th June, 
198S a.sking us not to telecast ·Chanda 

Aur Bijili' since All India Films Producers 
Council had decided not to supply films 
le Doordarshan. Accordinaly, noor-
darshan had no choice but to make 
substitute arrangements at the last minute 
which really caused us great inconvenience. 

Shri Atma Ram 1usbcqucntly wrote 
another lctrcr on 28th June, J 98S 
requcstina the Department to reconsider 
his film for telecast, since settlement 
between Doordarshan and All India 
1-'ilm Producers Council was expected 
'very shOl't ly •. 

You would therefore, kindly sec that 
Doordarshan is the aggrieved party in 
the case. c~ar in  his film 'Memsahab' 
it was not accepted by Doordarshan 
for telecast and he was duly intimated. 
ft had nothina to do with his 
attitude about the film •Chanda 
Aur Bijili'. There are also some other 
howlers in your correspondcot•s story 
Films •Rana-. Khush' and in ~ 
aur Bandook' have been tele-
cast. •Do Chattanc', •Pandit aur 
Pathan' and 'Agni Pariksha' were not 
Graded as 'A' as alleged by him but 
Were placed in a lower catcaory. 'Film 

'Hamarc Tumarc' was shown only once 
on the national hook-up. 

The stories about corruption and 
under-band dealings arc heard every 
now and again However till date 
not a single case ·has ~ brought t~ 
the notice of the Directorate where 
a producer might have been pressurised 
for illcsal gratification either for selection 
of films or up1radation. We have been 
repeatedly putting out announcements on 
Doordarshan network and other media 
that Producers should contact Door-
darshan authorities direct and not 
through aov a1cnts or middlemen. 
Doordarshan will not hesitate to investi-
gate such complaints. 

However, we do not mind sharing the 
fact with your read.:rs that not very good 
films arc recently bcina offered to 
Doordarshan for telecast. We have to 
pick and choose from the films offered 
to us. I t is quite evident from the 
figures given by your own correspondent 

in the beginning of the report where he 
states that out of the feature films telecast 
last year 3 3 were of ·c• grade. I 3 were 
•e• (lradc and only S were of 'A' grade. 
Had his thlsis been correct then the 
number of 'A' grade films should have 
been more and not just five ! As far 
as the preview of films is concerned, it 
is done by a properly constituted Selection 
Committee. It is not considered proper 
to auociatc a rcprcsenta1ivc of the film 
industry with the selections as that 
would amount to a manufacturer being 
associated wi1h a purchase committee 
which is done nowhere in the world. 
The present Selection Committee's findinas 
arc considered to be most judicious. 

Thanking you, 

Yours f11i1hfully, 

Sd1-
(J D . Bavcja) 

Ret'ommendations by the Working Group 
to amend th~ Urban Land { Cc.-IUng 

aad Regulations) At't 1975 

2064. SHRI ZAINAL ABEDIN 
Will the Minister of WORKS ANO 
HOUSING be pleased to state ; 
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a)  whether the Working Group of 
the Ministry of Works  and  Housing 
suggested some major recommendations 
to amend the Urban Land Ceiling and 
Regulation) Act, 1976 alongwith some 
proposals;

b)  if so, the details of the said re­
commendations and proposals;

c)  whether Government have accep­
ted these recommendations  and  pro­
posals; and

d)  if not, the reasons thereof 

THE MINISTER OF WORKS AND 
HOUSING  SHRl  ABDUL  GH\- 
FOOR) :  a) to d).  Yes  Sir.  The
matter is under active consideration and 
it is not in the public inlerest to disclose 
the details at this stagf̂.

Setting up High Powered TV and Radio 
Stations by China and Bangladesh

2065.   SHRl  KAMALA  PRASAD 
SINGH :  Will  ihe  Minister  of IN-
FORMATION AND BROADCASTING 
be pleased to state :

a) whether it  is a fact that China
and Bangladesh have set up high powered 
television and radio stations acruss the 
Indian border;

b) whether it  is a fact that broad­
casts originating from China and Bangla­
desh  are  heard  in the north-eastern 

States;

c)  whether in Jammu and Kashmir 
and in Puniab, Pakistani television  is 
viewed largely because of  poor  pro­
grammes given by our television; and

d) if so, the  remedial steps being
taken by Government in this regard 7

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING SHRl V.N. GAD- 
GIL) :  a) and b).  Both China and
Bangladesh have radio  T.V,  trans­

mitters in their territories, transmissions 
from whom are received in parts of our 
North-Eastern Region.  However, major 
parts of Arunachal Pradesh, Nagaland, 
Manipur, Assam, Mioiam, Tripura and 
Meghalaya do not receive TV  signals
from China or Bangladesh.

c) It is quite likely that some people
might  be tuning to Pakistani  trans-
missions;  people possessing   multi­
channel TV sets cannot be prevented from 
tuning to any particular station of their 
choice.  However,  according to Door-
darshan*s  reports  its  programme arc 
popular not only in J K and Punjab but 
also across the border.

d  Does not arise.

[Transiarion]

Central Government Offices in Private 
Buildings

2066.  PROF. CHANDRA BHANU
DEVI:  Will the Minister of WORKS
AND HOUSING be pleased to state :

a)  whether a large number of offices 
of the Central Government are housed in 
private buildings and Government have 
to pay crores of ruppes as rent;

b)  if so, the amount of rent paid by 
Central Government every year:

c)  whether Government are prepar­
ing any scheme for housing their offices 
in Government building only; and

d)  if so, the details thereof 

THE MINISTER OF WORKS AND 
HOUSING  SHRl  ABDUL  GHA- 
FOOR) :  a) to d).  The information
is being collected and will be laid on the 
Table of the Sabha.

[English

Farmers Pair ou Advances in Dry Land 
Farming Technology

2067.  SHRl  B.V.  DESAI :  Will
the Minister of AGRICULTURE AND
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{Translation]

Production of Oil from Rice husk

a)  whether a two day farmers fair 
publicising the recent indig:snoas advan­
ces in dry land farming technology was 
held in July. 1 985;

b)  whether crop production in the 
countrys 1 10 million hectare of non­
irrigated land could be increased mani­
fold by adopting indigenous dry land far­
ming technology;

c)  if  so,  the  extent  to  which 
Government are considering to adopt the 
latest technology for dry land farming; 
and

d)  if so, the extent to which the 
steps taken have improved the prospects 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE ANO 
RURAL   DEVELOPMENT   SHRI 
CHANOULAL CHANDRAKAR) :  a)
Yes, Sir.

b)  Yes, Sir.  The crop production 
can be increased substiintialJy by the ado­
ption of improved dryland tejhnology.

c)  A central Sector Pilot  project 
scheme for propagation of water conser­
vation, harvesting  technology  for  dry 
farming areas and ii) a Centrally spon­
sored scheme for popularisation of seed- 
cum-fertiliers drill, growing of improved 
crop varieiies, application of fertiliers 
etc, have been in operation in various 
States since 198 5-84.  Measures such as 
contour bunding, terracing, land levelling, 
rain water management including run off 
management, improved cropping systems, 
afforestation, pasture development, horti­
cultural plantations etc. are being popu­
larised under the watershed development 
approach.  Besides research findings of 
tfte ICAR Sl the Agricultural Universities 
are  disseminated  through the T  V 
system,

d)  It is too early to judge the im­
pact of the dry farming schemes being 
operated in various States.

Not recorded

2068.   DR. CHANDRA SHEKHAR 
TRIPATHI :  Will  the  Minister  of
FOOD AND CIVIL SUPPLIES be plea­
sed to state :

a)  whether Government propose to 
make available oil obtained from rice 
husk in the country;

b)  if so, by what time and the price 
thereof;

c)  whether it will be available in 
sufficient quantity to meet the demand of 
the country; and

d)   if so, the total quantity to be 
produced and if it is unlikely to meet the 
demand, the manner in which the demand 
is likely to be met 7

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES  RAO BIRENDRA 
SINGH) :  a) to d).  No oil is being
obtained  from  rice  busk.  Presently, 
about 2.2 lakh tonnes oil is being ob­
tained in the country from rice bran, of 
which around 0.2 lakh tonnes is used for 
edible purposes and the rest for production 
of industrial hard oil for manufacture of 
soap.  This quantity is too small to meet 
the demand of the country.  The indi. 
genous prices are around Rs.  12,000- 
per tonne for edible grade riĉ bran oil 
and about 9,000- per tonne for non­
edible grade.  The demand of edible oil 
will be met both from indigenous sources 
as well as imports.

[English]

MR. SPEAKER :  Mr. Datta is trans­
gressing all the limits bnd I resent this 
very much.  This is irresponsible talk...

Interruptions)**
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MR. SPEAKER : Because we have 
to find out the facts. 

(I nterruptlon.J) • • 

MR. SPEAKER : Mr. Datta. you 
must realise that everything has to be 
based on facts. What is written may not 
be a fact. It has to be ascertained ••• 

(Interruptions)•• 

MR. SPEAKER : Professor Sahib, 
you arc sittina in front of him, can•t you 
just sec these things ? 

PROF. MAOHU DANDAVATE: 
When such a statement has appeared, 
the Minister should moltc a suo motu 
statement ••• 

(Interruptions)•• 

MR. SPEAKER : It is wrong abso-
lutely. You can give me in writing. 
I am oot allowing him. 

SHRI AMAL DATTA 
irrelevant ? 

How it is 

MR. SPEAKER : It is irrelevant and 
irresponsible. You have to aive it to me 
in writina. If there is any basis I wili 
ao into it ••• 

(lnurruptlon1)** 

MR. SPEAKER : That is not a 
1ospel truth. That has not descended 
from the God, Almighty. I aet so many 
thioes which are wrong ••• 

(Interruptions)•• 

MR. SPEAKER: Just sec what he is 
doing. Ao advocate, a hon. Member of 
the House is bcha\'ing like this. Ct is 
reprehensible. ~ is irresponsible. I am 
agonised at your way or behaving ... 

I did not think you will behave like 
that. 

••Not recorded. 

PROF. MAOHU DA ND AV ATE : 
Notice will be given tomorrow. 

MR. SPEAKER 
will find the facts. 
like this ? 

You 1ive me and I 
But how can he raise 

(lnterrup1ion1) 

MR. SPEAKER : He is wasting the 
the time of the House. 

SHRI AMAL DA1TA I am not 
wasting the time of the House. 

MR. SPEAKER : I am very much 
pained. I am always open to you. 

SHRI AMAL DATTA : 
notice should be eiven. 
Minister should behave. 

I am aware 
But here the 

MR. SPEAKER : H o w can you do 
it ? There is no questio n of the Minister 
misbchavmg. Here you are mist-ehaving. 

(lnterruption.t) 

MR. SPEAKER :  I expected somcth· 
ina more from you. 

( lnterr11ptiom) 

MR. SPEAKER : Jt is irresponsible. 
WhosOcvcr speaks like this is irresponsi-
ble. It may be you or they. 

SHRI AMAL DATTA : But you arc 
unnecessarily gcttine ani:rY. 

MR. SPEAKER :  I am not angry. 
I am pained. 

SHRI AMAL DATTA : So many 
Members arc speakina without pcrmjs-

sion. 

MR. SPEAKER : All those are 
irre&ponsiblc. Irresponsibility is not 
distributed evenly, 

SHRI AMAL DATTA I am su ~ 

mitting only re!lpcctfully to you, Sir. 
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MR. SPEAKER;  I just now said 
that 1 am open.  You come to me.  I 
will find out the facts and put it before 
you.  Why should you make this a 
debate and waste fifteen minutes of the 
House 7

SHRI AMAL DATTA :  I was only
just trying to bring it to your notice.

MR. SPEAKER :  You should not
have done it.

Supreme Court Judgment discussed here. 
No question.  Not allowed.  I have 
already done it before and I am doing it 
again.  Why should you waste the time 
of the House 7

PROF. SAIFUDDIN SO :  But I
want it to be discussed in the House.

MR. SPEAKER :  It cannot be dis­
cussed.  The Constitution can only be 
amended.  This is all.

PROF.  MADHU  DANDAVATE : 
Allow him to raise it tomorrow.

PROF. SAIFUDDIN SO :  Sir, it is
a very serious thing.

MR. SPEAKER :  Why should he
raise it   He should give it to me and 
I will find out the facts.

MR. SPEAKER :  I have said it so
many time.  Why are you wasting my 
time 7

SHRI AMAL DATTA :  But when we
raise a question, you say it is irrelevant.

MR. SPEAKER : Since you are saying 
without any bais, it is irrelevant.  1 am 
still maintaining it is irrelevant.

Înterruptions) * *

MR. SPEAKER :  Not allowed. You
have to mend your ways :

SHRI AMAL DATTA :  My ways are
very polite and gentle.

MR. SPEAKER :  No, you are not.

Înterruptions)  

MR. SPEAKER :  I am not allowing
this gentleman or anybody.  I never 
expected Mr. Datta  to  behave  like 
that.

PROF. SAIFUDDIN SO :  I have
gone through the Supreme Court Judg­
ment.

MR. speaker :  No, you cannot
raise it.  Mr. So, this has been raised 
so many times.  I cannot have the

PROF. SAIFUDDIN SO :  Cant
you give me half a minute 

MR. SPEAKER ;  No question.

Interruptions) 

MR. SPEAKER :  Not allowed.  No,
it cannot be done.

SHRI INDRAJIT GUPTA :  Whether
there is at all necessity to amend it or 
not, how can we find it without its being 
discussed.

MR. SPEAKER :  You bring in an
amendment and discuss it.

SHRI INDRAJIT GUPTA :  But we
want the Government to do it.

PROF. SAIFUDDIN SO :  I say it
can be discussed.  It is not contrary to 
the provisions.

MR. SPEAKER :  I am not going to
budge.  Why are you wasting the time of 
the House.

PROF.  SAIFUDDIN  SO :  The
Supreme Court Judgment validates...

Not recorded.
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MR. SPEAKER : I will ask you to 
withdraw from the Hou:oe if you do like, 
this. Sit down now. Taite your scat. 

PROF. SAIFUDDIN SOZ : Sir. the 
Supreme Court validates ••. 

MR. SPEAKER : I have given my 
rulina. It is not goina to be challenged. 
Finished. You are unnecessarily wasting 
the time of the House without rhyme or 
reason. You can move an amendment. 
You can move a Private Amendment and 
then that can be discussed. It will take 
time, He has already done it. When 
the time comes. we will discuss it. The 
House has to discuss it. 

SHRI INDRAJIT GUPTA But he 
can persuac1e the Government to bring in 
an amendment Bill. What is your 
objection ? 

MR. SPEAKER :  I cannot do it. 
Now. Papers to be laid. 

12.08 hrs. 

PAPERS LAID ON THE TABLE 

(English} 

Delhi Development Authority (Po,.·er and 

Duties of S«retary and Chief Accounts 
Officer) Regulations. J 984 and Urban 
Land (CelllnR and Regulation) 
(Amendment) Rules, 1985 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
I beg to Jay on the Table-

(1) A copy of the Dclt;i Develcpment 
Authority (Power and Duties of 
the Secretary and the Chief 
Accouhls Officer) Regulations, 
1984 C Hindi and English versions, 
publii.hed in Notification No. s.o. 
404 (E) in Gazelle of India dated 
the 20tn May. 1 985 under sec-
tion 5 8 of the Delhi DevelClpment 
A : t 1957. 

(:?) A copy of the Urban Land 
(Ceilio& and Regulation) (Amend-

mcnt) Rules, t 985 (Hindi and 
English versions) published in 
Notification No.  G S R. 3 2 t in 
Gazette of India dated the 30th 
March. 1 Q85 together "'ith and 
explanatory memorandum under 
sub.section (2) of section 46 of 
the Urba n Land (Ceiling and 
Regulation) Act, 1976. 

Notification under Section 3 of the 
Essential Commodities Act, 1955 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (S. 
BUTA SINGH) : I beg to lay on the 
Table a c;opy of Notification No. G.S R. 
SO I (E) (Hindi and English versions) 
published in Gazette of India dated the 
19th June, J 985 containing Order indi-
ca1ing the supplies of fertilisers to be 
mnde b y domestic manufacturers of ferti-
lisers to various Stalt:s;Union Territories/ 
Commodity Boards during the period 
from 1st April to 30th September, 1985 
under sub-section (") of section 3 of the 
El>sentia l Commodities Act, 1955. 

Notification under Sect Ion 3 of the 
Euential Commodities Act, 198S 

Standard!> o f wei(lhts and Measures 
(Packai,:ed C.:ommodltles) s~con  

Amendment Rules, J98S 

Annual Report and ReY iew of the 
Food Corporation of India 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : I bea to lay on the Table :-

(1) A copy eac h of the following 
Notifications (Hindi and Enp.lish 
versions) under sub-section (6) of 
section of the Essential Com111odi. 
ties Act, 1955 : 

(i) 

(ii) 

The Vegetable Oil Products 
C<'ntrol (  \mendment) Order, 

~ published in Notifica-
tion No.  G S . R . 551 (E) in 
Gaulle of lndia dated the 
4th July, 1985. 

G 5.R. 600(E) published in 
Gazette of India dated the 
22nd July, 1985 containing 
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(..!) 

(3) 

(iii) 

Corrigendum to Notification 
No. G S.R. 559(E) publi-
shed in Gazette of India 
dated the 31st January. 
1985. 

The Sugar (Price Determi-
nation for t 984-85 Produc-
tion) Fourth Amendment 
Order. 198S published in 
Notification No. G.S.R. 
603( El in Gazette of India 
dated the 23rd July. I 98S. 

A copy of the Standards of 
Weights and Measures (Packaged 
Commodities) Second Amend-
ment Rules, l 9 8 S (Hindi and 
English versions) Published in 
Notification No. G .S R. 4S8(E) 
in Gazette of India dated the 25th 
May. 1985 under sub-section (4) 
of section 83 of the Statndards of 
Weiahts and 
1976. 

Measures Act, 

(i) A copy or the Annual 
Report (Hindi and English 
versions) of the Food Cor-
p.:>ration of India. New 
DC'lhi, for the ~ ar I 98 3 . 84 
along with Audited Accounts, 
under sub-sect ion ( 2) of 
section 3 5 of the Food Cor-
porations Act, 1964. 

(ii) A copy of the Review (Hindi 
and English versions by the 
Government on the working 
of the Food Corporation of 
India, New Delhi, for the 
year 1983-84. 

(4) A statement (Hindi and English 
versions) showing reasons for the 
delay in laying the papers mentio-
ned at (3) above. 

Punjab Awlcultural Produce Markets 
(Amendment) Act. 1985 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL CHAND-
RAKAR) :  I bea to lay on the Table a 
copy of the Punjab Agricultural Produce 

in-,xlltt by Government of Ecuador 

Markets (Amendment) Act, 1985 
(President's Act No. 1 or t 985) (Hindi 
and English versions) published in Gazette 
of India dated the 11th June. I 98S under 
sub section ( 3) of aection 3 of the Punjab 
State ·Lel'i•lature (Delegation of Powers) 
Act, 1984. 

MC:SSAGE FROM R.-\JYA SAUHA 

[English] 

SECRETARY-GENERAL Sir. I 
have to report the followin[Z message 
received from the Secretary-Gencnal of 
Rajya Sabha :-

••tn a ccordance with the provisions of 
sub· rule (<') of rule I 86 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha, 
I am d irected to return herewith 
the Punjab Appr..,priation (No. 3) 
Bill, 1 9 8 5, which was passed by 
the Lok Sabha at its metting held 
on the 29th July, 1.;ss, and 
lransmilled to the Rajya S11bha 
for its recommendations and to 
state that rhis House has no 
rc:commcndatiClnS to make to 
1t1e Lok Sabha in 1e1ard to the 
said sm:• 

CALLING ATTENTlON TO A 
MATlER OF URGENT PUBLIC 

IMPORTAI"CE 

[English] 

Heported Recognition in~ J?lven to so-
call"d Khalistan Govcrnmcnt-fn.exlle 
by Government of Ec:uador 

SHRI VISHNU MODI (Ajmer) I 

call the attention of the Minister <.-i° Ex-
ternal Affairs to the following matter of 
urgent public importar.ce and request that 
he may make a statement therc:on : -

'•Repor1ed recognition being 1ivcn to 
the so-called Khalistan Govern-
ment in.exile by the Government 
of Ecuador und 1hc stepi> takt'n 
by the Government in regard 
thereto.•• 
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by GovunmC'nt of Ecuador 

THE M1NISTER OF STATE lN THE 
MINISTRY OP E'XTERNAL AFFAIRS 
(SHRI KHURSHID AL-"M KHAN) : 
Mr. Speaker. Sir. Government have 
seen press reports that a dcleaation of 
three prominent Ecuadorian personalities. 
namely . • .••. 

PROF. MAOHU DANDAVATE (Raja-
pur) : Sir. this has become out of date. A 
statement has come from the Government. 

(lnterruplions) 

There a rc the statements of the Govern-
ment which have come. Your state-
ment is mcaninaless. Sir, the concerned 
Government has said that we recognise 
only India Government ; we don't re-
coanisc Sikhistan ; we don't recognise 
Kha listan . Why arc you bc:ating about 
the bush ? 

SHRI KHURSHID ALAM KHAN 
The Callin& Attention has been tabled. 

MR . SPEAKER : I aaree with you. 
Because . this morning. it came. they had 
already tabled it We had already ad -
mitted this motion. I think. if the House 
agrees, I have aot no objection. l can 
have inste111d .•• 

PROF . N .G. RANGA : After hear-
ina what the M i nister says we will see 
whether there would be any need to pro-
ceed further with this. 

THE MINISTER OF AGRICULTURE 
AND RURAL DEVELOPMENT (S. 
BUTA SINGH) : Let the statement be 
completed U the hon. Members do not 
Wllnt to put any question, that is a diffe-
rent question. 

SHRI BHAGWAT JHA AZAD 
Staten.cot we should hear, Sir. 

SHRI G. G. ·SWELL : We do not 
take all !his caper of Ecuador to be as 
simpl istic as it appears. They arc talking 
with two voices. 

(lnurruptiotu) 

MR. SPEAK.ER : 
ahead. 

We arc going 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI H.K.L. BHA-
GAT) : Let the Calling Attention pro-
ceed. It is true that the Government of 
Ecuador h as clarified the position ; but 
there arc some important citizens of 
Ecuador who made certain statements. · 
according to press reports. Members 
may have some questions on that , 

MR. SPEAKER : 
drawn only with the 
House. I cannot do it. 

It can be with. 
consent of the 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHID ALAM KHAN): Mr. 
Speaker. Government have 1een press 
reports that a deleaation of three promi-
nent ccuadc>rian personalities namely Dr . 
Carlos Julio Arocemeoa Chairman of the 
National Revolutionary Party, Dr . Cristo-
bal Montero, an official of the Ecuadoria n 
Foreign Office and Mr. Patricio Buendia. 
a lawyer, which is presently in London. 
has announced that the Government of 
Ecuador would soon recognise the so-
callcd Government of •'Khaiistan .. and 
that the Government of Ecuador, accord-
ing to the press reports. have: also agreed 
to give some land to some sikhs who can 
set up a Government-in-exile of the 
"Republic of Khalistan". Further it 
was reported that Dr. Chauhan had 
rccciv"'d an invitation to visit Ecuador. 

2, The matter was immediately taken up 
by us with the Government of Ecuador. 
I had sent a cable in this rcaard to the 
Ecuadorian Forcian Minister in which I 
had conveyed Inter a/la that .. any (such) 
statement or support to the 10-called 
•Khaiistan• would amount to interference 
in the interna l affairs of India and would 
amount to questionina the unity, terri-
torial integrity and sovereisnty of the 
Republic of India •• , I said that we 
would accordingly deeply appreciate if 
the Republic of Ecuador would urgently 
clarify the correct position in this regard . 
The Indian Miseion1 io London. Cairo, 
Boaota and our Permanent Mission in 
New York were allO aaked to take up 
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the matter with their counterparts urgently. 
Our Embassy in  Bogota Colombia) is 
concurrently accredited to Ecuador and 
the Ecuadorian Ambassador in Cairo is 
concurrently accredited to India,

3.  The Foreign Minister of Ecuador 
in his telex reply has categorically stated 
as follows :

With reference to your Cable dated 
July 29̂ please permit me to in­
form you that the Government of 
Ecuador has not sent any official 
delegation abroad to make any 
kind of contact with any persons 
belonging to the Sikh Movement. 
Dr.  Carlos  Julio   Arosemena 
Monroy has travelled to the city 
of London in his private capacity 
and his actions and contacts are 
in a purely private capacity and 
do not in any manner indicate 
any commitment of our national 
position which -is the only one 
recognised by the Government of 
Ecuador.  Ambassador Cristobal 
Montero, who at this moment 
is on vacation, is currently in a 
purely  private capacity in the 
British capital.

Government Ecuador has ack­
nowledged the legitimacy of the 
Sovereign Government of India 
and as such reiterates to your 
Excellency our desire to maintain 
most cordial and friendly relations 
with your Government.

We also take this opportunity 
to inform you that the Govern­
ment of Ecuador has not main­
tained contacts nor has acknow­
ledged a single movement com­
posed by the ethnic Sikh ele­
ments*,

4.  We have also been informed by 
b̂e Embassy of Ecuador in New Delhi 
hat the Government of Ecuador have 
issued an official statement confirming the 
Contents of  their  Foreign  Ministers 
^eply.  The Embnssy of Ecu idor has also 
informed us that  the Government of 
Ecuador has reiterated that the Official

invitations of the Ecuadorian Government 
are solely extended to Heads of constitut­
ed and recognised Governments.  The 
separatist Sikh group has neither been 
nor will it be, recognised by the Ecuado­
rian Government ; therefore,  the said 
group is not a legal entity for receiving 
official invitatio s*

While we welcome the clarification of 
the official position of the Government of 
Ecuador, I would like to express our sur­
prise that three prominent  citiens of 
Ecuador have chosen to make such un­
called for and irresponsible statements 
on a matter which is strictly a domestic 
one of India and to have offered support 
for extremist and secessionist movement 
based outside India.  Their action is not 
in keeping with the friendly relations that 
exist between India and Ecuador, a fellow 
member of the Non-aligned Movement. 
We welcome and reciprocate the desire 
expressed to us by the Government of 
Ecuador for maintaining and fostering 
cordial relations with the  Governmt̂nt 
and people of India and that it is their 
objective  to promote  through mutual 
accord such actions as may lead to sub­
stantial improvement in the bonds bet­
ween the two countries in cultural, econo­
mic and cooperative fields.

SHRI G.G. SWELL : Will land be 
given to the Khalistan*s in Ecuador 

SHRI KHURSHID ALAM KHAN : 
They have mentioned every thing that 
they have nothing to  do with the 
Khalistani movement.

\Translation\

SHRI VISHNU  MODI  Ajmer) : 
Mr, Speaker, Sir, the press carrics reports 
that Ecuador has accorded recognition 
to Khalistan  and that,  as the  hon. 
Minister has also said, a spokesman of 
their Ministry of External Affairs had 
stated in a press Conference that his 
Government had invited Mr, Chauhan.
I would like to drnw the attention of the 
hon.  Minister to  this.  Eversince an 
accord was signed between  our Hon. 
Prime Minister and Sant Longowal on 
Punjab tangle, the elements who were
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instigatina these people, who were de-
farmina India, have bc.::n attempting to 
create situations in w;1ich this agitation 
would continue. As r.:aards 1he reports 
of aivina lands to Khalistani for housing 
their aovcrnmcnt and for cultivation also, 
it is a very jCriou'l matter. The Punjab 
accord having been si gncd now, our 
aovernment should be very cautious in 
this nuuer an.1 ensure that their officials 
do not create some such peculiar situ-
ation as w.:>uld bring instability in 
Punjab. Tne acc.>rd has solved 1hc 
p roblems peacefully and is going to re-
store normal.:y. These anti-national 
elements in collusion with some foreign 
power" should under no circumstances be 
allowed to sr>.>il and vii iatc the atmos-
phere. Tnc1 eforc, there is nec:d for 
vigilance, need for not allowing 1hc situ-
ation to dc1crioratc. The Punjab accord 
s1t,;ncd by the H o n . Prime Minister has 
bc1:n welcomeJ by all. The p.:oplc abr<>ad 
have colU.n::nd.:d it, the Sikhs hv ~ ab-
road have welcom: d it. So, through you. 
Sir. like to cau1ion 1->vernment to be 
vigilant anJ n.:>t al:o.v the situation to 
de1criorate. Their endeavour should bi: to 
ensure lhat there is no problem whatso-
ever left in Punjab. 

[English) 

SHRI K.HURSHID ALAM KHA!'I : 
Sir, the statement which 1 ha,·e read 
out is very clear and 1 do not think I 
need to add anythioa to it. 

(Trunslution] 

SHRJ VIJAY KUMAR YADAV 
(Nalanda) : M1. Speaker, Sir, the !.tatc-
menl read out by the hon. Minister here 
and the reports appeared in the preu 
make it abund antly clear must Ecuator 
aovernmcnt have denied the allegation that 
the yhavc recognised the so called Khalis.u.o 
govcri1mcnt 1r -1:Julc. This shows that 
repcrts appea1 ing in the prcas arc satisfying 
and have been welcomed by our 
government. However, the statements made 
in London do ai've rise to suspecion. It 
has app~arc  in the press today. i\ press 
confcrcnce was held in London which is 
said to t:avc been orgaoiscd in a private 
capacity by a aroup of three persona. The 
Times of India carries the repurt thuli -

[ l n (ll~h  

' ·At the Press Conference in London 
the Ecuator Group had pledged 
full support to the so-called 
Khalistan. Dr. Arosemena, 
President of the Revolutionary 
National Party. a partner in the 
ruling coalition had also said 
his discuasion wirh Dr. Chauhan 
f\Jcussed in the Khalistan .Govern-
ment-in-exile and would make 
a strioa recommendation to his 
Government on his 1cturo." He 
further says .•. '• 

[ Transl..11/on) 

MR, SPEAKER 
is there now. 

I ts all over. What 

SHRI VIJOY KUMAR YADAV: 
My submission is that the attempts that 
arc being made abroad, the earlier reports 
that Chauhao's activities arc not being 
checked in the USA and London, the 
traininai centres and various other acti-
vities arc matters of concern and arc tco-
tamount to interference io our internal 
affairs. The fore.cs that arc determined 
to destroy the country arc bcina aided. 
There arc some foreign forces. The 
press recently carried as report that 
Pakistan and Bangladesh have mooted 
to form a Confederation to make the 
problem more complicated for India and 
to involve her in many other problems. 
The hon. Minister stiould sec to all these 
aspecls. 

There is need to be vigilant and to 
keep a watch in the actav1t1cs being 
carried on abroad with the aid of foreign 
powers to sec that the security of the 
country is not threatened. 

There is a reference in the report that 
there was a message, an invitation for 
Chauhan What is aovcrnmcot•s explana· 
tion to this, I would like to know. There 
is no doubt that the Government of 
Ecuator have issued a statement that they 
have not rccoaoiscd Khalistan. they rc-
coanisc India only This ia all ri1ht. 
But the thinas that have happened raise 
some question• in our minds. I would 
like a clarification from tbc boo. Minister 
in this rqard, · 
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[ Eng/l.r/r] 
SHRI KHURSHlD ALAM KHAN : 

Sir, we have to take the information 
provided by the Ecuadorian Government 
and the response we have received from 
the Ecuodrian Government at the face 
value . I can assure rhe hon. Member 
that we arc taking cvcrytbin1 in . view and 
certainly all attempts of such people will 
be frustrated if they continue to do it. 
But a t the m oment, we have to take the 
assurance 1iven by the E c uadorian Govern-
ment at the face value. 

[Tran.slat lon) 
MR. SPEAKER : Shri Tewary Ji. 

SHRIMATI PRABHAVATI GUPTA 
(Motihari) ; Mr. Speaker, the s tatement 
read out by the hon . Minister . •• 

MR. SPEAKER : I have not called 
you, you have srarrcd speaking. 

SHRIMATI KRISHNA SAHi Mr, 
Tcwary is not present, so she bas started 
speakina. 

MR. SPEAKER All right. 
C ontinue. 

SHRIMATI PRABHAVATI GUPTA: 
Mr. Speaker, many fac rs have come out 
in the statement read by the hon. Minister 
including the assurance 1iven by the 
Ecuadorian Gcweroment t ha t they have 
not recognised the so called Government-
io-cxilc. 

The hon. Minister bas himself ex-
pressed astonishment at the statement 
made by three prominent citizens io 
London, one of them is an Ambassador, 
that they have rcco1oiscd Kbalistan 
Government. The Ecuadorian Govero-
rncnt have clarified that the Ambassa.ior 
was oo leave and that he made the 
statement in bis private capacity. The 
Ambassador is o f course, on leave but 
the fact remains that he was holding the 
d iplomatic position. I want Government 
of India to take it seriously and seek 
clarification from Ecuadorian Govern-
ment why the Ambassador did not ob-
serve protocol, and made suc h statement. 

Ecuador 
SHRI KHURSHID ALAM kHAN : 

Sir, we are already p ur:Ju in1 the matter in 
su1gested by the hon. Member, but we 
shall pursue it more vigorouslJ', 

UNIT TRUST O F INDIA (AMEND-
MBN f) .BILL 

[ En.r II sir] 
THE MINISTER OF ST ATE IN -THE 

MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): Sir, on be-
half of Shri Vishwanatb Pra tap Sin1h, 
I bc1 to move for leave to introduce a 
Bill furrher to amend the Unit Trust of 
India Act. J 963. 

MR. SPEAKER : The question ia : 

That 1cave be granted to introduce 
a Bill further to amend the Unit 
Trust of India Act 1 963." 

The motion was adopted. 

SHRI JANARDHANA POOJARY: 
Sir, I introduce the Bill. 

12.27 hrs. 

[MR. DsPUTY SPEAKER. In the Chair] 

M ATTERS UNDER RULE 377 

[English] 
(I) Need to take up rcaoYatloo of 

Inter-State Orlssa Coast Canal 
la tbc SeYenth Plaa period on 
prlorlt,. basis 

SHRI CHINTAMANI JENA (Bala-
sore) : Sir, The inter-State Orissa Coast 
Canal is one of the oldest canals in the 
country, constructed by the East 
India Company for oaviptioo and 
inland water transport, which 
was carrying merchandise and also 
passensers from Orissa to West 
Bcnpl. the theo Bcn1al Province and 
vice versa, but ultimately in tbe absence 
of any maintenance etc., t his canal baa 
been silted up and some portions of it 
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have been declared abondoned by the 
Government, resulting in untold miseries, 
sorrows and difiicullies to the millions of 
people due to frequent floods, saline in­
undation and severe water logging in the 
area.  The people of the area are facing 
great inconveniences and paying  large 
amount of transportation charges of their 
goods and agriculture produce in  the 
absence of water transport system.  The 
State Government of Orissa has requested 
the Centre for renovation and improve­
ment of this oldest canal of the country, 
to utilise the canal as  inland  water 
transport route in the Sixth Plan period 
but to no avail.

In such circumstances, I would request 
the Centre to take up this inter-Slate 
Orissa Coast canal in the Seventh Plan 
period on priority basis for its  early 
renovation and improvement to  revive 
navigation and inland water route trans­
port, which will be a great boon to the 
people of coastal belts of Orissa  and 
West Bengal too.  I would, therefore, 
request the Hon. Minister of Shipping 
and Transport to acccpt this proposal for 
execution in the Seventh Plan period.

[Translation]

ii)  Need to take steps for opening of 
J.K. Rayon Factory at Kanpur

SHRI MADAN PANDEY Gurakh- 
pur) : Mr. Deputy Speaker, Sir, the J.K. 
Rayon Factory, Kanpur was closed down 
by the management more than two years 
ago without even taking prior approval 
ôf the State GoÂernment under Section 
25 FF a) of the Industrial Desputes Act 
as a result of which thousands of workers 
Jiave been rendered jobless besides causing 
loss of production worth crores of rupees. 
The INTUC has urged Government to take 
over this mill and has offered full coopera­
tion of workers if Government are prepared 
,to run the mill jointly with the Croper- 
tive Society of the workers.  It is learnt 
that the management has given a written 
offer to Government that they arc pre­
pared to hand over the mill to Govern­
ment with entire nrioveable and immove­
able assets against a taken comîensation

of Re. 1 and agree to hear entire liabili- 
ties, but there is no decision on  Govern­
ments part and on a result there is 
resentment  and  frustration   among 
workers which is creating an  adverse 
impact on industrial peace in Kanpur 
industrial town.

I, therefore, invite the attention  of 
Government to this matter of  urgent 
public importance I urge them to end 
tliis atmosphere of uncertainly by taking 
an early decision in this regard.

iii)  Need to rent me Port Blair  as 
Savarkar Dham as a tribute to 
Shri Savarkar

DR. CHANDRA SHEKHAR  TRI- 
PATH 1 Khalilabad) Sir, I want to raise 
the following matter under Rule 3 77.

Hundreds of thousands of our country, 
men suffered, went to Jails and  were 
hanged to death during the Course of 
freedom struggle and this struggle  of 
theirs, this sacrifice of  theirs brought 
indcrcndcnce to the country.  Certainly, 
after  independence  names of  streets, 
loads, stations,  buildings, towns  and 
cities which were after Englishmen have 
been changed and named after Indian 
leaders in various parts of the country. 
We are proud of it, but many places still 
carry English names and Port Blair is a 
specific example.

Several freedom fighters were put into 
celular jail in Port Blair and  tortured 
for years and the name of Vir Savarkar 
deserves a Special mention among them 
who was  awarded  life  imprisonment 
twice by British rulers and tortured for 
many years.

We may differ with Vir  Savarfcars 
views but we cannot ignor  his  great 
contribution to freedom struggle.  There­
fore, I would appeal to the  hon. Home 
Minister to rename Port Blair as Savar­
kar Dham after the name of India s 
brave son Vir Vinayak Damodar Savar­
kar  Certainly, this will be  a  great 
national tribute to this great personali*y
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iv)  Need to set up Grape Research 
Centre at Hyderabad and also to 
establish  Wine  Indutry  there 
during Seventh Plan

SHRI  V.  SCBHANADREESWARA 
RAO vVijayawada): Sir, there are thousands 
of aeres of grape gardens in and around 
Hyderabiid City in Andhra Pradesh.  In 
recent times serious pests and diseases 
have been observed in the grape gardens. 
Hence, I request the  Government  to 
establish a Grape Research Centre at 
Hyderabad to protect the world-famous 
Anapshahe grape varieties and increase 
the quality and quantity.  I also request 
the Government of India to  establish 
wine industry in Hyderabad where the 
raw material is available in plenty in the 
Seventh Plan.

V) Need to rediyert Assam Mall and 
to   restore  through  Siliguri 
Junction  A.T.  Mall,  Valsali 
Express and Haldlbari Express in 
the larger interest of people of 
North Bengal

SHRI ANANDA  PATHAK  Dar­
jeeling) :  Sir, an alarming situation has
arisen since the Railway authorities have 
recently diverted the Assam Mail passing 
through Siliguri Junction to New Jal- 
paiguri preceded by the total withdrawal 
of A.T. Mail and Vaisali Express from 
Siliguri Junction.

Diversion and  total  withdrawal  of 
trains from this Station have caused wide­
spread discontentment among a large num­
ber of porters, vendors,caterers and others 
concerned who used to earn their liveli­
hood at this Station.

The Railway authorities have also re­
moved the Crane Transhipment Handling 
Service from New Jalpaiguri and with­
drawn the Haldibari  Express  running 
between Haldibari and new Jalpaiguri, 
This has seriousiy hampered the interest 
of the workers as well as passengers.

I, therefore, urge upon the Govern­
ment to look into these matters and res­
tore the above-said trains and  Crane 
Transhipment Handling Service in  the 
larger interest of the people of North 
Bengal.

[Translation]

vi)  Need to take necessary steps to 
check malpractices such  as theft of
postal articles   and   registered
letters in Ajmer

SHRI SHANTI DHARIWAL Kota) : 
Sir, 1 want to raise the following matter 
under Rule 377.

Ajmer is a historical and religious place 
where the shrine of Khwajaji is located 
and mail and registered papers are received 
there from the followers of Khwajaji in
India   and abroad.  The   registered
packets  besides  containing  important 
information contain dollars sent by  the 
relatives  and  acquiantances of  these 
followers living abroad.  This is a big 
financial help for the followers living in 
Ajmer.  But these registered packets and 
mail are not delivered to the addresses in 
Ajmer by the Ajmer Head Post Office and 
these packets and mail disappear in the 
way.

The first instance was brought to light 
in 1982 when Governments attention was 
invited to this malpractice.  A second 
case has been reported recently.  I would 
like to draw the attention of the House 
to the news item Registry Chori ka 
mamla pakra gayd*̂  the theft of regis­
tered mail unearthed) which appeared in 
the Navjyoti dated, 24.3.85, These days 
thousands of pilgrims are visiting the 
Khawaja Shrine and if such reports come 
to light at this juncture, the people will 
definitely question the integrity of  the 
P  T department.

1 would urge the hon. Minister of 
Communications to order a CBI inquiry 
into these cases to remove the resentment 
prevailing among the people there and 
award exemplary punishment to the em­
ployees found guilty and also inculcate a 
sense of devotion of duties among other 
honest employees.

\901 \,SAKA) Matters Under Rule 374
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CRIMINAL LAW AMENDMENT 
(AMENDING) BILL-C<•ntd. 

(Eng/Im] 

MR. DEPUTY SPEAKER: We will 
now take up Item No. 9 •·further con-
sideration of the following motion moved . 
by Shri K.P. Singh Dco o n the 2nd 
August. 1985. namely:-

•'That the Bill further to amend the 
Criminal Law Amendment Act, 
1952, be taken into considera-
tion••. 

I request the Hoo'ble Minister to 
continue his speech. 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND JN THE DE-
PARTW. ENT OF CULTURE tSHRI 
K .P. SINGH DEO): Mr. Deputy, 
Speaker. Sir. Last week I could just 
mention that I would like to beg per· 

mission to move ·the Criminal Law 
Amendment Bill.  198 S. This Bill 
aeeks to amend the Criminal 
Amendment Act, 1952, in order. to pro-
vide for punishment of personnel of 
Border Security Force who assist smug-
glers or infiltrators in crossing over the 
borders by accepting considerations. 

Jn accordance with clauses (ii) and (iii) 
of sub-rule (2) of Rule 1 S of the Border 
Security Force Rules, 1969. it is the 
duty of the Border Security Force to : -

(i) 

(ii) 

Prevent trans-border crimes. un-
authorised entry into or exit from 
the territory of India; 

Prevent smut?aling and any other 
illegal activity. 

In the recent past , cases have come to 
notice where personnel of the BSF liave 
shown connivance' wilh 11mugglers and 
infiltrators after acceptin1t consideration 
in the form of money or goods or ser-
vicf's. The BSF officers whose conduct 
ia found prejudicial to good order and 

discipline of the Force can be dealt with 
under Section 40 of the Border Security 
Force Act. 1968. Civil offences com-
mitted by the BSF personnel can be tried 
and punished by a Security F<lrcc Court 
under Section 46 of the said Act. 

Under sub-section (i) of Sect:on 7 of 
the Criminal Law Amendment Act, 1952, 
the offences specified in sub.section (i) 
of Section 6 of that Act viz .• tt-e taking 
of gratification by public servants are 
triable by Special Judges only • . Accord-
ing to the judgement given by the 
Supreme Court in 1961. the Special 
Judie had exclusive jurisdiction to try 
any s uch <lffence and the mere fact that 
any such offenet: might also be an offence 
under the Army Act would not be of any 
relevance to a case where the 1eneral Act 
in express tc-rms confers jurisdiction on a 
particular tribunal in re11pect of specified 
otrenc..-s to the exclusion of anything con-
tained in any other law. 

The Crimine>I Law Amendment Act 
195 2. was. therefore, amended through 
an Ordinance in 1965 replaced by the 
Criminal Law Amendment ( J\ mending) 
Act. J 966, to save the uri~ iction exer-
ciscable by the court martial or other 
authority under the military, naval or 
air force laws and to validate the trials 
held, proccedin1s taken and sentences 
pa!>sed hy courts martial and other 
competent authorities under these laws. 

Since the BSF personnel are g<'verned 
by the. BSF Act. J 96S which is somewhat 
akin to the Army Act, 1950, it is pro-
posed that the Criminal Law Amendment 
Act. t 952. may be amended prosrec-
tively so that the jurisdiction exercisable 
by the Security Force Courts in respect 
o f offences specified in Section 6 (I\ of 
the Criminal Law Amendment Act, 1952, 
is oot affected in view of the provision 
relating to trial by special judges iu 
Section 7 of the latter Ac1. 

Sir, this is an enabling clause and to 
make discipline and to meet out justice . 
this is being inrroduced quickly and 
summarily . . I beg leave of the. House for 
consideration and passing o f this Bill. 
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SHRI THAMPAN THOMAS Maveli- 
kara) :  Sir, this Amendment  Act  is
intended  to  overcome  the  difficulty 
created by the Supreme Court decision. 
In this connection I would like to draw 
the attention that not only in 3SF Act, 
but also in many other provisions of Law 
there   is   overlapping.   So   long 
as  there  is  overlapping  of   pro. 
visions, the proper imolementation is be­
coming impossible.  This amending Bill 
is  brought  only  for  the  purpose 
of  meeting   the   situation   that 
has   arisen  as  a  result  of   a
Supreme Court decision that a particular 
way of trial is not possible in the case, of 
BSF personnel.  It that is the case, it 
can be said not only with regard to BSF 
but also the officers and personnel who 
arc working in similar other forces. They 
are also during the same thing.  If the 
police force is taken, the same thing can 
be said about them, that you cannot get 
justice from them and they are corrupt 
people.  Then there are  the Customs 
people.  Often we hear and it has come 
in the newspapers also that the customs 
offices connive with the people who come 
from abroad to bring things into our 
country  So a lot of persons whose job 
it is to implement the law have themselves 
become the law-breakers.

Here in the Bill it is said that instances 
have come to the notice of the Govern­
ment that persons working in the BSF 
are themselves violating the law and that 
therefore, criminal proceedings will have 
to be initiated against them.  It is all 
right to have a punitive and deterrent 
provision in the law, but, unfortunately, 
niany laws in the country are not being 
enforced effectively.  Therefore, if a law 
is intended to be implemented for a deter­
rent and punitive purpose, then its imple- 
n̂entation should be effective, and then 
only there will be some fear.  Therefore, 
he amendment is, of course, necessary 
in the light of the present day conditions.

liiit what T would like to urcje is that
Governm*nt should appoint a com- 

rnittee to go into the matter as to which
the laws which are now overlapping
various accounts, specially in the field 

o** criminal law.  There are many over­

lapping  provisions.  It  can  be  setn 
whether in the proceedings under a cer­
tain  law  punishment can be imposed 
whereas under another law, the punish­
ment may not be possible.  Then it be­
comes overlapping and the benefit  of 
doubt will be given to  the accused and 
he can very well escape.  Therefore, the 
law shojid be more effective and should 
have a deterrent effcct on  the minds of 
the people who are governed under that 
law.

Also I would like fo point out that the 
various pronouncements of the Supreme 
Court will have to be taken note of by 
the Government as early as possible.  In 
the recent judgment in the matter of 
central Government employees the Sup­
reme  Court  has  said  that   under 
the  constitutional  provisions  their 
services  can  be  terminated  whereas 
if you see the industries law, it provides 
safety and security  to  the  industrial 
workers and under the industrial law a 
person can be dismissed only after proper 
enquiry and only afrer compliancc with 
the principles of natural  justice.  My 
submission  is that  Govermient  have 
come forward with this amending Bill to 
meet the situation arisîg out of  the 
judgment of the Supreme Court.  In the 
same manner, my submission is that the 
Government  should  he  prepared  c 
analyse every judgment of the Supreme 
Court and wherever necessary, to bring 
forwnrd amendrTients to the  law.  In 
this connection I invite your attention to 
the recent decision of the Supreme Court 
with regard to Government employees 
that their services can  be  terminated 
without conductinc any inquiry and with­
out complying with the  principles  of 
natural justice whereas  the  industrial 
workers have got security n̂d they have 
pot the right of deffence and appear before 
an enquiry to prove his innocence where­
as the Government employees are denied 
this right  This is also in the  same 
position.  Therefore, perhaps an amend­
ment to the Constitution itself may be 
required.  Art. 1̂1 of the Constitution 
will have to be amended.

Taking part in this discussion  whar I 
would like to submit is that Smilarly
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the• c arc so many decisions, so many 
pronouncements of the Supreme Court 
and other courts \Yhlch overlap one an-
other. Therefore,  a streamlining in these 
matters is very necessary and some study 
should be conducted in this re1tard by the 
Government by appointina a Commission 
and bringing out a proper implcmcnt-ttion 
of the Jaw. Because of the multi-nature 
of th~ law, punishments cannot be given. 
I have submitted that. Other points ah;o 
I have mentioned that in the case of other 
officers like the Customs people and also 
the Police, if possible. there should be a 
procedure by which the culprits can be 
brought to book. This is my submission 
in the matter. 

[Tran.lat/on] 

DR. CHANDRA SHEKHAR TRl-
PATHI tKh .• lilabad) : Mr. Deputy 
Speaker, Sir. I support the Criminal Law 
Amendment ( Amcndina) Bill which is 
under conaideratioo at present. Whal I 
am tcoing to submit is known to every-
body. There has been rapid increase in 
the incidents or unauihori~  and unlaw-
ful crossing over to this side of the 
borders of the country, Bhairava and 
Krishna Na aar which are adjacent to my 
dilltri\:I are si•uated in 1he territory of 
Nepal, Many illegal activities are aoina 
on there. The dacoits and thutrs belong-
ing 10 our country commit crimes here 
and then cros~ over to Nep1I in collusion 
with the officials on this side of the 
border. The criminals arc allowed to 
ecape or cross over to the other side on 
the allurement of money or throuah 
sorr.cbody's approach. In Uttar Pradesh, 
there is a definite increase in the number 
of such crimes on this account 

The second important point is about 
smuggling. There was a provision in this 
Act till now that such persons would be 
put on trial in the courts of special judges. 
)t resulted in tbc delay in disposal of the 
cases. Hearing of the trial was postponed 
to further dates and cases could not be 
disposed of. Bu,t now under the amend-
ment. which has been brought, there will 
not be delay in the trials of such crimes 
and cases will be disposed of without 
delay, The amendment is very commend-

able from this point of view. Now under 
this Act, cases will be disposed of with-
out delay, This amendment will also be 
helpful in maintaining the secrecy. Pre-
viously, the secrecy could not be main-
tained but now those secrets will not 
reach the common man and the secrecy 
will be maintained. Ca1es will also be 
disposed of quickly. 

With these words I support the Bill. 

[English] 

SHRl SATYENDRA NARAYAN 
SINHA (Aurangabad\ : Sir, I rise to 
support this Amending Bill. It is a very 
simple proposition. The amendment 
seeks to exclude the jurisdiction of the 
criminal law courts from trying any 
offences which are triable under Section• 
4 6 and 4 7 in a civil offence committed 
by the member of the Border Security 
Force and which would be tried only by 
Security Force courts. 

In the Statement or Objects and 
Reasons it has been stated that it was in 
1hc year 1961 that the Supreme Court 
held that the Army Act also was not 
exclusively applicable to such offences and 
according to the provisions of the law the 
criminal courts were ~o p t ot to try 
cases where Army p·eoplc were hauled up 
for offences. An Ordinance was pro-
mulgated followed by an Act. It was 
done in l 966. 

I would like to know from the hon. 
Minister why such a Iona delay has 
occurred in bringing forward this Ameild-
ina Bill. The Minister has said that in 
the recent past it has come to the ootice 
of the Government or the authorities that 
smuagling has taken place with the 
connivance of tbe Members of the 
Force. The Director General of B.S.F .• 
Mr. Birbal Nath. though hesitatingly, has 
admitted that there has been spurt in the 
smuggling of arms and narcotics and 
other goods and he has said that it has 
happened not only with the connivance 
but collusion of a large section of the 
personnel posted in the border. It is a 
serious thing and I would like to know 
whether any persona has been arrested 
or any action has been initiated or 
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whether the Government came up with 
this Bill so that the Criminal Courts have 
the jurisdiction over the cases and not 
the Security Force courts.  This is what 
1  wanted  to  know  from the hon. 
Minister.

Now, in supporting this amending Bill, 
I would like to make some remarks.  Sir, 
recently or for some time past, there has 
been discontent among the B.S.F. cadre 
officers.  Only recently, you might have 
seen  that  a  big despatch on the 
subject  appeared  in *The  Statement* 
because they do not like the incursion of 
I P.S. officers.  According to a Notifica­
tion by the government under para 6iii) 
of B.S.F. Seniority and Promotion and 
Superannuation) Rule of 1978 published 
in  the  Gaette  Notification of  I 1 th 
November  1978  all commandants and 
officers of equal rank who have put  in 
8 years of service in that position shall 
be eligible for promotion to the rank of 
a D.I.G,  It was expected that most of 
the posts will be filled up by those officers. 
Therefore, the Home Ministry has issued 
a Circular that 75% of the posts in the 
D.I.G,  would be reserved for I.P.S. 
officers  cadre.  Naturally,  this  has 
c-eated discontent among these people. 
This is a fighting force and we want to 
maintain discipline and morale and we 
wan to maintain integrated character and 
personality of the B.S.F.  It is necessary 
that the Government  should  address 
itself to this problem as soon as possible. 
If I.P.S. officers have to brought in. they 
may  be brought in, but the Government 
must take some decision and offer one 
time chance so that they may either opt 
for B.S F. or go for different cadres. 
This problem has to be solved.  Other­
wise, it will undermine the morale and 
discipline of the force.  The Government 
should act immediately on this.

Secondly, the B.S.F. has been used too 
frequently for law and order duties to aid 
the civil administration.  I am aware of 
the fact that in  the chartered areas, 
duties include maintenance of law and 
order situation.  But  I would like to 
point out here that this is a fighting force 
and frequent use of this force is not good.
is primarily for maintaining the vigil

on the border and to prevent smuggling 
and trans-border crimes.  But frequent 
use of this force for maintaining law and 
order will detract from the character of 
this force.  They are used for different 
purposes.  When they are called upon to 
deal with the law and orc*er situation, the 
rough and tough method has in fact often 
produced disatisraciion among the person­
nel.  Even  Mr. Sravan Tandon,  the 
former  D.G. has also said that the 
frequent use of the force for law and 
order duties is not good.  Therefore, I 
would like to submit to the Government 
that even though it is within the right to 
use B.S.F. for law and order duties, they 
should refrain from doing it so frequently, 
as is being done now, because it  has 
produced a lot of discontent among the 
people and rough and tough method 
produces more than that what was need. It 
is not for the B.S.F which is a fighting 
force and it requires the support and 
goodwill of the people.   With these 
words, I support the Bill.

SHRI E. AYVAPU REDDY Kur- 
nool) :  Mr. Deputy-Speaker, Sir, in my
opinion, it is a very inconsequential 
amendment to Section I l of the Criminal 
Law Amendment Act, 195 2. There is no 
necessity to oppose this Bill and this Bill, 
in fact. Ishould have been passed without 
any opposition, and discussion, but as 
you  have allotted two hours for this 
Bill, we have to speak something on it.

AN HON. MEMBER ; 
waste of time 

It is not a

MR.  DEPUTY-SPEAKER :   No ;
Members may  like to say something 
on it.

SHRI E. AYYAPU REDDY :  Sir, 1
would like to go to the original Criminal 
Law Amendment Act, 195 2, from which 
we are now asking for exemption.  This 
Act was passed in 1952 to create special 
judges for the purpose of trying offences 
by  or  relating to  public  servants, 
that is, offences under section 161, 162,
163, 164, 6̂5 and 165A of the Indian 
Penal Code, offences of curruption and 
bribery committed by public servants. 
Thirty three years have elapsed after
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passing of this Criminal Law Amendment 

Act, J 9S2. 

Prior to passin1 of this Act in J 952, 
all these offences were tri1tble by a 
ma1is1rate under the Criminal Procedure 
Code. Section 4 of the Criminal Pro-
cedure Code says : 

.. ( 1) All t>fl'c:nces under the Indian 
Penal Code shall be investigated. 
inquired into. tried, and otherwise 
dealt with according to the pro-
visions hereinafter contained. 

(2) All offences under any other law 
shall be invcstiaated. inquired 
into, tried and otherwise dealt 
with accordina to th: same pco-
visions. but subject to any enact-
ment for the time bcinll-in force 
regulating the marmer or place of 
investigating. •nquiring into, trying 
or otherwise dcalina with such 
offences.·• 

Schedule to the Criminal Procedure Code 
provided that offences by or relating to 
public servants, namely tbe offences under 
Sections 161. 16.?, 163, 164, 16S and 
16SA, that is, corruption and brihery 
would be triable by a Magistrate of the 
lst Class. 

Prior to I 95 2, cases of corruption. 
bribery etc. against public servants used 
to be very few, by and larae. and these 
were tried by Magistrates. But in I 9 S 2. 
in order to emphasise that offences by 
puhlic servants have aot special signi-
ficance, tt.e Criminal Law Amendment 
Act, I ~  was passed with the result that 
special courts and special judges could be 
appointed for the purpose of trying 
otfc:nccs relating 10 public servants. This 
resulted in the appointment of two or 
three courts at the State capital. Even 
if a small offence is committed by a petty 
official in some remote corner of the 
State, he has to • be tried by the special 
court. He has to come all the way 
practically from a remote corner to the 
Stale capital. Almost all these special 
courts are located in the State capitals, 

they are not distributed, and because they 
are of the category of special judges, not 
more than two or three courts are 
allocated by the State Government for 
this purpose. The net result is that 
witnesses have to come all the wa y to the 
special courts, travelling sometimes four 
hundred to five hundred miles, and in 
case the case is adjourned, they have to 
ao back. I would only request the boo. 
Minis1er to call for the data of all cases 
which arc being tried by the special courts 
in all the States, the number of cases 
which is being dispOsed of, and to 
review how far these courts have been 
effective. 

3.00 hrs. 

As a matter of fact, the very same 
judge, who is a Sessions Judge, by noti-
ficat 1on is made a Special Judge and then, 
c~aus  he becomes a Special Judge and 
because he is stationed at the State 
capital. he acts jurisdiction to try almost 
all the cases relating to public servants 
and this has been causing a lot of 
inconvenience to the witnesses and delay 
in dispoi.al of the cases. Among these. 
we hear of a very few conviction cases. 
If the hon. Minister gets the statistics, he 
will find that in some cases there has 
been enormous delay. Cases have been 
pending for five years. six years and even 
ten years and the public servants who arc 
being prosecuted have been appealing to 
the Stille Government to suspend their 
suspensions and put them back aaaia into 
service. There are a number of cases, 
where after being under suspension for 
ten or fifteen years, they were acquitted 
and they got back their salaries and 
allowance from the back date. 

So, the necessity to have this special 
act of · J 9 S 2 is no looacr there for the 
simple reason that the number of corruP-
tioo cases have also gone up. These can 
easily be tried by the special magistrate 
at the Taluka level and in some serious 
cases at the district level. So, my sug-
gestion is that it is time to have a look 
at the Criminal Law Amendment Act 
itself. There is no necessity to make any 
special prov1s1on. All these cases of 
corruption can be easily tried by the 
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ordinary  criminal  courts.  The  same 
magistrates, the same judiciary and the 
same rules are being applied and they 
can be disposed of at the taluka level 
itself, probably more eCFectively, more 
efficiently and more expeditiously.

MR.  DEPUTY  SPEAKER :  We
adjourn for lunch and reassemble at two 

O clock.

13.02 hrs.

The Lok Sabha then adjourned for Lunch 
till Fourteen of the Clock

The Lok Sabha reassembled̂ after
lundĥ at Nine Minuter past Fourteen 

of the Clock,

[Mr. Deputy Speaker in the Chair]

CRIMINAL LAW AMENDMENT 
AMENDING) BILL Contd.

[English]

MR,  DEPUTY SPEAKER :   Now
Shri Basavaraju.

[Translution]

^ SHRI   G.S.   BASAVARAJU 
Tumkur) :  Mr. Deputy Speaker, Sir,
our hon. Minister has brought a very 
good bill and 1 wholeheartedly welcome 
it.  Several offences  like  trans-border 
crimes, unauthorised entry into or exrt 
from the territory of India, smuggling, 
and other illegal activities have to be 
dealt with firmly and therefore such a 
bill is very essential.  Even the members 
from the opposition have welcomed this 
measure.  In fact I had expected such 
an amended bill much earlier.

While speaking on this bill I have to 
highlight  some  points.  Like  Border 
Security Force there are other forces like 
Central Industrial Security Force CISF), 
Central Reserve Police Force CRPF), 
Railway Protection Force CRPF) etc. 
which could have been included in this 
amendment bill. However 1 request the

hon. Minister to bring in a comprehen­
sive bill including all the above men­
tioned forces.

Secondly, I want to draw your kind 
attention toward̂ t̂he report of adminis­
trative reforms committee headed by late 
Shri  Kengal  Hanumantaiah,  ex-Chief 
Minister of Karnataka.  I do not know 
what has happened to the reports of this 
Committee.  1 urge  upon  the hon. 
Minister to implement the recommenda­
tions contained in the report of this Com­
mittee.  If the  recommendations con­
tained in these Reports are implemented 
I am sure that honest, descipline, hard 
work, sincerity etc. in the administration 
can be vastly improved.

This Bill will definitely halt the re­
ported unholy collusion between smug­
glers, drug-traffickers and some elements 
of BSF.  I whole heartedly Support this 
Bill and I congratulate him for the timely 
amendment Cr. P.C. in  this  regard. 
With these words, I resume my seat.

[Englisĥ

SHRI SHANTARAM NAIK Panaji) :
I rise lo support this Amendment Bill 
which is very much required from the 
point of view of jurisdiction which it in­
volves.  In fact̂ this amendment ought 
to have come long back.  Nevertheless,
I appreciate the  efforts  of the hon. 
Minister for bringing this  amendment 
even at this late stage.

The Border Security Force  is very 
relevant  in the  various para-military 
forces that we have.  In tact, it is the 
restraint on the part of personnel of the 
Border Security Force that I may say 
prevents wars ; it is their restraint, it is 
their tactics and it is their dialogues that 
they hold between the forces on both 
sides that prevent wars whicli ultimately, 
as you know, how destructive they are. 
Therefore, in that sense, this force is very 
much important.  In  this Amendment 
Bill what is sought to be done is this. 
If a personnel from the Border Security 
Force is to be tried under the Prevention 
of Corruption Act 1947 or under certain

* The speech was originally delivered in Kannada.
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section of IPC, which deals with corrup­
tion, then the powers under this proposed 
amendment are vested in the authority 
under the Border Sed̂rity Force Act, 
unlike Powers which are today vested in 
Special Judge, under the Prevention of 
Corruption Act or Criminal Law Amend­
ment which exists.  Therefore, in that 
light and for the reason that personnel 
like Border Security  Force and  army 
should not be exposed before ordinary 
criminal courts.  In  that  light,  this 
Amendment Act is most welcome.

Secondly when this matter goes to the 
Special Judge, normally. Special Judges 
are District Court Judges and they are 
stationed in district places ; before them 
several cases of importance are there and 
therefore delays of years together are 
involved and consequently army personnel 
and the Border Security Force suffer to 
a great extent, and that  again affects 
their morale, and in that light,  this 
Amendment Act is very important.

However, I would like to make certain 
suggestions with respect to further better 
implementation of this provision.

In the first place I would like to suggest 
that when cases of corruption are dealt 
with under the Prevention of Corruption 
Act and the IPC, powers should be vest­
ed in the judges senior judges of appro­
priate seniority who sit at the Taluk 
headquarters so that people, as one of 
the hon. Members has suggested, who are 
poor litigants need not have to travel 
miles and miles to  the district head­
quarters to be tried or  to stand as 
witnesses.

Secondly, these cases come to light or 
get tried only if the affected persons come 
out and complain in the Policc Station 
that so and so oflcer is asking for some 
money or bribe from them.  Only then 
the case comes up and a charge-sheet 
is filed.  However, the police authoiities 
and the concerned officers should see that 
people involved in corruption cases are 
caught ; they should take, the initiative 
and suo n otu and start the prosecution 
under the Prevention of Corruption Act

or Sections 161, or 165A of the Criminal 
Procedure Code.  Unless the aggrieved 
parties take the initiative such cases will 
not be forthcoming.

Then there are some modalities of trap­
ping the corrupt officers.  When a per­
son complains that an officer is demand­
ing a bribe or some sort of considera­
tion then a trap is laid.  What is done 
is, the complainant is asked to meet the 
police party or the raiding parry at a 
particular time or place.  Then a bundle 
of notes is given to the complainant. 
These notes are treated in  phenolph- 
thalein powder in advance.  Some lime 
water is also used.  These  notes are 
handed over to the complainant, some 
time is fixed between fhe complainant and 
the officers to call ihe official who is 
demanding the bribe.  Say, if 3 p.m. is 
fixed at about that time the Police p̂tty 
also goes to the appointed place and the 
complainant hands over the notes to the 
corrupt officer.  Then the Police party 
catches the officer and recovers the notes 
from his person. Thus the man is caught 
red handed.  Normally the procedure is 
to sprinkle lime water on the notes which 
turn pink ; and this proves that those 
were the notes handed over to the com­
plainant.  What I want to say is that 
the  whole procedure is  combursonje. 
The Panch witnesses are not able to de­
pose in a court of law and narrate these 
things one after another and if any Panch 
fumbles in between somewhere, then the 
case is gone.  Therefore, what happens 
is only a few cases of corruption are 
proved.  Ultimately only 10 per cent 
of the cases are conducted till the end : 
50 to 60 per cent of people do not get 
any punishment.  So, it is essential that 
these modalities or procedures are chang­
ed, so that the guilty do not go scot- 
free.  Senior investigating officers are to 
be entrusted with this task.

In the Union Territories, what we find 
is that normally the investigating officer 
is an IPS officer of the rank of Deputy 
Inspector General,  Such officers are 
vested with powers but the pity is 
they are transferred very frequently. 
instance, an investigating officer file*  
case under the Prevention of Corruption
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Act and starts thê prosecution, but withia 
six months he is transferred to Delhi or. 
to some other Union Territory,  Then 
the case is practically gone.  This I am 
speaking from my personal experience.
I was a Special Public Presecutor under 
the Prevention of Corruption Act.  Once
1.0. in  a  case which  was  conducted
by me. the 1.0. was transferred. I was 
helpless.  I  was  searching  for  the
1.0. at   various places  of his  post-
ing.  The Officer subsequently resigned 
from his post. He subsequently joined 
politics and became a Member of Parlia­
ment.  Thereafter I also contested the 
election and I also came to Parliament. 
But the case is still pending.  These sort 
of co-incidcnts sometimes follow. There­
fore, officers of the rank of Police In­
spectors should also be vested with the 
powers to deal with offences so that they 
are not transferred outside the limits of 
the territory and the cases do not linger.

With  respect to the last amendment
which was introduced in 1966. I would 
also like to make a few suggestions. 
Section 11 of the Criminal law Amend­
ment Act says :

^Nothing in this Act shall affect the 
jurisdiction by or the procedure 
applicable to. any court or other 
authority  under  any  military, 
naval or air force law,

Although we are not directly concerned 
with this amendment today, 1 feel that 
the words used here namely m̂ilitary, 
naval or air force laws are not correct 
aod that the concerned statute ought to 
have been mentioned as has rightly been 
done with the present amendment,

SHRI K P. SINGH DEO :  It is
known as Army, Navy and Air Force 
Act.

SHRI SHANTARAM NAIK :  But
the statute  has not been  mentioned, 
lastly  whatever vagueness or lacunae 
which are there in  the Prevention of 
Corniption Act,  should  be removed.- 
ĥo is the competent authority to grant 
sanction to prosecute uader the preven- 
tiea of CorruptiM Act 7  This aspect

has to be clarified properly in the Act. 
In the case of Mr. Antulay we have 
seen that because of vagueness the case 
was dragged on for  months together. 
This sort of vague provision gives rise to 
delays which should be avoided.  There­
fore, although we are not directly con­
cerned with the amendment to the Pre­
vention of Corruption Act at this stage, 
1 have incidently mentioned  all these 
things and I hope the hon. Minister will 
take note of these suggestions.

SHRI INDRAJIT GUPTA Basirhat) : 
Sir, the Amendment Bill is long over­
due,  Actually I share the  curiosity 
which has been expressed by some other 
Members who spoke before me as to why 
it has taken so long to bring this Amend­
ing Bill.  It has a liniited purpose i.e. 
removing the legal lacuna or anomaly 
which was existing as to the jurisdiction 
in respect of personnel of the Border 
Security Force who  are charged with 
offences of  smuggling, collusion with 
smugglerŝ corruption and so on.  But I 
would like the hon. Minister to tell us 
as to why they have suddenly woken up 
now, because the Supreme Court gave 
its judgment in 1961.  After that, an 
amendment to the Criminal Law was 
brought in 1966.  And this is 1985. 
This anomaly or whatever it was there 
all this time.  So 1 would like to know 
whether the fact of the matter is ihat the 
Government has decided to move in this 
matter only now because during this inter, 
vening period, the number of cases which 
have been reported of collusion by BSF 
personnel with smugglers, infiltrators and 
also corruption cases, have been increas­
ing on such a scale that only it came to 
the notice of the Government that it 
would be necesîary to  do something. 
I think while introducing the Bill the 
Minister should have helped the House 
by also giving us some factual information 
as to what is actually the number of 
personnel who ĥve actually been pro. 
ceedsd against and against whom action 
has been taken for such offences.  There 
is no information.  We have no data 
whatsoever to go on.  The introductory 
remarks of the Minister consisted only of 
reading out the Statement of Objects and 
Reasons which has been supplied to ua
io any case.  He need not have taken
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the trouble to read it out. or course. 
I support the Bill but it is oot merely a 
question of dcfioioa clearly the jurisdic-
tion of the courts. One would also like 
to know whether aov action is rcalJy 
being taken. I have to take this oppor-
tunity of just bringing to the nolice cf 
the hon. Minister and or the House that 
the way the Border Security Force has 
been behavina on the borders of our 
country is not inspmog very much 
c::onfidcoce in the public. I do not mean 
to suaaest that every single person who 
belongs to the BSF is corrupt, or is 
ishon s~  or is failing in bis duty. Not 
at all., I know lhat BSF has also. on 
several occasions, done e"cellent service. 
But my constituency, for eKample, runs 
all along the border of Bangladesh. The 
border in most of those places is not a 
Jand boundary, but the boundary on the 
rivers and c::anals. It is a siverioe 
boundary where there is plenty or water 
and oo roads in many places. The 
patrollina alona that border has to be 
done very often by boats. BSF has got 
special types of vessels and crafls which 
they are supposed to use for this purpose. 
But I must say that smuggling of course, 
is 11oing on in both directions on quite a 
l:!rge scale. . I aaree that it is very diffi-
cult to control every single yard or every 
single mile or that borcler but smuagling 
is on the increase. Everybody there 
knows it. Collusion or the BSP with 
these smuaglers is comm.>n talk: Every-
body talks about it there and everybody 
says that nothing can be done apparently 
to prevent it. Worse than that is that 
trans-border crimes arc taking place in 
which the BSF is proving quite ineffective 
to do anything. Armed.ganas are some-
times c::omina across to our side or the 
border from Banaladesh. My coosti-
tueoc::y is situated just opposite the 
districts of Jessore and Khulna, and a 
number of cases have tak1:n place where 
armed dacoits with weapons have crossed 
into our territory and committed decoities. 
In one case they h:ad kidnapped some 
people also. They also take away cattle 
and do all sorts or things like that. 
They arc c::omina and going freely. 
Except in one case which is lcnown to me, 
the BSF appareot.ly failed even to inter-
cept them. To c::heck un:suthorised entry 

and exit from the territory of India which, 
as staled here in lhe S1a1emeot of Objects 
and Reasons, is one of the duties of the 
Boarder Securily .Force. It is tot.ally 
incapable of checkin11 this unauthorised 
entry and exit. Moreover, this has 
become a source of corruption to which 
the BSP is pron-'. The people who have 
got no valid documents for crossing or 
coming back. can get entry or eKit by 
moans of bribing BSF personnel, and 
this is beina done quite frequeo1ly. I 
do 001 know what action 1be Govern-
ment have taken or whal slcps they have 
taken to delect these lhiogs, We heard the 
other day. for eKample, that there wat so 
much infiltration going on across the 
Punjab border, Perh:ips it is still going 
on. It is reported that so many 1errorists 
and extremists 6nd i• e ,tty to slip across 
the border into P .. k .. tan and then com: 
back whenever they waat. But they arc 
comina and going af1cr receiving training 
in arms and all that. Or, they are 
coming and goina without trai1Jio1. 

Yesterday. 1 happ:n.:d to be on the 
Waga border nut Amritsu. I just had 
gone down to the border to have a look 
at it.  I had done it before also. Our 
BSF is there on the border checkpost. It 
is very much in evidence. looking very 
much smarr in uniforms petrollina there 
side-by-side with th~ Pakistani Rangers 
on the other sid: jusl a few feet away. 
But. after all, if infiltration is not going 
to take place at the poinl of Waaa post, 
it is laking place alo111 the lndo. Pakistan 
border. And if such musive infiltration 
bas taken place and enabled iafil1eratioo 
of all sorts of armi here illeg<llly-and 
we know what happened in the laSt 
couple of years-and thcic aroups of 
terrorists and euremiats have been freely 
going. ~  wants tq know what the BSF 
was doing. It is an armed force, it is a 
trained force, it is a para-military force. 
which is •pecially trained to encounter 
and combat this kind of illea:il trespiss-
ing. but here ~vcr o  talks about the 
Punjab border as being a border which is 
very easily open to penetration : and 
therefore. one cannot control or appre-
hend these terrorists and extremists who 
can just slip a~roas and .come back 
whenever they want. ·so, BSP has bcCD 
failina in this matter also. 
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Merapani clash, which took place 
between the police forces of Assam and 
Naaalaod is the most dissraceful and 
disressioa matter. It is really qulte dis-
astrous to the cause of national unity. 
It is true when the matter was. raised a 
few days aao. the Minister here in the 
Hl>use denied knowledse of the fact that 
any BSF personnel was involved in the 
clash, but I would like to h 1we further 
re-assurance from the Government, 
because every sinale report which has 
appeared and which has been published, 
docs claim 1ha1 at least on the Nagaland 
side the BSF did parricipate in this clash. 
They wc:re used apparently by the 
Naaaland Governrncnt in the attack on 
the Assamese v illaacs in Merapani area; 
In that incident perhaps an evidence was 
found or the use or mortar shells. . it is 
not normally aiven to the ordinary armed 
police. If it is a fact •hat BSF took part 
in the clash, then a s1ern action has to 
be 1aken. I aaree wilh the Memb..:rs 
who hav~ said that it is very wrong to 
use the BSF on a ny in~r asin  scale on 
normal law and order operations in .areas 
which are very far removed from the 
border or which have nothing to do with 
the border at all. To aid the civil power 
in so-called maintainins peace or Jaw or 
order. p olice forces are used. Sometimes 
army is used. Sometimes army ha<> to be 
used. l consider, it is a very inadvisable 
thing. The Army should be used with 
s reat restraint. It should not be u ;ed 
to replace the police force. But the 
BSF, whose very name is 'border 
security force• which has been raised and 
trained for the purpose of safeguardina 
borders or our country, If they arc found 
to be brouaht into action in internal areas 
or in interior of our country far away 
from the border to help some State 
Government or State authorities to cope 
with some riotina or some civil strife. 
I think it is very undesirable It will 
surely sap the morale or the BSF 
persoooei. if they are more and more 
used for this purpose and it will make 
them unfit for the real purpose for which 
they •re desianed, namely to safeiiuard 
the 9CCurity of the .border and to prevent 
all theae illeaal incur$io"s and s ua~lin  

and 10 on. , So, ttlat should be done. 
As far possible. the BSF at least should 
not bo used for that purpose. 

I welcome the Bill lo so far It remedies 
any ambi1uity or doubt that ellist as to 
assure the judicial authori•y to try these 
people who are charged with these 
offences ; but simply that is not enouah. 
We should be told somethina ; we should 
be aiveo some ;nformation whether action 
has been taken or not. because Govern-
ment itself admits these facts. It says 
and I quote: 

'•In the recent past cases have come to 
notice where personnel of the 
BSF have •hown connivance with 
smuaglers and infiltra1on after 
acceptina consideration in the 
form of money or aoods. • • 

Tttis is the Government•s own statement 
which is really quite an alarmin1 business 
'lnd we should know about it. S ince 
these cases hctve come to your notice, 
some action should have been taken and 
action was taken probably, or in many 
cases. ac1ion was not taken ; we don't 
know anythina about it. So, I would 
request the Minister to aive us some 
mo:e information about this matter, and 
als ' assure us thst the d iscipline or the 
BS F -whic h means really in the last 
r.:sort that of the officer cedre in BSF -
has got to be mad.: mu.:h more conscious 
about its duties and discipline has aot to 
be strictly enforced and action taken 
whenever ne::e"sary. What are the steps 
which have been taken in this direction ? 
I ·would like to know that. 

On the bordl!r at least l know that 
among the people whom I represent in 
this House th~r  is absolutely no ~on  

fidence on the BSF. People say,: Oh, 
as Iona as BSF is there, you can be 
dead.sure that smu111lin1 will ao on 
freely o~ a bia scale. BSF. accordiDI to 
the people, is the quarantee that ~ ua

sling will go on without any luod of 
check . This is not a nice kind of 
~rti icat  to aive to the BSF. 

Therefore. S ir, support the Bill 
because, I think, it is long overdue. ~ut 

just a Bill, without aoy action be1n1 
taken as follow-up is quite useless and 
not worth the paper it is written-. I 
6ope that the hon. Mioli;ter will ealiahton 
us somethma about this. 
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[Tran.rlatlon) 

SHRI VIRDHI CHANDER JAIN 
(Barmeo:r) : Mr. Deputy Speaker. Sir, 1 
welcome the Crimnial Law (Amendment) 
Bill, l 98S brou1ht forward in the House 
for coo1ideration. 

I quite agree with the views expressed 
by Shri Jn<'rajit Gupta.  1 also come 
from the border area. We are constantly 
aceina the work of B .S . F . in the 
border areas of Barmer and Jaisalmer. 
It bu been found that whatever 
smuglina activities take place or 
whatever unlawful activities go oo 
from Pakistan side, these cannot take 
place without the connivance or the 
B.S.F. personnel. There cannot be cases 
of smuggling withE.'ut the connivance of 
the B.S.F . personnel. It is  a matter of 
great surprise that a large number of 
cows are taken to other side of the border 
and the B S .F. fail to take action. 
Commodities like bidis, sugu are smug-
gled out in exchange of cloth. cassettes. 
medicines and other things. I am sure 
that if the B .S .F. do its work \\ith 
interest, tbcP the smupgling activitie1 can 
be checked. Generally the Commandants 
and the Assistant Commendants of the 
B.S.F. are taken from the Police officers• 
cadre aod only those officers are sent to 
the B .S .F . whose reput•tion is bad. 
Otherwise the police officers would like 
to remain in the district headquarter. 
When such type of officers are posted 
there the smu1aling operation spreads 
and it cannot be checked. So it is very 
neceaaary that those persons should be 
appointed aa Commondanrs, Assistant 
Commandants and C aptains whose re-
cord• of integrity and honest have remain. 
0

ed clean. They should be a l ct~  

after proper screeni11g ho~  officer• 
should be removed who1e r~cor s have 
not been considered clean. Thia fact has 
been admitted. Jn the Statement of Objects 
and Reasons of the Bill it has been 
Stated that they are in connivance with 
them. Action should ·be taken against 
them when such cases come to notice. Jt 
is a riaht step that. this amendment baa 
been brouaht to the Act. Now action 
can be taken a1ainst them under Section-
"" O But there is or.e point worth coo-
ai ~ration  If the officers who are s•P-

posed to take action are themselves not 
honest, no action can be taken agains; 
not be taken against him the guilty. So 
there is need to lake concre1e step in 
this direc.tion. It ia very necessary to 
maintain discipline in them as well as to 
maintain secrecy. We do not want that 
the B .S .F, should be malianed and ·ex-
posed in this way. Bui whal can be 
done when they take bribes openly and 
badly tarnish &heir image. It is neceuary 
to improve this image. 

The B S P has done commendable 
work at some plac ~  Recently on 17th 
July. lhey have seized 329 Ka. heroin 
worth Rs.  1 6 crores in the Barmer dis. 
trict. This is their marvellous achieve-
ment. Such personnel should not only 
be appreciated, they should not on)) be 
given advance investments but should 
also be aiven promotion. I do not mean 
that all the personnel of B.S.F, are bad. 
There are some g ood and honest people 
in it. Suc h personnel should be encour-
aacd in e very way. 

I have also visited the area 
manned by B .S.F. I think there is 
need to increase their strenath. Piirti-
cularly the border area of Rajasthan is 
a Iona one spread over to J ~oo 
kilometers. Taking iolO consideration the 
Jen(!th of that area. the strenath of the 
force deployed there is · very less. There 
is need to deploy JS or 20 baualions 
there. Only then the border can be pro-
perly guarded. If the area is sealed 
only then the border can be auarded 
properly so that smupalers or extremi1ts 
are not able to infiltrate. A number 
of armed exlremists have infiltrated into 
our ·area afrer gettina training and they 
have committed such crimes which are 
condemnable. The Central Government 
have to be more careful in this respect. 
I had drawn the attention of the hon. 
Home Minister earlier also to the acti-
vities of B. S . F . and uraed him to take 
suitable steps there. But no action bas 
been taken till now and on this account 
1uch situation bas developed. 

In my opinion the assistance of B.S.P. 
and C . R P.F. should be taken when· the 
Police force is not able to c:ontrol the 
law and order situation. TM B.S .F. 
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have done commendable job whenever it 
was asked to handle the situation.  It has 
discharged its responsibility more ably 
than the Police,  Not only in Punjab 
in other areas also it has taken right step 
and discharged its duty.  So we should 
not hesitate to take their help.  I would 
also say that there is nothing bad in 
securing the services of the army even in 
such situation.  If the law and order 
situation becomes uncontrollable then we 
should not hesitate in using the army. 
This should not be made an issue that 
the services of the army i.re not meant 
for the use of controlling the law and 
order.  Generally, smuggling takes place 
during night in our desert areas but our 
forces have no adequate arrangement of 
lighting.  They do not have sophisticated 
weapons.  We should  make  available 
all the necessary equipments to them. 
Their cadre should be improved.  They 
should get the pay scales  and  other 
facilities available to the military per- 
sonnel.  Their  memorandum  should 
be looked into and effort should be made 
to make provision to the effect that they 
may get the facilities available to the 
army personnel.

With these words I support this ̂ Crimi- 
nal Law Amendment Amending)  Dill 
presented here.

SHRIGIRDHARI LAL WAS Bhil- 
wara) :  Mr. Deputy  Speaker,  Sir, I
support the Criminal Law Amendment 
Amending) Bill, 1985 that is before the 
House.

The objective with which the Bill has 
been brought forward is praise-worthy 
and I welcome it, but there is need to 
pay special attention to the conditions 
prevailing in BSF which cause concern and 
as a result of which this amendment was 
brought forth.  You are well aware ihat 
the arms which reached Punjab  from 
Pakistan, were smuggled in through the 
Rajasthan border.  Extremists have also 
entered through Rajasthan border.  Had 
the BSF been alert, the situation  in 
Punjab which has worsened due to these 
smugglers, extremists and smuggling of 
arms, would not have deteriorated to 
that extent.  This is the main reason f̂r

the incidents of this nature in Punjab. Just 
now Shri Virdhi Chander Jain  spoke 
about the large scale opium smuggling in 
inhis area.  Government want to curb 
the opium smuggling but it has not been 
able to check it.  The hon.  Finance 
Minister is present here and he is con- 
cerned with customs.  Nsither the cus­
toms department nor the Border Security 
Force is able to apprehend them Opium, 
worth crores of Rupees is being smug­
gled out from that border every year but 
no action has been taken to check it. 
There are big gings which are operating 
and they indulge in smuggling  worth 
Crores  of  Rupees.  No  one  knows 
whether the BSF is aware of it or not. 
if they know about it, a::tion should have 
been taken.  So all these things need to 
be looked into.

Heavy expe.iditure is incurred on these 
l̂wo departments the customs and the 
BSF and they should check smuggling. 
The smuggled ĝods are affecting our 
economy adversely  Only the other day, 
it was said that black money to the tune 
of Rs. 3 7,000  crores has accumulated. 
This figure has been given in the report 
but other sources say it is to the tunc of 
\s. 70,000 crores.  The reason is that 
the goods are smuggled and many people 
indulge in malpractices for which  the 
Border Security Force has proved  in­
effective and the whole system has gone 
topsyteerary.  if you are able to check 
smuggling, the economy of the country 
can be put on sound footing.  Another 
reason for the ineffectiveness of BSF is, 
as Shri Virdhi Chander Jain has also 
pointed out, that it is headed by rejected 
officers of the police or thôe DSPs, SPs 
and DIGs who do not have good reports 
and are not retained by the States. Being 
disgruntled, they do not perform their 
duties well and as a result these activities 
srrc on the increase.  I would suggest 
not to post rejected police officers in 
B.S.F.  If you post them there, then 
these activities can never  be curbed. 
Rules may be framed amendments may 
be brought but it will not help much till 
action is taken against the erring officers 
and against those who are facing corrup­
tion charges and are in collusion with 
the smugglers.  If the Border Security
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Poree consists of such type of officers. 
then who will take action aaainst whom 7 

If you want to 1ive such a shape to 
this Act as if it is meant for ao army, 
then induct officers like army offi1."Crs. 
They should be 1iveo special training to 
work effectively. The tra10101 should 
meet the requirements of the Border 
Security Force. The system would 
function effectively only then. It will 
oot help much if you appoint special 
jud1es or aive special powers to 
the Director General. Border Security 
Force or brioa forth amendments. Till 
the officers and staff do oot, feel confident 
that the people and Oovernmeot will 
praise their work. there will be oo im-
provement io the situation. If they over-
come this feeling of insecurity, there 
will be marked improvement. The poli~ 

officers whom the Stare Ooveromeot 
want to shunt out should oot be posted to 
Border Security Force. This system 
should be changed. 

MR, DEPUTY SPEAKER: Sir, the 
existing laws d" have the following pro-
vision : 

(Engll,.lrl 

•'(i) Prevent trans-border crimrs. un-
authorised entry into or exit from 
the territory of India; 

·~(ii  Prevent smugglina and any other 
ille1al activity ... 

(Translation] 

All these thioas already exist io the 
present laws. This law came into force 
aince 1969. How many officers or 
staff have been prosecuted or punished 7 
Notbio1 bas been cateaorically stated in 
the Statement of Objects and Reasons of 
the Bill. It has been admitted io this 
atatemeot that cases or collusion between 
the Border Security Force personnel and 
smualera and infiltrators have come to 
light aod that tbe smuulers are beioa 
encouraged. How many officers have 
• been round to be en1a1ed io such acti-

vities and what action has been taken 
against them and how many or them 
ha"'e been puoiahed 7 It should be clari-
fied so that we come· to know the pre-
sent circumstances aod the measures to 
be taken to improve the situation. We 
should be assured that the boo. Minister 
is evolvin1 a system so that there is no 
confusion in future and the harm that 
WH being done by such activities will be 
oo more. 

It has been emphasized that the 
amendment is being brouaht to maintain 
discipline in Border Securily Force, As 
I aaid just now the intcarity of the officers 
that are appointed should be beyond 
suspai:100. They should be honest and 
men of inlearily lt has 001 been staled 
in the Statement or Objects and Reasons 
what s ort or special 1rainir.1 is lo ~ 
a i,.,en to the B"rder Security Force per-
sonnel so that the discipline im-
proves and the country is protected 
aaaiost enemies and smugglers. 

•SHRI ANIL BASU (Arambagh) : 
Mr. Deputy Speaker, Sir, while participat-
ing in the discussion on this Bill I will 
speak io Bengali. The Government has 
broughforth this Criminal Law A

0

mend-
ment (Amendina) Bill, 1985 with a view 
to amend sub-section (1) of section I I 
of the Criminal Law Amendment Act, 
1 9 5 2. I and my party has nothina to 
oppo!'>e in lhis Bill. We all know the 
situation io which the BSF wH consti-
tuted. A hi&h powered Committee was 
set up with the then l.G. of M adhya 
Pradesh. Shri K S. Rustomji. Lt. General 
Camdeth GOC io Chief Western Com-
mand and a Joint Secretary of the Home 
Ministry as its members. This high 
power Committee recommended to the 
Government that a paramilit11ry force like 
the BSF may be set up since the presence 
of the military in the border areas and in 
different parts of the country all the time 
was .not desir:.able. Accordina to the 
recommeodatiooa of this High powtfred 
committee, the BSF, a paramilitary force 
was set up io 1965. Today, the streoatb 
of the BSF i• nearly I lallh. Tbat 
means. tbi1 Border Security Force has a 
stren1 th of nearly l /10th of our reaular 

•Tbe speech was oriainally delivered in Benaali. 
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army.  Now, the Government has to 
bring forth this amending Bill in 1985 
after such a long period because, as they 
have themselves admitted in the State of 
objects and reasons of this Bill that 
^̂personnel of the Border Security Force 
have shown connivance with smugglers 
and inliUrators after accepting conside­
ration in the form of money or goods*.

Not only the Government has admitted 
this fact, but the ex-Director General of 
the BSF, Shri Birbal Nath also admitted 
in an interview published in the Tribute 
dated 22-6-84 that **a sieable number 
of personnel in that force i.e. the BSF 
may have been in collusion with the 
smugglers of arms, ammunition and other 
goods from across the Indo-Pakistan and 
Indo Nepal borders  The Ex-D.G. 
himself admits that the BSF is associated 
with smuggling, and this smuggling is in 
the form of arms and ammunition across 
the border.  This is a very dangerous 
situation  and it has  surely assumed 
alarming proportions today which has 
forced the Government to comeforth with 
this amending Bill.  Sir, smuggling was 
prevalent earlier alsô infiltration was also 
there.  The Government also was not 
unaware of the association and connivance 
of BSF personnel with smugglers in 
exchange of money and other considera­
tions.  In spite of all that why did the 
Government wait so long to bring forward 
such a Bill   The hon. Minister should 
state, it would have been better if he 
stated it at the time of introducing this 
Bill, that what sort of complaints and 
allegations is he receiving against the BSF 
personnel   What is the real shape of 
this smuggling and in what way are the 
BSF  personnel  associated  with  this 
smuggling of arras    What type of 
allegations have been received against 
them in respect of arms smuggling.  For 
want of such amending act, the Govern­
ment found that whenever departmental 
proceedings were instituted against the 
BSF personnel, they were approaching the 
Seneral criminal courts thus frustrating the 
departmental action.  This resulted in the 
BSF authorities getting involved in pro­
longed court cases which also delayed the 
action against the guilty personnel.  It 
was found difficult to take appropriate 
action against those personnel who were

conniving with smugglers and̂ ̂infiltraters. 
The Government was alarmed to find 
that even arms smuggling was indulged in 
by the BSF personnel who are entrusted 
with the onerous task of maintaining the 
security of our borders, because it was 
not found desirable to keep the presence 
of the army at the borders all the time. 
If the personnel of the BSF themselves 
indulge in nefarious activities like arms 
smuggling etc.̂ that certainly gives rise to 
an alarming situation, which has forced 
the Government to move this amendment 
a after such a long time.

PROF.  N.G.  RANG A  Guntur) : 
There is illegal immigration also into 
Assam Interruptions),

SHRI ANIL BASU : Yes. everywhere. 
It is admitted in the reportof the Ex- 
D G. of BSF.  Mr. Deputy Speaker Sir, 
this is the most disconcerting aspect of 
the whole matter.  But there  one other 
thing which needs to be considered in this 
connection.  Can the morale of the force 
or the discipline improved through the 
passing of such an amending act only  
It  is never possible to do that.  Just by 
making the legal provisions more stringent 
it is never possible to improve that dis. 
cipline or boost the morale of the force. 
The Border Security force was formed 
primarily for maintaining the security of 
our border areas, considering the undesi­
rability of maintaining the presence of 
the army there at all times.  But in later, 
years we found that instead of protecting 
our border this very force was being used 
in the interior of the country for suppress­
ing and breaking up peoples democratic 
movements for their democratic rights. 
We have seen that the BSF was used for 
breaking  up the railway strike.  Of 
course the BSF is sometimes used to help 
the State Governments in times of natural 
calaniities like floods etc.  But there is 
the other side that this force is used for 
suppressing peoples democratic move­
ments like breaking up the railwaiymen*8 
strike etc.  This is totally undeisirable 
and  inadvisable.  Ihis  will  naturally 
adversely affect the discipline and morale 
of the force.

1
Another thing needs to be seriously



403 Criminal Law Amendment AUGUST 5, 1985 {Amending) Bill  404

[Shri Anil Basu]

considered by the Government.  This 
force has been set up with a strength of 
over 1  lakh, personnel.  If the service 
matters and administrative matters of the 
personnel of this force, right from the 
lowest rank to the highest rank, from a 
constable to the D.G. are not governed 
in a clear cut, well de6ned and disciplined 
manner, we certainly cannot expect this 
force to give their best and fulfil the 
expectations of the country from them.

Sir. recruitment to the post of assistant 
commandant of the BSF was at a stand­
still for the last 7 years  There was no 
recruitment to this post.  Only last  year 
a few appointments have been made. 
Moreover, the constables, the BSF cadre 
officers etc. in this force do not have the 
same facility and avenues of promotion 
as is available to the army or police 
personnel.  Sir, many BSF personnel are 
posted in far flung,  inaccessible and 
difficult  border areas, where they  are
engaged in providing security to  our
borders. Some are posted in Kashmir,
some in Ladakh or in Nagaland etc. 
The Government should consider how to 
provide them more amenities  avenues of 
promotion and better facilities of work, 
housing facilities etc.  Their legitimate 
demands should be considered sympathe- 
tically by Government  The promotional 
facilities  for  the BSF personnel are 
gradually shrinking.

Sir. a constable in the BSF has to wait 
for 12 to 14 years before he gets a pro­
motion. A commandant stagnates  for
20 years in the same post without any 
opportunity of promotion.  There are
2 7 posts of D.G. in the B S.F. OTqc 
post has been upgraded as I.G.  But the 
remaining officers see no hope of pro­
motion.   They  do  not  know  to 
which higher post they will get a pro­
motion. The picture is very bleak  for
them.  Therefore side by side with this 
amending Bill, the Government should 
also think how to boost the morale of the 
BSF personnel   Further, Sir,  merely 
saying smuggling* is not enough.  The 
whole House must know what  is the 
nature of trans-border crimes that are 
taking place, what is the magnitude of 
trans border  infiltration.  How  many

personnel of the BSF are associated with 
arms  emucgling 7   They  have  been 
entrusted with protecting our borders  
What are the specific allegations against 
them 7  1 hope the hon. Minister will
kindly inform us about all these things 
while replying to this debate.  I support 
this Bill but I will again urge upon the 
Government not to use the BSF, which 
was primarily constituted to protect our 
borders, for suppressing the  peoples 
movements,  the workers movements and 
other legirjmate democratic movements in 
the country.  This must  be seriously 
considered.  Our is a democratic country 
and the use of BSF for suppressing 
peoples democratic movements will only 
vitiats the atmosphere.  The Govt,  must 
keep that in mind.  Thank you. Sir.

[English]

SHRI  RAJ   MANGAL  PANDE 
Deoria) :  I rise to support this amend,
ing Bill which is really a very laudable 
one, provided the purpose for wh ch this 
amendment is being presented here in this 
House, serves its full implications and 
purpose.

This Parliament  meets for about six 
months  a year to conduct its business 
and hundreds of laws are enacted every 
year and to my knowledge, there is hardly 
a law which hiis not undergone substantial 
changes, either in the form of some 
additions or some proviso being added to 
it.  But the fact is that when these 
people were tried by the ordinary law, 
then the situation of crime was not so 
bad as we are having it at present.  So, 
the one question that could be put to the 
Government or anybody in charge of 
administration is how is it that when the 
accused of all oflences were tried by the 
ordinary  courts  or  by  the  Special 
Magistrate Courts or by the  Mag strates 
of First Class, then the crime situation 
was not so serious and the people were 
not used to behave that way as they are 
doing at present 7  With every amend­
ment that we are go ng in for, the rate 
of crime is increasing and there is no 
guarantee that even with this amendment, 
the crimes in the BSF like collusion in 
smuggling and intrusions into our terri­
tory and all that with mala fide intentions.
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could stop.  Because we have many 
other  laws  which  curb these  things 
but  in  spite  of it, the crimes have 
increased and are on the increase.  The 
only point that is to be considered is : 
how  to  educate  our  society  and 
our  people so that  the  sense  of 
security in  the minds of  the people 
and those who are used to commit such 
offences may be prevented either by use 
of force or by some such device which 
may inculcate in them a sense of edu. 
cation that in the interests of the nation 
and in the interests of the social order 
that such crimes are stopped and which 
will help in raising the  standard  of 
human behaviour and our social order 
because the other countries who have 
taken lessons from us and whose spiritual 
integrity was not so high as we had, 
are now more advanced either in spritual 
standards or in standards of integrity and 
we who were once the inspiring force to 
the world are nô lagging behind.  This 
should cause great concern to us.

Now. with all the rules and regulations 
that we are going in, we do not think 
that there should be a remarkable change 
in the BSF set up unless the machinery 
Co implement all these laws are such, so 
competent, so efficient and so honest as 
to se6 that the laws are implemented and 
enforced with ail its sincerity and with 
all the rigours that it demands.  There is 
no dearth of law to  curb  all  these 
crimes but in spite of it, if the crime is 
on tl e increase, then we have only to 
think that it is not the law which alone 
can stop the crime.  It is something more 
and that something more is the will of 
the people, the will of the Government, 
the will of the politicians and the will of 
the people who constitute the  nation. 
Now it is for each one of us and it is our 
onerous duty to see to it that these things 
do not recur either in the shape of BSF 
or even in the military organisation.

Now is it Che BSF alone to be blamed 7 
Is it not there in the military force where 
also there are many cases of this nature 
and many colonels and Major Generals 
have been tried and convicted and many 
cases are there still on the list 7  So, it 
 not just by enactment of a low or

amendment of a law that we can stop the 
crime.  Something more is required and 
that something more is the will,  the 
political will of the  Government,  the 
political will of the Parliament.  We here 
in the Parliament talk of many things 
but outside the Parliament, in some way 
or the other, we are also as  much  a 
factor to contributing to all these offen­
ces as anybodyelse because somehow or 
the other we help them, we encourage 
them, we shield them and we protect 
them.  So, in my humble opinion, it is 
not the law alone or a substantial change 
or amendment of the law that will go a 
long way to stop the crime either in the 
BSF or in any other oiganisation.  Of 
course, the situation in the Punjab is a 
clear example that the BSF on the border 
have not been so alert or have not done 
their job so nicely as was expected of 
them. But all the same our total national 
character has gone a little bit  down. 
You may take the case of Army, politi­
cians, ordinary policemen and even those 
who  have  been  given exemption  in 
Income Tax limit.  Now, there is an 
impression that our hopes could be belied 
as these people might not come forward 
with a clean hand to file their returns.

So, when the national character has 
gone down, it is not the law alone which 
will be able to effect the necessary change 
but what is required is education, political 
will and concerted effort by all those who 
constitute the nation.  I support the Bill 
but the Bill by itself will not enforce the 
law.  The machinery has to be tightened. 
If the implementation machinery is not 
tightened then nothing will happen.

SHRI   SHYAM   LAL  YADAV 
Varanasi) :  Mr. Deputy Speaker,  Sir,
the  present  amendment  is  not very 
material in the sense that it does not give 
details about the re-organisation of the 
Force or its duties or its performance. The 
only aspect that it wants to cover is trial 
of BSF personnel for offences that are 
covered under the Criminal Law Amend­
ment) Act and because it has been found 
that these personnel arc likely to commit 
some  offences   which  usually  are 
called civil offences and which are pro-
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I· vided under the Criminal Law (Amend-
. mcnt) Act to be tried by a special judge. 
:, . ' .... . ~ ' 
: My submission is that BSF is not a 
military or.ganisatioo. It does not have 

'< that l)'pe of hierarchy or discipline. The 
, entire conception of Military, Navy and 
Air, Force is quite different from the 
BSF. The compo5dion of RSF itself is 
a  'khichri'. People from different Ser-

' vices are brouaht in BSF. In 'he higher 
~ positions, particularly. lodian Police 
. Officers are brought io. What will be 
"their position ? .wm they be tried under 
,., the new provisions or by the rules framed 
1 under their own Service. The lower rank 
, personnel io this Force will be bound by 
this Jaw. This law, I think, makes a 
. little difference. lt ab1"idgcs their right to 
, seek the help of lawyers from outside or 
1 to seek the transfer. of cases from one 
court to the other if they found the trial 
not being fair or prejudicial. So, all 
these impediments are there. 

.. 
1 The discipline of the Force is not like 

1 that 01· Military. The Minister may ex-
1 plain why it. &bould be placed at par 
with military personnel. In the 
Defence p~rsonncl there is a hier-
archy from the Chief of the Army Staff 
to the lowest rank. If you build this 
Force on those lines aod also enforce that 
discipline then it is a different matter. 
1 What we see is that BSF. is not only on 
,the border but it als..o discharges other 
1duties at limca of need and emergency. 
Jts composition is not that of Defence 
personnel. So, the trial of cases should 
.not be like that. Civil courts should 
have some right oth r~is  their riP.t of 
fair trial wiil be prejudiced. Further, I 
do not think that BSF has got that 
'elaborate arrangement as they have· got 

,in the military. " It is a ntixcd force aad 
as I-said, the respect which the police 
personnel getlio the country is wcll-koown 
to us~ h  coofideocc of the people on th·c 
impartiality 1 and 1 the· behaviour of the 
Police in different States is not to ·tkt1h as 
it should· be and tJ'lc pcoole in general do 
not bavc:tt.at much confidence in • them as 
they have in the mHitary, Air Force or 
NaV)' f personnel. The Police do not 
eommaodi .. that; ·• Tbc1efore, :1 ·my aub-
P1isa 001 is iftlthis •w:is uncoded, their 

right will be abridged. Otherwise thc:y 
will h•ve more . r&cilitie.s and BssistanCe. 
In the case of

1 
~h  Supreme Court judge-

ment that has been referred to in the 
Statement of Qbjects and Reasons, that 
judaerncnt pertains to the personnel in 
the army and that judaemeot comes into 
conJlict. with the ~r  Act. lt was but 
iµtural that tha: should have been 
amended as it w.as done in the case of 
army personnel.  . But tha t judgement I 

think. is not applic.tble in the present 
case. that is. in the case of B .S .F. and 
the Security Force Court•s jurisdiction 
should be made applicable only . to small 
offences concerning their service or d is-
cipline, but no~ serjous offences because 
the duties that arc cast upon the B S.f. 
as it has beeo enumera.ted in the State-
ment of Objects and Reasons have been 
provided in the ruJc ihelf, that is, only to 
p revent trans-border-~ri s  unauthorised 
entry ioto or exit from the .territory of 
India and secondly also to prevent smu1-
gliog and any other illcaal activities. 
1' hese dudes arc also discharged 
by · the ord ina1 y police, by the 
Coast Guards also and by the officeri of 
the Customs and Excise Department also. 
These duties arc discharged not only by 
the 8 .S.F. but by other agencies also. 
If this prindplc applies in the case of 
H.S .F. then why should it oot be appli-
cable in the case of other people also '! 
They will also say that they should have 
'their own courts aod have their own 
method of trial. Moreover. the B .S .F. is 
not a big for.:e like the Navy or Army 
where it involves having their owo courts. 
Therefore, the example cited here is' not 
proper in the case ()f B .S.P. It wi11 gi\lb 
some special powers to the officer.i who 
arc coming from the ordinary police 
force mostly. 'The personnel from this 
service only go to a certain level, upto 
the 'level of Sus:>erintcndenl of Police 
or something like that. Now, you 
are takina officers from the Police and 
not from the military service: · Why don't 
you take officers from military also 
because the people 1o the police ·are 
1cjcctcd pcoa.>le ? :I ·ThC'y have· not created 
confidence in the· people, Why do you 
import these incompetent ofticers in the 

~·  t ·Why not bri"-persooocl frolD 
the army, Ex-servtcemen who bavs 
created srcat coniidcace io tho aeocral 
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public.  They have that sense of dis­
cipline and they have ̂that ̂ sense of impar­
tiality and they arc not brought here. 
The B.S.F. have got semi-military duties, 
ff the personnel from the  army  are 
brought in here instead of Police,  it 
woud be better and they would be more 
efficient, more honest and they will dis­
charge duties more efficiently.

SHRI K. RAMACHANDRA REDDY 
Hindupur) ;  Mr Deputy-Speaker, Sir. 
so far as this Bill is concerned. I dont 
quarrel  v̂ith  the  amendnnent, but  I 
quarrel wiih the Government with respffpt 
to its form , its inefficiency, lack of pers­
pective and all oitier things in bringing 
forward this Bill before this House.

In the Statement of Objects and Rea­
sons. it has been stated :

*In the recent past, cases have come to 
notice where personnel  of the 
Border Security Force have shswn 
connivance with smugplers  and 
infiltrators after accepting consi­
deration in the form of money or 
goods*

This  is  a very  sweeping  allegation 
a ainst the Border Security Force. If the 
Border  Security Force  was  so bad, 
so awful, what  was  the Government 
doing all this time 7  Have they booked 
these persons for offences of corruption, 
and if so, what was the impediment for 
their trial by thd special courts   Why 
has this legislation been resorted to   It 
has not been made clear in the Statement 
of Objects and ReaEoos.

To my mind this legislation is piecemeal 
and confusing.  Sweeping remitrks have 
been made against the Border Security 
Force;  In this way, 1 do not think, they 
Mil be in a position to check the offences 
whatever they may do.

As Isaidthe whole thing is very con­
fusing.  Previously, people charged with 
offencĉi of illegal gratifiCBtiOri etc. used 
to bfe iried uhder the Crirtlioal Procedure 
Code, Ŝctidhs 16l̂to 165A.  Then, in 
1952̂ the Government thought thfat thfe*

regular procedure of trial by the regular 
courts was not sufficient and they wanted 
special courts, and for that the Criminal 
Law Amendment Act, 195 2 was passed. 
I Then, in 1965, ̂ they .thought that this 
law was not sufficient, and they wanted 
to take away from the purview of this 
Act offences pertaining to army and navy 
personnel etc. and thjy made another 
law.  Now. they have come forward with 
t̂his Bill saying ̂ hat the Acts of 1952 and 
1965 are not sufficient and they want to 
take away from the purview of this law 
offences committed by Border Security 
Forces.  Is this not confusing   What 
is the difficulty that the Government has 
encountered in enforcing the present law  
Are the special courts  not doing the 
work, or are they are not sufficient to 
punish the offenders  All these ques­
tions have not been answered.

As a lawyer, who hiis been practising 
for the last thirty-two years on the crimi­
nal and civil side, I can say that we are 
suffering from too much of legislation, 
and very poor implementation.  It is not 
that we do not have laws, but we are not 
able to properly Implement tnem.  That 
is why. Government is resorting to this 
bort of legislation in a piecemeal, hapha- 
ard and confusing manner.  This must 
be avoided. Why dont you bring forward 
a comprehensive legislation in order to 
punish people in all walks of life, who 
indulge in illegal gratification 7   Why 
have different laws for different sets of 
people 7  Why dont you bring forward 
a comprehensive legislation to cover all 
categories of people 

As far as this law is concerned, ̂ am 
not able to understand it.  Even though 
I do not quarrel with the amendment^
I am not in full asreement with the way 
the Bill has been brought.  Why has this 
been brought, what are the objects and 
reasons all these things have not been 
told.  They must remember that we are 
sufferipjg from too much of legislation̂ 
and we must try to have less number 
cf laws, but we must ensure their proper 
implcrneniation.  You must bring for­
ward a comprehens ve law with a pros­
pective view.  I hope, the Law Minister 
would  consider  this  aspect and eâ 
lighten us.
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THE minister of STATE IN THE 
MINISTRY  OF  PERSONNEL AND 
TRAINING, ADMINISIRATIVE RE- 
FORMS AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DE­
PARTMENT OF  CULTURE  SHRI 
K P. SINGH DEO) :  Mr.  Dcpuiy-
Speaker, Sir. first of all, I would like 
to thank the hon. Members from both 
sides of the House for their unanimous 
support to this amendment, although some 
of the Members have made some very 
weighty suggestions and added riders to 
their speeches. Some hon. Members have 
given bouquets as also brick bats to the 
Border Security Force.  They have also 
referred to the training, morale, discip­
line, conditions of service, pay and allow­
ances and utilisation for law and order 
situations  Sir, I would like  to take 
this opportunity o just mention again  
even at ihe fear of being pulled up by 
Shri Jndrajit Gupta for reading out some­
thing. I can only say that I do not have 
a computerised memory like that of our 
very distinguished parliamentarian Shri 
Indrajit Gupta.,..

Upto November, 1965, the policing of 
international borders was entrusted to the 
armed police battalions of the concerned 
State Governments  maintained out of 
central grants and the training, mobility 
and effectiveness of those battalions varied 
from State to State   This is exactly 
what the hon. member Shri Yadav referred 
to as *kichiri\  But this was 20 years 
back, in 1965.  Therefore, in order to 
bring about uniformity in these forces 
and to have direct control over them, 
the Border Security Force came into being 
from the 1st of December 1965, where a 
large number of State armed battalions 
were subsequently merged into a newly 
created Central Force.  The objectives 
and  the emphasised functions of the 
Border Security Force under the Border 
Security Force Act 1968 and the Border 
Security Force Rules, 1969 weie 1) 
promote a sense of security among the 
people living in the border areas ; 2)
prevent trans-border crimes,  unautho­
rised movement into or exit from the 
territory of India ; and  3)  prevent 
smuggling and any other illegal activity.

SHRI INDRAJIT GUPTA :  I only
objected to his reading out something 
which has already been provided to us. 
He can certainly read out what has not 
been provided.

SHRI K.P. SINGH DEO :  I do not
take umbrage to what he has said.  I 
have taken it in the spirit in which he 
has said it.  I am willing to learn from 
the hon. member, who is a very senior 
member and I shall certainly try to satisfy 
him next time, when I move another Bill 
or Amendment.  Sir,  as far as hon. 
members are concerned they can make 
various general statements, verified  or 
unverified, which I cannot afford to do 
at the risk of being contradicted or at 
the risk of being pulled up or at the 
risk of being also faced with a privilege 
motion and I cannot put Governments 
stand in any other manner, but in the 
correct stance.  Therefore, I shall have 
to refer to my noles and I do not wish to 
rely on my memory alone.

The Border Security Force came into 
being on the 1st of December  1965.

Therefore, the Force is deployed on 
the land frontiers of the border r̂eas, 
starting from Jammu and Kashmir till 
the Eastern Sector, which may be in the 
periphery of the constituency of our hon. 
member, Shri Indrajit Gupta.  As far as 
the reverain or the maritime areas are 
concerned, it is not the function of the 
Border Security Force.

SHRI INDRAJIT 
patrolling the area.

GUPTA :  BSF is

SHRI K.P. SINGH 
the land frontiers.

DEO I said

Sir, under the Criminal Law Amend­
ment Act, 195 2 all cases of corruption 
and misuse by official position for private 
gains are triable by special judges, not- 
withbtanding anything contained in the 
court of Criminal Procedure or in any 
other law.  The offences specified are 
those punishable under Section 61) of 
the Criminal Law Amendment Act. to 
which every hon. member has made a 
reference.  Practically all members have 
made a reference to Section 161 of the
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IPC, which -is public servants taking 
gratification other than legal remunera- 
tion, in respect of an official act ; Section 
162 of IPC taking gratification in order, 
by corrupt or illegal means, to influence 
public servants;  Section  163  of the 
IPC taking gratification for exercise of 
personal influence with public servants ; 
Section 164 of the IPC, abetment of 
public servants in offences defined undsr 
Sections 162  or 163  of the  IPC; 
Section  165  IPC  public  servants 
obtaining valuable things without conside­
ration from  persons concerned in  any 
proceeding or business  transactions by 
such  public servants. Section  1̂5A) 
IPC abetment lo offences defined under 
Section 161 or 16 5, and Section 5 of the 
Prevention of Corruption Act in the 
criminal misconduct.  So it was only in 
196 \ in the case of Major E.G. Barsey 
vj. State of Bombay it was held by the 
Supreme Court in view of ihi langungc 
of Section 7 of the Criminal Law Amend­
ment Act 1952.  The special judge had 
exclusive jurisdiction to try any such 
offences and the mere fact that any such 
offences might also be an offence under 
the Army Act would  not be of any 
relevance to a case where the general Act 
in expressed terms confers jurisdiction 
of a particular tribunal in respect of 
specified offences to the exclusion of any­
thing contained in any other Jaw.  There­
fore the Ministry of Defence felt that the 
exclusion of jurisdiction of the Courts 
Material in these cases was bound to 
affect  indirectly  the  discipline  and 
efficiency of the armed forces personnel. 
Trials by Civil Courts in these cases were 
not practicable, as such triats can only 
be unduly protracted, resulting in  the 
witnesses and records getting tied up. 
The practices followed by Service Head­
quarters was to have cases tried by the 
Courts Martial, if only service personnel 
are involved and to leave them for trial 
hy Criminal  Courts if  both  pervice 
personnel and civilians were involved. 
Therefore the Criminal Law Ame. dment) 
Act  1952  was amended  through an 
Ordinance in  1965 and replaced by the 
Criminal Law Amendment Act 1966 to 
save the jurisdiction, exercisable by the 
Court Martial or by other authority 
n̂t̂er ihe military. Naval or Air Eorce 
Laws and to validate the trials held.  So

in this case the reference to Military Law, 
Naval Law and Air Force Law has been 
questioned  But this is the usage in 
usual parlance and this has also been 
reflected in the Supreme Court judgement 
in these Major E.G. Barseŷs case.  So, 
I hope, that clarifies why the words 
Army Act Nevy Act and Air Force Act 

have not been used and why the word 
Jaw has been uted.
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Sir,  I mentioned that the  Border 
Security  Force was c eated in December, 
1965 for policing the borders of India. 
And in order to have the higher standards 
of discipline in the force, the Border 
Security Force Act was passed by Parlia­
ment in 1968  This Act was somewhat 
akin to the Army Act, 1950.  And what 
is sought to be done now is only to add 
that word BSF after the words *Air 
Force Law, that  is, to bring it in 
consonance with the Military Law and 
Naval Law and Air Force Law, but 
Ŝ mehow much als has been done about 
nothing and lot of criticisms or comments 
have been passed on t̂e BSF. about its 
functioning ; about its discipline ; about 
its competency; and about its effectiveness. 
Sir, in my humble opinion such a general 
statement is neither conductive to morale 
nor the efficiency of a force.  Hon. 
Members keep on doing this without sub­
stantiating any of the comments which 
they have made because B.S.F, might 
have erred in one or two places as being 
illustrated by Shri Indrajit Gupta, but by 
and large it has been doing very effective 
work, wherever it has been deployed, 
whether side by side with the armed 
forces in the 1971 war or whether during 
the peace time when we have had no 
action with the enemy forces, but may be 
with hostile elements and therefore to 
run it down, I do not think it is condu­
cive either to morale or effectiveness for 
improvement of the force.  Therefore, 
Sir. I would like to refute it with all the 
emphasis at my comm*\nd, these general 
comments  which  have  been  made. 
Government has come to this House with 
the amendment, because in the recent past 
i.e. in 1982, cases have come to notice 
where the personnel of the BSF hâe 
shown cj.inivance with the smugglers and
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infiltrators, after accepting consideration 
Interruptions) in the form of money or 
goods.
f

If J do not come to Parliament and 
say the truth, 1 will be hauled up ; if I 
conceal, again I am being hauled up. 
Then 1 really do not know what the hon. 
Members want.  They do not want me to 
be truthful... Interruptions)

I never objected to anything they said ; 
neither did I do a running commentary. 
May I expect the same courtesy from the 
hon. Members 

PROF. MADHU DANDAVATE : Let 
him. have a parallel development of think-
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ing, of 
conceal.

what to reveal and what to

SHRI K.P. SINGH DEO :  I have
revealed everything ;  I have concealed 
nothing. Neither am I scared of revealing 
to the hon. House what should be revealed 
in the national interest.

SHRI INDRAJIT GUPTA :  Was any
action taken since then 

SHRI K.P. SINGH  DEO :  I am
coming to that, if you kindly allow me to 
proceed.  Therefore, this amendment has 
been sought, so that the trials can be 
done summarily as well as swiftly, so as 
to maintain discipline and efficiency of 
the Force, because it is deployed in the 
border areas, and the apprehensions about 
a long-drawn-out trial by Special Judges 
which will be detrimental to the efficiency 
of the fighting forces-about which many 
of the  Members spoke-can be taken 
care of.

The Border Security Force has a system 
called Security Force Court, which is 
similar to the Court, Martial in the Army ; 
and in 198 3,  trial  by Security Force 
Couit numbered 94 ; in 1984. 140 ; and 
in  1985,  71.  Summary Punishments
have been, in the corresponding years, 
2210.  2178  and  1372 this  year.

Summary Punishments are of various 
degrees, unless you want me to read out 
the entire Act.

An hon. Member said that it was a 
very small Force ;  therefore,  this is 
redundant.  1 would like to say that there 
are published figures which have been laid 
in the Houses of Parliament regarding the 
sie of the armed forces.  At the moment, 
the sie of the BSF is 90,000.  This is 
also published.  So, this is not a small 
Force.  We are bringing in this amend, 
ment, so that the very point which the 
hon.  Members  have  made,  on  the 
effectiveness, honesty as well as discipline 
of the Armed Forces and the Border 
Security Force are maintained at a very 
high degree.

May I come down the points which 
have been made by the hon. Members  
The first hon. Member who spoke on to­
day, said that Government should carry 
out a study on the various para-military 
forces, and that a Committee should look 
into the overlapping of it.  Since, for the 
BSF, the cadre controlling authority is 
the Home Ministry, I shall ccrtaio convey 
the suggestions of the hon. Members to 
them, it, to see whether they could 
examine this aspect of setting up a 
Commitlee...

Shri Tripathi mentioned about Nepal, 
and he welcomed this amendment.  Then 
Shri S.N, Sinha wanted to know whether 
there have been any arrests, and whether 
there were connivance and collusions, and 
whether  these were serious   It was 
because they are serious that we have 
come forward with this amendment ; and 
1 would like to mention that there were
47 cases in which this sort of a thing has 
come to our notice since 1982.  This is
19 85 ; therefore, not an unduly long 
time has gone in bringing in this amend­
ment.  Out of these cases, all were 
convicted ; and 32 persons have been 
dismissed from service.  In 1965, when 
it came into force, we could not have had 
hindsight that this sort  ofthing  will 
happen, because this was to be disciplined 
force which was formed from various 
small forces, and, therefore, this is the 
reason ̂ hy we came forward with the
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amendment now only when it come to our 
notice from 1982 onwards. Shri Sinha 
also said. it is a tlahtiaa force. and. 
therefore, the morale. the discipline and 
maintenance of this force is of tho highest 
importance. I asree with him l 00 per 
cent. Theo he also mentioned aborst 
induction of IPS Officers. Shri Yadav 
mentioned about getting in miliiary 
ofBcera and also IPS OfBcera. Now, the 
proaeat form of rocruilmont is direct 
recruitment in the rank of a Constable 
upto the Auistant Commandant from the 
opon market. that is direct recruitment. 
Other officers in the rank of1 , DIG and 
above are taken on deputation both from 
the army as well as from the Indian 
Police Service. and for the rest of the 
ranks like Commandant and Additional 
DIG, the appointments are made from 
promotion of its own cadre. So, every 
force likes to have its own cadre. So is 
with the BSF. So, there is a variant. 

Some members want that people should 
be inducted from the army and the IPS ; 
some other members want that it should 
have its own cadre. Therefore. it is a 
matter of opinion. I am sure, the Home 
Ministry is seiz.ed of the matter and they 
are 1oin1 ahead with it. • 

Shri Raju has welcomed the amend-
ment and has appreciated it and has aiven 
his whole-hearted support and has asked 
for a comprehensive Bill on CRPF, BSF, 
RPF and ITBP. He also referred to the 
ARC Report by Shri Hanumanthaiah. 
1 am sure, the Home Ministry will also 
look into it and consider his point. 

Shri Shantaram Naik objected to why 
the word 'military law• bas been iuucd. 
I have said this is because of the lan1uagc 
in usaae. and I am sure-he is a kaow-
lcdaeablc penon in the legal profession -
he will appreciate it, and I shall convey 
to the Law Ministry whether they can sec 
whether CRPC can change its usage in the 
draftin1 lanauaae which be baa suaestcd. 
He baa also mentioned about the modality 
invoJved in trappioa. I wilJ not refer to 
anytbina here regardina that. . I am 
sure. the Home Ministry wilJ look 
into it. 

I have answered Shri lndrajit Gupta'• 
point that it was over due. Thia incident 
came to our notice in 1982 and It 
started recurring, and therefore we first 
1ot the opportunity in 1985 and we have 
brouaht this amendment. I have also 
mentioned what action has been taken so 
far of tbe people who have come to our 
notice. 

SHRI INDRAJIT GUPTA. : How 
many of them were of the ofBcer rank ? 

SHRI K.P. SINGH DBO : I do not 
have the data readily available, But I can 
look it up and let you know if 1ou ao 
desire. 

Shri Virdhi Chander Jain also welcomed 
it. I am grateful to him for havina 
suggested that for their cadre and morale. 
they should bo aiven improved pay and 
allow:incea and perquisites and welfare 
measures. I can only aaree with him and 
say that aovemment is committed in 
improving the conditions of service of 
our para military and armed forces. and 
I shall certainly expect him to help 
the government in passina it throuah 
whenever such proposab come to the 
House. 

PROF. N.G. RANGA : Especially 
housina conditions I 

SHRI K.P. SINGK DEO : Hous-
ina, accommodation. children edu-
cation, boarding facilities. These are the 
1hinga about, which the Prime Minister 
has directed the various Ministries to look 
into and we are exercised on this latter. 

Shri Vyas said about separate trainlna. 
BSF, as you know, is beina trained io 
Tikampur where they have got their 
academy. and they aro separately trained 
apart from the armed forces personnel or 
the police personnel. 

Shri A.nil Basu hH alao referred to the 
amenitiee. 

As I said, Government is committed to 
improvo tho conditions or eocvice, tbeir 
morale aod intearity. 
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Sbri Raj Mangat Pande also. while SUP-
porting the Bill, asked what guaraotoe was 
there that it would stop. It is a question 
which is far beyond me and I think, even 
this House. In spite of so many legis-
lations the crimes continue to be com-
mitted and now the criminal 
world is also replete with people 
or intelligence and obvious and 
diabolical means and therefore, our 
efforts will be to equip our para-military 
forces and Police force with the proper 
training and wherewithal or modern times 
so that they can tack le effectively this 
very intelligent and sophi:aicated c-riminal 
mind which is at work to create problems 
for us and to destablise the country 
through external aggression or internal 
disturbances. 

I have answered most of the points 
raised by Shri Yadav. I think. Again, 
I would like to emphasise that it is not 
correct to say tb'lt the BSF officers do 
not command respect and that they do 
not have honesty and integrity, and that 
they are incompetent. There may be 
some stray cases. I would like to ask, 
which oraanisation does not have some 
black sheep or incompetent officers in its 
ranks. Even our own fingers are not 
all equal. Even our hands, both the 
hands, do not do equal work, unless one 
is an ambidextrous. 

Shri Reddy docs not have any quarrel 
with the amendment though he says that 
his quarrel is with the Government. He 
only says that in his 3 2 years of legal 
practice, be haa found that there is too 
much of law. Not havina had the expe-
rienc-.e of the law courts, I would not like 
to join issue on that. 

·once again, I would like to talte this 
opportunity to thank this boo. House 
and the Members for their willing supf'Ort 
and the Government ~has taken note or 
the very weiahty. suggestions which we 
shal 1 examine and implement them if they 
are found worthy. 

MR. DEPUTY-SPEAKER : The 

quesli on is : 

"That the Bill further to amend the 
Criminal Law Amendment Act 
1952, be taken into considera: 
tion. " 

The motion was adopted. 

MR. DEPUTY-SPEAKER : We shall 
now take up Clause by Clause Consider-
ation of the Bill. 

Mr. Mohaoty, are you moving your 
amendment or are you withdrawing it ? 

SHRI BRAJAMOHAN MOHANTY 
(Puri): I bes to move-

Page I, lines 6 and -·.-
for 'the brackets, words and fi1ures 

•'(including the Border Security 
Force Act, 1968)" shall be 
added.• 

substitute-

'the words ••or the Border 
Securily Force Act, ~  

shall be added • (I) 

MR. DEPUTY-SPEAKER: I shall 
now put amendment No. l 10 Clause 2 
moved by Shri Brajamohan Mohanty to 
the vote of the House. 

h~ amendmrnt No, I was put and 
rwgat/ved, 

MR. DEPUTY-SPEAKER: The 
question is-

..That Clause 2 stand part of the Bill.•• 

The motion was adoptrd. 

Clause 2 was adtkd to the JJill. 

MR. DEPUTY-SPEAKER : The 

question i1-

"That Clause I, the Eoactins Formula 
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and the Title stand part of the 
Bill.•• 

TM motion wa.s adopted. 

Cla11• 1, the Elfactln' Formula and the 
Title were add.•d to the Bill. 

SHRI K.P. SINGH DEO: I beg to 

move: 

.. That the Bill be passed.'' 

MR. DEPUTY-SPEAKER: Motion 
moved: 

.. That the Bill be passed.'' 

SHRI BRAJAMOHAN MOHANTY 
(Puri) : Jt ii unfortunately that I have 
been denied the opportunity to explain 
the purpose of my amendment. I 
suggested some improvement in the 
draft. As a matter of fact, it has been 
negatived, otherwise, the Minister might 
have considered to accept it. 

So far as the Section for which this 
amendment i1 going to be adopted, I am 
afraid the Bill should have been more 
comprehensive. 

First thing is that the amendment is 
prospective in operation. What docs it 
mean ? It means that if any offence 
was committed yesterday, it will ; be 
aoveroed by the existing Section 7 of 
the Criminal Law and not by this amend-
ment I feel that it should have been 
given. retrospective effect; otherwise the 
offence committed in 1982 will not be 
governed by this Act. That is the 
limitation in this Bill. 

Secondly, the marginal note of Section 
1 I should have the consequential amend-
ment. There the Border Security Force 
Act 1968 should have been added and 
amended. 

Thirdly, 10 far as the Air Force Law ia 

concerned. it does not ataod in aenetic 
position in relation to BSP Act 1968. 
So, instead of •including,' it should have 
been •or'. 

I would li.ke the Minister to clarify 
these points. 

SHRI K. RAMACHANDRA REDDY: 
The I 9 S 2 Criminal Law Amendment 
Act, subsequent Ordinance of 1965 and 
then Amendment of J 966 take away the 
jurisdiction of the ordinarY courts from 
the purview of the ordinary law. This 
amendment of 195 2 vests jurisdiction in 
a Special Judge, The present amendment 
takes away the BSF from the purview of 
the 1952 cn ~nt  If that is so, 
the jurisdiction of the ori1inal Cr.P.C. 
is restored So, there is a C·onftict as to 
whether thi1 Act is to be followed or the 
BSF Act of 1968 is to be followed. 
Instead of resorting to this sort of amend-
ment, you could have amended 1968 
BSF Act thereby introducing a clause 
•Notwithstanding anything contained in 
any other Act. this Act will prevail._ 

SHRI K .P. SINGH DEO : Sir, it 
does not take away the jurisdiction. The 
only thing is that such types of offences 
like corruption and the reasons which 
have been brouaht forward, can only be 
tried by a special court and a special 
judae. We are only making it in con-
sonance with the Army Act. the Navy 
Act and the Air Force Act. This is only 
an enabling Bill to allow court marshals 
of the security force of the BSF to try 
such offences. 

MR. DEPUTY-SPEAKER The 
question is : 

••That the Bill be paned." 

TM motlolt was adopted. 
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SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL). 198S-86 

[En,lish] 

MR. DEPUTY SPEAKER : We will 
now go to tho next item No. l 0 reprdioa 
Supplementary Demands for Grants 
(General). Motion moved : 

'•That the respective supplementary 
sums not exceedin1 the amounts 
on Revenue Account and Capital 
Account shown in the third 
column of the Order Paper be 

aranted to the President out of 
the Consolidated Fund of India 
to defray tho chat•ea that will 
come in course of paymeo t during 
the year endin1 3 I at day or 
March, 1985 in respect or tbe 
followin8 demands eotered in the 
second column thereof ... 

"Demands Noa. 4, s. 9, 11, 12, 2s. 
30, 31, 35, 39, 41. 44, 49, S2, 
SB, 70, 80, 83, 84. 90. 92 and 
99." 

Supplementary D'mands for Grants (General) J 985-86 submlt"d to th. Vote of Lok Sabha 

No. of 
Demand 

Name of Demand Amount of Demand for Grant 
submitted to the Vote of tbc 

House 

I 2 3 

·-----·------· - ----
Revenue 
Rs. 

MINISTRY OF AGRICULTURE AND RURAL DEVELOPMENT 

4-Animal Husbandry and Diary Development S.57,00,000 

&-Department of Rural Development 12J,S4,71.000 

MINISTRY OF CHEMICALS AND FERTILIZERS 

9-Ministry of Chemicals and Fertilizers 

MINISTRY OF COMMERCE AND SUPPLY 

11-Foreian Trade and Export Production 

12-Texlileti. Handloom and Haodicrafta 

MINISTRY OF EDUCATION 

2S-.Bdacatioo 

MINISTRY OF FINANCE 

30-Cuatorm 

31 -Union EllcilO Duties 

2.00,00,000 

10.10,000 

110.06, 7S,OOO 

6,00,00,000 

12.so.00,000 

Capital 
Ra. 

3,4S.80,000 

45,oo.oo,ooo 

... 

35-Cuncncy. Coin••• and Mint 55,38,00,000 

39-0ther &pcnditure of tho Miniatry of Finance 1,000 400,00,00,000 
~ ~~ ~~~~~~~~ ~~~~ ~~~ ~~~~~
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I 2 3 

Revenue R•. Capilal R1. 

MINISTRY OF FOOD AND CIVIL SUPPLIES 

41-Departmcnt of food 2so,oo,oo.ooo 

MINISTRY OP HEALTH AND FAMILY WELFARE 

44-Mcdical and Public Hoahb 3 .00,00.000 

MINISTRY OF HOME AFFAIRS 

4 t~ Administrative aod General Services 12,00,000 

52-Delhi s,00,00.000 15.oo.oo.ooo 

MINISTRY OF INDUSTRY AND COMPANY AFFAIRS 

S 8. Iadustl'ies 21.so.00,000 

MINISTRY OF PETROLEUM 

70-Ministry of Potroleum I 9,00,00.000 10,00,00,000 

MINISTRY OP SHIPPING AND TRANSPORT 

80-Pol'ts, Liabthou9CS and Sbippina 1.00.00.000 

MINISTRY OF STEEL, MINES AND COAL 

83-Departmeot of Steel 300,00,00.000 

84-Departmcot of Mines 1,00() ~ 

MINISTRY OP WORKS AND HOUSING 

90-Public Works 1,000 

'92-Houiiaa and Urbaa Development 1s,oo.01.ooo 

DEPARTMENT OP BLBCTRONICS 

99-DepartmeDt of Bloctrooica 2, 12.16.000 2,4 7 ,00.000 



427 Supplementary Demands august s. 1985

SHRI C. MADHAV REDDI Adila. 
bad) ;  Tbe first batch of the Supple­
mentary Demands is before the House. 
It is within thiee months that these De­
mands amounting to Rs.  3,873 have 
been brought before the House though 
most of it is on Capital Account.  1 wel­
come some of the proposals, particularly 
the increase in capital  outlay on the 
public sector projects,  but 1 feel that 
with only Rs. 300 crores which were 
allotted to the Visakhapatnam Steel Plan, 
it will not be possible lo take up all the 
schemes which have been initiated this 
year.  It may require another Rs. 300 
crores to complete the target.

15.56 hrs.

[Shri ainul Basher in the Chair]

Similarly, I find that Rs. 290 crores have 
been allotted to the Bharat Aluminium 
Company but 1 hope something more will 
be allotted to this  company which is 
taking up tbe alumina project at Visakha- 
patnam.  It is long time ago that a pro­
ject report was prepared by the Soviet ex 
perts and it was thought that very soon 
the project will be sanctioned, but even 
though the project report is there for the 
last six years, the overrmsnt has not 
taken any action so far and it is said that 
negotiations are still going on with the 
Soviet experts and the Soviet Government.

 ̂Coming to the question of overdrafts,
I find that about Rs. 1628 crores have 
been provided as the medium-term loans 
to States into which the overdrafts of the 
States  were converted last month.  1 
welcome this because it has reduced the 
burden of the State exchequers.  Ninety 
per cent of these overdrafts of Rs. 1628̂ 
as they stood on the 28th of January, 
1985, have been converted into medium, 
term loans at 8 per cent rate of interest. 
It is certainly a good relief because the 
States were paying about 13 per cent 
interest on the overdrafts.

Similarly, 1 tjnd that there is an in­
crease of Rs. 400 crores on the ways 
and means advances. With this, the total 
outlay on the ways and means advances 
will go up to Rs. 1,200 crores.  Origi­
nally it was Rs. 800 crores in the Budget
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and with this amount of Rs. 400 crores, 
it will go up to Rs 1̂200 crores.  But 
1 feel that since you have stopped the 
overdrafts and given instructions to the 
Reserve Bank of India not to honour 
any cheques if there are no  balances 
in the accounts of the State Governments, 
it would be very difficult for the States 
sometimes to meet the necessary expendi­
ture unless the States get adequate ways 
and means advances sanctioned.  Some­
times they get the revenues accepts only in 
certain months and these receipts are 
not enough to meet the payments these 
ways  snd  means  advances are  not 
for a long period, they aie for short 
periods of 1 5 days or one month.  But 
all the same, these are available for the 
States when thtre  is need  for cash. 
Today we have about Rs. 800 crores as 
ways and means advances sanctioned to 
the States.  Andhra  Pradesh  has got 
Rs. 60 crores as ways and means ad­
vance. I want that this should be further 
stepped up so that there will be no diffi­
culty for the Stales in meeting cash com­
mitments.  Once this facility of over­
drafts has been withdrawn, it becomes 
necessary on the part of  the Central 
Government to provide additional ways 
and means advances to the States.

16.00 hrs.

I feel that ways and means advance 
or the overdraft is not different from the 
deficit financing.  While the Centre has 
got the privilege of resorting to deficit 
financing, the States have no such facility 
and they have to depend on these over­
drafts.  According to the March Budget, 
it was estimated that we will have a 
deficit financing of  Rs. 3,349 crores. 
But with these Supplementary Demands 
this may go up to about Rs. 6,225 crores. 
There may be certain receipts and there 
may also be certain recoveries.  If that is 
taken into account, the net expenditure on 
these grants will  be of the order of 
Rs, 2,876 crores.  And how are you go­
ing to get this amount 7  There are only 
three ways either you have to increase 
taxes or you have to raise additional loans. 
And if both of these arc not possible, the 
third alternative is to resort to deficit 
financing. I do not want to dwell much 
on this point because much off the cxpon-



has not come forward so far with a 
draft Bill for the purpose.
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diture is on the Capital Account and I 
support this, but there are certain things 
which we have to look into while ana­
lysing these demands which have been 
placed bofore the House,

The House is aware that the Seventh 
Plan has not been finalised.  The States 
have been told that they will have to raise 
additional resources.  It is very difficult 
for the States to do it.  In this connec­
tion I am reminded o* a proposal before 
the Central Government regarding the 
impositon of consignment tax.  As the 
House is aware, the States have been 
complaining for a very long time for an 
enactment in its  favour. The Planning 
Commission and the Law Commission 
have recommended that such a tax should 
be imposed.  And for this purpose the 
Constitution was also amended in 198 2 
by way of 46th Amendment which en­
abled the Central Government to bring 
forward a legislation for the purpose. 
For the last two years Government has 
been considering this, but no Icgislauon 
has been brought forward  before the 
House.

In this Connection, 1 would also like 
tc point out th It this has become neces­
sary because of certain large scale evasion 
of State sales-tax, which is the  only 
major tax of the  State Governments. 
These evasions used to take place in the 
name of consignment and the  people 
instead of paying tax send consignments 
and effected sale outside the borders of 
the State,  They take the goods outside 
the State as consignment.  They have 
bogus depot established in other States 
and they effect their sale there.  This fact 
was brought to the notice of the Central 
Government again  and  again by the 
State Chief Ministers.  A Conference of 
the State Chief Ministers set up a com­
mittee to go into this question anJ the 
Committee  recommended  that  there 
should be a four per cent consignment 
tax imposed ; and for this purpose a Bill 
should be brought before the Parliament. 
But it is a pity that in spite of so many 
recommendations and so much of need 
for additional resources for  the State 
Governments to take up their Seventh 
Five-Year Plan, the Government of India

PROF. N.G.  RANGA :  Has the
National Development Council agreed 

SHRl C. MADHAV REDDI :  Yes.
National Development  Council  earlier 
agreed in principle.  But if you have to 
place all the details of the Bill before the 
council, certainly 1 should say that you 
should call the National  Development 
Council and place these before it.  But 
the point is that in principle this was 
agreed to by the National Development 
Council, the Planning Commissi on and 
by the Law Commission.  So, there is 
no hitch at all except pressure on the 
Central Government, I can understand 
the pressure from the traders because 
it is they who evade this tax.  But the 
question is why should you yield to the 
pressures of the traders   After all the 
Bill is to be brought forward only to see 
that such evasion shouli not take place. 
Why should they be yielding to such pres­
sures   I know that several people are 
coming and meeting the Finance Minister 
and Prime Minister and patting pressure 
that this should not be brought forward, 
this is a retrograde Bill, and all that. 
That is all bunkum. We all know that it is 
an important measure. The States are los­
ing Rs. 1200 to Rs. 1500 crores on ac. 
count of tiis thing. They will be benefiting 
by this ; particularly my State is going to 
be benefited immediately to the extent of 
about Rs. 150 crores which we are Icsing 
now, because of the evasion of sales tax. 
There should be no delay in bringing 
forward this Bill and this will go a long 
way in meeting the resources required. 
The Government have stopped the over­
drafts and there is a resource-crunch. 
So, I urge upon the Government not to 
further delay the Bill.

In this connection, I wish to congratu­
late the hon. Finance Minister for an­
nouncing a few days ago the scheme 
of- Workers purchasing shares.  It is 
called the Stock Option Scheme to the 
workers. 1 have gone through the Scheme 
which was laid on the Table  of the 
House.  1 was very much disappointed. 
Sir, a solemn promise, was made on the
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[Sbri c. Madbav Reddi) 
floor of the H ouse by the Finance Minister 
while praeotio1 the Budaet. that such a 
scheme beoe6tio1 workers would be im-
mediately taken up. But I find that the 
scheme is aoioa to aive some maraioal 
benefit to the workers only after 5 years. 
It is not a scheme at all. We tbouaht 
that he is aoio1 to introduce a scheme 
for the workers• participation in the 
maoaaem.mt and also in tha capital struc-
ture. But we find that this scheme is 
lifeless ; it baa no aiaoificance whatso-
ever because for 5 years, the workers 
will 10 on paying some contributions 
which will be credited in the name of 
the workers ; and at the cod of 5 years 
this amount will be transferred to the 
share capital account and he will be 
allotted the aharea. Now. this type of 
scheme is no aood.  I would urge upon 
the Government to think seriously of the 
workers' participation not only to the 
capital structure but also io the manage-
ment. The whole objective is that, by 
allottioa of t nesc shares, the workers will 
work hard ; they will have iot r~t io the 
oraanisatioo; they will not resort to 
strikes uoneceasarily ; and that efficiency 
and productivity will increase. But we 
find that this scheme which has been 
presented before us takes away all that 
spirit with which this scheme was brought 
(orward. 

.. .._lo this connection I would like to briog 
to the notice of the H ouse that there has 
been a lot of criticism about the Centrally 
apoosored schemes. I fiod io this Sup-
plomeatary Demands for Grants that a 
lot M amount is being provided again 
te tM NREP, RLEGP and so on 
and so forth. There has been a criti-
cism that these schemes which are not 
so much wanted in tbe S tate,, are beioa 
imp<>Nd on them aod beioa implemented 
because we fiod that lot or distortions 
have taken place durin1 the implementa-
tion of the schemes. There was criticism 
on the floor of this House that there 
should be a re-tbiolcio1 on this subject 
and no further funds should be provided 
10 these ~ s  Many States were 
opposina this type of scheme. Instead 
Of tboae IChcmoa beina impoacd upon 
them. the Statoa wadted that the• 

amounts should be transferred to them 
as block araots for other producti"WO 
purposes. 

I find from the Supplementary De-
mands for Graots that Do outlay ia 
made on the c apital account rcaardioa 
the several important projects which 
Aodhra Pradesh has taken up, Several 
of these projects arc pending aanct ion be-
fore· the Central Governmcot, such as. 
ttte Polavaram and Telugu Ganga pro-
jects. h~sc should have been mcludcd 
io addition to some other projects and 
some taken 1raot1 should have been pro-
vided, so that it does not become a 
New Service. With these words I 
conclude. 

[Translation) 

SHRI P. NAMGYAL (Ladakh) : Mr. 
Chairman, Sir. Demand No. 1 of the 
Supplementary Demands for araots, 
1 9 8 S is under coosidcratioo of this 
House. While supportio1 the demand 
p resented by boo. Minister. I would like 
to citprcss my views io respect of some 
demands for araots. You have prcseotcd 
O.:maods for Rs. 3 ,872.54 crorcs this 
year in respect of 26 departments. 
Out of this Rs. S6S.90 crores have 
been shown under the bead •Revenue• 
and Rs. 3,306.56 crore• under the 
bead •capital Accounts•. Rs. 1 ,628 
crores h ave been earmarked to clear 
the overdrafts resorted to by the States. 
My boo. friend Mr. Reddy has 
supported it and I also support it. I feel 
that the S 1ates arc facioa fioaocial 
difficulties. All these d ifficulties will 
cod provided they utilise the amouot 
properly and the Centre also c1crciscs 
proper mooitorina. The Centre should 
ensure that the State Goveromcots 
utilise the amount properly and do not 
rceort to overdrafts aaaio, It should 
not be that on the one haod they receive 
the amount from the Centre and OD the 
other they resort to overdrafts. The 
Centre has to keep an eye on ir. ID 
demand No. 250 Rs. 221 crores have 
been provided as plao outlay for 
education in Central Sector. It includes 
your various projects and ecMmcs. lo 
this connection I would like to dra• 
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your attention  towards Model  School 
Scheme about which  the Hon.  Prime 
Minister, Shri Rajiv Gandhi bad made 
an  announcement  recently.  Certain 
changes will have to brought about in 
the education system of our country. 
This scheme has been prepared keeping 
in view this announcement.  I support 
it and would like to say that if our 
education system is not  changed,  we 
shall not be able to march ahead.  The 
standard of education  in  particularly 
private institutions like  public  schools 
is very high.  It is very costly also. 
Only  big  officers,  industrialists  and 
capitalists can benefit  themselves from 
it.  The result is that all the high jobs 
such as I.A.S., l.P.S. and I.F S. and 
posts in public sector enterprises and 
private companies go to them only,  in 
this way the gap between the rich and 
the poor widens.  Government  should 
frame a policy under which the children 
of people living in rural  areas, tribal 
areas, hilly areas, etc.  may be benefited. 
They should get equal opportunities in 
the matter of these  high  posts.  I 
support the funds earmarked  for this 
purpose.

Similarly, you have provided a sum 
of Rs. 5 6.75  crores  for  introducing
computer literacy in schools.  It  is a 
welcome  step.   Our   Hon.  Prime 
Minister has stated that a shall enter 
the 21st century with  computer  and 
modern technology.  Computer  literacy 
will help in marching ahead.

I would like to bring to your notice 
a matter concerning educatiop  in our 
State.  According  to  my  information
the Farooq Abdullah Government had 
sent a proposal for effecting changes in 
N.C.E.R.T. text books.  He had made 
a recommendation in this  regard.  It
is understood that this Government has 
also approved the proposal, but we are 
Dot aware of it.  Such documents are 
kept top secret.  I would like to request 
Government to make such  documents
public so that the people  know  the
changes sought for.

We want that the books  approved at
national level should be the same for all

the States.   No special books should be
prescribed   for a particular  State.  1
demand that if there is something like 
this, it should be brought  before the 
House so  that one can know  what
changes have been sought for.

Some provision had been  made for 
Customs   and Union  Excise  Duty
Department.  This  amount  has  been 
earmarked to provide  incentives to  a 
person or officer, who does commendable 
job  in  unearthing   smuggling  and
hoarding activities or in seiing smuggled 
or hoarded goods,  I support it.

In this connection many hon. Friends 
had expressed their  views recently on 
a Bill to curb smuggling passed in the 
House.  I feel that smuggling activities 
are going on in full  swing  on  our 
borders  particularly  Indo-Nepal  and
Ladakh-Tibet borders  which  have  so 
far been neglected by you.  You should 
exercise greater vigilance in this regard.

It has come to our notice that goods 
are sumggled  from  Nepal  via  U.P.
border very easily and then these goods 
are sold or disposed of in big cities of the 
country.  You should keep a watch on 
it.  So far no smuggling activities on 
the borders in Ladakh  Sector came to 
our noticê but during the last about 
two years pashmina and wool, which  are 
the main raw. materials in Ladakh and 
which feed the handloom industry and 
shawl industry in  the entire  Kashmir 
Valley, axe being smuggled into Ladakh 
via Tibet border in large quantity. Their 
priccs have come down heavily because 
Pashmina and Wool  are being smuggled 
from Tibet border in  large  quantity. 
According to  our  information,  the 
Chinese forces have their own difficulties 
and with a view to solving them, they 
push there articles into our territory in 
exchange of  foodgrains  and  other 
articles from our country.  Government 
should pay attention towards this and 
take immediate steps to stop it because 
it is having adverse effect on the raw 
material available in our sector. Firstly, 
prices have come down and  secondly 
Stock of raw material has piled up here. 
Nobody is prepared purchase it  there
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because export of pashmina from Jammu 
aod Kasmir is legaly banned.

Shawl industry in Kulu and wool industry 
of Basouli in Jammu and woollen facro- 
ries and silk factories situated outside the 
State have been demanding that pashmini 
should cither be mixed with silk or wool 
to manufacture other items, but the State 
Government does  not  agree  to  this 
as they want to protect  their  own 
pashmina shawl  industry.  The  result 
is that pashmina producers are suffering 
losses.  I would like the Central Govern­
ment to pay attention towards it.

You are going to  purchase  new 
machinery to set up a new factory in 
NOIDA to mint  coins and  for this 
purpose you have made some imports 
also.  It is a  right  step.  Something 
should be done as early as  possible as 
there is acute shortage of small currency 
notes and coins in the  market.  The 
shopkeepers  have stated issuing tokens 
in lieu of small coins which is wrong.
You must pay attention towards it and 
the shortage of coins and small notes 
should be removed.

Ninety per cent of the amount of Rs. 
1,628 crores has been earmarked  for 
conversion into medium term loans to 
States.  It has been opposed  by  my 
friend Shri  Madhav Reddy.  He has 
stated that N.R.E.P. Schemes are being 
imposed.  1 feel that either he is under 
some sort of misunderstanding or he says 
this because these schemes are closely 
related  to  the  20-point  programme.
He may, therefore, be  opposing these 
programmes to conceal  his opposition 
to 20-point programme.  In fact these 
schemes are meant for the welfare of 
the poor persons living in hilly, rural 
and tribal areas and not  for the big 
guns living in urban areas.  1 feel that 
it Is a good step.  The State Governments 
should be asked  to  submit  progress 
reports in respect pf utilisation of funds 
allocated  for  these  programmes  and 
shortcomings, if any, should be removed.

In ac*dition, you have provided some 
amount for upgradation and standardis-

ation of district administration as  per 
the recommendation  of  the  Eighth 
Finance  Commission.   By  way  of 
incentives every States  was  asked  to 
prepare some new schemes and projects 
on the basis of its past  performance 
as per the report of the Eighth Finance 
Commission.  My constituency  consists 
of two districts.  The administration of 
one district had sent   Rs.  1.94 crore
scheme.  Leh  District  administration 
had sent this scheme  to the  Central 
Government and the Central Governmen t 
had sanctioned it.  But the administration 
of other district  of  my  constituency 
did not send any proposal due to laxity. 
They proved to bj  inefficient  in this 
regard.  The result was that they  did 
not  get  anything.  But   when  Leh 
District was going to get some money, 
the State Government asked  the  two 
district administrations   to share  this
amount of Rs. 1.9 4 crores. Consequently 
the entire project of  Leh District was
jeopardied.  1 request Government to 
allocate some additional funds for the 
other district also.  If a  district  has 
shown some gODd performance because 
of which it got some more funds as an 
incentive, sharing those funds with the 
other district does not seem to be proper. 
They worked hard and prepared projects 
for future.   Its reaction will   not be
favourable  I request  you  to  advise
the State Government  to  compensate 
Kargil district out of its State Plan.  The 
amount given to one district should not 
be allowed to be shared by the other 
district.

In my constituency-Ladakh as 1 have 
already said, there are  two  districts. 
The  funds  received by them  are 90
per cent in  the form of grants and 10
per cent in the foim of  loans.  The 
planning Commission has issued standing 
instructions that the plan proposals of 
the  State  Government  for  Ladakh 
region  should to  sanctioneds in toto. 
Whenever the  State  Government  is 
compelled to effect some cuts  in the 
budget, no  cuts should be effected  in
respect of Leh and Kargil  districts of 
Laiakh region.  In spite of the directive 
being issued âain and again, the  State 
Government always violated the Centre s 
directive inth is regard.
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MR, CHAIRMAN :  Mr.  Namgyal,
you have already  taken  20  minutes. 
Please conclude  in 2 to 3   minutes.

SHRl P. NAMGYAL :  I an going
to conclude in 5 to 7 minutes. Whenever 
some cuts in the  Budget are  to be 
made in respect of the State, the State 
Government include our two districts to 
save the burden  of loan to  the extent
of 10 per cent.  I request you not to 
effect any cut in respect of backward 
areas.  Whatever has  been  sanctioned 
by the Planning Commission should  be 
maintained.

Besides. I would hke to say  that our 
projects and schemes at the end of Sixth 
Five Year Plan this year should have 
been shown non-plan  ones.  On  the 
commencement of Five Year Plan, they 
should have not been projected in Annual
Plan.  All the  plan schemes in the last
year of the Sixth Plan have been included 
in the plan.  They have not been trans­
ferred to non-plan schemes as a result 
of which my constituency  is suffering 
loss of Rs. 5 crores.  There is no scope 
for us to undertake new schemes.  1 do 
not know about other States,  but this 
is the directive in respect of our State. It 
goes against your fiscal policy.  It should 
not be done like this.  The schemes in 
the last year of the Sixth Plan should 
have  been  transferred  as  non-Plan 
schemes for the benefit of the State and 
the two districts of my constituency.

In respect of matter regarding food 
supplies, I would like to urge that Food 
Corporation of India is giving subsidy 
to augment the storage capacity at each 
district  headquarter.  A proposal  for 
construction of storage godowns in my 
constituency has been under consideration, 
but the F.C.I. has not yet sanctioned 
the amount.  The result is that surplus 
food is lying in the open and it is 
getting  damaged.  You  should  pay 
attention towards it.

You have made a provision of Rs. 25 
crores for  building  infrastructure  for 
setting up industries in hilly and tribal 
^cas.  In this conoection* I would like

to submit to you that no big industries 
can be set up in hilly and tribal areas. 
Therefore, smaller factories like watch 
assembling factory,  T.V. and  Radio 
assembling units should be set  up in 
such areas and such areas  should be 
given preference which is not being done 
at present.

In the end, I would like to say a few 
words on Demand No. 48 and Demand 
No. 90.  Protracted correspondence  in 
going on between the Central Government 
and the Government of Jammu  and 
Kashmir for the last four years regarding 
confering a  Scheduled,  Tribes  status 
to the people of Ladakh  region  and 
this matter has also been raised  in this 
House time  and again.  The  Central 
Government is shifting the responsibility 
on Slate  Government and  the  State 
Government is shifting its responsibility 
on the Centre.  No result has been 
achieved even  after four  years  of 
correspondence.  1  would request  the 
hon.  Home Minister  to  depute  a 
Minister from the Centre  to Srinagar 
and he should discuss this matter with 
the Chief Minister and the Cabinet and 
get Article 342  implemented  in  our 
State.  I would request that there should 
be no further delay in its implementation. 
Our people are waiting very patiently. 
You already know that our district is 
on a very sensitive Border and you are 
also aware of the daily happenings in 
the Aksai Chin sector and the Kargil 
sector.  You should keep this always in 
mind that our jawans are posted at the 
height of 20.000 to 22,000 feet and 
some of them have lost their arms or 
legs due to extreme cold.  The soldiers 
are performing their duty for the security 
of the country.  1 do not know as to 
what are the hurdles in the way of the 
Central  Government  or  the  State 
Government in extending such a minor 
concession.  This is a temporary measure 
and then this can be extended further 
for five to ten years as it is already being 
done in the  case of the Scheduled 
Castes and the Scheduled Tribes.  We 
request the Central Government to pay 
attention to this aspect.  If you look to 
the history of the country,  you  will 
see that our region has always been
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fiahtina for the country. Whenever any 
country has launched a war against our 
country, our region has always been 
Joyal to the country. A war wa s fou&ht 
in our iCCtor in 1948, thereafter wars 
were fouaht in I 962, 1965 and 1971 
and our people bavc always been on 
the fare front' in all these wars. Our 
people have made sacrifices for the sake 
of the motherland. Many jawans have 
been killed. This docs not however. 
mean tbat it is only our se.:tor which fight 
the wars and would ala fight wars alone 
in future. I appeal to you that you should 
pay attention towards this aspect and a 
decision s hould be taken at the earliest. 

Now, I would like to touch one point 
r ciiardina the people of the hilly areas. 
There is a special Central School at 
Kamla Nehru Na8ar. Ghaziabad in 
U.P. in the. school 20 to SO children 
from the hilly regions of Ladakh, 
H imachal Pradesh. Uttar Pradesh as also 
from i i~  Arunachal Pradesh, Mani-
pur etc . arc admitted every year. These 
children have been shifted to this school 
fro m their old schools recently but the 
condition of the bui•ing of this school has 
started dctcrioratina. Electric fittings arc in 
very bad shape and system of drainage 
is also not good. I request the Minister 
of Housina to v isit the school and sec 
for himself the condition of the school 
and take necessary steps in this regard. 

With these 
Supplementary 
presented by 

words. I support the 
Demands for Grants 
the boo. Minister 

~  KRISHNA SAHi (Bcgu-
saraiJ! ·Mr. Chairman, Sir. I rise to 
support the Appropriafion Bill, l 98S 
"'hich has been introduced in the House 
y the hon. Finance Minister. 

,,. 
Mr. Cbairmao, Sir, appropria tc step!i 

have bcco ta ~ by the De_partmcots to 
which fuods have been allocated. The only 
lacuna !s that ro ecparatc p ro vision has 
been made.in 10.;poct o~ arowth. rate of 
women althouah attention is being paid 
towards t~ ir cvclop ~· t and our Prime 
Minister has al~ cxprcucd 1 bis concern 

for their development. He is of the 
view that there s h ould be all rouod deve-
lopment of women; educatio n should 
spread among them and their health 
should be good, but the only short-
coming in this  Bill is tha t no separate 
provision h u been made for all these 
things, It would have been better if 
separate allocatio n  w ould have been made 
for the development o f  women. Even 
then I hope that the efforts of our Finance 
M inister to streoathco the ccooomy are 
commendable. 

I do not want to 10 into the figures, 
but r would like to draw th., attention of 
the hon. Minister towards a few points. 
Our Government is making huge invest-
ment in the development w.>rks. but due 
to incrcasina popula1 ion. the people arc 
not gcttin1 the benc:fit which they should 
have go t otherwise. Even after so many 
years when we ao to the countryside we 
find that drinking water is not available. 
Buildings of m any Seo::ondry Schools and 
Primary Schoo ls arc not in good condi-
tion. Even if buildings arc there these 
arc in very dilapidated coodition and 
students attc:nd the classes in the open 
even in the rains. Thcac arc no means 
of communication a n d women have to 
walk m any miles to reach the Sub-
Hcalth Centre. This matter has to be 
given serious thouiiht that what is the 
reason tha t such a situation is continuiog 
despite sis Five Year Plans and even ar1cr 
3 8 yea rs of independence. This shows 
that there has been some shortcoming or 
some defect somewhere in the policy itself. 
due to which the poor arc nol able to 
come above the poverty line and arc not 
able to make satisfactory proarcss. Even 
now the standard of living of our rural 
people Is not satisfactory. 

I would. therefore, like to put forward 
some suggestions. My first sus1cstion is 
that the time for presentation of bud,et 
should be chan1cd. At present what 
happens after presentation of tbc budget ? 
During the month of May, base funds 
arc allocated by the State Govcromcnt, 
for various schemes regarding irrigation. 
education and drinkina wa1cr supply. 
Thereafter government procedure takes 
it1 own li~  Wbeo a achemc rca4'hcs the 
block level froQl tbc Socrclariats it takes 
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two or three months.  Thereafter rainy 
season starts and all the projects come to 
a halt.  Generally Engineers, contractors 
and the government officers are benefited 
and not the deople,

1 would like to cite one example here. 
In my consUtuency. Badhahiya-Mukama 
Trtl Project̂ has been going on for the 
last twenty or twenty two years.  Every 
year a sum of Rs. 40,000- or Rs. 
50,000- is allocated, but all the annual 
allocation is not spent oo any dcvJop- 
ment work  We do n;U knjw is  to 
where all the amount is spent.  This pro­
ject has b̂en going on for the last 20 or
2 5 years and has not yet been completed. 
The Government should look into this 
matter and find cut if this scheme  is 
etfective or not.  If this schcme is not 
fruitful, it should be tib indened and if it 
is  really  fruitful,  it  should   b.: 
completed  in  a  fiKed  time  in  a 
planned  manner.  I would  like  to 
cite yet  another  example.  A  crash 
scheme for drinking water supply had 
heen formulated for our area.  There 
w;is drought in rny area in 1967 and the 
Central Government had granted crores 
of rupees to the State Government.  Now 
it is 1985 and those projects have not 
yet been completed.  When 1  was  a 
member of the Assembly, even daring 
those days I had raised this matter there. 
Thereafter, I raised this matter in this 
House in 1980 and again I am raising 
this matter here.  I request that such 
projects which have been going in since 
1967 should be completed at the earliest.

r*

The Government had  formuliited  a 
policy that roads would be constructed 
in every village having a population of 
1,500 or more and such Toads would be 
known as link roads.  Work is going on 
even noŵ but the roads have not been 
completed.  Every year, material worth 
lakhs of rupees is purchased, but work is 
not making any progress at all.  In this 
manner, huge funds arc spent in ihese 
projects, every year but no result has 
been achieved.  The amount is  multi­
plying from lakhs to crores but the benefit 
accrued to the people is almost nil.  My 
first submission, therefore, is that time of 
budget session should be changed and

all the formalities should be completed 
by September, 85, what 1 mean to say 
is that budget should be presented every 
year in the month of July and all tha 
formalities  should  be  completed  by 
September so that  development  work 
could be undertaken from September to 
May.  My second suggestion is that long 
term  project  should bs  formulated. 
People in our-coantry are suffering a lot 
due to floods and droii ĥt.  This issue is 
discussed every year in this Mouse and 
G.vernment spends hundreds of crores 
of rupees on various schemes to check 
floods and drought.  All of us know this 
fact that the real reason for floods and 
drought is imbalance in  the  Nature, 
No dredging is undertaken in our rivers 
and drains, as a tesult of which water 
level in the rivers is g ing up and this 
has  been  causing  floods.  Therefore, 
dredging corporations should be set up at 
State level and at Central level.  These 
dredging corporation wojid remove the 
silt from the rivers and would  clean 
them.  The minor  and  small  rivers 
would be cleaned by the SlVMi Govern- 
menrs and hig projects would be under, 
taken by the Central Government.  If 
such dredging corporations are set up in 
the  States,  the Genual  Government 
should keep a watchover them so chat they 
may not meet the fate of State Tubewells 
Corporation or Electricity Boards.  Their 
condition is very miserable  and  they 
cause more benefit to som̂ other people: 
than  to   the common masses.  This 
should not happen in the case of dred­
ging corporation.  The  purpose,  for 
which this corporation is to be set up 
is TO benefit the common people.

Thiidly, as our colleague has alo said, 
the overall assistance provided by  the 
Central Government to various States has 
been raised to 3 9 percent from. 13 per­
cent provided earlier̂  It is a very com­
mendable thing.  We hope that it would 
increase the opportuniie: pf development 
further.  It is absolutely correct that all 
the work has to be executed  by the 
State Governments, but there is a heavy 
responsibility on the Central Government 
as welL  The price rise in  discussiid 
about every day, but it is the responsi­
bility of the Stale Government to take 
steps to check hoarding, so hat it is
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eliminated completely. The Central 
Goveromcnt has formulated other 
schemes to check soil erosion. There is 
soil erosion for miles toacther aod funds 
for the purpose are provided by the 
Central Government but after all pro-
jects have to be implemented by tbe 
State Governments. My submission is 
that when the Central Government pro-
vide the funds to the State Governments, 
the Central Government is accountable. 
It is •II riaht that the State Government• 
have to nccule the projects, but the 
responsibility of the Centre does not 
cod wilh the allocation of funds. The 
Central Government has to ensure that 
the funds allotted for a II these projects 
arc not diverted to other projects. Maxi-
mum number or people should be bene-
fited. De"elopmcot oriented schemes 
should be formulated, lo this Con-
nection, I would like to say that there is 
a proposal to set up model schools in 
J 00 districts of the Countr)'. I would 
like to submit that such model schools 
should not be confined to only 1L0 dis-
tricts, but instead they should be set up 
in very district of the country. I would 
request the hon. Minister that this 
scheme should be implemented at the 
district level throuahout the country. 
Even if more funds have to spent for 
this purpose such funds must be provided 
for this purpose. Bia projects would 
c t~ .to be formulated and there is no 
need &o interrupt their work, but 1 would 
liU ... 1ubmit that minor schemes are 
not beloa formulated these da)'s. People 
say that dcvelopm<'nt schemes at the 
block Jcyel would be undertaken by the 
local officials. But small works like 
cleaoin1 of ~ lls  boring of hand 
pumps or tube wells has come to a halt 
these da)a: No work is beina under-
taken and it appears lhat development or 
villaacs has come to a standstill. I would, 
therefore, like to draw your attention to-
wards this matter. 

In the ead, I would like to say that if 
I refer to all the miner problems, there 
would be no end to it. lf the disease is 
to be cured, tho symptom.a of the disease 
must be removed first. Unless the hon. Mi-
nister takes atepa to root out the besic coune 

. of the disease, the disease is not aoing to 
be i:urcd ••• (l111«rr11ption.r). As I have said 
earlier, only guidelines have not to be 
issued to the State Governments, but 
they should be aiven a time bound pro-
aramme and the State Governments 
should be m ade accountable. The State • 
send their schemes, under RLEGP 
whether they are irrii:ation schemes or 
road plans. They say that they have to 
build SOOO k .m . of roads, This plan is 
approved and scot back. But · my 
suc;grstion is that there should be block-
wise master pl2os. We talk here of rcaio-
nal imbalance but there is developmental 
imbalance from block to block. There-
fore, whether it is roads, whether it is 
schools, hospilals, we should prepare 
block-wise ma4'tcr plans. We should 
have master plans under our N .R .E.P., 
l . R . D .P. and similar other programmes 
which should incorf'orate schemes of 
different blocks aod submitted to Central 
Government, They should have pro-
visions by way or incentives and the 
blocks showing good performance should 
act incentives, 

I express my a ratitute to the Central 
Government that they have sanctioned a 
Rs. 200 crore Capro-Lactam Project 
for our regions. We hope that it will aenc-
rale employment potential for 1ood 
number of youngmcn lhere. I would 
appeal that this project should be ~ pl

meotcd as per schedule so that the hopes 
llPd aspirations that have been aroused 
in 1he people are rul ill~  This should 
be executed under a time bound pro-
gramme or otherwise the cost will 
escalate with the passaae of time. 

With these words I thank you for 
givina me an opportunity to speak. 

[Efrlllsh] 

SHRJ AMAL DATTA (Diamond Har-
bour) : Mr. Chairman, Sir, when I 
spoke on tbe Budget in March this year• 
I had said that like last year 1984, tbc 
deficit ~hich was shown in the Budaet, 
would ultimately become three or four 
time1. In 1984 Budaet, the oriaioal 
deficit was shown about Ra. 1600 crores, 
which became throe times at the ead. 
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and my prediction was similar this year 
also. We have aot the fir,t instalment 
of that here in these Supplementary De-
mands for Grants. 

The orisinal deficit in the Budttet was, 
if I remember correctly, Rs. 3349 crores 
and now another Rs. 3872 crorcs is 
souaht to be added to that deficit. We 
have to assume the whole of it as deficit, 
because there is no note contrary to 
that, no note sayina that by virtui: of. 
the Government so-called effort of better 
implementation or better workin& of their 
taJtation propOiab, they will be able to 
recoup some of this deficit, and . thcr..:forc, 
the deficit will not be as much as it 
otherwise looks. In the absence of that 
kind of a statement or note in these 
papers, we assume that this amount will 
be addc:d in the deficit which is already 
there in the Budget pr,.,posals. 

This will mean further pressure on the 
prices. I am not against deficit financing, 
but look at the type of eJtpenditurc 
which we arc goin1 to make, and for 
which we arc wanting this· additional eJt-
pcnditure. I ha,·e nothing against the 
small transfer of r~sourccs for the rural 
sector throuah an increased grant of 
Rs. 1 2 I crorcs for the National Rural 
Landless Employment Guarantee Pro-
aramme and NREP Programme. All 
r 115ht, but tbis docs not explain your 
Rs. 3 800 crores. Some of it, Rs. I 600 
crorca which is being given to the States 
as a medium-term loan to cover up ninety 
per cent of their overdrafts is an un-
necessary eJtercisc. It was not at all 
needed, because the States were taking 
their ovcrdr:1fts from the Reserve Bank 
and you could have said th:.it this was 
the the ceiling, beyond which they could 
not ao. This conversio . ., into medium-
tcrm loan,  1 do not know, how it 
benefits and whom it benefits, and 
then saying that their ceiling is so much. 
For that again the ways an means advance 
to the State11 has to b " made. I hope, 
the Finance MiniMer would be able to 
cJtplain to us cJtactly whom it benefits. Is 
it just for the purpose or impo-;ing some 
kind of a restriction oa the Stares, dis:.. 
ciplina the States, ·or whe her it rcal~  
bcndlts somebody in the way of financin1. 

in the way or economic situation 1 We 
woald very much like to know that. 

Then, there are certain proposals which, 
if already implemented, would not have 
imposed this adjitional burden. The 
ConstHution was a ~n  last year for 
the purpose of introJucinii a ocw source 
of revenue to the States. I think, that 
was Forty-Sixth amendment for lntroduc-
ina coosianmcot tax. But that leaislation 
has not yet been brought to the Statute 
B?Ok. Only Parliament can do that. 
Neuly one year has gone by, and yet 
the Bill has not been introduced here. 
This miaht h:ivc obviated the ncce.sitv or 
giving States this m,.,ney because the States 
would have had a11 additio11al sourco of 
fina nce . Although you pass:d the Con-
stitution (Amcnd:n:nt) Bill in a hurry, 
you have not iotro uc~  the Bill. You 
arc thinkin1 ov:r it now. 

Shri P.>ojari has gone on record, while 
nn-;wcring to a question in Parliament ; 
he has said that this is a new· Govern-
ment and therefore, this has to be rc-
rhou1ht whether coosianmcnt taJt should 
be introduced or not, as if when there is 
a new Prime Minister and a new CJbincr. 
Government losses its continuity. The 
earlier our Minister undcntands that 
Government is a continuous affair, the 
better for us and for the country. I hope 
th3t this consignment ta1' prClposal Bill 
will not ~ left by the w.iy-side and th3t 
it will be introduced to sec that the 
States' resources are increased and th~ 

Central G':lvernment is oot put to the 
necessity of reimbursing them or 1iving 
them more found9. They can always 
sivc them more funds and we have al-
ways claimed that the States nc~  more 
funds 10 be able to discharge their consti-
tutional duties a respect of'Hcalth, Edu-
cation, Water Supply, Aariculturc and 
what not in a b;tter way, becau.c th y 
arc closer to the people and they have to 
~ rvc the ne.:ds of th i people. But the 
resources have not been made available 
to the State ovcrn cnt~ and the Cent ·at 
Government may d, it immedia•o'y. 
Otherwise th: State Governments will 

llap~  

There are certain expenditures wbicb 

, 
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are incurred, only because the Govern-
ment is iocompctc.:nt. I can give you 
eomc eumplcs. Subsidy to FCI is 
Rs. 250 crorcs. What is the differcn.:c 
between the purchase rricc or oo ~rains 

and their sale price by the FCI ? It is 
es much as 0.90 p:iiac per KG and 
still the FCI has to be given this subsidy. 
That means. their overheads arc too much 
and that their losses are tou much in 
handling, in storage and in everywhere. 
Therefore, this money hu to 10 from the 
exchequer. This is iccompctence. 

Then. for the NJMC-National Jute 
Manufacturing Corporation, it is ab,>ut 
Rs. 45 crorcs. Why 7 Again it is b-..:-
cause of incompetence. The private 
sector jute mills of the size of the NJMC 
mills, have all made profits. There are 
seven or nine mills - I do not ex-ictly 
remcmber--in the NJMC. They were 
the leaders of the jute industry. They 
fell sick because or mismanagement and be-
cause or siphoning of the resources by the 
private sector. With good management, 
these mills are capable of making proflt 
and if the traditional market is no longer 
there, if the prices are not going up with 
the cost of production, there is always a 
possibility for diversification. I do not 
know why these mills, the best mills unde.r 
Government control, <"annot go r.,r diver-
sification. from which they could have 
made profits aod by which they could 
have euatained the mills without any sub-
sidy from the Government. Sir, I know 
that ia Bangla Desh, new mills which are 
set up can produce jute carpets which are 
as aood as woollen carpets. It is called 
woolleoiscd jute. In Thailand. there are 
two jute mills, one of whic h is entirely 
used for the purpose of producing jute 
carpetit. lo India, in spite of our being the 
oldest in the industry and in spite or having 
the technology, we are not doing it yet. 
The Government cannot manage it either 
because the Government is incompetent 
or because it does not have the philo-
sophy or makins the· public sector under-
takings self· sustained, profitable and 
efficient. 

There is a third one, a small amount of 

1985-16 • 

Rs. 3 .46 crores for nationaJisatioo of sick 
tea units. 

17.00 bn. 

These sick tea units have been under the 
management of Central Government for 
a very long time, for at least, 1he last 
X or I 0 years and toda y they say that for 
nationalisation this amount of Rs. 3  4 6 
crores is to be spent Why 1 We h~v  
already spent much more th;in that when 
they were under the management of the 
Government. Do you have 10' pay 
compensution to th" owners who had 
abandoned and ran away ? J have 
personally visited two of th ~ c gardens 
One of them was Pash<'k Tea Gardens· 
I do not know how much co pcnsatio~ 
you have cakulatcd for Pashok Tea 
O a t n~  When I went there and asked 
what was the condition, before the 
Government took over the management 
they said that the owner used to com; 
only for two months in a year and used 
to get as much tea leaves as pouiblc and 
then go away and only for those two 
months, they would pay some salaries to 
the workers, s ome wages to the workers 
the next ten months the workers h:id t~ 
fend for themselves. Js it this kind or 
employers to whom you have to pay 
compensation for which you have allo-
cated lhis 3.46 crores? Today, 1hc con-
duion of Tea industry 1s better and there-
fore, nobody should leave his tea gardens 
and so away making it abandoned tea 
garden. But ten years ago when TTCI 
tuok over these tea i•irdens, they were in 
a very bad way aud so the owners have 
abandoned them. Now for all these 
gardens, the Tea gardens which were 
abandoned then, you are keeping aside a 
sum of Rs. 3.46 crores for there compen-
sation. So this is the total incompetency 
of the Government for they are frittering 
away wasting the public money. The 
second act of objections arc aaainst those 
which arc truly and totally objectionable 
type or expenditure, for which the 
Government is asking for money. Four 
hundred crores for investment in nation-
alised Banks. Why 7 Can•t the nation-
alised Banks senerate funds ? What is 
the amount lent ~  the oationalilCd Banks 
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in a year 7   Is it not  soniethiDg like
50,000 crores and out of 50,000 crores
can*t they generate enough profit to be 
able to meet the requirement for their 
self.generating  growth and they want 
money for the public scctor, why   It is 
totally either incompetence, lack of vision, 
lack of efficiency and lack of foresight, or 
the different combination of all these.

Then, loan to Municipal Corporation 
of Delhi for power generation is Rs. 75 
crores.  To which other State Govern­
ment are you giving this loan of 75 
crores or nearabouts   None.  Why do 
you have to give this loan  to Delhi 
Municipal  Corporation   There  are 
thousands  of  Municipal Corporations, 
there are at least 4 or  5 metropolitan 
cities where also people are suffering from 
lack of electricity, but you are not giving 
the money  there. Are  the public funds
collected by the Government of India 
only for Delhi   People are suffering in 
all metropolitan cities for lack of electri­
city.  The  Capital does not mean that
people here need more electricity or 
should enjoy more electricity. You just see 
that the  Government offices have got 
electricity that is all. It is alright, you give 
75 crores to all metropolitan cities, other­
wise it is pure and simple  discrimi­
nation.

Similarly, you  are giving ways and 
means advance to DDA Rs. 15 crores. 
Why    There  are  the  development 
authorities in every metropolitan city. 
Are you giving them any one paisa 7 
No.  You are giving only to Delhi. 
Delhi is already the best developed city 
in India and there you are giving more 
money.

Then another very peculiar thing today 
is that among the Government of India 
Undertaking the richest is ONGC.  For 
ONGC to operate its offshore vessels a 
new shipyard is needed.  For that ship­
yard, the Government has to bear Rs. 1 9 
crores of expenditure.  ONGC makes a 
profit of how much, Mr. Poojari   Is it 
Rs. 700 to Rs. 900 crores 7  But they 
cannot pay for this.  I am not going 
item by item.  I have picked up just

some of the items.  But it seems to me 
that these expenditures are totally objec­
tionable, because cant a Corporation 
which makes a profit of Rs. 700 crores to 
Rs. 900 crores pay for its own ship-yard 
which will be required only for it 7  It 
is stated here : it cannot be used for any­
body else, i.e. except for the off-shore 
vessels of ONGC. For that, this shipyard 
is required, and the Government has to 
pay for that.

Then, the funniest thing is the import 
of coins.  How many Mints do we have 7 
I know for one thing that the Calcutta 
Mint does not work to full capacity.  At 
One time,  I had  the opportunity of 
investigating that Mint.  It does not work 
even up to one-fourth of its capacity. 
You do not utilie the facilities which are 
available in this country, but import coins 
from abroad.  Even in British days, 1 
think coins need not have to be imported 
ffom abroad.  They were minted here. 
Government has reached at a stage when 
it cannot do even this.

Then there are certain expenditures 1 
would classify as reckless, i.e. you are 
now going to spend Rs. 300 crores addi- 
tionaily for Viag  Steel  Plant,  and 
Rs. 290 crores additionally on National 
Aluminium Company.  For one thing, 
you have got to explain what is the total 
estimated expenditure, how much has 
been spent ; and with this addition, what 
will be the expenditure.  We are quite in 
the dark as to what will be the effect of 
this expenditure.  Will it be an expendi­
ture whose fruits would be available next 
year or the year thereafter ; or for the 
fruits of which we have to wait for ten 
years   What is the Governments pro­
gramme to complete the Viag Steel 
Plant 7  I am told that the total esti. 
mated expenditure is more than Rs. 7,000 
crores ;  and  with  this  addition  of 
Rs. 300 crores, this years expenditure on 
it, I think, will be about Rs. 485  crores. 
With that, what will you have achieved 7 
Will that mean that this will be completed 
next year ; or will it be completed ten 
years hence 7  If it was next year, I 
would give you full marks for spending 
this additional amount because you will 
get the fruits of that next year.  But if
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it is ten years hence, you need not have 
done it now. because you are already 
putting so much pressure on the economy 
by expenditures which are infructuous in 
their short run.  This will not yield any 
result now ; you could have compressed 
the programme into 3 or 4 years ; and in 
that, you could concentrate all your 
expenditures, so that you get your results 
quicker.

I am not against Viag Steel Plant. 
We want that steel plant. But revamping 
of the steel plants that we have got, will 
pive us much  better results.  Govern­
ment is not thinking on those lines.  May 
be they are thinking, but they are not 
doing anything.  We are to-day produ­
cing whatever steel we were producing
20 years ago.  I think your total steel 
production in the public sector has not 
increased since Bokaro came in line, 
which was in 1970 15 years ago.  So, 
this is the position ; and there, we are not 
able to utilie more than  60% of the 
capaiity  So, why not utilie ttie rest of 
the capacity 7  For that, we will have to 
put up huge industries which use steel. 
Whatever steel we are producing, if we 
produce another 5 million more, then 
there is a glut.  Why   Because there 
are not sufficient industries using steel. 
So, instead of putting money there, we 
hould have industries which will increase 
the use of steel.  We are putting money 
in making more steel, i.e. putting the cart 
before the hore, which is the usual way 
of Governments woiking.

1 am calling them reckless expenditure, 
because of this reason that this is not a 
Suitable time for going it.  We have 
ulready put a pressure of about Rs. 3 3 49 
crores in the last Budget.  Now you are 
putting  an  additional  pressure  of 
Rs. 3 800 crores on the economy.  You 
have already staled that this is the first 
batch of Supplementary Demands for the 
Current financial  year.  So, you are 
giving us a warning that there will be a 
second and a third* batch of supplemen­
tary demands.  This will not be the end. 
Next time you may come with Rs. 5000 
crorei and then again with something 
mure.  What 1 am trying to tell you is

that you take some guidance from this 
when you formulate next supplementary 
demand.  Please do not fo in for  that 
kind of expenditure whose results will  be 
available to us only 7 years, eight years, 
ten  years  hence.  In  supplementary 
demands you have to concentrate on that 
kind  of expenditure which will yield 
immediate results.  There are many pro­
jects which are held up for lack of Rs. 7 
crores or Rs. 5 crores and like that.  You 
please concentra.te on  them and finish 
them so that we get results instead of 
doing this kind of thing in the supple­
mentary budget.  Of course, getting sanc­
tion does not mean that you will be able 
to spend money ;  I am sure, you will 
not  be able to do that.  The main thing 
which I find lacking here is an awareness 
of where the mony is to be spent, that is. 
an awareness that  70 per cent of the 
Indians still live in the rural sector.  So, 
it  is  rural  industry, agriculture, etc. 
These are the sectors where money is to 
be spent.  Out of Rs. 3,800 crores, how 
much  money we spend  in  the rural 
sector 7  That is  not even  Rs.  300 
crores.  This is how the governments 
total attitude is. This not people-oriented 
government ; this is a government which 
is big business oriented, and therefore the 
emphasis is on the steel plants ; it is not 
because there is a demand from Andhra ; 
it is because already they have got all the 
contracts ready ; these contracts have to 
be signed quickly.  So, this money has to 
be approved by the Parliament.  Sô th s 
is a big business oriented government. 
The original budget was that, and this 
supplementary budget is also like that.
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This is, therefore, a  big  business 
oriented supplementary budget which you 
have placed before us, and for that 
reason. 1 oppose mot of your demands, 
though not all, particularly 1 do not at 
all oppose those demands which are 
oriented towards the rural sector.  Those 
1 support and I wish that in the next 
batch of supplementary  demands  for 
which you tiave already given us a notice 
that you are going to bring one some 
time or the other, you please see that 
50 per cent or more of the money that 
you get by way of supplementary demands 
does into the rural sector.
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SHRJ LAL VIJAY PRATAP SINGH 

(Sarauja) : Mr. Chairman. I support the 
demands for supplementary grants, As 
you know, the public reaction to the 
Budget presented this yl"ar has been very 
cncour1in1. People belonging to diffe-
rent shades welcomed it, They t :rned it 
as a comprehensive and practical Budget 
they also expect many thing from it. The 
supplementary budget presented today 
is also welcome. As we all know. every 
head or a family has to prepare his 
annual b vdget , and it is a very difficult 
job for him to anticipate the income and 
expenditure for the whole year. 

J 7 .15 hrs. 

[MR. DEPUTY S PEAKER in the Chair] 

One can early imaaine how difficult, job 
it will to prepare a budget for the whole 
country for tbe whole year and those 
who condemn it out right have not g iven 
a serious thou1ht to it. 

Sir, to say that this Budget has pus-
hed prices is wrong according to me 
because prices do not have any d istant 
relation with it. This is very clear. 
There has been some price-rise and the 
fl!ctors are self-explanatory. This is 
of permanent n ature. a purely tem-
porary phenomenon and its effect will 
also not be. 

80 per cent of the Indian people line in 
villages and subsist on farming . We 
should not r a ise · eye brows if they are 
able to earn a partial income from the 
side of foodgrains. It is a fact the our 
entire eneray, Governments Full night is 
directed towards Jiftina the poor above 
poverty line, amelioratina the lot of 
presanti1, tillers, small and marginal 
farmers or landless farmers and there-
fore, if there has been some iocrc:&lse in 
the price of food articles, I do not 
think there is anythin1 wrooa in it. It 
will improve the economic condition of 
the poor. it will make some difference. 

So far as the landless poor are con-
cerned. Ooverement have made adequate 

arrangements for them also. Pair prico 
shops have been opened for them. I can 
talk of Madhya Pradesh. A sum of Rs. 
200/ - per capita is bcin1 spent through 
cooperatives. It is a stuperdous taak. Wo 
are spending such a fabulous sum by 
&iving it as 1rant for supply of gooda 
through fair price shops, It follows that 
similar arran1emeots exist elsewhere. It 
is a good thins and there is need to 
augment this amount must be increased. 

I shall fa il in my duty if I do not 
mention the irregularities, malpractices 
being committed in these fair price shops, 
The articles meant fo r the part do not 
reach them and a very had situation is 
created. They do not get them at reson-
able pri.:e, such things have very bad 
effect. I shall a ppeal to the hon . 
Minister to provide for the mos t stringent 
punishment to the corrupt and him of 
imprisonment for fair price shop holders 
indulging in such se rious irregularities. 
It is necessary that most deterent punish-
ment is awarded to these who swallow 
the good supplied for t he poor. They 
should be dealt with firmly. 

Mr. Deputy Speaker, you are aware 
of shortaac of small coins and currency 
notes of smaller denomination in the 
country and it is m atter of pleasure that 
Government have taken effective steps so 
much so that they are being imported. 
But I w.:>uld submit that arrangement 
should be made to manufacture them 
soon in the country and supply them in 
the market, You know the shortage of 
small coins, smaller notes fo rces the buyer 
to settle for round figure and the article 
priced at Rs. 1 . I 0 is given ·for Rs. 2 / - . 
This helps sudden p r ice rise with scrio"' 
consequential results, Steps should, 
therefore, be taken in this direction at the 
earliest. 

You must have noted that the p r ivate 
sector progresses by leaps and bounds but 
it is reverse so far as public sector ia 
concerned. The top heavy adminis-
tration and undue over head expenditure 
is responsible for continued losses in the 
public sector. I shall suagcst firm action 
to remedy the situation and cancellation 
Of all tranaacliODI involving losses, 
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responsibility should be fixed to ensure 
that the person charged with the job does 
it properly and efficiently.

You know, Madhya Pradesh is the 
largest State in the country and  has 
several blocks and the State Government 
had sought centres clearance for creation 
of 110 new blocks, but for some reasons, 
the proposal is still pending.  This should 
be expedited as you know we can lift 
inany more poor people above poverty 
line by creating these blocks.

Mr, Deputy Speaker, Sir, I have little 
time at my disposal and so I shall restrict 
myself to say a few things about edu­
cation.  The problem of education is a 
big and current problem.  It is before 
us.  You know we have single teacher 
school system in our State in most of the 
areas.  You will have to look into it. 
There is need to mike them fall-tims 
school.  We should expand the railway 
network throughout the  couitry.  Ths 
question of expansion of  air services
will have to be given a serioas thought. 
Aerodromes will have to be constructed 
at various places to make available trans­
port facilities.  Setting up of television 
centres is being taken up vigorously.  I 
corns  from a  backward   district  of
Sarguja.  There is imperative need for 
opening a T.V. Centre there.

Similarly, positive  steps  should be
taken to set up industries in  No.indus- 
try districts. The country is  far behind
ia matter of supply of drinking water. 
Adequate development is necessary  on 
this front.  Means of irrigation also need 
special attention.  Lastly, 1 shall under­
line the importance  of  forests.  They 
should be developed adequately.

With these words, I support the De­
mands for Supplementary Grants,

DR. G.S. RAJHANS Jhanjharpur) : 
Mr.  Deputy  Spbaker, I support  the 
supplementary demands but 1 shall like to 
say a few things in this connection.  I 
am not a professional politician, I am a

journalist turned politician. I have come 
into politics from the world of jonrnalism 
and therefore many things pinch  me. 
When I visit my constituency or  any 
other rural area 1 find to my dismay that 
even one per cent of the money being 
spent does not pereolate to the poor... 
{Interruptions),  I am talking of Bihar. 
I can prove that even one per cent of 
it does not reach the poor.  It goes to 
the contractor, to the engineer or to the 
middleman who work as brokers.  In 
the supplementary demands  you  have 
inter alia provided Rs. 121  Crore under 
R.L E.G.P.  and  Rs. 42 crore under 
Rural  Functional  Library  Project.  I 
would like to know whether there is any 
agency to monitor, to surprise to overseas 
where the money is spent 7  I come from 
North Bihar where lakhs of people are 
affected by drought and crores of rupees are 
spent.  A great scandal is going in there. 
The work of construction of roads is 
taken up just before floods and all those 
roads are washed awa by floods.  No­
body has ever  tried  to ascertain the 
number of  roads constructed.  This 
type of reacketeering is going on there. 
Unfortunately none is realising the gravity 
of it.  A small  section  is  becoming 
richer.  There is resentment over this. A 
civil engineers becomes a multi million­
aire in a small span of five to six years, a 
B D.O. becomes more of Crores.  Will 
this system never end   We are forging 
the country ahead, we want to lift the 
people above  poverty line,  but  we 
are far from reality.  The benefit is not 
reaching the people.  Our Chief Minister 
said yesterday that people of North Bihar 
are being ruined by fioods tecause of 
Nepal and Utter Pradesh.  I shall not 
say anything about  Uttar Pradesh be­
cause they are our own people, but so far 
as Nepal is concerned, 1 shall certainly 
say that there cannot be anything more 
painful then this that they should turn 
these floods as means of their income 
while thousands of people on our side get 
ruined.  What is the fault of these people 
who are affected by floods who live on 
machans* raised platform) or boats for 
three to six months in an year.  Has 
anybody tried to took into this 7  They 
They cannot live the life of human leings, 
the money provided for their relief goes 
into the pockets of bvreauc ats, into the
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pookets of other and they never get any­
thing.

[Englisĥ

SHRI MOOL CHAND DAG A : 5 Sir, 
it is 5.30 p m. now.  He can continue 
his specch tomorrow.

MR.  DEPUTY  SPEAKER :  I am
Deputy Speaker,  I will do it.  I will 
work to your interest.  Please sit down.

Dr. Rajhans, if you want to Continue, 
you can continue tomorrow.

17.32 hrs.

HALF-AN HOUR DISCUSSION

[Englisk\

Rise in Sugar Price

MR DEPUTY SPEAKER :  Now we
can ftake  up half-an-hour  discussion. 
The subject is ri:̂ in sugar prices.  Shri 
Mool Chand Daga, please be brief and 
put question.

\Transiation\

SHRI MOOL CHAND DAGA Pali) ; 
Mr. Deputy Speaker, Sir I am raising the 
half-an-hour discussion on the reply given 
to my starred uestion No. 6 5 on 
the 29th July.

The Sugar is selling at Rs. 8.50 per 
K.G. even today.  I ha\e with me the 
cash memo Goyal  Stores  Groceries, 
General Provision  Merchants.  Krishna 
Meno Marg New  Delhi one  K.G. 
Sugar Rs. 8.50.  It is the Cash Memo 
of day before yesterday and if you want 
I can lay it in the Table and you can 
verify it.  While sugar is selling at Rs. 
8.50 per K.G. here, it is available at 
Rs. 2- per K.G. in London.

I should say Government have  no 
Sugar policy.  They say that they want

to sell sugar in controlled rates.  May I 
know from the hon. Minister whether 
this sugar reaches the remote area con­
sumers 7  There arc three  outlets  of 
sugar ration shops. Super Baar  and 
open market.  What criteria  here  you
adopted in releasing the imported sugar 7 
The Sugar year starts from 1 st Octooer 
and ends on 3 f st December.  At the 
beginning of the current year you had 
an opening  stock of  nearly 24 lakh 
tonnes of sugar and the production has 
been of the order of 60 lakh tonnes. 
There you dccided to go in for import of 
ten lakh tonnes.  You had thus a stock 
of 95 lakh tonnes as against the consum­
ption of 8 3 lakh tonnes.  I think this is 
totally wrong. However, what you  say
is correct.

AN HON. MEMBER :  Wrong  as
well as correct,

SHRI MOOL CHAND DAGA : Yes,
both.  Sugar was cheap in the market. 
People used to consume more.  Now it 
is no more sweet it is tasting butter.  It 
is selling at Rs. 8.50 in the market. 
Hence no parties these days, neither from 
Keralites nor from the people of Karna­
taka  Dual official policy will not now 
work.

PROF. SAIFUDDIN CHOWDHARY 
Katwa) :  Official policy is responsible
for this.

SHRI MOOL CHAND DAGA :  Dil-
corders are responsible.  The 20-poiot 
programme requires us to supply essen­
tial commodities to those living in remote 
villages.  Will the hon. MiDinter be plea­
sed to state the statewise number  of 
consumers and the quantity of sugar 
required for them   You said levy has 
been fixed for Sugar.  There are 386 
mills working at present which always 
under-weigh  the goods.  The modus 
opendi is secrect.  No body is there to 
check them the weight and Measurement 
Act has failed.  Some people form their 
cooperatives and underweigh sugarcane. 
After weighment, the Sugarcane goes for 
Chemical processing, which is done after 
every two hours to ascertain the recover 
factor.  But this chemical analysis  in 
never done.  When Sugar is ready it is
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packed in bags, where there is again 
leakage.  Thus mill owners indulge in 
there types of leakage.  Then come in the 
excise duty peeple.  The sugar is undcr- 
invoiced  and  the  mnlti-owners  earn 
crores of rupees, still they say they are 
incurring losses, and, on the other hand 
they diversify their business and set up 
other types of factories.  But sugar is 
becoming-costlier.  Such types of things 
particularly take place more, in West 
Bengal.  So 1 would like to know what 
is the per K.G. production cost of sugar 
you went for import of sugar to bring down 
its prices, to supply to the consumer at 
reasonable rates.  But then why did you 
think of auctioning system   Who ad­
vised you to do so 7  My first question 
is why injustice is being done to con. 
sumers secondly, when did you come to 
know of the short stock  of  sugar  
whether it was January or Felomany and 
when did you import sugar   When were 
the import orders placed and at what 
rate 7  How much did it cost govern­
ment on reaching India 7  Would you 
sell us sugar at Rs. 8.50 per Kg. after 
procuring  at  Rs. 1.60   You  had 
announced in May that you  were going 
in for import of 9 to 10 lakh tonnes of 
sugar, but only 3 lakh tonnes of sugar 
has reached so far.

[English]

MR,  DEPUTY  SPEAKER :  Mr.
Daga, you put the question. The Minister 
has to answer for you, and then there are 
four Members yet to speak.  So you put 
the question.

SHRI MOOL CHAND DAGA :  I
have just start.

MR. DEPUTY SPEAKER :  You are
interested to know the price of sugar... 
[InUrruptions)

SHRI NARAYAN CHOUBEY : Only
preface is there now.

MR. DEPUTY SPEAKER :  You put
the question straight now. Otherwise Half-

an-Hour discussion will take more time.

[̂Interruptions)  *

[Transiatfon]

SHRI  MOOL  CHAND  DAGA : 
What was the quantity of sugar announ­
ced by you for import in May and what 
quantity have you received against that  
When there was shortage of sugar and 
you announced its import, the  trader 
community came to know of it and they 
felt that Government were merely making 
announcements ..

SHRI NARAYAN CHOUBEY : They 
knew that Government was making mere 
announcement.

SHRI MOOL CHAND DAGA :  The
traders felt the pulse and seied  the 
opportunity to indulge in blackmarketing. 
Why did you auction the sugar 7  They 
purchased the entire quantity and hoarded 
the same and increased the price.  When 
you knew that you had depleted sugar 
stocks, you should have supplied it to 
consumers first.  You went on making 
announcements of three lakh tonnes in 
May, 2.75 lakh tonnes in June, but you 
actually got loss and at the same time 
there  was  slackness  in releasing the 
sugar and all this pushed up the price 
sugar.

The hon. Finance Minister says it is not 
within his purview, it has no relcvance to 
budget, but he admits that that delay did 
take place in the release.  Two  lakh 
tonnes should have been  released  in 
July as against one lakh tonnes. The busi­
ness community became alert after May 
announcement and hoarded the  entire 
quantity they got in auction.  Then the 
release was short by one lakh tonnes in 
June and again in July with the result 
that sugar is selling at Rs. 8.50 per Kg. 
today.  Please answer my querries.  My 
first question is this.  What is the per 
quintal production cost of sugar and how 
much sugar is needed for consumption 7 
You know the production cost of sugar 
is below Rs. 2.98 and to be more precise 
Rs. 2.71 per K.G.  But sec at what 
price it is selling despite such a low cost 
price.
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My sccond question is this when did 
you come to know of the short slock of 
sugar and why did it happen when you 
already had 95 lakh tonne stock   Why 
did you not base your announcements of 
May, June and July on the facts and 
figures that were available with you 7  I 
would also say that prices did  not 
come  down  follox̂ing  auction  of 
sugar, they increased instead and people 
started hoarding.  I would like to knov 
how many hoarders, blackmarketeers and 
profiteers were punished, and how many 
jailed in Delhi and other part of the 
country ihis year and number of sugar 
bags seied and of the cases in which 
checking wjs done 

I would also like to say a few words 
about your sugar policy.  Government 
have said that it would not be easy now 
to set up a new sugar mill you have made 
a  law  in  this  regard.   At present 
Government do not issue permit under 
the Essential Commodities Act.  Coop­
erative Societies will be given preference 
in the matter of setting  up of sugar 
industy.  There are big guns in coop- 
peratives  also.  An  amount  of  Rs.
2,14,000,00  is  given  for  distri­
bution  to  the  Food  Corporation 
of  India,  a  public  sector  under­
taking.  It is its duty to distribute this 
amount but it did not take these things 
into account and held the auction violat­
ing all the prescribed norms.  I want to 
know why such thing has hadpened.

You have nationalised many industries. 
I want to know by what time sugar 
industry will be nationalised.  What are 
the reasons for not nationalising it so far 
particularly when it is an essential com­
modity and has become a necessity of 
life.  Why do ou not take over all the 
factories specially when it has become 
your policy to do so   The profiteers 
are earning huge profit and people are 
getting sugar at high prices.  The sugar­
cane growers are not getting timely and 
remunerative  prices  their   product. 
Government has got dual policy in this 
regard.  Under this policy there is levy 
sugar and free sale sugar.

[English]

65% will be levy sugar and 35% 
will be free sale sugar.

MR.  DEPUTY-SPEAKER :  Hon.
Members time is up.

SHRI MOOL CHAND DAGA : Why 
are you taking the pain of ringing the 
bell 

MR. DEPUTY-SPEAKER :  I cannot
allow you as much lime as you want. 
Please conclude,

SHRI MOOL CHAND DAGA :  The
sugar will go dearer, that is the problem. 
1 am just finishing my speech.

In October, 1981-82, levy sugar was
5 9% and free sale sugar was 41%.  In 
October 1982-83, levy sugar was 55% 
and free sale sugar 45%.  In October 
1983-84, levy sugar was 49% and free 
sale 51%,  In October 1984 85,  levy 
sugar was 4 9% and free sale sugar was

[J ran slat ion\

Now tell us wha: is your sugar policy. 
New sugar mills are not permitted to be 
set up.  What are tlie reasons for this 7 
who fixes the percentage of levy sugar 7

1  have put there specific questions.  I 
hope that you will give reply to these 
questions.  People want that auction of 
sugar should be stopped and intersts of 
consumers should be protected.  Please 
also tell at what price you  purchase 
sugar 7 

[English]

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES RAO BIRENDRA 
SINGH) :  Sir,  there  has been a lot of
discussion in the House over the price   of
sugar.  I admit that price of sugar has
been rising in  the  past in spite  of
Governments best efforts to check this.

The main reason for this situation is 
the big gap between demand and supply.
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Sugar production fell down to a level of 
59 lakh tonnes last year.  We have been 
trying to increase production and you 
will be glad to know that in spite of the 
fact that the area under sugar cane during 
the current season is less than last year̂s 
area by about 2 lakh hectares, he have 
been able to increase production by about
2 lakh tonnes in the current year in spite 
of the fall in area of about 2 lakh hectares 
and it is due to our vigilance, proper 
monitoring and ensuring payment of cane 
dues to the farmers in time.  We have 
taken these steps to meet the shortage and 
the shortage was substaniial because of 
increased  consumption  level  in  the 
country.

In the past 4-5 years, sugar has bsen 
Belling at a very reasonably low price.  It 
was only in 1979 and in 1980 that we 
were in great difSculties.  Sugar was 
selling at about Rs. 1 2.14 at festival time. 
But then we have promised after the for­
mation of Mrs. Gandhis Government in 
1980 that people would get relief in the 
next Diwali season and within one year, 
we brought down the price between Rs. 5 
and Rs. 5.30 and the production went up 
to 84 lakh tonnes in one year and then 
naturally the consumption increased.  We 
have not been able to see that production 
keeps pace with the increased consump­
tion.  The only way to meet the demand 
is to import sugar.

Chand aga has replied fo 
most of the queries that he himself 
made.

MR. DEPUTY SPEAKER : 
why he took lot of time.

That is

RAO BIRENDRA SINGH :  It seems
Shri Mool Chand Oaga knows all the 
factors responsible for the present condi­
tion.  He seems to know all about the 
manipulations by factories and traders 
and other things.  This is exactly what 
I have been saying from time to time. 
But when 1 say the same thing, the hon. 
Member himself is not satis6ed.  He 
himself has  diagnosed the illness.  1 
agree with him.

MR. DEPUTY SPEAKER :  He is
satisfied.

RAO  BIRENDRA  SINGH :  He
wanted to know when the decision was 
taken to import sugar.  You know after 
the elections it took some time to take 
stock of the situation.  A decision was 
taken in March quite early that because 
we shall not have sufificient sugar in the 
open market and, therefore, we must 
resort to imports.  It uas a hard decision 
because India having reached the top in 
the world in sugar production in 1981-82 
leaving behind Brail and Cuba, we were 
not happy over the fact that the sugar 
production had come down to such a low 
level.  Then, import was necessary for 
protecting the consumers* interests.  We 
tock a decision that one million tonnes of 
sugar would be imported.  It takes time 
for the STC working under the Ministry 
of Commerce to float tenders, to enter 
into contracts, and then to arrange for 
shipping, and for the sugar to arrive in 
the country.  It started arriving some 
time in May, 1985, in about the middle of 
May, and we formulated a policy for 
distribution of this imported sugar both 
for consumers to be supplied through the 
State Governments* agencies and for the 
open market to augment the supply in the 
free market.  It was a multi-pronged 
drive to increase the availability so that 
we did not depend upon one channel 
only, that is, the trade channel ; it could 
bi risky.  Mr. Daga himself has been 
blaming the trade, but at the same time 
he questions me as to why we had 
resorted to auction.  We had to find 
several methods of reaching sugir to the 
market and to every area in the country. 
That is why we decided that the States* 
machinery should be geared up.  75,000 
tonnes of sugar in the month of June, and 
then again 1,25,000 in July, were allo­
cated to the States.  They were asked to 
look after the bulk consumers to relieve 
the pressure on the market so that the 
hoteliers,  restaurant owners,  hostels, 
colleges, hospitals, etc., could be looked 
after and sugar could be given to them at 
a fixed price below Rs. 6-.  Then they 
were also asked to sell this Imported 
sugar through consumer stores in the 
districts and small towns, wherever they 
could.  The States wers asked to lift the
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allocated quantity at a price of Rs. 5.40 
which  has  now  been  reduced  to 
Rs. 5.20 My colleague,  the Finance 
Minister, declared it the other day in his 
speech.  Because we can afford to reduce 
the price, this teing a fact that we are 
getting sugar very cheap from outside. 
Mr, Daga has correctly said that our 
landing cost is about Rs. 2-.  But about 
the same is the duty and cess Rs. 2- 
more ; then, the distribution charges, the 
STC administration charges...

SHRI SAIFUDDIN CHOWDHARY 
Katwa) :  Who gets the duty 

RAO BIRENDRA SINGH :  Govern­
ment gets the duty.  But that is not the 
question, Mr. Chowdhary.  1 am asking 
him through you. Sir. It is not a question 
of supplying this limited quantity at a 
very low price because you would agree 
that the larger the differential between the 
price of imported sugar and the price of 
indigenous sugar, the more are the chances 
for malpractices.  This would also be 
6nding its way into the open market and 
selling high.  We want to keep the diffe­
rence as small as possible.  Even this 
differential between the levy price of 
sugar which we give through the public 
distribution system and he open market 
price also results in some leakage of the 
levy sugar going into the open market 
or to bulk consumers.  So we thought 
that the States should be able to distri­
bute as much as they can themselves.

Then, to augment the availability in the 
free market, we resorted to a system of 
auction of 50000 tonnes a month.  Any 
wholesaler who wanted to get his trade 
going and who was not getting enough 
from the mills could opt for this imported 
sugar and could sell It in the open 
market.  There is not control at the price 
that he has to sell it.

Sir, it is a fact that initially in June, as 
1 have said earlier, the State Government 
agencies were not fully geared up.  Even 
the PCI  took some time in properly 
managing the whole thing. Sugar arriving 
ships to be discharged, railway wagons to 
be arranged, it had to reach the interior 
nost areas and particularly the areas where

sugar  prices  were  soaring  high and 
auctions also were ordered to be made in 
towns where prices were high, so that 
prices could come down and  availability 
increased.

Sir, Honble Members know that it has 
been already announced by the Finaace 
Minister during the course of the debate 
that for the month of August the availabi­
lity of sugar is the highest compared to 
any other month or in several years in the 
past.  As against an average of 3 50000 
to 380000 tonnes earlier released for the 
free market, we have released four lakh

18.00 hrs.

tonnes for the month of August for the free 
open market. Apart from that, instead of
3.13.000 tonnes, which is the levy quota 
we have given an additional quota of
50.000 tonnes on account of festivals 
during this month.  During the coming 
months also we want to miintain the 
supply bcrcause they also are festival 
months.  For festival season we want to 
increase the supply.

1 agree that all one million tonnes of 
sugar has not reached and has noi come 
into our hands.  All at once it could not 
be possible.  We have to arrange for 
shipping for which a schedule has to be 
framed, we have to see the capacity  of 
ports and various other constraints are 
there.  It is not only sugar that this 
country is importing and it is not only 
this work which keeps the ports busy. 
We are exporting also.  Therefore, we 
can only give high priority to sû r 
import.  After arrival distribution has to 
be done.

Sir, you would be glad to know that 
the States which could not take their 
allocation for distribution in the month of 
June have done much better in July. 
They have been lifting sugar.  Their 
machinery has now come into operation 
fully.  We are monitoring the situation 
from day-to-day.  We  are  personally 
talking to the Statens authorities at the 
officer level and even at  the  Chief
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Ministers' level, I 
talkioa. 
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myself have been 

We hope that with the increased avail-
ability of suga r and with the increased 
distribution through our-public distri-
bution system at the rate of Rs.  4 .40 for 
consumers. things wilJ improve. Jo fact, 
alre.ady reports arc coming in. You 
must have read in the papers. I have aot 
some cuttings fro m .. Hindu., and from 
••The Times o f India .. sayina tha t there is 
••sharp-drop in suaar prices .. , ••sugar 
slump in Bombay... These arc the reports 
of 3rd. 

Sir, there is no denying the fact that 
the trade, as usual, bu been trying to 
take The 
millers also have been tr)'ing to incrcue 
their profits ucduly. It is also a fact 
that there has been a consumer preference 
for this large grain crystal sugar which is 
the indigenous sugar, compared to the 
imported sugar. thouah it is pure, it is 
whiter, and it is sweeter. The people 
have probably acquired a taste for 
it .•• 

SHRI SATFlJDDIN CHOWDHARY 
Because they arc nationalists. 

RAO BTRENDRA SINGH : People 
have been used to this large CTystal sugar 
and the preference can probably be partly 
on account of the canard spread by the 
trade and millers and partly because of 
the consumer•s own ellperience because 
the small grain indiacoous suaar is easier 
to adulterate. It also absorbs moisture 
easily. The large araio crystal sugar can-
not be drenched with water and there can 
be no forelan m1tttcr easily mixed with it. 
Therefore, consumers pay a little higher 
price for it. The pri\.'C we have talked 
all the time ia the price for this indigen-
ous larac arain suaar.  I assure you-I 
h ave myself tasted the imported sugar-
that this imported suaar is really very 
good it is  a pure and sweet sugar. Its 
purity is 99.81}'0 .. ( ~ uptions  Ma) be 
99.9%. Your experience may be better 
than mine. But, what I am worried 
about is that once th~ consumer acquires 
a taste for this imported sugar, in future 
we may probably keep on importing this 

goods sugar to serve the needs of the 
Cooooissours in this country and the 
oli who can pay. (Interrupt/ems). 

AN HON. MEMBER : We do not 
want. 

RAO BIRENORA SINGH : That is 
what should worry the factories and the 
ill r~ also. We get this imported 
sugar which you always like when you 
travel abroad. and ah'o in the internatio-
nal airlines you get this fine suaar for 
your tea and coffee. Jn all the hotels 
outside in the foreign countries. you have 

.,. this sugar there and we do not find that 
it is not S"' swt:erer. Then why is it so 
in India ? Sir, the industry and the 
trade has been spending millions of rupees 
on l"Ublicity, on tryina to run c1owo the 
government on taking over all this 
imported sugar for their own distribution 
network . . . 

SHRI SAIFUDDIN CHOWDHARY : 
Then why don"t you take them over ? 

RAO BIRENDRA SINGH : I can 
show you this recent advertisement in a 
nel!Vspaper. This is Hind1utan l ~  

This two-thirds of a page advertisement is 
from the Association o f Sugar Mills 
inserted by the Indian Sugar Mills Asso-
ciation. It portrays a man sippina his 
tea with imported suaar and is trying to 
show that the imported susar is not so 
sweet. He is shown twisting his nose. 
Is it for the consumers• benefit that they 
are speodina this money 7 The industry 
and trade are only trying 10 get the 
maximum benefit and to act the highest 
price for their suaar and blame the 
Government ao that the aoveroment may 
change its policy and give all the sugar 
to these mills and the trade. To some 
extent. because of the demand here and 
there and the criticism of the hon. 
Member we have succumbed to this 
pressure to some extent .•• 

SOME HON. MEMBERS : What is 
that 7 .•• Why 7 • •• Who told you 'I 

RAO BIRENDRA SINGH : Because 
I want to satisfy you all. 50,000 tonnes 
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more of this indigenous sugar have been 
diverted  to the trade for free sale. 
Probably they have sucked part of our 
blood.  Let us see if the situation im­
proves now.  If the prices do not come 
down then Government will have to think 
of some other means.  We have several 
method ̂up our sleeves.  But we sincerely 
believe that sugar industry in India has 
to sustain itself.  It has to be supported 
not only in the interest of consumers  
because consumers interest can be sereved 
from imports but in  the interest of 
farmers, the sugarcane cultivators.  In­
dustry and the farmer has to support each 
other.  That is why I put a question to 
my hon. friend, Shri Daga, out of so 
many alternatives which I can placj be­
fore him and before the House which one 
would the House accept.

where to distribute 
in this matter 7

it.  What can I do

AN  HON.  MEMBER ; 
lisation.

Nationa-

RAO  BIRENDRA SINGH : . This 
Govcrnmt nt has explained time and again 
that this dual pricing policy, this partial 
control has proved to be the best system 
so far.  The Janata Government in 1978 
abolished it. They came to grief in 1 979. 
They reverted back to this system. Cannt 
we Isarn from their experience  Should 
we also make the same mistake   Na­
tionalisation of entire sugar means ration­
ing ; rationing of sugar fo- the e:itire 
country.  Firstly, nationalisation of mills. 
Secondly, it has to be followed by com­
plete control of sugar and rationing.

Sir. I myself am not satisfied with our 
distribution system the small amount of 
sugar that we want to give to the poor 
consumers at the rate of 4.25 gm. per 
head per day.  I agree with Mr. Daga 
that it may not be reaching every con­
sumer or that every poor villager may not 
be getting his due share.  It may be 
sold in the large towns and cities because 
the people there are more vocal.  It may 
be falsely entered into the ration cards 
of poor villagers.  I know all this but 
1 have my limitations.  Once we allocate 
this sugar to the States, the States say 
that DOW this is their business. We know

Nationalisation will be a much more 
difficult task.  Rationing will be a much 
more difficult task than this small distri­
bution system that we are running to try 
and check prices in the open market by 
giving sugar at a lower rate.  Sir, we 
have not been able to look after properiy 
a few sugar mills which went sick and 
we took over.  We are returning some of 
them to the owners.  Can you imagine 
any Government looking after 3 50 and 
odd mills   What is happening with our 
textile mills   Are we able to run them 
properly   Shall we take on our hands 
the sugar mills and shall we take the 
burden of looking after farmers on our 
shoulders   Government Bas many other 
more important things to do.  Sugar is 
not the only item.  Sugar is not the en­
tire food,  Foodgrains are just as im­
portant.  Cloth, coal and kerosene are 
also just as important for consumers.

Now, Sir, we have been trying to per­
suade, to cajole, to prod the States to 
take action against blackmarketers and 
hoarders.  We have been trying  to get
Ggures, for the last two  months, as to
what they have bees doing during this 
critical perioH,  I do not mind giving  in­
formation to the House.   Only 9 States
and the Union Territories have replied 
to me about the raids conducted by them. 
These  States are : Andhra  Pradesh,
Chandigarh, Madhya Pradssh, Tripura, 
Uttar Pradesh,  Pondicherry,  Punjab, 
Maharashtra and Goa.

SHRI V. KRISHNA RAO :  What
about Karnataka 

RAO BIRENDRA SINGH :  I have
given the names of the States and the 
Union Territories and according to the 
information received fiom them, raids 
conducted during these last two months 
are 2267.  uantity seied is  1330 
quintals and 86 arrests have been made.
I do not know the fate of the people 
arrested.  Licences checked were 301 
and the licences cancelled were 4.  Now,
I do not know I can do in this matter.
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I would like to ask Mr. Daga to tel me 
what I should do.  What  should the 
Government do 

AN HON. MEMBER :  How many
have been punished 

RAO BIRENDRA SINGH :  This is
again the question of Centre-State rela­
tions.  Shall be change the Constitution 
over night and take all the powers of 
distribution all over the country   Can 
we run the distribution system in the 
country   We only supply certain im­
portant commodities from the  Central 
Gevernment and then we fix administered 
prices for them.  Sugar is  one thing 
which is given to the public through the 
public distribution system.  Consumers 
arc charged at Rs. 4.40 per kilo.  The 
consumers are charged at a uniform price 
of Rs. 4.40 per kilo whether they are 
in the most interior  villages,  in the 
Himalayas, in the North-Eastern region 
or even in Ladakh.  We bear the trans­
portation charges.  We try to reach it in 
the most interior place.  But again it is 
for the States to open fair-price shops in 
the interrior places.  Wc request them, 
we persuade them that for every 2000 
persons there should be a fair-price shop. 
We also said that in the interior areas 
hill areas, the population is scattered and 
dispersed.  In the case of these areas and 
also in the case of desert areas and tribal 
areaŝ they should not stick to this norm 
of 2000 persons.  They can even start 
a fair-price shop for smaller number of 
population.  We are trying to increase 
the number of shops.  But that is all 
I can do.

The cost of production in India is very 
high.  That is why we could not expert 
sugar when we had glut of sugar in this 
country.  That is one reason why sugar 
production came down.  This is a very 
strange phenomenon and it has probably 
occurred for the fir̂t time.  When there 
is a glut of sugar, there is glut all over 
the world ; and whĉn there was shortage 
of sugar in the past, there had been 
shortage all over the world.  This time, 
there is glut of sugar in the international

market, and India is short of sugar.  We 
are experiencing this for the first time. 
That is why,  the prices of sugar  in the
international  market  are going  down.
And that makes it easier for us to import 
sugar, but again I would pose a ques­
tion to Shri Daga, if he would like that 
our factories should close, and we should 
import all the sugar, and go on buffer- 
stocking and leave  the  farmers dry. 
What will they do with the sugarcane  
Nationaliation of sugar industries is not 
the answer ; we have to keep a balance.

While we have to keep the prices down, 
we have to look to the health of fac­
tories, we have also to see that the fac­
tories observe some coke of conduct. We 
are trying to discipline them.

Hon. Members have, time and again, 
teased me what my repeated warnings 
have brought about.  I am myself trying 
to think as to how to make this warning 
cfTective.  Any suggestions from hon. 
Members in this respoct will be most wel­
comed.  1 shall feel grateful for that.

AN HON. MEMBER :  What is the
cost of production of sugar in India 

RAO BIRENDRA  SINGH :  The
cost of production of sugar in India is 
calculated on the basis of Rs 3 2- to be 
paid for sugarcane to the farmers as per 
State advised price and it comes to about 
Rs. 40 5- per quintal, and then we are 
taking from the factories levy sugar on 
an average price of Rs. 351- per quintal. 
That is why, ê cannot throttle them. 
Because when the cost  of production is 
about Rs. 405- per quintal.  we are 
taking 65 per cent of sugar at Ra. 351- 
p̂r quintal, we cannot somehow prevent 
the factorries from getting good price, 
and recover part of the loss from sale 
in the open market.  That has to b.i ap­
preciated by Shri Daga.

SHRI SATFUDDIN CHOWDHARY : 
The côt of production in other co nt i:s 
is much less.  Why this difference 

RAO BIRENDRA SINGH : Because 
Of low cost of production in other coun-
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tries, better suaarcane, bettor recovery 
from sugarcane. Our yield is low, our 
recovery is low. I think Shri Daga is 
more than satisfied though it is not pos-
sible to fully satisf; him. 

Things arc improving and again. 
through you, Sir, I would submit this 
through earlier when I said the same 
thins. J was probably misunderstood. 

I will again request the hon. members 
in the House to consider whether talking 
about high prices, talking about sugar 
criticising the imported suaar, would cl~ 
those people who arc putting those laws. 
Therefore, we have to accept the fact-
and this fact is based on tests-that this 
sugar is sweet and that this sugar is pure. 
It is avaihtblc now from super bazar out-
lets. from fair price shops aod from 
consumer stores. We arc trying to see 
that even the periphery towns. the sarcllite 
towns around Delhi are supplied with 
sugar by trucks from NCCF. going to 
thcac neighbouring towns-Ghaziabad, 
Rohtak, Sonepat, Ouraaon. Faridabad 
etc., so that the pressure on Delhi marke; 
is reduced. In Bomb:ty. all the sugar 
that came recently, about 8,000 tonnes, 
hall been auctioned on 3rd or so and that 
is why there a1e reporrs now that sugar 
prices have come down in Bombay. So. 
oow more sugar is comina in -and as I 
said arrivals are gradually picking up-
we expect that by the end of September 
all the sugar will come in. Shipment are 
coming in. Even now, there might be 
some ships being discharat'd and we are 
now building up stocks. We will able to 
look after the places where prices arc 
high. States arc also now playing the 
game. They have started taking interest 
and the traders with the cooocratlon of 
the hon memb:rs will al~o probably come 
under discipline a n d so wtll the mills. I 
hope. · Ir they do not. Government's 
arms an Iona. \\-

0

c may not be able to 
puoish them durina this period imme-
diately, but then, once we know how they 
have behaved, as I said b::forc, they will 
lose the sympathy o f the Government. 
That is all I can say and that will not be 
in their interest. With these words, I 
thank you and all the hon. members. 

MR. DEPUTY SPEAKER Shri 

Virdhl Chander Jain, you may please put 
one question. Only quostioo and no 
discussion. 

[Translation] 

SHRI VIRDHI CHANDER JAIN 
( ~r~ r  : The reply given by the bon. 
Minister as quite satisfactory. He has 
stated that this year 6 I lakh tonnes of 
sugar was produced against S9 lakh 
tonnes of sugar produced last year. He 
has also stated that cost of production of 
sugar in our country is very high, We 
want that the country should be sclf-
sufficicnt in the matter of 1uaar and we 
should not resort to import of suaar from 
abroad. At present we arc importing 
sugar from abroad. Such a situation 
should not be allowed to continue for 
c~cr  What kind or incentive is being 
given to farmers to increase the produc-
tion of sugar so that th., country may 
become self-aufficicnt in this respect ? 
This year 61 lakh tonoc5 of sugar was 
produced. In the coming years its 
production should be further increased so 
that we need not import it. Do you 
propose to issue certain guidelines as to 
what steps the Agriculture Department 
should take in this reaard 7 

Secondly, I would like to know what 
steps arc bcina taken by the Central 
Government to counteract the propaaanda 
being made by the traders. It bas 
appeared in the ·'Hindustan Times'• also 
You have stated that the imported auaa; 
is pure and sweet. We agree with you. 
What steps arc being taken by YOll to 
satisfy the public about it and to counte-
ract the propaaaoda bcina made by the 
traders '/ 

Third•y, the price o r sugar has 
increased If you deal with the traders 
with an iron hand. by what time the 
price or sugu is likely to come down at 
the two month's old price of about 
Rs 6 per kg.? 

[F.11gllsh] 

MR. DEPUTY SPEAKER : Mr. 
Mohanty you can put the question. 
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SHRI BRAJAMOHAN MOHANTY : 
Sir, the total requirement of sugar is 
83 lakh tonnes.  Ŵ are producing about 
62 lakh tonnes and we are running short 
of 21 lakh tonnes.

MR.  DEPUTY  SPEAKER :  It  is
reduced  accordingly.  Production  has 
gone down.

we are very rigid in enforcing the law to 
punish the culprits, to punish the black, 
marketeers, to punish the middlemen who 
are indulging in unscrupulous trades, there 
is no respite.  So will the Government of 
India taken any initiative in convening 
the Conference of all the Ministers con­
cerned,  Ministers  of  States  or  the 
Secretaries even, in order to impress upon 
them and  to act  decisively  in  this 
niater.

SHRI BRAJAMOHAN MOHANTY : 
But now we are short of 2 1 lakh tonnes 
and we are importing 10 lakh tonnes 
according to the  Ministers reply.  I 
would not like any commiiment from the 
hon. Minister for further import because 
that will have an impact on the market. 
But my submission would be that too 
much reliance on supply-management may 
not be good.  In the field of sugar, in the 
field of oil and in the field of tea,  the 
entire  strategy  is  around  supply- 
management.  Improve  the supply or 
curtail the exports and then bring about 
balance.  But there are other aspects 
which the Government should consider 
and that is about the fiscal policy and 
monetary policy.  I would like to alert 
the Government.  It  is not only the 
Union Government which is to be blamed, 
but it is the total collective responsibility 
of the State Governments and the Union 
Government.  The budgetary deficit this 
year hi-s almost doubled in comparsion 
with the last years deficit.  I would like 
to know from the hon. Minister whether 
we have*made any stringent law to punish 
the corrupt middlemen, the unscrupulous 
traders.  May I know what are the 
effective steps that have been taken at the 
State level   The Minister himself said 
that the responsibility lies with both. 
My submission would be whether the 
Government  will take initiative.  The 
Union Government have no control over 
them.  1 would like to know whether the 
Government would consider the convening 
of Secretaries* meeting or the Ministers* 
meeting and impress upon them and tell 
them that severe action must be taken 
against unscrupulous traders or anybody 
who is indulging in blackmarketing.  The 
recent analysis indicates that in the pro. 
duction and distribution of sugar a lot of 
black money is being generated.  Unless

[Tfu ŝ̂ afon][Tfu ŝ̂ afon]

SHRI RAM PUJAN  PATEL Phul- 
pur) :  Mr. Deputy Speaker,  Sir,  the
replies given to questions by ihe hon. 
Minister are quite satisfactory.  Despite 
all these things, the price of sugar has 
increased.  I  would  request  the hon. 
Minister to analyse the basic reasone for 
increase in price.  In my opinion the main 
reasons for increase  in price are  that 
farmers have not been paid remunerative 
price for sugarcane in time and sugarcane 
was not crushed at proper tinie.  I would 
like to submit that low price for sugar­
cane and is  not being crushed in  time
ultimately results in i)S less production. 
If for duction is less, the price will go up 
and imports from abroad will have to be 
resorted  to.  In order to solve this 
problem every type of facility should be 
given to farmers.  Unless their problem 
is solved, we shall continue raising our 
voice here  and imports will have to be
made from abroad.  I would like to urge 
the hon. Minister to ensur; on the spot 
payment to the farmers for the Sugar 
purchased from them.  The hon. Minister 
has admitted this also that during the last 
year, the area brought under sugarcane 
cultivation  was less by two lakh acres
becauss of lack of facilities provided  to 
the farmers.  I do not say that Govern­
ment machinery or somebody is at fault. 
Every type of facility should be made 
available to the farmers to increase the 
production of sugarcane so that pro­
duction of sugar is also increased and the 
press, which are increasing day by day, 
could be controlled.  1 would like to 
know from the hon. Minister as to what 
facilities are likely to be made available 
to the farmers.  The hon. Minister is a 
very learned man.  Being a farmer he is 
an expert in this field.  I hope that be
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will try to provide all types of facilities to 
the farmers.

lEn̂iish

SHRI SURESH KURUP Kottayam) : 
One question. Sir.

MR.  DEPUTY  SPEAKER :  No ;
there are only five names.  1 cannot allow 
you.  Now the Minister.

THE MINISTER OF FOOD AND 
CIVIL  SUPPLIES RAO BIRENDRA 
SINGH) : I ha ê already replied in detail 
to everything that was relevant. One hon. 
Member suggested that we should call a 
conference of Ministers and Secretaries. 
We are constantly writing to the Chief 
Ministers ; I have been talking to them. 
The Secretaries have bjcii called in my 
Ministry, and things are being discussed 
with them repeatedly. Even telephonically 
they are being contacted.  Wherever we 
6nd that things are not all right, we are 
contacting the State authorities.  We will 
soon be calling a meeting of the Ministers 
of Food and Civil Supplies.  I will again 
discuss this thing threidbaie in  that 
confercDcc.

About sugar arrears which my friend, 
the last speaker referred to, this year the 
amount of sugar arrears is the smalles 
amount that has been there in any year 
in the past so far.  It is only Ks. 3 8 
crores, and it is 3 3% of the total dues 
that were to be paid to the farmers for 
sugar cane.  This is against 10 9% at 
this time of the year, last year.  So, from 
nearly 11% this year it is only 3.3%. 
We are trying to  activa e the Scale 
Governments to take actijn to reduce 
even this.

Shri Virdhi Chander Jain raised some

points, which I do not think need any 
further clarification.  Is there anything 
particular that he wants a reply for 7 
Everything has been explained.

One moie point which   I think, 
needs  clarification.   We  arc  against 
import1 agree with Mr, Mohanty and 
Shri Virdhi Chander Jain that we cannot 
always depend upon import for all time ; 
we have to be self-suflicient.  This is 
accepted, but, then this is somewhat 
abnormal situation.  The consumption 
has gone up, the production has come 
down,  and we have to look after the 
consumers interest, and if 10 lakh, out 
of which about 9.5 lakh tonnes has already 
been contracted and shall be arriving, the 
total amount by the end of September, 
we expect, though we thought that this 
should be enough and further imports are 
oot... fifr options).

Mr. Virĉhi Chander Jain wanted to 
know if we can give a guarantee to fix 
the prices, ro reduce the prices to a 
Icvol ,.̂lnerniption )  it is very difficult 
for me to fix it, time and date by which 
it can be brought down to Rs. 6.  But 
we are trying to bring the prices down to 
a reasonable level ; yet there can be no 
fixed price line in a matter like this.

MR.  DEPUTY speaker :  The
House stands adjourned to meet tomorrow 
at I I A.M.

18.41 hrs.

The Lok Sahha then adjourned till 
Eleven of the Clock on Tuêd y. August 6, 
\9i5jSruvaaa 15, 1907 {Saka)

Primed at : Akaslideq̂ Ftiaiors, 20 Darya Ganj, l̂ew Delhi-110002




